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LOK SABHA DEBATES 

LOK SABHA 

Friday. July 17. 1998/Asadha 26. 1920 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair) 

[English} 

AN. HON. MEMBER: Mr. Speaker. Sir, I thank you for 
allotting us seats according to Division Numbers 
'" (Interruptions) 

MR. SPEAKER: Q. No. 442. 

ORAL ANSWERS TO QUESTIONS 

(English] 

Outstanding dues of ITOC Hote's 

+ 
'442. SHRI ARJUN SETHI: 

SHRI MADHAV RAO PATIL : 

Will the Minister of TOURISM be pleased to state' 

(a) whether attention of the Govemment has been drawn 
to the news-item appearing in the Indian Express dated 
June 20. 1998 regarding outstanding dues of ITDC hotels 
amounting to Rs. 34.85 crores against politicians, 
Govemment agencies and travel agents. etc.; 

(b) if so. the facts of the news item; 

(c) the steps taken by the Govemment to recover the 
amount from all concerned; and 

(d) the steps taken so that henceforth the ITDC hotels 
are not misused? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF. TOURISM (SHRI MADAN LAL KHURANA) : 
(a) to (d) A Statement is laid on the Table of the House. 

St.tement 

(a) and (b) Yes. Sir. It is a fact that the outstanding 
dues of Hotels Division of ITDC as on 31.3.98 were ot 
RI. 34.85 crores (provisional). These dues are against 
various agencies such as Ministries/State Govemments! 
Public Sector UndertakingslTravel Agents/Private Parties/ 
ticencees/Credit Card Holders and others. 

(c) and (d) Realisation of outstanding dues is a 
conllnuous process which includes periodical remindera, 
personal contacts, periodical review both at the unit and 
Corporate level, seeking assistance from the Administrative 
Ministry and resorting to legal action wherever considered 

necessary. Besides. special steps have been taken in the 
form of strengthening the Credit & Collection DiviSion of ITDC 
and reviewing the progress at top management level These 
efforts have rasulted in 15.1% reduction In outstandlngs of 
Hotels Division of ITDC from Rs. 41.05 crores as on 
31.3.1997 to Rs. 34.85 crores (proviSional) as on 31 398 

It is a normal bUSiness practice in the Hospitality Industry 
to extend Credit facility to clients. Steps are taken to 
constanily review the situation within existing rules and 
procedure to reduce the outstanding dues. 

SHRI ARJUN SETHI: Mr. Speaker. Sir. in the statemtlnt. 
it has been said that it is a normal business practice In the 
Hospitality Industry to extend credit facility to clients. In thiS 
context, I would like to know tram the hon. Minister whether 
they have fixed any time limit for payment of the outstanding 
dues or the credits they have extended to their Clients 
Moreover. while extending the credit facililies to the clients. 
whether the Managers of the ITDC Hotels also look to the 
credit worthiness of the clients. 

{Translation] 

SHRI MADAN LAL KHURANA' Mr Speaker Sir. as I 
have said. it is a normal practice. There is a thirty day's 
time limit in our total business. If you see 

[English] 

MR. SPEAKER: I am appealing to the han Members 
to kindly taka their seats as per the DiVision Numbers 

{Translation] 

SHRI MADAN LAL KHURANA' What I want to say IS 
that if you see you will find that the turn over for year 
1997-98 iB Rs. 310 crores When so much turn over takes 
place, there always remains possibility of some outstanding 
dueB against tourists. hotels, govemment Officers It IS right 
that there have been Borne political parties which have paid 
leBs amount than what was due to them and In thiS process 
some amount ramalned due against their names If there 
remains extra every year. then it is recovered. ThiS IS a 
continuous process of borrowing Other than thiS. there IS 
nothing special in it and neither any kind of partlfllily ha5 
been adopted against anyone. 

SHRI ARJUN SETHI: The han. Minister has referred 10 
the tum over for the year 1996-97. The net profit for the year 
1996-97 under the accommodation and catering head was 
Rs. 50.60 crare. In 1997-98. it was reduced to Rs. 2595 
crore. Why haB this been reduced? Will the hon. Minister 
tell the House the reasons for this reduction? 

(Translation) 

SHRI MADAN LAL KHURANA: Mr. Speaker. Sir this 
is quite right. That the profit was Rs. 55 croresdunng the 
year 1996-97 and it was reduced to Rs. 38.61 crbres during 
1997-98. Due to this, the profit was reduc~d 
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[English} 

SHRI MANORANJAN BHAKTA: He is asking about the 
figures of accommodation and catering. 

[Translation] 

SHRI MADAN LAL KHURANA: No. no. About profit. 

SHRI ARJUN SETHI : What are the reasons for 
reduction in accommodation and catering head? 

SHRI MADAN LAL KHURANA : Reduction has not 
taken place only In the Hotels of ITDC but. it has been in 
private hotels too. The reason for It Is that a large number 
of foreigners came to India due to the spurge in economic 
activities during last three to four years. Therefore. there 
was an increase in the profits of ITOC hotels and"oltlerhotels. 
But during the last 1-2 years. lesser number of foreigners 
have arrived in India and lesser persons stayed in these 
hotels. leading to reduced profit in catering. As I have 
submitted before you that this has occurred not only In ITOC 
Hotels but in other hotels too. I have with me the statistics 
of Delhi's hotels'-Asian Hotels, B;I::':~3t Hotels, Indian Hotels 
and all other private hotels. The profit in these hotels had 
gone down during last two years. 

MR SPEAKER: Shri Madhav Rao Palil. 

[EnglIsh] 

SHRI ARJUN SETHI : I have not asked my second 
supplementary. That was the part of my first supplementary 
question. .. . (Interruptions) 

[Translation} 

SHRI MADHAV RAO PATIL : How much over dues are 
there in one year? What Is tha present status of 
Disinvestment Proposal and also disclo.se whether any share 
or quota will he give 10 the M.P.'s or not? 

SHRI MADAN LAL KHURANA: Mr. Speaker. Sir. there 
is a long list of dues of more than one year. If you wish. 
I can lay it on the Table of the House. 

SHRI MADHAV RAO PATIL : Tell me about the total 
amount. Why was it not written off? 

[English! 

SHRI P.M. SAYEED : He has asked about the total 
amount that has been written off. 

[Translation] 

SHRI MADAN LAL KHURANA : During the year 
1996-97 only Rs. 0.61 lakhs was written off. 

{English} 

SHRI MADHAV RAO PATIL : It is a very small amount. 

[Translation} 

SHRI MADAN LAL KHURANA: Yes Sir. only thiS much 
could be done. Some cases of recovery are pending In 

courts, but I can say that we have recovered more than four 
crores of rupees during the last one year and the efforts for 
more recovery are going on. 

SHRI MADHAV RAO PATIL : What has happened to 
disinvestment? 

(English) 

SHRI MADAN LAL KHURANA : The Disinvestment 
Commission made following recommendations. 

[Translation} 

This was categorised in that. Recommendation was 
that-

[English} 

ITDC is a non core .sector that has recommended 
disinvestment of 274 per cent by leaSing auf hotels and 
prime-locations. 

[Translation] 

The Cabinet did not accept the report of the Commission 
in this regard. Cabinet has taken a decision regarding the 
non-implementation of the repon and instead appoint an 
advisor and we have also given and advertisement for It. 
After that. they will start the process. 

SHRI MADHAV RAO PATIL : Will you made quota 
available for M.P.s? ... (Interruptions) 

SHRI SATYA PAL JAIN: Mr. Speaker. Sir. through I 
would like to ask the Han. Minister that like ITDC hotels. 
these are hotels run by State Govemments In States. But it 
has been seen that these hotels do not follow. a uniform 
pattem df charges for the Members of parliament who go to 
these places for their personal work. It is not possible for an 
M.P. whose salary is Rs. 1500 per month to pay an amount 
of Rs. 400 or Rs. 500 for a night. Similarly, in many states 
the M.Ps. get concession in their own states but they do not 
get concession in other states. I would like to ask the hon'ble 
Minister whether the Department of Tourism would try to 
evolve a uniform policy for creating co-ordlnatlon between 
the hotels run by it and those run by Tourism Development 
Corporation of various states or the State Guest Houses for 
providing conceSSions 10 the Members of Parliament ata 
uniform rate throughout the country? 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, there 
are circuit house and rest houses in states throughout the 
country In which hon. Members stay but the hotels of ITDC 
are a commercial organisation. if you want that han. 
Members should be allowed to stay in these hOJels at 
conceaaional rates. then I leave this decision upto ~u. I 
am leaving this decision upto you because ... (/nllJ"up~ons} 
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You please listenl The way we get railway passes to travel 
and we have to make some payment to the Ministry of 
Railways. Similarly if you decide that the M.Ps be given 
facility to stay in ITOC hotels then a decision can be taken 
from that pOint of view because· ITDC is a commercial 
organisation ... (Interruptions) 

MR. SPEAKER : Khurana Sahib, you are leaving 
everything to me. 

SHRI MADAN LAl KHURANA: I am leaving everything 
upto you because you are our custodian. We will draft our 
budget according to your instructions ... (Interruptions) 

DR. SHAKEEL AHMAD: Khurenaji, Hon. Speaker, Sir, 
has approved it ... (lnterruptions) You have sent us too far 
away, you allow us at least to ask a supplementary. 

SHRI MADAN LAL KHURANA: See, I am saying that 
Hon. Speaker, should convene a meeting of all political 
parties. If it is felt in the meeting that an arrangement for all 
M.Ps to stay in ITDC hotels at concessional rates should be 
made and if the Government is ready to make the payment 
then I have no objection ... (Interruptions) 

SHRI RAJO SINGH: The whole House is saying this 
thing. 

[English} 

SHRI AJIT KUMAR PANJA : Sir, the statement made 
by the hon. Minister is not at all satisfactory ... (Interruptions) ... 
Our ITDC hotels are not in good conditions. It is very much 
necessary to put them in order in view of the competition 
being faced by the ITDC hotels from the private hotels. So, 
ITDC hotels must be put into good conditions to draw 
customers, for which money is required. It is a staggering 
figure of Rs. 34.85 crore which is outstanding. The reCovery 
made is 17 per cent in one year's exercise. 

The hon. Minister has stated about the money or dues 
from the Ministries and the State Governments. Would he 
present a complete list giving particulars of all outstandings 
naming the Ministries, the State Governments end public 
sector undertakings etc., and lay it on the Table of the House 
so that is could be considered? Secondly, is there any 
interest being charged on dues which are outstanding? The 
organisations whose outstandings are more than,~·,~,990 
should be blacklisted so that they are nWlt grven credit 
facilities. Will the Minister take into consideration all these 
measures? 

[Translation] 

SHRI MADAN LAL KHURANA : Mr. Speaker, Sir, the 
issue of I.T.D.C. hotels was mentioned hera. It Is true that 
there is scope for a lot of improvement. Therefore, after 
taking the charge, I, myself had called the meeting of the 

General Menagers of the Hotels. I came to know about 
certain things. As a first step towards their improvement. I 
have transferred General Managers of all the 26 I.T.D.C. 
hotels and 11 Units of l"ravels Transport. There was no 
exception in it. All were transferred because they were 
holding the posts for five or seven years. They had 
developed vested Interast over there. All of them have been 
transferred. We are taking measures for their improvament. 
I am tabling the list of people who have to pay debt. I have 
just requested you that the position is not so bad that it should 
be considered as bad debt. As I have told you the figure is 
very small. Last year as against the debt of Rs. 34 crore we 
have put only Rs. 0.691akh In bad debt. We are not treating 
It 88 bad debt. The efforts are on to recover it and we will be 
able to make good this debt. With this I lay this list on the 
Table of the House. 

{English} 

SHRI K.H. MUNIYAPPA : Against some General 
Managers of Alhok Yatn Niwas, Ashok Hotel and Samrat 
Hotel, the eBI has conducted an inquiry and they have been 
charge-sheeted. In spite of all this the Govemment has 
recently posted one of these General Managers to hiS home 
town. He was earlier working in Bangalore Ashok Hotel. 
Thera are two-three more General Managers like that. I do 
not want to take their names. They have got all types of 
charges against them and the CBI has conducted an Inquiry 
against them. In spita of all this they have been posted to 
their home towns. May I know from the hon. Minister what 
is the raward the Govemment Is giving them? 

SHRI R.L. JALAPPA : In that case you can close the 
Hotels. 

[Translation} 

SHRI MADAN LAL KHURANA· Mr. Speaker. Sir. I have 
said that a ganeral policy has been framed In thiS regam 
and all GMs have been transferred under It If any persons 
against whom CBI inquiry is being conducted, has been 
posted in his town, bring it to my knowledge. I will lake 
ection sot that he should not be posted In the hometown. 

SHRI G.M. BANATWALLA : The hon'ble Minister has 
said that approximately there are 68 or 69 thousand cases 
of bad debt. Besides, out of the arrears of Rs 34 erere. 
how much is the doubtful debt? Was there any provision for 
doubtful debt and if so, what was the provision in this regard 
last time? . 

SHRI MADAN LAL KHURANA: I have stated the figure 
of bad debt pertaining to last four years and the amount IS 

very small. This is a continuing process. Some cases are 
of one year, two year or three years ... (Interruptions) Some 
are of three months also. 

SHRI G.M. BANATWALLA : In accounts, there are 
doubtful debts also. So how many doubtful debts are there 
in these Rs. 34 crore and before it ? / 
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SHRI MADAN LAL KHURANA: In 1992-93 RI. 1.11akh, 
in 1993-94 Rs. 0.70 lakh and in 1996-97 Rs. 0.761akh were 
in bad debt. We do not consider the rest as bad debts. We 
have to recover from government departments, ministries 
and some political parties. Besides, we have to recover 
money from our associate agencies. We are not treating 
that money al bad debt. We are hopeful in this direction 
and we will be able to recover this money. A comprehensive 
scheme for this purpose is under preparation. 

SHRI VIJAY GOEL : I do not .think that the hon'ble 
Minister has ever visited I.T.D.C. hotel. All I.T.D.C. hotels 
are like 'Dhabas'. I have given it in writing to the Government 
that the rooms of lodhi Hotel are not worth-living. It is not 
the function of the government to run hotels. Most of the 
government's hotels are running in loss. Now, the hon'ble 
Minister will say that they are earning profit. But if you take 
into account the cost of land, capital investment and market 
value. you will find that all hotels are running in loss. whereas 
parallel private hotels are earning 300°;' profit. My question 
is whether the government will consider the decilion either 
to close these hotels or to hand them over to private sector 
to check losses. Besides dues of MTNL and Hotell are 
outstanding against many M.Ps and politicians. I would like 
to say that it should be made a rule that the M.P. has to teke 
no dues certificate from the Parliament at the lime of 
contesting the election because publication of the names of 
some MPs in the newspapers does not look nica. 

SHRI MADAN LAL KHURANA : Mr. Speaker, Sir, the 
hon'ble Members have asked two-three questions. They 
have asked why should the government run these hotels. 

SHRI VIJAY GOEl : Government should not run the 
hotel business. 

SHRI MADAN lAl KHURANA: These hotels are being 
run by the government since eartier times. I have told you 
that for Investment the Cabinet has ... 

SHRI CHANDRASHEKHAR SAHU : He hal said that 
you have not visited I.T.D.C. hotel? 

SHRI VIJAY GOEl : The question is not of a visit, but of 
lodging over there. 

SHRI MADAN LAl KHURANA: I have told you that a 
Commission was set up for investment. It has submitted its 
report. 1\ has made some recommendations being an 
adVisor. Advertisement in thiS regard has been published. 
The next action will be taken in due course, in fact the action 
has already begun. The other thing, the hon'ble Member 
has mentioned is about the dues. The dues on governments 
offices are Rs. 6.96 crore, Public Sector Undertakings 
Rs. B.91. Private parties Rs. 3.47 crore, Travet Agents 
Rs. 9.07 crore, Licences - Rs. 2.73 crore, Credit Card 
holders-Rs 0.55 crore and others - Rs. 3.61 crore 

(Interruptions) 

SHRI VIJAY GOEl : Political parties are not In this list? 

SHRI SURENDER SINGH: Please tell us to whom you 
can give services on credit? ... (Interruptions). 

SHRI MADAN LAL KHURANA: The dues of Rs. 63 
lakh, 31 thousand and 245 are outstanding against pOlitical 
parties. It includes ex-MPs also. 

Competition among TextUe. Sectors 

*443. DR. LAXMINARAYAN PANDEY; Will the 
Minister of TEXTilES be pleased to state : 

(a) whether there is stiff competition among Handloom, 
Powerioom end mill sectors in the textile industry and as a 
resuH thereof all the sectors .are suffering losses,; and 

(b) whether the Government propose to take any 
measures in this regard so that such competition would serve 
equally the Interests of workers, entrepreneurs and general 
public as well ? 

[English} 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) and (b) The production figures of cloth by mill. 
powertoom and handloom sectors during the last five years 
are as follows: 

Year Production of textiles (mn. sq. meters) 

Mills Handloom Powerlooms 

1993-94 1,990 5,851 15,994 

1994-95 2,271 6,180 15,976 

1995-96 2,019 7,202 17.201 

1996-97 1,957 7.456 19,352 

1997-98 1,963 7,862 20,303 

No specific study has been conducted by the Ministry 
of Textiles to assess the impact of competition amongst these 
three sectors. As all the three Sectors do play useful roles. 
it is the intention of Government to ensure their harmonious 
development. 

[Translation} 

. DR, LAXMINARAYAN PANDEY: Mr. Speaker, Sir, in 'b' 
part ~./)'I)',,,,,estion I had asked 

tt' ),';, ' .• 
. ,.n/p.'."}' C'~ 

whether the Government propose to take any measures In 
this regard so that such competition would serve equally 
the interests of the workers. 

{Trans/ation} 

The Hon'ble Minister has replied that so far no such 
study has been undertaken. I has also asked whether there 
II any such proposal? If there is such a proposal, I would 
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like to alk the hon. Minister about the details ot such a 
proposal? 

Sir, there Is stiff competition among these three types 
of mills and as a resultlhereof mills are being closed down 
whether these mills are In Mahareshtra, Madhya Pradesh 
or Gujaral. Thousand of workers are being rendered jobless 
due to continuous closure of these mills. A capilal worth 
crores of rupees is lying idle and machinery of mills is lying 
unutilised. I would like, to ask the hon. Minister as 10 what 
effective measures are being laken to stop this. In the 
statement hon'ble Minister has stated that in comparison to 
1993-94 no specific decline has been noticed in the practice 
of closing down the mills in 1997-98. This process is going 
on since long and several mills are on the verge ot closure 
I would like to ask the hon'ble Minister as to whether any 
scheme is being formulated to revive these mills. 

SHRI KASHIRAM RANA ; Sir, I would like to inform the 
hon'ble Member that the Government is concerned about 
all the three sectors ottextlle industry, \Vhether it is handloom, 
powertoom or Mills. The Govemment are well aware of the 
position and trying to malnlain these sectors and provide 
employment to weavers in these sectors. The Government 
has laken several steps in this regard. Hon'ble Member is 
right in his contention that in comparison to 1993-94 the 
production of this sector has declined. In context of 
handloom. I would like to say that in 1993-94, 5851 million 
square metre cloth was produced by this sector whereas In 
1997-98, 7,862 million square metre cloth was produced. 
Not only that but in powerloom sector also 15,994 millio~ 
square metre cloth was produced in 1993-94 whereas in 
1997-98, 20,303 million square metre cloth has been 
produced. But Government is not satisfied by it and several 
steps are being taken in this regard. There is potential of 
creating employment opportunities in handloom sector. 
Previous government scrapped two-three schemes like 
Marketing Assistance scheme and NCDC schemes, 
pertaining to handloom sector. These schemes are under 
consideration with the Governmenl. Hon'ble Member has 
stated that production in mill sector is declining and 
production in powerloom sector is increasing. It Is a 
composite system. spinning, weaving and processing Is done 
separately and mill sector is facing problem in il. Keeping 
all these things in mind. the Government have taken a 
decision to formulate a new Textile Policy in 1999, in place 
of its earlier textile Policy in of 1985. Not only that but the 
Government have announced an expert groups for II. A 
scheme of Textile modernisation fund has been formulated 
to increase employment opportunities in powertoom sector. 
This scheme has been accorded sanction at secrelary level 
and now it will be sent to Cabinel. The Government have 
formulated a scheme worth Rs. 25 crore and I feel that II will 
give boost to the modernisation. Today the main question 
before powerloom and mill sector is about obsolete 
machinery. Management is poor but the Government is 
taking steps in this regard. 

DR. LAXMINARAYAN PANDEY : Mr. Speaker, Sir, 
second part of my questlon'is stili unreplied. I has nked n 

10 whether the", is any plan 10 revive the mills which are 
either cloled down or are on the verge of closure. I would 
like to say that such mills have a capilal and land worth 
crorea and these cen be revived. There are many such 
milia in Maharashlra, Madhya Pradesltand Gujaral. Please 
tell about such mills. 

SHRI KASHIRAM RANA ; NTC mills or Private? 

DR. LAXMINARAYAN PANDEY; About both private as 
well as NTC mills. In his reply he has stated that all the 
three sectors play an important role and therefore the 
Government should develop them in a balanced manner I 
would like to say that there is lack of coordination. You 
have admitted that mills are being closed down or are on 
the verge of closure. Only a few handloom and powerloom 
mills are engaged in production. There Is need to create 
coordination. Today, thousands of labourers are jobless and 
capital worth ereres of rupees invested in mills is being 
wasted. I would like 10 ask the hon'ble Minister that by when 
the National Textile policy proposed to be introduced in 
1998-99 will be brought and the time by which the expert 
group will submit its report. 

SHRI KASHIRAM RANA; Mr. Speaker; Sir, the hon'ble 
Member wants to know about the NTC and private mills being 
closed down. I will admit that not only textile industry but 
other Industries are also reeling under recession. As fsr as 
mills are Concerned I would like to say that the previous 
Government have given orders for closing down 0f these 
mills. Several matters are pending with BIFR. Seven mills 
are running partially in Madhya Pradesh bul these are 
incurring losses every year and now it has accrued 10 
Rs. 660.13 crore and in 1997-98 itself this amount was 
Rs. 70.12 crore. The Government is examining the viability 
of NTC mills and mills which can be made viable will be 
made viable. The Government Is considering the Issue of 
unviable mills which are seeking VRS. 

His second point is ·that by when the new textile policy 
would be Introduced. I hope that this policy would be 
formulated by the end of December. Now-a-daya fashion 
has influenced the style of clothing. We have to keep thiS 
fact in mind that our mills be competitive in international 
market. We will lake remedial measures for the Issues on 
which hon'ble Member has expressed his concern. 

[EnglIsh} 

SHRI C. GOPAL ; Mr. Speaker, Sir, one-fourth of the 
powerloom and handloorn sector workers in India who are 
involved in this profession are from Tamil Nadu alone. The 
weavers are poor in Tamil Nadu and there is stagnation In 
the sale of handloom products worth about Rs. 600 crore 
Is there any proposal from the Governrnent of Tamil Nadu 
for allotment ot funds to purchase these cloths so that they 
can ensure the livelihood of the poor _avers? 

Powertoom sector is also suffering a lot In Tamil Nadu. 
For the production of powertoom clothes, electricity is very 
very imPOrtant. Is there any proposal from the Government 
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, 
of Tam~ Nadu for Ihowlng some sort of leniency with regerd 
to electricity for the powerIoom HCtor? 

SHRI KASHlRAM RANA : So far as the proposal from 
tb.e Government of Tamil Nadu is concerned, this 
Government has not received anything tift now, 

So fer as the electricity tariff is concerned, It is totally 
depended upon the Stete Government. 

{Translation} 

SHRI SUSHIL KUMAR SHINDE : Mr, Speaker, Sir, 
through you. I would like to uk the Government because It 
has admitted that compoSite Mills are closing down and when 
Composite Mill. are closing down, the lmell workers are 
taking the machinery to po_rtoom sector, though It is the 
responsibility of govemment to rehabilitate them, The 
industrialilation ~ is also important. I had mentioned 
here during discUssion on General Budget that the 
powertooms of Shotapur do not get benefit of MODVAT and 
secondly heavy excise duty Is levied, It II the prtme duty of 
the government to protect this sector and the workers 
engaged in it. Whether any effort has been made by your 
Expert Committee for establishing an Export House for 
powerloom under the policy baing formulated by the 

I Governrnent. Vou said that incentive should be given to 
them for export. I would Uke to ask the government whether 
the Hon'ble Minister will give direction In this regard? 

SHRI KASHIRAM RANA : Sir, as hon'ble Member has 
said. machinery of all those Mills which are being closed 
down In Mill sector should be taken into powerloom sector. 
As I had said earlier that it has different sectors and while 
conSidering those sectors, there is large machinery which 
has not been modernisation. Attention hal not been paid 
towards the kind of quality fabric required, the kind of eIfort 
required to reduce the cost of production by mass production, 
Therefore, due to aU these reasons the .. mills are closing 
down gradually. In my reply to first Question I have uld that 
Textile modernisation Policy, which Government Is 
formulating, is essential for proper functioning of our Textile 
Industry. I would like to clte an example that first we have to 
compete with China, Hongkong and Taiwan where 
production of handloom, jackloom or Saljartoom is 20 lakh 
from 30 lakh to 60 lakh and in our country It is 40,000, We 
have formulated Textime Modernisation scheme 10 that 
_ could compate with them. The ,.,nvalscheme formulated 
by previous government, that by selling the land of all 
closed mills machinery should be replaced, did not prove 
successful. 

[EfI{lIiSh} 

SHRI SUSHIL KUMAR SHINDE : You are talking about 
the compoSite mills. 

SHRI KASHIRAM RANA : No. I am talking about the 
revival plan. 

SHRI SUSHIL KUMAR"' SHINDE : I want to give 
protection to powertoom sector because it is totally an 
unorganlsed one; and it is the duty of the Government to 
protect this sector. Otherwise, at one place, you are closing 
down the composite mills and you are not doing enything to 
take the unwanted loed off the organised sector: Vou have 
to give protection to create an export house for this 
powertoom sector. 

(Translation] 

SHRI KASHIRAM RANA : Mr. Speaker, Sir, PDS is 
working so that disorganised po_rtoom sector get even 
more facilities for export. For this _ have kept separate 
reservation. We are trying that is could be exported property. 

SHRI MOHAN RAWALE : Mr. Speaker, Sir, one of the 
reasons for closure of these mills is that aMho .. government 
mills which are situated In Mumbai, Bengal and in the .~ntir, 
country have not been provided with raw-material, collol) 
and working capital. We have been listening for the last 
seven years that you will modernise this sector, Mr. Speakar, 
Sir, through you I would like to ask the Hon'ble Minister that 
by when he will provide them raw-material, cotton and 
working capital. Hon'ble Pandeyji has said that labourers 
are sitting idle. I would like to ask whether you will provide 
them cotton for running mills? 

SHRI KASHIRAM RANA : Mr. Speaker, Sir, Hon'ble 
Member has asked as to what we are doing about cotton? 
Hon'ble Finance Minister has recently announced in the 
budget that they will provide good cotton seed to producers 
so that production could be enhanced and they could earn 
more money by selling it at remunerative prices. For this 
purpose, in this budget government have launched a Cotton 
Technology Mission Involving Rs. 600 crores for a period of 
five years. A provision of Rs. 60 crores has been made in 
budget for improving the quality of cotton. 

SHRI MOHAN RAWALE : Vou are requested to allocate 
this amount now because the labourers are sitting idle and 
they require the money now. 

SHRIMATI BHAVNA DEVRAJBHAI CHIKHALIA : Mr. 
Speaker, Sir, Hon'ble Minister belongs to Gujaret and he 
knows about Ahmedabad which has now been renamed as 
Kamawatl. Eartier Metro city Karnawati was known as 
Manchester of India in the field of textiles. Today mills are 
totally closed there. I would like to know from Hon'ble 
Minister that what was the fate of the scheme which was 
form,ulated to modemise textile Industry during Seventh and 
Eighth Five Vear Pians because only on that basis we can 
say something in Ninth Fire Vear Plan and can impart justice 
to the labourers working in Mills. 

SHRI KASHIRAM RANA : Mr. Speaker, Sir, the concem 
expressed by Hon'bla Member regarding Kernawati is valid. 
Many milia whether they beIong& to Gujarat State Textile 
Corpor.ation or N.T,C. are cIoaed today. 
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SHRI PRABHUNATH SINGH: If I I'8IUme my .. at I 
won't catch your attention, pemaps !hera has been some 
mistake in putting down the division number. 

{Eng/ish} 

MR. SPEAKER: Shri Prabhu Nath Singh, pleasa take 
your seat. The Minister is replying now. 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, when I 
resume my seat I won't catch your attention. 

{English} 

MR. SPEAKER : I will give you a chance to speak. 
Please take your seat. 

[Translation} 

SHRI KASHIRAM RANA : Mr. Speaker, Sir, he has 
asked as to whllt steps have been taken by Government 10 
modernise Textile Sector during Seventh and Eighth Year 
Plan. I would say that In August 1986 when Seventh Five 
Vear Plan was launched, one scheme of modemlsation 
costing RI. 750 crores was formulated. That scheme 
continued for full five years. Instead of RI. 750 croras an 
amount of Rs. 897.48 crores has been spent on that scheme. 
But unfortunately, that scheme has not been Implemented 
during Eighth Five Vear Plan. Just now, the budget which 
hon'ble Finance Minister has presented has mention of 
modemisation scheme, not only this, the Finance Minister 
of previous government had also mentioned about 
modernisation fund. 

SHRI BASU DEB ACI-IARIA : Mr. Speaker, Sir, in 1996, 
a package was offered for the revival of N.T.C. Mills. That 
package was prepared in Trilateral Committee. I want to 
know the reason for Its fallura? It was expected to receive 
Rs. 2000 crores by salling the land of cIoIed MlNs In the 
form of sale proceeds. When this govemment CMI8 to know 
that this package was going to faU? If that peckage hal 
failed, government should have offered another package 
because today out of 126 mills, many mills are sick. 

(English) 

Almost 80 mills are sick. 

MR. SPEAKER: SM Acharia, please ask the Question. 
There are other hon'ble Members also. 

(Translation) 

SHRl BASU DEB ACHARIA : I would like to know 
whether any other alternative package 18 under consideration 
of government for .... revival oftt..e mills? If 10, whenthat 
package will be offered? The labourers working in the mille 
of Bengal are not receiving their .. lary since last .... y. 
Whether Govamment make some arrangement .. UIty .. 
possible to provide ulary to them? 

SHRI KASHIRAM RANA : Mr. Speaker, SIr: the funds 
for the revival plan COiling Rs. 2005 croras, which was 
formulated under Trilateral package were to be mobilised 
puraly by selling the lands of cloSed mills but some legal 
and technical problems cropped up. I would like to inform 
the House that as soon as the govemment wrote letters to 
the Chief Ministers of all rlates about this .... (Interruptions) 

{English} 

MR. SPEAKER: Let him complete. 

SHRI TARIT BARAN TOP DAR : That is a wrong 
statement ... (/nfemJptiona) There was no other legal problem 
only, one legal problem was there. 

SHRI KASHIRAM RANA : Government wrote letters to 
lhe Chief Ministers of all the Stat .. thai permission given to 
sell the land of all closed mills and If they cannot give 
permission then they are ready to give all mlHs. No State 
Government hal given positive reply in this regard. With 
regard to the Question which iny cOlleague has relsed. I 
would like to give him the example of Maharashtra. Tl:lere, 
out of Rs. 2005 croral, RI. 1780 crore were to be received 
by seiling the lands of mills situated In Mumbal but there the 
State Govemment refused to give parmisslon to sell land 
on the ground of Urban Land Ceiling Act and other technical 
points. If the labourers working In the mills of Bengal do not 
gat their l8Iary ... (Interruptions) 

SHRI BASU DEB ACHARIA ; What is Ihe alternative 
plan? 

SHRI KASHIRAM RANA : I went to Calcutta recently. I 
asked them to start two mills. We are enquiring as to how 
many mills are viable. Aft8r ... Is we will come before the 
HOUle with our entire package. 

{English} 

SHRI P.C. CHACKO: Sir. the main question was about 
the unhealthy oompetltlon between the mill sector. the 
handloom sector and the powerloom sector. Out of a total 
of 31,000 million Iq.m. of cloth produced annually in the 
country, 7,000 million sq.m. are produced in the handloom 
sector which provides employment to 90 per cent people. II 
was a consistent policy of the Government in the past that 
certain items of clothes were being reserved for the 
handloom sector. 

During the last few years. this reservation IS being 
dereeervecl. M a consequence, the mill seclor and the 
handIoom sector ara encroaching upon tho .. areas which 
have been reserved for the handloom sector. It Is adding to 
the agony of the hendloom lactor which is employing the 
largest number of people In the leldlle industry. 

So, would the Minister give us an 8IIUI1II1C8 or a specific 
answer whether INs Govemment would ItIputate defjnJte 



15 Oral Answet8 JUlY17.1~ to Que.tlona 16 

conditions 10 that cartllin Items of cloth. which il for mass 
conlumption. would be reserved for the handloom aector 
as it was done in the palt? 

[Translation} 

SHRI KASHIRAM RANA : Mr. Speaker, Sir, till now 
government have 11 Items reserved for handloom under 
Handloom Reservation Act. Not only this, the act which we 
have enacted under that State Government is informed to 
conducted raid in Handloom Mills to check the reserved items 
produced by them. It is the responsibility of all State 
Government that they should cooperate us. We provide 
funds to the State Governments for handloom sector so that 
we can protect them fully. 

(Eng/ish) 

SHRI N. JANARDHANA REDDY: It seems that the han. 
Minister is studying his subject more than what other 
Ministers do on their subjects. 

AN HON. MEMBER: He does his homework well. 

SHRI N. JANARDHANA REDDY: Just now my friend. 
Shri P.C. Chacko said about reservation of certain Items. 
There has not been any dereservation 10 far as I know. But 
I know that this mailer has been stayed by the Supreme 
Court and this mailer is sUIl being fought In the Court. I 
woUld like to know from the hon. Minister about the preHnt 
state of the case that is there in the Court. 

SHRI KASHIRAM RANA : Sir. the Government would 
definitely inquire about the case mentioned by the hon. 
Member. 

Export Parfonnanca 

+ 
'444. SHRI K. YERRANNAIDU : 

SHRI D.S. AHIRE : 

Will the Minister of COMMERCE be pleased to state: 

(a) the county's exports during 1996·97 and 1997·98; 

(b) the reasons for lower performance during 1997·98; 

(c) the impact of sanctions on exports; and 

(d) the corrective ection proposed to reduce the trade 
deficit and boost export ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (d) A Statement Is laid on the Table of the 
House. 

SUtMMnr 

(a) According to the Diractorate General of Commercial 
Intelligence & Statistics (DGCI&S), upodI during 1996-97 

and 1997-98 in Rupee terml and in dOIlar-tarms ara : 

Year 

1996-97 

1997·98(P) 

P : Provisional 

Rs. Crores 

118817 

126286 

Us Dollars 

33470 

33980 

(b) Export performance is influenced inter·alia by 
international markat conditions, export competitiveness of 
domestic industry, supporting Infrastructure, policy 
fremework etc. During 1997·98 exportS were affected due 
to general slow down in wortd trade and especially the 
recession in many countries in South East Asia, Japan and 
Germany, supply side constraints in sorne sectors, erosion 
of competitiveness and slow industrial growth. 

(c) So far, specific trade sanctions have not been 
imposed on India by any of the trading pertnersconaequent 
on the recent nuclear tests. Government is of the view that 
trade sanctions specifically against India would be contrary 
to the Most Favoured Nation principle under the Generel 
Agreement on Tartffs and Trade (GATT). Yet some trade 
related implications arise from the sanctions impoaed by 
the USA under Section 102 of the US Arms Export Control 
Act oIherwIae known as the Glenn Amendment which include 
possible termination of sale of defence articles, ~rvlces etc .. 
denlal'of credit. credit guarentees or financial assistance, 
prohibiting Exim Bank from giving guaranteeaJcredlt and 
prohibiting export to India of specific goods and technology 
subject to export licence. 

(d) Export Promotion Measures are being taken 
continuously by the Govt. through changes in' policies & 
procedures for providing an exporter·frIendly environment. 
involvement of States in export promotion & in consultation 
with trade and Industry. Some of the racent steps taken in 
this regard indude modification in DEPB rates. announcing 
of DEPB rates for about 300 new export items, lowertng of 
threshold limit under the EPCG Zero Duty Scheme from the 
present limit of Rs. 20 crores/Rs. 5 crores to Rs. 1 crore 
uniformly for agriculture & allied sector Including food 
proceSSing industry and for garments, electronics, sports 
goods, toys, leather & gem & jewellery sectors, provision 
for setting up of Private Bonded Warehouses, preparing a 
medium term export strategy for growth of exports, launching 
of Focus Latin Americen Countries Scheme, strengthening 
incentive scheme and greater efficiency in policy and 
procedures. 

SHRI K. YERRANNAIDU : Sir, India has a lot of potential 
for export promotion. We have discuss.d about export 
promotion a number of times in this Hou... But compared 
to other countries we are lagging behind in respeCt of export 
promotion. Recently, the Pufljab National Bank organised 
a Meet to dlacull the financial position in India. The bankers 
have expraeed concern over the slow export .performance 
during the year 1997·98 reaultlng in an all time high rate of 
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deficit durin9 the decade.· Export promotion hIId been very 
low during the last year. In this backdrop I would Rife to 
know about ~ specific export promotion schemes that are 
being announced to counter ht Impact of the economic 
sanctions. if there has been any In regard to export 
promotion, by the developing countries, 

SHRI RAMKRISHNA HEGDE : Sir, not only lheS.nk of 
Baroda and other. financial agencies have expressed their 
concern over this Issue, but wa also are vary much 
concerned about it. The Government Is vary much 
concerned. Last year's performance was very very poor. 
The growth was hardly 2.6 per cent as againat the previous 
year'S growth of 4.5 per cent. There are sevenll faclora 
which are responsible for thll fall in exports. 

Sir, I would like to inform the hon. Member that we muel 
treat exports as a national priority. As long as we do not 
treat exports as a national priority, the vlll'iotJs llgencies, 
organisations and thll Government Departments would not 
get activated. We have taken several steps in this dif'89llon. 
I would like to enumerate some of the major steps that the 
Govemment has taken in this regard. 

1 . Reduction In cost of export credit with Interest at eight 
per cent and Increased availability of credit with 
15 per cent of net bank credit earmarked for exports, 
to be proVIded In a simple procedure. 

About this, we are going to take a final deci8ion within 
two or three days. 

2. Streamlining and strengthening ofaxport Incentive 
schemes by substituting all exilting schemel with s 
simple and transparent scheme under which all duties 
and taxes are rebated and which dlapen ... with all 
subjective interpretation related to.halsles to 
exporters. 

3. Further simplification of the Import, export procedures 
to enable self-removal procedure universally 
applicable to cover all sectors. 

4. Dereservation of certain critical areas exclusively 
reserved for SSI to help expansion of production base 
through domestic and foreign Investment, particularly, 
leather and garment. 

5. Special incentives including fi.eal Incentivel to 
encourage foreign direct Inveltment f10wl with 
committed exports especially In areas where world 
exports are growing. 

8. Llberallsstlon of labour laws In respect of EOU units 
and units in EPZ. 

7. Resolution of sector-specific Iisues Including 
reviewing of lease reMW81 problem aIactIng granite 
exports. 

8. Rejuvenating leather and manuflldure through funding 
~ to instal pollution contraI ,.".. under the 
CenlreUy-eponlOr8dachemea. 

9, Removing reetrictions ·.nd levies affacting Inter-State 
and border movement of export product. 

10. Reviewing the ceiling on exports of iron ore. 

11. Removal and amendment to the relevant legislation 
to enabla control over the raw materials by food 
processing units etc. 

12. Need for a long-term Agriculture Policy to encourage 
certainty of agro-exports regardless of occasional 
shortages in the domestic market. 

SHRI K. YERRANNAIDU : I do agree with the Hon. 
Minister but I would like to know, why even after taking all 
these measurel we are lagging behind in exports? The hon. 
Minister has very correcUy IBid that we ahould trelt exportl 
al a national pIiority. In an agrlculture-based country. we 
have a lot of potential for export. 

You may take the example of the Ministry of Food 
Processing. The Department has asked for some quantum 
of money for Its export promotion programme but the 
Govemment has not given .umcient fundi to the Ministry. It 
ia true that the Govemment is preparing policies but without 
funds, the various Departments are not able to fulfil their 
export targeta. The States also hava a major contribution 
towards the nOli-fulfilment of the targets. The States are 
creating a lot of procedurel hurdles because of which the 
exporters are hesitant to export. I would request the Minister 
to simplify all the procedures so that the e"porters can boost 
up the exports. 

MR. SPEAKER : Shrl Naidu, is it a suggeltion or a 
lupplementary question? 

SHRI RAMKRISHNA HEGDE : Sir, I entirely agree with 
han. Member that unless we get full cooperation from the 
States, it ia not posaible to solve varioul probleml relating 
to exports. For instance, there il a local tax. The greatest 
obItacIe to the expanlion of exports is that our exporters 
cannot have, under the present circumstancel, level 
playing-grounda. If we agree-when I say 'we', I mean not 
only the Government of India but also the Slate Govemments 
beceuse without their cooperation we cannot achieve thiS-
that we lhouid allO give such con08l8ions and facilities to 
ourexporters al are given to the exporters in other countriel. 
then only n II posalble to achle .... the target. Otherwise, It is 
nol POllIbie, 

{Translelion/ 

SHRI CHETAN CHAUHAN: Mr. Speaker, Sir, there was 
a great hue and cry in this HOU88 81 well al outside the 
House that after Pokhran telt many sanctions will be 
imposed on our country; on our imports as well as on our 
exports. Mr. Speaker. Sir, through you, I would like to tell 
the Hon'ble Minister that Smsll Scale Industries want to 
export more because they need money. MOIIIIy, it is seen 
that they are not getting much money. I wanl to know from 
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Hon'ble Minister aa to what III'I1Ingemant la being made 10 
that they may get more money? 

{Eng/ish} 

SHRI PRITHVIRAJ O. CHAVAN : Sir, tha qu .. tlon 
stands in the name of 8hr1 D.S. Ahire allO who has not been 
given a chance to ask his supplementary. 

MR. SPEAKER : I am sbrry, I have not seen him. 

(Translation) 

SHRI 0.5. AHIRE : Mr. Speaker, Sir, country haa eamad 
much in export but day by day our quantity of export hal 
reduced. For example, a decrease of 36.8% hal been 
registered In coal and in case of tea quantity has reduced 
by 6%. I would like to know from Hon'ble Minister through 
you that whether export will Increale or not and if It will 
increase then by when? This Is my question. 

{Eng/ish} 

SHRI RAMKRISHNA HEGOE : I .m lOrry, what the 
han. Member spoke was not audlbla. From whatever I have 
been able to h •• r. he wanta to know whether the target _ 
have envisaged for the current year will be fulfilled or not. 

Earlier, the other han. Member .aked that lifter Pokhren 
blasta, everybody was threatening that there will be 
sanctions. both economic and trade related, Imposed on 
India. Perhaps all the Members must have read in the 
newspapers this morning that American Senate hes already 
passed a relOlution giving President Clinton freedom to relax 
the sanctions. Certain statementa made by govemment 
officers. Ministers and leading businessmen show that 
America did not consider the .. netlonl against India 10 be 
either feasible or desirable. US Commerce Secretary, 
William Daley, has lamented that curbs have become a 
preferred policy option instead of being a measure of laat 
resort. He said in Washington on 7th July, 1998 that 
imposing sanctions has no meaning In the absence of 
multilateral cooperation. Senetor John Glenn, author at the 
Sanction Law and in whose name the law stands on the 
statute book even today, Is having second thoughts on the 
unilateral action bearing his name, Mr. Glenn said that 
unilaterel sanctions have lost their utilHy In the changed 
scenario and the biggest problem the US faces now Is that 
it cennot unilaterally Influence the world. He said : "Ally 
approach we take has to be a multilateral approach". I do 
not want to quote other leading American citlzans and 
businessmen. This much is certain that the sanctions 
announced by the US have not had any atfect and aven 
other developed countries are having second thoughts on 
this. 

MR. SPEAKER: Shri Murll Deara. 

SHRI CHETAN CHAUHAN: I am y.t to complete my 
qu,stlon, Sir. 

MR, SPEAKER : The Minister has already answered 
your queallon. 

SHRI CHETAN CHAUHAN: That was not my question, 
Sir. 

!IIIR. SPEAKER: Shri Chauhan, the Ministar has already 
ans_reeI your questions. 

SHRI MURLI OEORA : Sir, one major factor contributing 
to the decline in our exports is the high rate of interest 
charged to the exporter. The Minister has just mentioned 
thet he Is In the process of reducing the rate of interest to 
eight per cent. I would like 10 know the response of the 
banks and the Ministry of Finance to this. 

12,00 hra, 

SHRI RAMKRISHNA HEGOE : This matter is under 
our consideration. Either on Monday or on Tuesday, the 
Minister of Finance and I will sit together and will take a final 
decision in regard to the interest rate on export credit. 

SHRt. N,K. PREMCHANORAN : I would like to know as 
10 how far the ban on marine products has affected our 
exports In 1996-97 and 1997-98. What is the present 
position? I would also like 10 know as to whether the hon. 
Finance Minister has come to know about the many 
malpractices that are going on in getting the ~cence from 
the European countries. 

SHRI RAMKRISHNA HEGDE : The performance during 
1996-97 and 1997-98 in export sector is well-known. But 
during the last two or three months, to my distress, the rate 
of growth that we have envisaged in exports have not picked 
up. But I hope in the next few months, it will pick up. 

WRITTEN ANSWERS TO QUESTIONS 
(Eng/ish) 

ImfNIct of Nuclaar T .... on Import/Export 

·445. SHRI BALASAHEB VIKHE PATfL : 
SHRI K.S. RAO : 

Will the Minister of COMMERCE be Pleased to state: 

(al whether some European countries have cancelled 
tome ImporttExport contracts following the Pokharan tests; 

(b) If so, the details thereof; 

(el whether the US Secretary of State h .. concurred 
with the Union Ministry of Commerce that the sanctions 
Imposed on India would affeCt both-the countries; 

(d) If so, whether the matter was discussed during the 
visit of Special Envoy fA the Prime Minla.r to United States; 
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(e) If 10, the outcome thereof; and 

(f) the .tep. 18ken to tide over the .1tu8tlon? 

THE MINISTER OF COMMERCE(SHRt RAMKRISHNA 
HEGDE): (a) and (b) Of the major European countries, the 
United Kingdom hal on 10th July 1998announclid that it 
would deny the export of nuclear-related good. to India and 
Pakistan where they could aali.t their nuclear programme •. 
They would allO consider export licence appllcatlon8 for 
military items and other dual u.e equipment to either country 
with particular vigilance. Thi •• tand by the United Kingdom 
is likely to affect contracts for Import of 8uch goods Into the 
country. 

(c) The US Secretary of State hal neither ~ 
with nor denied the Union Commerce Mlnl8try's position on 
sanction8 Imposed on India after the recant nuclear teate. 

(d) and (e) Discussions of the Special Envoy of the Prime 
Mini.ter with all concerned are 8till continuing. 

(f) Government i8 taking n8C88ury Initiatlve8 on Ita part 
to deal with the siIuatIon, including maintaining an alert watch 
on the further developments and Informing the Intematlonal 
community of the ..... ona for which the nucl .. teata were 
carried out. The Impact on trade of sanctlon8 is being 
monitored and ...... ed. 

Export of Tea, CotrM, Chilly and Tobacco 

"446. SHRI A.F. GOLAM OSMAN I : Will the Mini.ter 
of COMMERCE be pleased to state : 

(a) the detail. of Countries to which coffee, tea, 
cardamom, chlHy and tobacco were exported during the last 
three years; 

(b) the amount of foreign exchange eamed therefrom 
during the above period, year-wlse; 

(e) the percentage .hare of India In the wortd exports of 
the aboVe Items; 

(d) the States in the country which produce above 
mentioned items; and 

(e) the .teps taken to boost the exports of these Items? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
-HEGOE) : (a) and (b) The.country-wlse details of export of 
various commodities are available in the. printed rnonIhIyl 
yearly publication "Foreign Trade Statistics of 1ndIa"1Huad 
by the Direalorate GeaeraI of Commen:Iallntalllganoe and 
StIIIIltIcI (DGCI&S), CeIcuIa Md copies of the ..... 
evailable in the Partlament House Utnry. The Totat-eJlPQft 

of thae cammodltles In the last ttne YMrs and foreign 
exchange earned are .. foIIowa : 

(Qty : MT., Value : R •. Crora.) 

Item 1995-96 1996-97 1997-88 , 
Qty. Value Qty. Value Qty. Value 

Coffee 170581 1524.00 181295 1467.08 172423 1640.40 

T .. 167000 1244.52 169000 1301.46 211000 1953.91 

C.rdamom 527 12.97 226 8.70 260 8.92 
(Sm") 

Cardamom 16n 12.44 1628 12.10 14SO 10.38 
(Large) 

Chilly 58185 195.46 S0051 201.45 43450 140.13 

Tobacco 87084 44&.82 116910 758.77 142838 1058.50 

(c) The percentage share of India in the world export 
approximately are as follows : 

Coffee 3.93 

Tea 17.53 

Cardamom (Small) 3.00 

Cardamom (Large) 65.00 

Chilly 70.00 

Tobacco 6.03 

(d) The main producing State. in the country for the 
various commodltie. are .. follows : 

Coffee 

Tea 

Cardamom 
(Small) 

Cardamom 
(Large) 

Chille. 

Tobacco 

Kamataka, Kerala and Tamil Nadu 

Assam, West Bengal, Tamil Nadu and 
Kerala 

Kerala, Kemataka and Tamil Nadu 

Slkklm, West Bengal 

Andhra Prade.h, Maharashtra. 
Kemateka, Rajasthan, ramil Nadu. 
We.t Bengal, Utter Pradesh, Madhya 
Pradesh, Gularst. Bihar 

Kematake and Andhra Pradesh 

(e) The steps taken to boost the exports of these items 
ara .. under: 

For booatlng eJCP!)rt of cotfee, the Coffee Board is 
facuIIIng on targeted Import markets like USA, Japan, 
Ru.sla, Mlddle-aast c;ountrles, atc. The Board alao 
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.-rtJapates in seIectad food fairs, elChiblllon.abroad, relMaa 
advertisements on unique feature. of Indian Coffee in 
selected overseas trade joumals, sponsor trade delegations! 
invite delegations of roasters from all the target martlets to 
India, arrange service of Indian Coffee abroad through our 
embassies, distribute gift packets of Indian Coffee through 
Indian Embassies on special occasions and festivals, publish 
and distribute literature on Indian Coffee. 

Tea 

The Government of India and Tea Board have been 
giving special attention to areas offering potenllal. The Tea 
Board also acts 10 remove bottlenecks in exports to Individual 
martlet wherever noticed. For boosting exports of tea, the 
Tea Board participates in major Trade Fairs/Exhibitions 
abroad and also have launched media campaign 10 Increase 
consumer awareness of speciality of Indian tea. The Board 
has been campaigning to popularise the Tea Board 
martleting symbol which stands for pure Indian tea. 

Cardamom, Chilly and Tobacco 

Apart from general trade policy reforms, some of the 
steps taken to : 

(I) enhance exports of spices include abolition of cess 
on export of pepper (except green peppar in brine), 
cardamom, saffron and spice oils and oIeoresins to 
make them price competitive in international 
markets; implementation of brand promotion 
schemes like "logo promotion"; grant of 'Spice 
House Corporate" as a recognition of processor/ 
exporter of quality products; selling up of 
laboratories for testing of products to ensure quality; 
technology transfer; process upgradation and 
product development. 

(ii) enhance exports of tobacco include improving 
quality and yield of Flue Cured Virginia (FCV) 
tobacco through control of diseases in nurseries 
through fumigation, balanced fertilisation, sprinkler 
irrigation; improving curing and storing facilities 
through conservation of energy by roof insulation, 
supply of tarpaulins and coal; improving grading 
through community grading centres' control & 
monitoring of pesticides residues; development of 
exportable varieties; holding buyer seller meets & 
participation In int.rnational fairs. 

R.fund Claim. of As ••••••• 

'447. SHRI SURESH CHANDEL: 
SHRI MOHAN RAWALE : 

Will the Minister of FINANCE be pleased to state: 

(a) wh.ther the Gov.rnm.nt are aWlre thatth. LT. 
r.fund claims of many of the assesse.s Including senior 
citizens all over th. country heve not yet been settled since 
1995-96 In spite of s.v.rel complaints; 

(b) if so, th. action propos.d to b. taken by th • 
Govemment in this regard; 

(c) the Iotal number of citizens involved all over the 
country whose refund claims have not been settled; 

(d) the time by which it is lik.ly to be settled; 

(e) wheth.r PAN have been allotted 10 all the Income 
Tax Assessaes; and 

(f) if not, the time by which Govemment propose to issue 
PAN to them ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) to (f) A·Statement 
is laid on the Table of the House. 

(a) and (b) Govemment continues its efforts for early 
and prompt disposal of refund claims. It has been 
consistently Impressing upon the Chief Commissioners of 
Income-tax/Commissioners of Income-tax, the need for 
taking effective steps for the elimination of delays in these 
matters. Instructions have been issued to the effect that all 
refund vouchers should invariably be despatched by 
Registered Post with acknowledgment due within 15 days 
of its determination irrespective of the value of such refunds. 
In addition, policy initiative has been taken in the Finance 
(No.2) Bill, 1998 to allow adjustment of loss at the stage of 
deduction of tax at source, so thet the claim of direct refund 
does not arise in a large number of cases of salaried tax 
payers. 

(c) Details regarding claims for refund disposed of and 
the balance outstanding for the period 1995-96 to 31st 
December, 1997 are as follows : 

Financial Year No. of claims Baiance outstanding 
disposed of 

1995-96 1,04.362 34,952 

1996-97 1,07,782 49,930 

'Upto 31st 
December, 1997 94,640 57,936 

, Figures for the period 1.4.1997 to 31.12.1997 are provisional 

(d) Inllructions have been given to the field authorities 
10 iAue all refunds within 15 days of the passing of the order 
by which they are determined. While these instructions are 
generally adhered to, cas.s of pa;clanCy arise on account 
of legal or procedural constraints including withholding of 
refund as per provisions of law. . 
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(e) No Sir. 

(f) All the existing assessees in the three cities of Delhi 
Mumbai and Chennai are to be allotted Permanent Accouni 
Number under the new series by 31.3.1999. 70% of those 
assessees in the rest of the country, who apply for PAN under 
the now series during 1998-99, are to be allotted PAN by 
31.3.1999. 

Impact of SIInctlon. on Indu.trlal Sector 

*448. SHRI K.C. KONDIAH : 
DR. T. SUBBARAMI REDDY: 

Will the Minister of INDUSTRY be pleased to state : 

(a) whether the decision to impose sanctions against 
India by USA and other countries is likely to affect the 
Industrial sector in the country; 

(b) if so, the details thereof and reaction of the 
Govemment thereto; 

(c) whether this is likely to hit US Investment in hlgh-
tech area; 

(d) if so, the details thereof and the asse88ment made 
in this regard; and 

(e) the steps being taken by the Govemment to meet 
the situation? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) As per presently available assessment, 
sanctions Imposed by USA and other countries against India 
are not likely to affect the industrial sector in a Significant 
manner during the current year. Though the denial of loans 
and guarantees by US Exim Bank and Overseas Private 
Investment Corporation (POIC) could result in an increase 
in the cost of borrowing in some sectors, the impact of 
sanctions would be minimal as companies would be able to 
secure altemative sources of finance. 

(c) and (d) Sanctions are not likely to affect US 
investment in high-tech areas as US sanctions do not put 
any restriction on private investment flows into India. India 
is perceived as a large and growing merket and attractive 
destination for MNCs. As a matter of fact, the amount of 
US origin foreign direct investment approved has gone.up 
more than three-fold in June, 1998 as compared to May, 
1998. 

(e) Govemment is closely monitoring the Slluallon to 
ensure that sanctions have minimal impact on overall 
industrial production. Core Group of Secretaries on 
Economic Metiers has been constantly assessing the Impact 
of economic sanctions against India with a view to 
formulating appropriate responses as part of an ongoing 
ellereise. 

Statu. Paper on Raw Juta/JCI 

*449. SHRI RAVINDRA KUMAR PANDEY 
SHRI SURE NORA PRASAD YADAV (JAHANABAD) 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment have decided to diversify 
the jute products; 

(b) If so, the details thereof; 

(c) whether any Status Paper is being prepared 
regarding all aspects of this sector, particularly the marketing 
of raw jute and the role of Jute Corporation of India; 
and 

(d) if so, the time by which the said Status Paper IS 
proposed to be brought out and the details thereof? 

THE MINISTER OF TEXTilES (SHRI KASHIRAM 
RANA) ; (a) and (b) In 1992 Government approved a 
5 year national programme for the jute sector with 
financial assistance from the UNDP. Under thiS 
programme, an assistance of the order of US$ 19.53 
million from UNDP In conjunction with Government of 
India's matching contribution of Rs. 36.63 crores upto 
March 1998 have been provided. The major objectives 
of this programme are to enhance the welfare of jute 
farmers by implementing schemes to improve 
productivity, facilitate the diversification of the Jute sector 
by developing new technology, promote employment 
opportunities by encouraging new entrepreneurs to set 
up manufacturing facilities for jute based Items, assist 
development of the indigenous machinery-
manufacturing sector for catering to the diversified 
products programme, both in the textile-related and non-
textile areas and strengthen R&D efforts in these fields. 

Some of the new areas under which the use of jute 
has become possible now are-production of fine Jute 
yarn and jute cotton blends; use of jute putp in paper 
production; use of jute in packaging and geo textiles; 
application of electronic instrumentation in the jute 
IndUStry; use of jute yam end fabrics in the handlooms 
and handicrafts sector; Improvement of jute fibre by 
enzyme treatment and new retting techniques; 
Indlgenlsation of jute machinery; steam ellplosion 
technology; production of Jute reinforced composites and 
training and Human Resource Development in the jute 
sector. 

(c) and (d) No Status Paper has been prepared 
regarding all aspects of jute diversification. However, 
the Government has been monitOring implementation 
of jute diversification activities through evaluation of its 
diversification projects under the UNDP Jute Programme 
andNCJO. 
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[Trans/ation] 

Industrially Backward Districts 

'450. SHRI MOHAMMAD ALI ASHRAF FATMI : 
SHRI RAM TAHAL CHAUDHARY: 

Will the Minister of FINANCE be pleased to state : 

(a) whether the report submitted by the study group 
constituted for finding out industrially backward districts has 
been reviewed; 

(b) if so. the details thereof; and 

(c) the steps taken by the Government to implement 
the report on the basis of outcome of reviewed report? 

THE MINISTER OF STATE IN THE MINISTRY .oF 
PERsPNNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) Yes, Sir. 

(b) The Review Group, on the basis of re-evaluation of 
the criteria recommended the following for identifying 
backward districts: 

That any district, whose aggregate composite index is 
250 or below, as compared to the national average of 1500, 
could be notified as a backward district. However, It was of 
the view that the special categories of districts having no 
rail head or those located in inaccassible hill areas needed 
some special consideration. Therefore, the cut-off for these 
specially placad districts was to be kept at 500, i.e. 1/3rd of 
the national average, the index selected by the Kaw Group 
for identifying backward districts. These districts were also 
to be notified as backward districts for the purpose of tax 
holiday under section 801A. The Review Group agreeing 
with the recommendations of Kaw Group recommended that 
all 'no industry' districts, irrespective oftheir composite index, 
should be notified as backward districts for the purpose of 
tax holiday. 

(c) Notification 5.0. 714(E) dated 7.10.97 specifying 
industrially backward districts u/s 80-IA has since 
been issued and has also been laid on the Table of the 
House. 

Bonds for Krishna Velley Development Corporation 

'451. SHRI SADASHIV RAO. D. MANDLIK: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Maharashtra Government has obtained 
the permiSSion from the Union Government for the bonds 
which have been Issued to mobilise loans for the Krishna 
Valley Development Corporation; 

(b) if so, the total amount for which permission hes been 
obtained; 

(c) whether the Union Government have received any 
complaints regarding financial irregularities in this regard; 
and 

(d) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND P·ENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Maharashtra Krishna Valley Development Corporation was 
granted approval for public issue of MKVDC Bonds, 
Series-II aggregating Rs. 250 crores with an option to retain 
'additional Rs. 50 crores (total Rs. 300 crores) for part 
financing the capital outlay for the Krishna River Irrigation 
Projects, u/s 88(2) (xvi) of the Income-tax Act, 1961. 

(c) and (d) In March, 1997, Securities & Exchange Board 
of India received a complaint against Maharashtra Krishna 
Valley Development Corporation, alleging financial 
irregularities. The complaint was examined by SEBI. The 
clarification furnished and the subsequent Press release 
issued by the Corporation explained that the relevan\ 
transactions were in accordance with the extant rules and 
guidelines. 

National Renewal Fund 

·452. SHRI MAHESH KANODIA : 
SHRI HARIKEWAL PRASAD' 

Will the Minister of INDUSTRY be pleased to state : 

(a) the main object of the 'National Renewal Fund'; 

(b) whether the employees affected due to closure and 
restructuring of PSUs are truely benefited by this fund: 

(c) if so, the details thereof; and 

(d) the amount provided from this fund as financial 
assistance during each of the last two years? 

-THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) The main objective of the National Renewal 
Fund (NRF) is to provide a social safety net for workers 
affected by industrial restructuring, technology upgradation 
and modernisation of Indian Industry. 

(Il) and (c) Assistance from NRF has been provided for 
Voluntary Retirement Schemes (VRS) in Central Public 
Sector Undertakings (CPSUs) and for counselling, retraining 
and re-deployment of rationalised workers. According to 
Information available, 1,10,104-workers in CPSUs have 
availed of VRS upto 31.5.98. Employee Assistance Centres, 
set up with assistance from NRF, have counselled 35,510 
workers and retrained 25,683 workers. 
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(d) The amount of financial assistance provided from 
NRF during each of the last two years is as follows : 

Year 

1996-97 

1997-98 

{English} 

Financial Assistance 

Ra. 195.83 Crore 

Rs. 330.45 Crore (Provisional) 

Requirement of Gold 

*453. SHRI GINGEE N. RAMACHANDRAN: Will the 
Minister of FINANCE be pleased to state : 

(a) whether the requirement of gold In the country had 
increased by 45 per cent in 1997; 

(b) if so, the main reasons therefor; 

(c) the quantity of gold came from' outside the country 
through imports, NRl's etc. during the year 1997; 

(d) the estimated increase registered in revenue through 
gold inflow in 1997 over the previous year; and 

(e) the impact of this gold inflow on our economy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) According 
to an unofficial estimate, the requirement of gold In the 
country has Increased 45% in 1997 over the year 1996. The 
main reasons for this could be attributable to several factors 
including the latent demand for consumption of gold in the 
country and its easy availability at lower domestic prices 
under liberalised gold import pOlicies adopted by the 
Government. 

(c) and (d) During the year 19~7, 527.857 tonnes of 
gold was imported through official channels and Rs. 1148 
crores were collected as revenue as compared to 297.79 
tonnes in 1996 Involving duty amount of Rs. 655 crores. 

(e) In addition to the higher collection of revenue, the 
import liberalisation has reduced the Hlegal import of gold 
and has made the gold easily available to the consumers in 
the country. In addition, the unofficial premium on the USS 
has also perceptibly come down. It is likely to have impact 
on invisible receipts on the current account of Balance of 
Payment as there would be reduced incentive for diversion 
of foreign exchange to unofficial market for financing illegal 
gold imports. 

U.e of Wa.hed Coal 

*454. SHRI ANUPLAL YADAV : 
SHRI RAJ BANSHI MAHTO: 

Will the Minister of COAL be pleased to state : 

(a) whether the use of washed coal in power plants has 
been made mandatory recently by the GcMtmment; 

(b) if so, whether this action of Government has been 
widely criticised by the experts In this field; and 

(c) If so, the reaction of the Union Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) The Government have issued 
a Notification on September 19,1997, under the Environment 
(Protection) Act, 1986 making mandatory the use of 
beneficiated coal with an ash content to exceeding 34% with 
effect from 1.6.2001 A.D. by the following coal based thermal 
power plants : 

(i) Any thermal power plant tocated beyond 1000 k.m 
from the pit-head; and 

(iI) Any thermal power plant located in urban area or 
sensitive area or critically polluted area irrespective 
of its diatence from the pit-head except any pit-head 
power plant. 

Further, the Government have made the following 
amendments in the said notification, vide notification 
GSR 378 (E) dated 30.6.98. 

(i) For the words "Beneficiated Coal with an ash content 
not exceeding thirty-four percent", the words "raw 
or blended or beneficiated coal with an ash content 
not exceeding thirty-tour per cent on an annual 
average basis" shall be substituted. 

(ii) After clause (b), of the said notification. the follOWing 
prOVision has been inserted. namely: 

"provided that any thermal power plant uSing 
fluidised bed combustion or circulating fluidised bed 
combustion or atmospheriC fluidised bed 
combustion or integrated gasification combined 
cycle technologies or any other clean technologies 
as may be notified by the Central Government In 
the official gazettea'shall be exempted from clause 
<a) and (b). 

(b) No, Sir. 

(c) Does not arise in view of reply given to part (b) as 
above. 

Import of Newsprint 

·455. SHRI SUSHIL KUMAR SHINDE : 
SHRI MADHAV RAO SCINDIA . 

Will the Minister of COMMERCE be pleased to state 

,.) whether the import of finilhed papers and newsprint 
hal been Increasing, while Indigenoul production is going 
down; 

(b) If 80, the comparative figures 01 imports 01 finished 
paper and newsprint and the indigenous production of these 
itema during the lell ~ years; 
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(e) how far the production capacity of indian mills has 
gone down during the last three yeers; 

(d) the reasons for increase in imports of finished 
product and decline In production and how far It is attributable 
to higher duty on raw material Imports than that on finished 
product; and 

(e) the steps taken by the Government to help the 
Indigenous industry? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (e) While import of finished paper and 
newsprint has been growing steadily during the last three 
years. the growth of production has been sluggish. 
Newsprint production recorded a negative growth of 26.82% 
in 1996·97. The comparative figures of Imports of finished 
paper and newsprint and the Indigenous production of these 
items during the last three years Is given In the statement 
annexed. While production capacity remained unaffected. 
capacity utllisetlon has been declining. The main reason 
for Increase In Import Is cheaper production costs abroad. 
Indigenous production has been affected due to high costs 
of raw material and other inputs. 

The Government has taken following steps to help the 
indigenous industry : 

(I) Concessional excise duty has been extended for paper 
and paper board manufactured out of 75% and above 
non-conventional raw materials. 

(ii) No custom duty is levied on import of wood pulp for 
manufacture of newsprint. 

(Iii) There is no excise duty on newsprint manufactured 
by a manufacturer Included in Schedule-I to the 
Newsprint Control Order. 1962 and supplied to the 
newspapers registered with RNI. 

(iv) The baSic customs duty on import of paper and 
paperboard has been increased from 20% to 30%. 

(v) The basic Customs duty on import of newsprint is 5% 
w.e.f. 2.6.1998 whereas duty on high ash content 
newsprint (glazed newsprint) was raised from nil to 
5%. 

S"""'ent 
Production of peper. paperboard and newaprlnt during the 

last three )'88,.. 

Year 

1995-96 

1996·97 

1997-98 

Production (in laki' MT) 

Paper & Paperboard Newsprint 

27.10 4.10 

27.96 3.00 

31.70 4.00 

Import : 

Year Import (in lakh MT) 

Paper & Paperboard Newsprint 

1995-96 1.10 3.45 

1996-97 1.82 5.47 

1997-98 3.05 4.98 

Plan for d!lvelopment of Tourism 

·456. SHRI KRISHAN LAL SHARMA: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the Union Government have drawn up a 
new plan for development of eoo-tourism in the country; 

(b) if so. the main features thereof; and 

(c) the response of the State Governments thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) . 
(a) Yes. Sir. 

(b) The main features of the Ecc-Tourism Guidelines 
contain: 

(i) The Eoo-Tourism definition; 

(Ii) Ecc-Tourism Resources of India; 

(iii) Policy objectives: 

(a) involvement of local community; 

(b) identifying conflict areas and taking steps to 
minimise conflict: 

(c) integl'l1tion of eoo-tourism to area development 
strategy. etc. 

(iv) Operational guideline for: 

the Government; 

Developers. Operators and Suppliers; 

The Visitors; 

The Destination population/host community; 

Non-Governmental organisations/scientific 
and research institutions. 

These guidelines and policies would create awareness 
among aU the actors involved in this activity and to achieve 
sustainable tourism development in the country. 

(c) Response from the -State Governments/Union 
Territories _re very positive and they have agreed to adopt 
and implement the same. 
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[T ,.ns/etion} 

Speculation In the Foreign Currency Market 

*457. SHRI AMAR PAL SINGH: 
SHRI PANKAJ CHOUDHRY : 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Governrnent propose to take any Iteps 
to check the growing actiyltles of speculation In the foreign 
currency martest; 

(b) if so, the details thereof; and 

(c) the time by which the decision in this regard is likely 
to betaken? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (c) The exchange rate of the rupee In India is 
market determined and speculation is an Integral elemant 
of any financial market. Destabilising speculation leads to 
unwarranted pressures on the exchange rate necessitating 
institution of measures to contain yolatility and stem 
speculation. The exchange market measures undertaken 
by the RBI generally comprise purchase/sale of foreign 
exchange in both the spot and forward segments of the 
foreign exchange market, which are often supplemented by 
monetary policy measures. By tightening money market 
conditions through increase in Cash Reserve Ratio (CRR), 
Bank Rate, and Repo rates, arbitrage operations undertaken 
by the speculators between money market and foreign 
exchange market are discouraged. Specific measures are 
also instituted to reduce the access to domestic liquidity for 
speculatiYe purposes. Cancellation and re-booklng of 
forward contracts, nostro balances of the authorised dealers 
and their open positions are constanUy monitored by the 
RBI. Importers as well as banks haye been adYised by the 
RBI to monitor their credit utilisation so as to meet genuine 
foreign exchange demand but no unanticipated Import 
requirements beyond a reasonable period. thereby 
discouraging undue build-up of inYentory stocks. In addition, 
measurers affecting the cost of rupee funds to exporters 
and importers haye been taken to discourage intensification 
of leads and lags in import payments and export realisation. 
The exchange rate deYelopments are closely monitored both 
by the Government and the RBI and suitable measures are 
taken. as and when necessary, to counter speculatlye 
pressures on the exchange rate and to maintain orderly 
market conditions. 

{English} 

Credit Rating Agency 

"458. SHRIMATI LAKSHMI PANABAKA : Will the 
Minister of FINANCE be pleased to state: 

(a) whether due to downgrading of India·s rating by 
Moody the rats of key scrips fell sharply; 

(b) if so, whether due to this the foreign investment has 
slowed down and loans he. become more cosUy as a result 
thereof; 

(c) if 10, the details in the regard; 

(d) whether the Moody's recent move has reduced 
demand for credit in the domestic market; 

(e) If so, whether country's imports have also become 
cosUler and the exports hllYe gone down; and 

(f) the steps Government propose to take to meet the 
situation? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) Spreads on secondary markets are influenced 
by seyeral faotors including credit rating. 

(b) and (c) Foreign inYestment flows depend on 
inYestment opportunities and not primarily on rating 
Demand for foreign currency borrowing is a function of funds 
cost domestically Yis-a-vis funds raised externally. 

(d) Demand for credit in domestic market is not related 
to Moody's Rallng. 

(e) Imports and exports are not directly related to credit 
rallng. 

(f) Government policies are directed to enhance the 
investment flows as well as credit rating of the soyereign 

ExlmPolicy 

*459. DR. ASIM BALA ; Will the Minister of 
COMMERCE be pleased to state ; 

(a) whether India's Exim policy has been prepared In 
line with the World Trade Organisation; 

(b) if so, the details thereof; 

(c) whether World Trade Organisation are revieWing 
India's Trade Policy in line with the General Agreement on 
Tariff and Trade: and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (d) India's Exim Policy has been formulated 
with primary objectlya of promoting India's International 
Trade from the country. However. India being a Signatory. 
to WTO, various provisions of WTO are also considered 
during the process of formulating the Exim Policy 

The WTO reviews the trade policies of all the Signatory 
countries periodically. India's trade policy was reviewed on 
16-17th April, 1998. The Chairperson of Trade Policy ReVieW 
Body in his concluding remarks commended India lor its 
continued programme of economic reforms. including trade 
reforms which haye constituted an integral part of the 
programme. Members appreciated the direction of reforms 



JULY 17. 1998 to Questions 36 

and welcomed the commitment expreued by India to further 
broed-ba .. trade IIberalisation. domestic deregulation, and 
encouragement of private investment and looked forward 
to further concrete. well-coordinated implementation in these 
areas. Members also welcomed India's contlnuad positive 
participation in the WTO and the importance attached by 
the Indian delegation and authorities to a stable, liberal, rule-
based multilateral trading system. 

Foreign Debt 

'460. SHRI N.K. PREMCHANDRAN ; 
SHRI TARIQ ANWAR; 

Will the Minister of FINANCE be pleased to state ; 

(a) the poSition of external debt against India for the 
last three years, year-wise; 

(b) the amount of outstanding loan to be repaid to the 
World Bank and other countries when the present 
Government essumed office; 

(c) the total amount of loan/assistance received by 
the Government from tha World Bank and other countries 
after assumption of office. country-wise and Instltution-
wise: 

(d) the measures being taken to Improve the extarnal 
debt position; 

(e) whether the World Bank has set aside any amount 
of assistance which stands sanctioned to India after the 
imposition of U.N. sanctions; and 

(f) if so. the details thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) ; (a) The latest astimates for external dabt of India 
is for September 30,1997. The debt outstanding position 
since 31.3.95 is as follows; 

As on Amount 
(US dollar billion) 

31.3.95 99.01 

31.3.96 92.20 

31.3.97 92.22 

30.9.97 92.88 

(b) The amount of loans outstanding to the WOrld Bank 
(IBRD and IDA) and other countries on Government account 
as on March 31, 1998 stood at US dollar 38.40 billion. 

(c) The total amount of loan/assistance received 
(utilisation) by the Government from the World Bank and 

other countries during April I-May 31, 1998. country-Wise 
and institution-wise is as follows: 

SOURCE LOANS 
(In Rupees thousand) 

(Multilateral) 

IDA 8.33.515. 

IBRD 10.16.254 

PPF (IBRD) 12.452 

Sub total: 18,62,221 

(Bllataral) 

France 68.117 

Japan 26.33.202 

Kuwait Fund 14.935 

Saudi Fund 66.529 

Germany 1.46.048 

Australia 8.421 

Sub total: 29.37.252 

Grand Total; 47.99.473 

SOURCE GRANTS' 
(Multliatel'lll) 

IBRD (Japan) 5.756 

IDF (World Bank) 673 

IDA (Netherlands) 18,645 

Sub total: 25.074 

(Bilateral) 

Canada 13.840 

Denmark 35.000 

Japan 15.048 

Netherlands 71.926 

Sweden 36.039 

Switzerland 13.700 

United Kingdom 67,019 . 

USA 59.606 

Germany 48.144 

EEC Grants 1.00.289 

UNICEF 7.683 
UNFPA 94.720 

Sub total: 5.63.014 

Grand Total; 5.88.088 
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(d) The main features of the debt management strategy 
followed by the Govemment Includes sustaining a high 
growth rate of exports, keeping the maturity structure as well 
as the total amount of commercial debt under control, 
prioritising the use of commercial credit and encouraging 
foreign investment. As a rasult of the above policy, thera 
has been a considerable improvement In the extemal debt 
position. Thus, for example, the debt-GDP ratio has come 
down steadily from the high of 41,0 per cent in 1991-92 to 
25.9 per cent in 1996-97. The debt service ratio also came 
down from 35.3 per cent in 1990-91 to 22.6 per cent in 
1996-97. 

(e) and (I) Thera are no UN sanctions on India. However, 
the World Bank hed initially deferred consideration of the 
following five projects : 

1. The Power Grid II Project (US $ 450 million). 

2. Renewable Energy II Project (US $ 130 million). 

3. Haryana State Highway Project (US $ 275 mIHIon). 

4. U.P. Diversified Agriculture Support Project (US 
$ 76.4 million). 

5. Orissa Health Systems Development Project (US 
$ 76.4 million). 

Subsequently, out of the above five, Serial No. 
(4) and (5) have been approved on July 1,1998. 

Investment of PSUs 

*461. SHRI ASHOK NAMDEORAO MOHOL : 
PROF. PREM SINGH CHANDUMAJRA : 

Will the Minister of INDUSTRY be pleased to state : 

(a) the total investment made in Public Sector 
Undertakings during 1997-98 in the country, partlcularty In 
Maharashtra; 

(b) the details of the domestic and foreign loan involved 
in the total investment; 

(c) the aversge amount of interest being paid on these 
loans; 

(d) the amount likely to be invested in Public Sector 
Undertakings during current year; and 

(e) the annual production of Public Sector Undertakings 
during each of the last three years? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) The investment in Central Public Sector 
Undertakings during 1996-97, for which period information 
is availsble, was Rs. 15522 crores including Rs. 3551 crorel 
In Maharashtre. 

(b) As on 31.3.97, the total loanl of PSUs were 
Rs. 130552 crores out of which the domutic loans were 
Rs. 98464 crores and foreign loans were Rs. 32088 crores. 

(c) The Intern! paid on long term laonl during 1996-97 
was Rs. 13683 crontI out of which Ra. 11089 Crtlres was on 
domestic loans and Rs. 2594 crtlres on foreign loans. 

(d) The Plen investment for 1998-99 for central PSUs 
is about Ra. 23,00 crores. 

(e) The annual production value during 'the years 
1994-95 to 1996-97 was Rs. 171890 crores, Rs. 208869 
crores and Rs. 231578 crores respectively. 

Tende,. for Coal Raising 

4424. SHRI AJOY MUKHOPADHYAY Will the 
Minister of COAL be pleased to state: 

(a) whether tender has been publilhed by BCCL lor 
private agencies to raise the coal from four BCCL collieries; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether raising coal by the private agencies is 
prohibited; and 

(d) If 50, the justification for publishing the tender? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) and (b) No, Sir. It has been 
stated by BCCL that Global tenders had been invited for 
introduction of an appropriate technology for optimisation 
of coal production in some of coal mines In BCCL The 
scope of tender provides for supply of equipment, Installation 
and commllSioning of equipment and successful operation 
thereafter in the following underground mines on gain/nsk 
sharing basis : 

1. Moonldih 

2. North Amlabad 

3. Bhalgora 

4. Pootkl Ballhari 

(c) It Is presumed that the Honourable Member IS 
referring to contract labour. If so, raising of coal by contract 
labour Is prohibited vide Govemment of India, Ministry of 
Labour Notification No. 5.0. 2063 dated June 2~. 1998. 

(d) Notification dated 21.6.1988 is not applicable as the 
tender is for introduction of technology. its absorption and 
supply of equipment with performance guarantee and not 
for raising of coal through contractors labour. 

Price StabUlsation Fund for Rubber 

4425. SHRI T. GOVINDAN : Will the Minister 01 
COMMERCE be ple.sed to stete : 

(a) whether the Union Govemment have received a 
proposal from Kerals Government for creation of a Price 
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Stabilisation Fund for Rubber to facilitate the creation of 
but'ler stock and procurement operations; and 

(b) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (e) No, Sir. 

(b) Does not arise. 

Printing ofNOtn 

4426. SHRI K.P. NAIDU : Will the Minister of FINANCE 
be pleased to state: 

(a) whether the currency note printing units In the country 
are printing currency notes to their full capacity; 

(b) if not, the reasons therefor; and 

(c) the steps proposed to be taken to utilise the full 
capacity of thele units and to stop the Import of currency 
notes and to meet the situation of any shortage? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir. 

(b) Does not arise. 

(c) The present capacity of the note printing presses in 
the country put together can meet only about 35% of RBI's 
demand for fresh notes. In order to improve the note supply 
position In the country, in addition to Import of currency notes 
as a one time measure, the follOwing steps have allo been 
taken: 

(1) Coinisation of lower denomination notes of 
Rs. 1, 2 and 5 and diversion of capacity so 
released for printing of higher denomination 
notes; 

(2) Setting up of two more note printing presses -
one at Salboni (West Bengal) and the other at 
Mysore (Kamataka) under RBI control, with an 
annual capacity of 4950 million pieces each; 

(3) Modernisation of existing two riote printing 
presses at Nashlk and Dewas. 

(Trans/alion) 

Coal Blocks 

4427. SHRI SUSHll CHANDRA VARMA: Will the 
Minister of COAL be pieased to state: 

(a) the location-wise details of coal blocks identified by 
Coal India Ltd. for its self utilization; 

(b) the number of coal blocks out of these where open 
cast mining and underground mining is likely to be 
undertaken, separately; 

(e) the time by which mining work Is likely to be started 
In these coal blocks, indicating the blocks in which coking 
coal is likely to be received; and 

(d) the amount invested in the annual budget by Coal 
Industry from its own resources during the last three years 
and the amount ta,ken from the Union Govemment ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) and (b) Coal India Ltd. has 
identified 276 blocks for its self utilisation till 2036-37 
excluding blocks presently being worked. Subsidiary-wise 
details of such block as well as details conceming method 
of mining to be undertaken in such block is an under: 

Subsidiary No. 01 Method of wooong . 
company blocks Opencast Underground Combined 

Identified for OC & UG 
Hif utilisation 

ECl 24 4 17 3 

BCCl 41 21 20 

CCl 56 40 12 4 

NCl 3 3 

WCl 77 18 52 7 

SECl 54 11 34 9 

MCl 21 21 

Total 276 118 135 23 

(c) TIme frame by which mining is to be started in these 
blocks and number of blocks in which coking coal likely to 
be mined are as under: 

Subsidiary Time frame for starting mining Number of 
Company in lIIe Identified blocks (Nos.) blocks likelv 

10 yield 
coking coal 

IX Plan X Plan Beyond X Plan Tolel 

ECl 9 8 7 24 

BCCl 20 7 14 41 22 

CCl 11 19 26 56 25 

NCl 3 3 

WCl 15 37 25 77 4 

SECl 21 9 24 54 3 

Mel 4 3 14 21 

Total 80 83 113 276 54 
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(d) The total amount invested during the last three year 
from intemal resources and through other borrowings 
including budgetary support In Coal India Ltd. and its 
subsidiaries are given below : 

(Rs. erores) 

1994-95 1995-96 1998-97 

Internal resources 806.13 975.64 918.95 

Bonds 300.00 434.03 

Suppliers credit 59.8-" 89.27 

IClTerm loan 119.10 150.00 165.00 

Gross budgetary support 319.52 288.72 12.47 

Total inveslment 1,604.56 1,503.63 1,530.45 

{English} 

Use of Coal Raw Material 

4428. SHRI GIRIDHAR GAMANG : Will the Minister 
of COAL be pleased to state: 

(a) whether any research has been conducted by the 
Government to find out multiple use and by-products out of 
the coal material; 

(b) if so. the outcome of such research; 

(c) whether any by-product industries based on the coal 
raw material has been established; and 

(d) if so, the names of the such industries? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) No Sir. The Government in 
the Ministry of coal is not conducting any research on multiple 
use and by-products of coal material directly. Howevar, the 
Ministry funds Research Projects on coal through Standing 
SCientific Research Committee. Out of this fund, Central 
Mine Planning D.sign Institute Limited has developed a taw 
technologies for conversion of coal to domestic fuel of better 
quality and process. Central Fuel Research Institute (CFRI) 
Dhanbad and Indian Institute and Chemical Technology 
(IICT) Hyderabad. both under CSIR, are conducting research 
on multiple use of coal and by-products. 

(b) Special smokeless Fuel (SSF) Technology has been 
successfully commerclallsed by CMPDIL. 

(c) and (d) All the integrated steel plants In India and 
Dankuni Coal Complex (DCC) of South Eastern Coalfields 
Limited. Bararee Coke Plant & loyabad Coke Plant 
of Bharat Coking Coal limited. besides some other incIustrie& 
are making multiple use of coal and producing by-
products. 

Collle,I •• In W.at Bengal 

4429. SHRI SUNil KHAN: Will the Minister of COAL 
be pleased to state : 

(a) the location-wise details of collieries running in West 
Bengal at p ..... nt; 

(b) the number of collieries closed in the State after 
initial Investment of Rs. one crore. particularly in Bankura 
district: 

(c) whether the private collieries are running at Saltora 
in Bankura district: and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY): (a) In West Bengal 106 coal mines 
are being operated by the Eastern Coalfi.lds Limit.d (ECl) 
and Bharat Coking Coal Limlt.d (BCCl). the subsidiaries of 
Coal India limited (Cll). Th. location-wise details of these 
mines are as under: 

District ECl BCCl Total ._--_.-
Burdwan 98 3 101 

Bankura 2 2 
Blrbhum 

Purulia 2 2 
.----.. - .. 

Total 103 3 106 .-... ~.-.. 
(b) As per information received form CIL. 11 (eleven) 

open cast coal mines opened In the post-nationallsation 
period in the slate of W.st Bengal with inv.stmant exceeding 
Rupees one crore each have been closed after exhaustion 
of mineable reserves. The Cil has also informed that a 
new coal mine at Bakulia in Bankura District of West Bengal 
linked to Mejia Thermal Power Station (TPS) was taken up 
but could not be implemented. The Damodar Valley 
Corporation, who own the TPS have not yet given their 
consent to pay for the coal supply from Bakul" mine on 
cost-plus basis for Implementation of the coal project. The 
total expenditure Incurred in Bakulia is Rs. 3.16 cror ... 

(c) As per Information received form ell. no private 
colliery is running In Saltore of Bankura pistrlct 

(d) Does not arise in view of the answer to part Ie) of 
the question. 

[TrfJns/.tlon} 

Tourism Projects In Maharashtra 

4430. SHRI VITHAl TUPE : Will the Minister of 
TOURISM be pleased to state . 

(a) the detail, ot tour.lm proJecls senl by the 
Government of Maharashlra to the Union Government during 
the last three years: 
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(b) the number of projeda out of these approved by the 
Government; and 

(c) the time by which remaining projectl are likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) and (b) According to 
the existing procedure, the projects for financial assiltance 
by the Union Ministry of Tourism are prioritised each year in 
consultation with the concerned State Governments. 
Detailed proposals are then submitted by the State 
Governments which are examined al per guldelinel and 
approved lor financial assistance. In the case of 
Maharashtra, the number of detailed proposals received and 
sanctioned during the last three years were as given below: 

Year 

1995-96 

1996-97 

1997-98 

No. of proposals No. of proposals 
received sanctioned 

4 

8 

12 

2 

8 

12 

(c) The prOjects not sanctioned during a particular year 
are not conSidered in subsequent years unless they are 
again submitted by the State Government. 

{English} 
.i' 

Agriculture Stablllul/on Fund .... 
4431. SHRIMATI JAVANTI PATNAIK: Will the Minister 

of FINANCE be pleased to state : 

(a) the Budgetary provision made to different States 
under Agriculturel Stabilisation Fund during 1998-99 under 
the Central Plan; 

(b) the detailed provllion made as subsidy and loan 
out of this fund; 

(c) whether the Union Government have received any 
proposals from the State Governments to augment 
allocation: and 

(d) If so, the details thereof? 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA) : (a) and (b) Under the Scheme of the Agricultural 
Credit Stabilization Fund, central assistance Is provided to 
the Stale Governments in the ratio of 75% gra"t and 25% 
loan to help build up the credit stabilization funds at the level 
of State Cooperative Banks with a view to increase their 
capacity to support conversion of short term loans Into 
medium term loans in areas affected by naturel calamities 
where the crop loss is more than 50%. In order to enable 

the State Cooperative Banks to provide conversion facilities, 
the amount required for conversion il provided by NABARD 
(60%), State Government (15%), State Cooperative Banks 
(10%) and Central Cooperative Banks (15%). The deficit in 
the Fund is being met to the extent possible by the 
Government of India. For the year 1998-99, a sum of Rs. 5 
crore has been provided under the Scheme for providing 
assistance to State Governments out of which, a sum of 
Rs. 1.25 crore has been earmarked as loan. No State-wise 
allocations in this connection ara mede under the Scheme 
as funds are released on the basis of proposals received 
from the States. 

(c) and (d) No proposal for augmentation of this 
allocation has been received from the State Governments. 

Export of Pepper 

4432. SHRI MULLAPALL V RAMACHANDRAN . Will 
the Minister of COMMERCE be pleased to state : 

(a) the amount of foreign exchange earned by the 
country from the export of pepper during the last three years: 

(b) whether the Government propose to introduce any 
schemes for promotion of pepper export; 

(c) if so, the details thereof; 

(d) whether the Government propose 'to launch any 
special programme/scheme for stepping up production/ 
productivity of pepper; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) the total quantity and value of pepper exported 
during the last three years is as under: 

Year 

1995-96 

1996-97 

1997-98(E) 

Qly. (Mts) 

26244 

47893 

34250 

Value (Rs. in lakhs) 

19629.84 

41231.64 

47956.75 
(Source: Spices BoardJDGCI&S, Calcutta) 

(b) and (c) Some of the steps taken to enhance exports 
include programmes for post harvest improvement, 
encouraging exports of value added items, award of "Spice 
House Certificate" and 'Indian Spices Logo" as a mark of 
quality, financial assistance for brand promotion, technology 
trensfer, infrastructure improvement, product development 
and quality upgradation, arranging buyer-seller meets and 
participation in International Fairs. 

(d) and (e) In order to increase production and 
productivity of various spices including black pepper. a 
Centrally Sponsored Integrated Programme for 
Development of Spices (IPDS) is being implemented. The 
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measures being implemented for developmt"nJ· of black 
pepper are; 

(i) Production of rooted pepper cuttings of high yielding 
varieties; 

(ii) Rehabilitation of old pepper gardens; 

(iii) Distribution of input kits; 

(iv) Plant protection measures against Quick Wilt disease; 

(v) Eradication of Uttle leaf disease; 

(vi) Establishment and maintenance of demonstretion 
plots in farmers' fields; and 

(vii) Area expansion. 

Out of the total allocation of Rs. 30 crores under the 
IPDS for the year 1997-98, ebout Rs. 11.34 crores were 
earmarked for black pepper development. These 
programmes are proposed to be continued during 1998-99. 

Financial Assislance to Himachal Pradesh 

4433. SHRI SATYA PAl JAIN ; Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government are aware that the Prime 
Minister has announced certain financial assistance to 
Himachal Pradesh during his recent visit to the State; 

(b) if so, the details of the amount announced, 
sanctioned and released so far; 

(c) the time by which the remaining amount is likely to 
be released; 

(d) whether the amount sanctioned is on refundable 
basis or assistance basis; and 

(e) the details thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) ; (a) Yes, Sir. The Prime Minister during his visit to 
Himachal Pradesh had announced a project related Central 
assistance of Rs. 100 crore and also an additional allocation 
of Rs. 100 crore. 

(b) to (e) the details including granUloan components 
are being worked out and will be finalised In the annual Pt*t 
discussions between Dy. Chairman, Planning Commission 
and Chief Minister of Himachal Pradesh. 

Dellcensln" of Industries 

4434. SHRI ANANT GANGARAM GEETE : 
SHRI MADHUKAR SIRPOTDAR : 

Will the Minister of INDUSTRY be pleased to state : 

(a) whether Government have formulated any policy 
framework for delicensing of Industries; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) Review of industries retained under 
compulsory licensing for further de-licensing is an on-going 
process. As a result of this on-going exercise, only seven 
industries are presently retained under compulsory 
licensing. 

Boost the Mica Trade 

4435. SHRI SUDHIR GIRl : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether the polley of decanalisation was adopted in 
1990 to boost up mica trade to give more employment and 
to earn more foreign exchange; 

(b) If so, the details of the result achieved; 

(c) whether the Government have reviwed the policy. 
and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) Yes Sir, while export of processed 
mica has declined after decanalisation (except in 1996-97), 
export of the canallsed mica scrap, cuttings and waste has 
increased. Export figures of processed mica and mica scrap 
for the last four years are given in the statement attached. 
As regards employment, mica mining industry has sharply 
declined from 835 mines employing 25000 labour to 
35 mines employing 2500 labour. 

(c) and (d) Sir, the proposal for revival of Mica Industry 
has been engaging the attention of the Ministry. The proposal 
was reviewed in March 1998. Various options to boost mica 
exports have been under consideration of the Ministry In 
consultation with the concerned Ministry/Departments. 
Efforts to Increase exports including unit value realisation; 
and ensuring a good price to the producers are being 
made. 

St.tement 

Export of processed Mica 
--------.-

Year Quantity Value 
(MT) (Rs. Lakh) 

1993-94 1580 716 

1994-95 1350 617 

1995-96 1299 54(' 

1998-97 5304 814 
"R_· __ "· __ ··_ 
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Export of canal/sed Mica scrap 

Year Quantity Value 
(MT) (Rs. Lakh) 

1993-94 4573 744 

1994-95 5854 909 

1995-96 7443 1181 

1996-97 8641 1422 

Market Borrowing. by Trlpura 

4436. SHRI BAJU BAN RIYAN : Will the Minister of 
FINAt'lCE pe pleased to state: 

(a) whether the Govemment of Tripura has got the 
approval of the Union Govemment for Increasing market 
borrowings during 1998-99; and 

(b) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) The level of market borrowings by the 
State during 1998-99 is yet to be decided. 

Handicraft Marketing Centres 

4437. SHRI CHADA SURESH REDDY: Will the 
Minister of TEXTILES be pleased to stata : 

(a) the area and jurisdictlon of each Handicraft Marketing 
and Service Extension Centre and standard staff strength, 
category·wlse; 

(b) whether the Centre could ensure proper 
development and guidance to weavers and craftsmen In view 
of unmanageable vast areas; and 

(c) if not, the measures proposed to be taken to modify 
the schemes reducing the area of each marketing & service 
extension centre and train the employees properly to help 
craftsmen? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) The details of area of jurisdiction of 47 
Handicrafts Marketing and Service Extension Centre is as 
per statement attached. 

The standard staff strength of each Handicrafts 
Marketing and Service Extension Centre consists of one 
Assistance Director, one Handicrafts Promotion OffIcer, one 
Investigator, one Technical Assistant (Crafts) Upper DMslon 
Clerk, one Lower Division Clerk and one Helper/Chowkidar. 

(b) to (c) The 47 Handicrafts Marketing and Service 
Edension Centres have played an important role in 
facilitating development of handicrafts in the araa under their 
jurisdiction and in guiding the weavers and craftsmen. 

Keeping in vie,w the vast areas that various centres spread 
all over the country have to cover. a proposal to open some 
mora Markating Centres has been initiated. 

From time to time, selected employees of Handicrafts 
Marketing and Service Extension Centres are trained In 
reputed institutions which facilitate in their helping the 
craftsmen. 

Statement 
Distribution of Dlstricts/Araa/Jurisdiction of existing 

M&SECs, Region·wise 

NORTH EAST REGION 

As.am 

1. M&SEC, Gauripur 

(i) Dhubri (ii) Barpet (iii) Daraang (Iv) Kokrajhar 
(v) Kamrup (vi) Lakhimpur (vii) Goal Para 
(viII) Mangaldai (ix) Sonit Pur. 

2. M&SEC. Jomat 

(i) Jomat (ii) Dibrugarh (iii) Sibsagar (iv) Nowgaon 
(v) Karbi Anglong (vi) Cachar (vii) Karimganj 
(viii) North Cachar Hills. 

Trlpura 

3. M&SEC. Agarla/a 

Whole Tripura State. 

Manlpur 

4. M&SEC, Imphal 

Whole Manipur State. 

ArunachaIPrad •• h 

5. M&SEC. Old Itanagar 

Whole Arunachal Pradesh. 

Nagaland 

6. M&SEC. Kohima 

Whole Nagaland State. 

llaghalaya 

7. M&SEC. Shil/ong 

(i) Mlzoram (Ii) Whole Meghalaya State 

EASTERN REGION 

W •• t Bengal 

8. M&SEC. Burdwan 

(I) Burctwan (iI) Bankura (iii) Purullia (iv) Hooghly 
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(v) 24-Parganas (North) (vi) 24-Parganaa (South) 
(vii) Howarah (viii) Mldnapur (Ix) Mursheedabad 
(x) Blrbhum (xl) Nadia. 

9. M&SEC, SII/gurl 

(i) Darjeellng (ii) Cooch Bihar (Iii) Jalpalguri (Iv) West 
Dinajpur (v) Maida 

Slkklm 

10. M&SEC. Gangtok 

Whole Sikkim State. 

Orl ••• 

11. M&SEC. Samba/pur 

(i) Sambalpur (ii) Balangir (iii) Sundergar 
(iv) Kalahandi (v) Dhenkanal (vi) Kendujhar 
(vii) Phulbani. 

12. M&SEC, Bhubneshwar 

Blh.r 

(i) Baleshwar (iI) Cuttack (iii) Puri (iv) Ganjam 
(v) Koraput (vi) Mayur Bhanj. 

13. M&SEC, Dumke 

(i) Dumka (Santhal Pargana) (ii) Sahebganj 
(iii) Deogarh (iv) Godda (v) Bhagalpur (vi) Munghyer 
(viii) Nawada (viii) Gaya (Ix) Giridlh (x) Dhanbed 
(xi) Nalanda. 

14. M&SEC. MadhubBni 

(i) Madhubani (ii) Darbhanga (iii) Samaltlpur 
(iv) Vaisali (v) Mujaffarpur (vi) East Champaran 
(vii) West Champaran (viii) Beguseri (ix) Sitamarhi 
(x) Chapra (xi) Siwan (xii) Gopalganj (xiii) Pains 
(xiv) Khagaria (xv) Saharsha (xvi) Purnia 
(xvii) Madhopura (xviii) Katihar. 

15. M&SEC. Ranchi 

(i) Ranchi (ii) Rohtas (iii) Jahanabad (iv) Singh Bhum 
(v) Gumala (vi) Lohar Daga (vii) Hazari Bagh 
(viii) Palamu (ix) Aurangabad (x) Bhojpur. 

CENTRAL REGION 
Uttar Prad.sh 

16. M&SEC. Agra 

(i) Agra (ii) Aligarh (iii) Banda (tv) Etawah (v) Etah 
(vi) Farukhabad (vii) Hamirpur (viii) Jalon (ix) Mathura 
(x) Mainpuri (xi) Lalitpur (xii) Jhansi. 

17. M&SEC. Saheranpur 

(i) Saharanpur (ii) Bijnor (iii) Dehra Dun 

(Iv) Uttarklllhi (v) Muzzatrar Nagar (vi) Ghazlabad 
(vii) Meerut (viii) Bulandsahar (ix) Pauri Garhwal 
(x) TaM Garhwal (xl) Chamoli (xii) Hardwar. 

18. M&SEC. A/mora 

(I) AJmora (Ii) Nainttal (Iii) Pithoragarh (Iv) Rampur 
(v) Moradabad (vi) Plllbhlt (vII) Baraily 
(viii) Shahjahan Pur (ix) Badaun (x) Laxhlmpur (Khiri) 
(xi) Udham Singh Nagar. 

19. M&SEC. aarabBnki 

(I) Barabenki (ii) Unnao (Iii) Herdol (iv) Lucknow 
(v) Falzabad (vi) Allahabad (vII) Mirzapur (viii) Jaun 
Pur (Ix) BalUa (x) Ghazipur (xi) Gonda (xII) Sitapur 
(xIII) Baharaich (xiv) Azamgarh (xv) Basti (Sidharth 
Nagar) (xvi) Rai Baraily (xvII) Gorakhpur 
(xviii) Sultan pur (xix) Deoria (xx) Pratapgarh 
(xxi) Varanasi (xxii) Kanpur (xxiii) Fatehpur (xxiv) Mau 
(xxv) Badohi (xxvi) Maharajganj (xxvii) Padrona 
(xxvllil) Ambeclkar Nagar (xxix) Kanpur Daha!. 

WESTERN REGION 

Madhya Pradesh 

20. M&SEC. Gwa/Ior 

(I) Gwalior (ii) Bhlnd (III) Murena (Iv) Datla (v) Shivpuri 
(vi) Guna (vii) V1dlsha (viii) Bhopal (Ix) Tlkamgarh 
(x) Chatarpur (xl) Panna (xII) Satna (xIII) Damech 
(xiv) Sagar (xv) Raisen (xvi) Narsimhpur 

21. M&SEC. Neemuch 

(i) Mandsour (ii) Rallam (iii) Jhabua (iv) Juj)SIn 
(v) Indore (vi) Shajapur (vii) Rajgarh (viii) Dhar 
(ix) Khandwa (x) Khar Gaon (xl) Dawas (xii) Sehor 
(xiii) Hozargabad (xiv) Betual (xv) Chhindwsra. 

22. M&SEC. Jagda/pur 

Goa 

(I) Baatar (it) Raipur (Iii) Raigarh (Iv) Surguja 
(v) BII.apur (vi) Durg (vii) Rajnand Gaon 
(viII) Balaghat (Ix) Seoni (x) Mandla (xl) Shahdol 
(xii) Jabalpur (xiii) Sidhi (xiv) Rewa. 

23. M&SEC. Panaji 

Whole Goa. Daman and Diu. 

Gu,aret 

24. M&SEC. Shu} 

Whole Gujarat State and Dadar and Nagar Havell 

Mahar_htra 

25. M&SEC. Nagpur 

(I) Nagpur (ii) Bhandrs (iii) Chendrapur (iv) GOOchiroc, 
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(v) Ye0tm81 (vi) AkoIa (vii) Buldhana (viii) Amrawati 
(ix) Wardha. 

26. M&SEC. Kolhapur 

(i) Kolhapur (Ii) Sindhu Durg (iii) Sangali (iv) Satara 
(v) Ratanagirt (vi) Pune (vii) Ralgadh (viII) Mumbai 
(ix) Thane (x) Naslk. 

27. M&SEC. Aurangabad 

(i) Aurangabad (ii) Jalna (iii) Parbhani (Iv) Beed 
(v) Latur (vi) Solapur (vii) Osmanabad (viii) Ahmad 
Nagar (ix) Dhulla (x) Jalagaon (xl) Nanded. 

SOUTHERN REGION 

Andhre Pradash 

28. M&SEC. Tlrupati 

(i) Guntur (il) Prakasham (IIi) Nellore (Iv) Chittor 
(v) Cuddaph (vi) Anantpur (vii) Kumool. 

29. M&SEC. Warangal 

(i) Srikakulam (Ii) Vijay Nagaram (ill) V1sakhapatnam 
(iv) East Godavari (v) West Godawart (vi) Krishna 
(vii) Khammam (viii) Warangal (ix) Karim Nagar 
(x) Nazamabad (xi) Nalgonda (xII) Adilabad 
(xiii) Medak (xlv) Mahaboob Nagar (xv) Hyderabad 
(xvi) Hyderabad (Rural). 

Karn_aka 

30. M&SEC. Mangalore 

(i) Dharwar (iI) Belgaum (iii) Bljapur (Iv) N. Kanara 
(v) S. Kanara (vi) Gulbarga (vii) Bidar (viii) Ralchur 
(ix) Beliary. 

31. M&SEC. Mysore 

(i) Mysore (Ii) Bangalore (iii) Mandaya (iv) Ha .. an 
(v) Tumkur (vi) Chltradurga (vII) Chlkmagalur 
(viii) Kolar (ix) Shimoga (x) Kodagu. 

TamllNldu 

32. M&SEC. Nagareoil 

(i) Kanyakumari (ii) Madurai (ill) Ramanathapuram 
(iv) Pudukottai (v) Tlrunevell. 

33. M&SEC. Salem 

(i) Salem (ii) Dharmapurl (iii) Niligiris (Iv) colmbatore 
(v) North Areal. 

Andaman & Nlcobar 

34. M&SEe. Port Blair 

Whole Andaman & Nicobar Islands. 

PondIcherry 

35. M&SEC. Pond'/Cherry 

(i) Pondlcherry (Ii) Chennai (iii) Chingleput (iv) South 
Areat (v) Trtchy (vi) Tanjaur. 

Karela 

36. M&SEC. Trichur 

Whole Kerala State & Lakshadweep. 

NORTHERN REGION 

Punjab 

37. M&SEC. Hoshiarpur 

Whole Punjab State except Chandigarh. 

Rajasthan 

38. M&SEC. Jaipur 

(i) Jaipur (Ii) Alwar (iii) Sikar (iv) Ajmer (v) Jhunjhunu 
(vi) Churu (vii) Tonk (viii) Bundi (ix) Sawai Madhopur 
(x) Bharatpur (xl) Kota (xlii) Jhalwar (xIIi) Bhllwara 
(xlv) Chlttaur (xv) Dholpur. 

39. M&SEC. Jodhpur 

(I) Jodhpur (ii) Ganganagar (iii) Bikaner (iv) Nagaur 
(v) Pali (vi) Sirohi (vii) Jalor (viii) Jaisalmer (ix) Barmer 
(x) Udaipur (xi) Dungarpur (xli) Banswara. 

Haryana 

40. M&SEC. Rewari 

Whole Haryana. Delhi (U.T.) & Chandigarh (U.T.). 

Himachal Pradesh 

41. M&SEC. Kullu. 

Whole Himachal Pradesh 

J&K 

42. M&SEC. Anantnag 

(i) Anantnag (Ii) Kupwara 

43. M&SEC. Leh 

(I) Leh (ii) Kargil 

44. M&SEC. Srinagar 

(i) Srinagar (ii) Budgam 

45. M&SEC, Udhampur 

(i) Udhampur (Ii) Doda (iii) Kathua. 

46. M&SEC, Jammu 

(I) Jammu (Ii) Poonch (III) Rajouri. 
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Totn Not .. In Cu ..... ncy Note Bundle. 

4438. MAJ. GEN. BHUWAN CHANDRA KHANDURI 
AVSM : Will the Minister of FINANCE be pleased to stete : 

(a) whether the Govemment are aware that the bundles 
of currency notes, duly checked and authenticated by various 
banks contain tom/unusable notes packed in between; 
and 

(b) if so. the steps taken by the Govemment to check 
Ihls practice and stop the reCirculation of such currency 
notes? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes. Sir. 

(b) All the banks have been advised by RBI to sort out 
the notes inlo issuable and non-issuable and ensure that 
torn and unfit notes are not i.sued to public. The RBI 
lifts non-issuable and unfit notes from banks for examination, 
verification and eventual destruction at periodical intervals. 

[Translation] 

Staff In.pectlon Unit 

4439. SHRI RAJ NARAIN PASS I : Will the Minister of 
FINANCE be pleased to state: 

(a) the directions/guidelines on which Staff Inspection 
Unit makes study in respect of the staff of the Central 
Govemment Offices: 

(b) the names of the Ministries/Central Govemment 
Offices and their subordinate offices inspected by the Staff 
Inspection Unit during each of the last three years; 

(c) the names of offices out of it who have not complied 
with the recommendations of SIU during the above period; 

(d) the action plan prepared by SIU In respect of 
strengthening the staff of the Ministries durtng 1997-98: 
and 

(e) its likely impact on the economy of the country? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) The focus of SIU studies is on the staffing of 
Government establishments with a view to securing 
economy. 

(b) Information is given in the Statement enclosed. 

(c) Information Is being collected from all the concemed 
offices and will be laid on the Table of the House. 

(d) and (e) SIU does not prepare any action ptln for 
strengthening the staff of the Ministries. SIU studies 
normally reveal staff surpluses and the posts to be abolished. 
Abolition of posts declared surplus by SIU results In 
reduction of Govemment expenditure. 

S"'tem.nt 

Names of the Ministries/Central Govemment Offices and 
their suborrlinllte Dmces inspected by the Staff Inspection 

Unit during each of the last three years 

S.No. Name of the organisation 

1 2 

1.4.1995 to 31.3.1996 

1. Senior Quality Assurance Establishment (Vehicles). 
Bombey, Ministry of Defence. 

2. Staffing-cum-norm study of Central Administrative 
Tribunal, Ministry of Personnel, Public Grievances & 
Pensions. 

3. Ministry of Parliamentary Affairs. 

4. Field Advisers' Offices of the National Council of 
Educational Research & Training, Ministry of Human 
Resource Development. 

5. Kandla Dock Labour Board. Ministry of Surface 
Transport. 

6. Directorate of Estates, Ministry of Urban Affairs & 
Employment. 

7. Indo-Tibetan Border Police - SpeciaHst Battelions, 
Ministry of Home Affairs. 

8. Controllerate of Quality Assurance (Radar). 
Bangalore, Ministry of Defence. 

9. Directorate of Sugar. 

10. Senior Quality Assurance Establishment (Engineering 
Equipment), Bombay, Ministry of Defence. 

11. Study of Group '0' staffing Regional Station' for Forage 
Production and Demonstration, Kalyani, (West 
Bengal), Department of Animal Husbandary and 
Dairying. 

1.4.1"8 to 31,3.1997 

1. Directorates of Census Operation In State. and Union 
Territories, Ministry of Home Affalra. 

2. Norm study of Central Excise Ranges. Department of 
Revenue, 

3. Senior Quality Assurance Establishment (General 
Storee). Madras, Ministry of Defence. 

4. Department of Chemicals and Petro-Chemicals. 

5. Department of Justice. 

6. Department of Food. 
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2 

7. Customs Wing (Baggage Clearance) of Intemational 
Airport, Madras, Department of Revenue. 

S. General Reserve Engineering Force Centre, Pune, 
Ministry of Defence. 

9. Quality Assurance Wing of the Directorate General of 
Supplies and Disposals, Department or Supply. 

10. Fund Section in Prime Minister's Office. 

11. Controllerate of Quality Assurance (Instruments), 
Dehradun, Ministry of Defence. 

1.4.1117 to 31.3.1'" 

1. Senior Quality Assurance Establishment (Electronics), 
Calcutta, Ministry of Defence. 

2. Fertilizers Accounts Wing, Department of Fertilizers. 

3. Fertilizer Industry Coordination Committee, 
Department of Fertilizers. 

4. Government of India Photolitho Preas, Faridabad, 
Ministry of Urban Affairs & Employment. 

5. Controllerate of Quality A,suranee (PetrOleum 
Producll) Kanpur, Ministry of Defence. 

6. Customs Wing of Intemational Airport, Callcut, Deptt. 
of Revenue. 

7. Customs Wing of Intemational Airport, Trivendrum, 
Department of Revenue. 

S. Senior Quality Assuranca Establishment 
(Armaments). Delhi Cantt. Ministry of Defence. 

9. Customs Wing of Intemational Airport, Bangalore. 
Department of Revenue. 

10. Ministry of Touri,m including Director General Tourism. 

11. Immigration Services at International Airport. 
Hyderabad. Ministry of Home Affairs. 

12. Senior Quality ASsurance Establishment (Electronics), 
Bangalora. Ministry of Defence. 

13. Government of Indle Press, Nulk. Ministry of Urban 
Affairs & Employment. 

14. Inland VliJlerways Authority of India, Ministry of 
Surface Transport. 

15. Senior Quality Assurance EstabUshment 
(Armaments), Secunderabad, Ministry of Defence. 

16. Department of Food Procurement and Distribution. 

17. Senior Quality Assurrance Establishment (General 
Stores), New Delhi, Ministry of Defence. 

Delav.ry Ord.,. of Coal to Displaced p.,.on. 

4440. PROF. RITA VERMA: Will the Minister of COAL 
be pleased to state: 

(a) whether Delivery Orders (D.O.) of coal have been 
given to the displaced persons of Eastem Coalfields Ltd., 
(ECL) as Compensation; 

(b) If 10, the total number of displaced persons to whom 
Delivery Orders have been giver during 1994-95, 1995-96 
and 1996-97, Indicating the number of Delivery Orders: 

(c) whether there is a provision of giving Delivery Orders 
of Coal as compensation in Coal industry under public sector; 

(d) whether there has been bungling of coal on a large 
acele on the pretext of giving Delivery Orders to the displaced 
persons in the name of compensation; 

(e) If 10, whether any inquiry is going on in this regard; 
and 

(I) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) Yes, Sir. 

(b) Details are as under: 

Year Total Number of land Number of Delivery 

1994-95 

1995-96 

1996-97 

losers to whom Delivery Orders issued 
Orders issued 

31 

35 

47 

14 

213 

636 

(c) Thera is no provision of giving Delivery Orders of 
coal in lieu of employment In the coal sector but in view of 
ECL's inability to oIJer employment due to surplus manpower 
wtth the Company, Coal Delivery orders in lieu of employment 
have been given to land losers in ECl. This practice was. 
however, stopped with effect from 20th August. 1997. 

(d) to (f) The Vigilance Department of E.C.l. has 
raceived information regarding bungling in allotment of Coal 
Delivery Orders to land losers and they conducted an 
enquiry. The report in the matter is under scrutiny by 
Vigilance Department of C.I.l. 

{Eng/ish} 

Advanc. to Uttar Prad •• h 

4441. DR. RAM VILAS VEDANTI : Will the Minister of 
FINANCE be pleased to state: 

(a) whether any request has been made in 1997 by the 
Govemment of Uttar Pradesh for the grant of advance 
towards pian assistance to overcome rasource crunch; and 
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(b) if so, the details thereof and amount sanctioned in 

this regard so far? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) No, Sir. 

(b) Does not arise. 

(Translation] 

Closure of Yarn Spinning Milia In U.P. 

4442. SHRIMATI USHA VERMA: Will the Minister of 
TEXTILES be pleased to state : 

(a) the number of yam spinning mills in Uttar Pradesh 
which are in working condition, location-wise; 

(b) whether any yam spinning mill, situated at Hardoi 
district had been closed down two years ago; 

(c) if so. whether the labourers working in the said mill 
had been retrenched without giving any reason end also 
many labourers out of them are working in other mills at 
very low-wages; 

(d) if so, the reasons therefor; and 

(e) whether any action Is being taken by the Government 
to revive the above mentioned mills? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) As on 31.5.1998, there were 53 cotton/man-
made fibre (Non-Small Scale Industry) textile yarn spinning 
mills in the State of Uttar Pradesh. Out of these, 42 cotton/ 
man-made fibre textile yam spinning mills were in working 
condition, mainly located in Allahabad, Raibarelly, Hathras, 
Etawah, Bulandshahar, Basti, Bljnor, Moradabad, Barabanki, 
Bareilly, Sitapur, Ghazipur, Farrukhabad, Fatehpur, 
Faizabad, Mirzapur, Mathura, Meerut, Ghaziabad, 
Saharanpur, Modinagar, Lucknow, Dehradun, Nainltal, 
Kashipur, Azamgarh. Jhansi, Hardoi, Ballia, Jaunpur etc. 

(b) No. Sir. 

(c) to (e) Do not arise. 

[Eng/ish] 

Import Duty on Aluminium 

4443. SHRI AJAY CHAKRABORTY: Will the Minister 
of FINANCE be pleased to state : 

(a) whether despite numerous representations received 
by the Government for reduction in Import Duty on 

Aluminium, it has been increased by 4 pre cent thus creating 
acute shortage of this Important metal in the country; 

(b) If so, the details thereof; 

(c) whether the primary producers have been eaming 
high proftts by Increasing prices freqUently taking advantage 
of shortage, while consumer indultries are suffering greatly; 
and 

(d) if so, the stePI being taken by the Government to 
ease the situation In the absence of price and distribution 
control? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND' MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) As in the 
caH of many other commpdltles, Special Additional Duty of 
customs of 4% applies to import of aluminium when Imported 
for non-trading purposes. However. there is suffiCient 
production capacity of aluminium in the country. 

(c) and (d) As staled in reply to Lok Sabha Unstarred 
Question No. 3447 (replied on 9th July, 1998 by the Ministry 
of Steel and Mines), the price of domestically produced 
unwrought aluminium Is lower than the landed cost of 
Imported unwrought aluminium. However, market forces. 
lIuctuatlons In LME prices, demand-supply Situation, taxes 
and other commercial factors decide the price of urwrought 
aluminium to be paid by consuming industries. 

Allegation. against former CMD of ITDC 

4444. SHRI K. KRISHNAMOORTHY : WiIIlhe Minister 
of TOURISM be pleased to state : 

(a) the details of various allegations of corruptions. 
favouritism. lavish hospitality expansion. which are not 
connected with bu.ines. promotion. but in personal way 
Including some CBI cases against the previous CMD of 
ITDC; 

(b) the details of action taken against them; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG): (a) to (c) There were a 
total of 22 allegatlonl against the former CMD. ITDC as per 
list given In attached statement. TheH allegations were 
thoroughly examined by the Government, and Government 
views on each cale weill conveyed to the Central Vigilance 
Commission. The Commission hal already closed 19 out 
of the 22 cales. The reply in respect of the remaining 
3 cases hal not been received. 
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st.,.", ... , 

S.No. Case Details 

1. Non-recovery of ITDC's dues from Mis Sliver Exports, New Delhi. 

2. Favouritism by former C&MD to Mrs. Kusum Malik a General Manager In ITDC. 

3. Misappropriation of Rs. 5 lakhs by former C&MD In conducting the wedding recaption 
at Ashok Hotel of Miglanis and Ansal's. 

4. Non-payment of ITDC dues by the organisers of a Film Star Night In Ashok Hotel. 

5. Award of Security Contract in ITDC Hotels. 

6. Licensing of Jewel of the East Restaurant in Ashok Hotel, New Delhi. 

7. Foreign Tourist of confidents of former C&MD, ITOC. 

8. Leasing of Bagla Restaurant in Ashok Yatri Niwas. 

9. Leasing of Mandarin Restaurant in Janpath Hotel. 

10. Non-recovery of dues from Mis CIDEO Films (Shri D.S. Sultania) 

11. Under-billing in respect of a Dinner hosted by Shri R.K. Jain 

12. Teenu Vs. Tinu-two complaints I.e. Shrl Mohinder Jain is a contract man of C&MD, 
ITDC in PM's Offices and Shrl Chaman Bhardwaj has been favoured by giving him a 
contract for making a Video Film. 

13. Inclusion of Shri Anil Bhandari's name in the 'Agreed Lis\' of C.B.1. 

14. Vacation of Hotel Samrat rooms by former C&MD, ITDC. 

15. Misuse of official position and ITDC money by former C&MD, ITDC for personal gains. 

16. Collaction of 10% commission on all vehicles hired through ITDC, liberal distribution 
of passes for Swimming Pool and Health Club and lavish entertainment of officials of 
Press & CBI. 

17. Procurement of carpets for Ashok Hotel 

18. Duty Free Shops - wrong tags, smuggling of liquor etc. 

19. Possession of 2 passports at a time by former C&MD, ITDe i.e. misuse of Diplomatic 
Passport. 

20. Discrepancies in the recruitment procedure of Sr. Vice Presidents inITDC. 

21. Complaint from an MP regarding Non-payment of ITDC by Shri Ram Das & fraud in 
LTC Tours conducted by ITDC etc. 

22. Concessions to Mis UVI Holidays. 

to Que.tions 60 

Present Position 

CVC has closed the case 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Reply from CVC has not been 
received. 

-do-

-do-

(Translation] 

Super 301 International Law 

(b) if so, the reasons therefor and the reaction of the 
Government thereto: 

4445. SHRI SURYAKANTA PATIL : Will the Minister 
of COMMERCE be pleased to slate: 

(a) whether India has been placed under the 
International law 301 by America; 

(c) If so, whether any special steps have been laken to 
apprise the international community of the feelings of our 
country; and 

(d) If so, the details thereof ? 
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THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) India continues to ramaln on the Priority w.tch 
list under Special 301 law of the US since 1994. 

(b) to (d) India has been put on this list by the US 
government. because. according to them. India falll to 
provide adequate intellectual property protection. India. 
through its submillions at the WTO. has apprised the 
multilateral trade community that It would avail of the full 
transition period available to it under the WTO Agreement 
on Trade Related Intellectual Property Rights (TRIPS) 
Agreement. In the meanwhile, India has agreed to make 
available interim arrangements requirad to be made under 
Articles 70.B and 70.9 of the TRIPS Agreement. 

Reopening of TaJ at Night 

4446. SHRI ANAND RATNA MAURYA: Will the 
Minister of TOURISM be pleased to stete : 

(a) whether the Govemment propose to reopen World 
famous Taj Mahal of Agra for the touriltS at night; 

(b) if so, the details thereof; and 

(c) the time by which the final decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) to (c) Govemment 
do not propose to reopen World famous TaJ Mahal at AfIre 
for the tourists at night for the present due to security 
considerations. 

[Eng/ish} 

Voluntary RetIrement Scheme 

4447. DR. SAROJA V. : 
SHRI MAHBOOB ZAHEDI : 
SHRI LAKSHMAN CHANDRA SETH: 

Will the Minister of INDUSTRY be plealed to state : 

(a) the number of employee. who have accepted the 
voluntary ratirement but not yet paid the benefit of the VRS 
package, PSUs-wise; 

(b) the reasons for not giving the benefit of VRS to them; 

(c) the details of the budget provisions made for the 
current year for dltrerent PSUI; 

(d) \he total amount disbursed 10 far; and 

(e) the number of workers redeployed after their 
ratirement under this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) and (b) 
The information Is being collected and would be laid on the 
Table of the House. 

(c) The PSU-wIu Statement on Budget ellocation for 
current year is given in ltalemant attached. 

(d) No amount has so far been dilbursed in the current 
year. 

(e) The number of workers redeployed under the 
Ichema of Employment Assistance and CounaeHing is 6746. 

S,..."..", 
RI. in Crores -------.. -

SI. Name ofPSU Budget Allocation 
No. (1998-99) 

2 3 

1. Hlndustan InHCticldes lid. 0.40 

2. Hlndustan Antibiotics limited 1.25 

3. Hindultan Vegetable Oil CorporatIon 015 

4. Eastern Coalfields Lid. 80.00 

5. Bharat Coking Coal Ltd. 80.00 

8. Mica Trading Corporation limited 0.60 

7. Tea Trading Corporation of India Ltd. 1.00 

B. Indian Telephone Industries 10.00 

9. Hindustan Teleprinters lid. 6.85 

10. Garden Reach Shipbuilders Ltd. 1.00 

11. Mazagaon Dock lid. 0.50 

12. Bharat Earth Movers lid. 1.00 

13. Bharat Bhari Udyog Nigam lid. 8.75 

14. Bharat Yantra Nigam lid. 2.35 

15. Engineering Projecll (I) lid. 1.00 

16. Heavy Engineering Corporation lid. 6.25 

17. H.M.T. (Including PTl) 14.25 

18. Andrew Yule and Co. lid. 1.00 

19. Hlndustan Photofilms Mfg. Co. Ltd. 1.00 

20. HlndUlten Paper Corporation ltd. 0.50 

21. Hlndusten Cables lid. 5.00 

22. National Small IndustrieS Corporation Ltd 0.75 

23. Mineral Exploration Corporation lid. 0.75 

24. Hindustan Copper lid. 6.30 

25. ~ Steel WorIca ConItructIon Ltd. 18.85 
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2 '3 

26. Bharat Refractories Ltd. 0.15 

27. Bird Group of Companies 0.80 

28. SAil (for liSCO) 8.70 
\, 

29. 'SAll (for VISL) 2.70 

30. Sponge Iron India Ltd,· 0.15 ... 
31. MetallurgIcal and Engineering Consultants 

(I) ltd. 0.75 

32. Hlndustan Shipyard Ltd. 2.70 

33. Indian Road Construction Company ltd. 0.40 

34. National Jute Manufacturers Corporallon 5.00 

35. Jute Corporation of India 0.30 

36. National Projects Construction Corporation 
Ltd. :2.85 

37. Electronics Corporation of India Ltd. 3.00 

Waiving of Loans 

4448. VAIDYA VISHNU DATT : Will the Minister of 
FINANCE be pleased to stata : 

(a) whether the Govemment propose to waive 01(. loans 
amounting to Rs. 10,000 and Rs. 50,000 granted to farmers 
and unemployed youths of Jammu and KAllhmlrj and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) ( SHRI 
KADAMBUR M.R. JANARTHANAN) : ta) and (ti) 
Government had announced a scheme known as "Debt 
Relief Scheme for the borrowers In the State of Jammu and 
Kashmir" to all Scheduled Commercial aanks/Flnencial 
Institutions on 26th May, 1997. As per the scheme all eligible 
loans taken from BankliFinanclal Institutions upto and 
inclusive of Rs. 50.000 as principal, together with 
outstanding interest as on the ef'fectlva data I.a. 30.6.96 In 
the State of Jammu and Kashmir for speCified business 
activities viz. tourism, transport, smaUscale industry, trade 
sector, hotel. house boat business, retail trade. etc. are to 
be written off by the BanksfFinancial Institutions. This 
scheme, however. does not cover loans provided to 
Agriculture SectorfFarmers. 

Employment to local peopla of Coal Min .. of MCl 

4449. SHRI JUAL ORAM : Will the Minister of COAL 
be pleased to state: 

(a) the procedurefpolicy adopted by the Mahanadl 
Coalfield Limited to give employment in Its coal mines, 
particularly in Basundhl,. area In SUndarga'" of 0rI ... ; 

(b) whether the local Management is totally apathy 
towards giving employment to the local people; 

(c) If so, the steps propose to be taken in this regard; 

(d) the details of manpower planning of the coal project 
in Basundhara area, category-wise; 

(e) the number out ofthesehave been employed locally 
and by transferring from other project, separately; and 

(f) the future planning of the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) The manpower requirement 
in MCL including Basundhara area is met from the following 
intemal resources to the extent possible : 

(i) From amongst the land losers, whose land is acquired 
by the company for mining & other activities. The 
employment to land losers is given as per the 
guidelines formulated by the Government of Orissa. 

(Ii) From amongst the dependent of those workers who 
die while in servica or are permanently disabled. as 
per National Coal Wage Agreement. 

(iii) Transfer from other areas of MCL where there is 
SUrplUI manpower. 

The recrultmentfdeployment of highly skilled technical 
manpower as weH as executives il done by Coal India 
Ltd., as per laid down procedure. 

(b) No, Sir. 

(c) Does not arise in view of reply to (b) above. 

(d) The category-wise details of manpower deployed at 
Balundhara Coal Project areas as on 1.7.98 is as under: 

Executive 

Non-Executive 

'., Monthly reted 

Dally rated 

Total 

40 

40 

200 

280 

(e) 150 persons have been given employment under 
the land losers employment scheme. Employment has also 
been given to 9 persons through recruit'ment whose names 
were sponsored by the local employment exchange. 65 
skilled & technical persons mosUy belonging to the State of 
Orisae have been transferred from other projects! companies 
to Basuridhl,. area after its formatiOn. 

(f) At present there il an embargo on .aU outside 
recruitment in Cil including MCL. 
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{Translation} 

Chin ••• proposal to .et up Cloth Mill. 

4450. SHRI SHAILENDRA KUMAR: 
SHRI BEN I PRASAD VERMA : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether any Chinese company has proposed to the 
Government to set up Textile mills in India; 

(b) if so. the objects of China in this proposal; and 

(c) the details of the decision taken by the Government 
thereon? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (c) Embassy of India in Baijlng has informed 
that a Chinese company had approached them with a 
proposal to set up a textile mill in India In cooperation with 
an Indian compeny. Machinery and technology would come 
from the Chinese and the Indian side would need to provide 
the factory building, managerial personnal and workers. 

As no formal application has been received from the 
Chinese company, no decision is expected. 

[English} 

Aul.tIInce by NABARD for Road. and Bridges 

4451. SHRI H,G. RAMULU : 
SHRI TATHAGATA SATPATHY : 

Will the Minister of FINANCE be pleased to state : 

(a) whether NABARD provide financial assistance fo, 
the construction of roads and bridges; 

(b) if 10, the .mount provided for this purpoIe durtng 
the last three years, year-wise and State-wise; 

(c) whether the Kamataka Government had sought any 
loan from NAB \RD for relaying approach roads to tourtst 
centres in the State; 

(d) If so, the amount of loan sought for and the number 
of tourtst centres proposed to be covered with the above 
loans; 

(e) the total amount released by NAeARD during 
1997-98 to Karnataka for the construction of roads and 
brtdges;and 

(f) the number of roads and bridges taken up under the 
NABARD assistance in Bellary district of the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KAOAMBUR M.R. JANARTHANAN): (a) and (b) National 
Bank for Agriculture & Rural Development (NABARD) 
provides financial assistance to State Govemments for 
construction of road and bridge projects under Rural 
Infrastructure and Development Fund (RIDF). The State-
wise details oltha amount provided by NABARD under RIDF 
for roeds and brtdges to State Governments during the lasl 
three years, year-wise and State-wiae are given in statement 
attached. 

(c) and (d) NABARD has reported that no proposal has 
been received by them from the Government of Karnataka 
for grant of financial assistance under RIDF for relaying 
approach roads to tourist centres in the State. 

(e) NABARD has reported that it has released an 
amount of RI. 23.80' orores during th.,..r 1991-98 for the 
completion of projects relating to rural roads and bridges in 
Kamataka. 

(f) The number of roads and bridges taken up under 
the RlDF assistance provided by NASARD in BIliary dlstricl 
of Kemataka is given below: 

Scheme 

IRDF-II 
RIDF-III 

Number of 
RoadS Bridges 

3 
14 

6. 

Statement 

State-Wise details of the amount provided by NABARD for roads and bridges under RIDF during 19~96, 1996-97 and 1 gg 7-98 

(Rs. In lakhS) 

51 Name of State 1995-96 1996-97 1997-98 
No. Bridges Roads Bridges Roads .•• ; Bridges ---Roads .• _ 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1961.24 11800.99 5676.93 877821 

2. Assam 6329.21 1607.22 

3. Guj.at 5625.00 2700.00 5400.00 

4. Haryana 310.50 S82.00 --------_. 
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2 3 4 

S. Himachal Pradelh 

8. Jammu & Kashmir 

7. Karnataka 

8 Kerala 

9. Madhya Pradelh 

10. MIIharaahtra 

11. Meghalaya 339.42 

12. Orll .. 2310.58 

13. Punjab 

14. Rajalthan 

15. Tamil Nadu 

16. Uttar Pradelh 

17. West Bengal 

Total 2310.58 339.42 

{TranslatIOn} 

ProcUrMlent of J .... ancI HDPE aap 

4452. SHRIMATI SHEELA GAUTAM : 
SHRI SHIVRAJ SINGH CHOUHAN : 

Wdl the Mlnilter of TEXTILES be pleaMd to ltate : 

(a) the details of outcome of the Inquiry conducted Into 
the alleged Irr.gularltlel committed In the procurement of 
Jute and H.D.P.E. bagl through Central Procurement 
Committee in the year 1998; 

(b) whether the Government hava made any 
improvement In the present procurement Iystem; and 

(c) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) . (a) OftIce of the Jute Commissioner Is not aware of 
allegad irregularl\lel committed in the procurement of Jute 
and H.D.P.E. bags through Central Procurement Committee 
in 1998 and the outcome of the Inquiry conducted Into the 
matter. 

(b) and (e) Improvement Is a continuing procesl. The 
procurement of B. Twill bags II now spread throughout the 
year, .. far al possible. Previously, major procurement wal 
done at Rebl and Kharif harvesting timel. 

5 

5131.68 

3556.58 

4625.00 

895.45 

1434.80 

11237.52 

2842.00 

37813.28 

8 

2442.00 

805.87 

7054.20 

832.00 

8889.50 

23598.39 

21599.02 

7341.30 

89796.07 

7 8 ._---
130.08 4510.95 

2843.43 13969.40 

3420.92 3501.85 

3106.72 8919.55 

972.51 24458.48 

238.50 586.09 

5173.36 146912 

242.04 1419.86 

1520.36 5162.00 

7594.95 12807.07 

2709.30 14864.08 

487.29 14823.76 

38534.11 121152.40 

{English} 

Industrial Area dam .. d .... to Cyclone 

4453. SHRI GORDHANBHAI JAVIA : Will the Minister 
of INDUSTRY be pteased to Itate : 

(a) the detaill of damage caused to Industrial area due 
to recent cyclone; 

(b) the detalll of damage In terms of Rupees; 

(c) the time by which the Industries are likely to function 
al before; and 

(d) the steps taken by the Government in this regard 7 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) ; (a) and (b) Damages caused. by recent cyclone 
In Gujar.t, to the affected units is estimated to be 
Rs. 17,940.43 lakhs (approximately) excluding some large 
Projecta like MIs. Reliance Petroleum Ltd. and Essar 011 
Ltd .. Jamnagar. 

(c) This information will very from unit to unit. and hence 
It is not asaeuable in general. 

(d) Government of Gujarat has called a special meeting 
of State Leval blinkers Commmee, to support the Industries 
by way of loans. 

A apec:ial scheme for Interest subsidy to SSI Units is 
also under consideration of the State Government. Small 
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San Manufacturing units (below 10 acrel). ara going to be 
helped by extending lublidy of RI. 1125 per acre to land 
and loan or Rs 375 per acre of land CD 10% interelt. 

{Transl.tion} 

RHerVed cMegQriH In the Board of PIU. 

4454. SHRI JOGENDRA KAWADE : Will the Minister 
of INDUSTRY be pleased to state : 

(a) whether the Governrnent are aware that the people 
belonging to SCs/STs and OBCI are not appointed in the 
Boards of the Public Sector Undertakings; 

(b) if so. the number of peraonl belonging to SCalSTI 
and OBCs communities appointed in the Boards of Public 
Sector Undertakings; and 

(c) the steps being taken by the Government in IhIa 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) to (c) 
Appointments of Chief Executives and full time Direclors in 
Public Sector Undertakings are made on the 
recommendations of the Public Enterpriaea Selection Board. 
There is no provision for reservation for SCalSTIIOBCs for 
Board level posts in the PSUs. However. person. belonging 
to these categories. whose nominatlonl are received. are 
considered for Board level posts alongwlth other candidates 
by the PESB. lubject to their fulfilling the required eligibility 
criteria. There being no reservation. data relating to peraons 
belonging to SCIiSTslOBCs on the Boardl of Directors of 
PSUI is not maintained canlnlily. 

(English) 

Bank Branc .... In AHem 

4<455. SHRI NRIPEN GOSWAMI : WIH the Minlltar of 
FINANCE be plealed to ltate : 

(a) the number of bank branchel opened in Alum 
alongwlth their locations by Canara Bank, Union BMk of 
India. Oriental Bank of Commerce Iinca the guidelines 
issued by the Reserve Bank of India; 

(b) whether the Bank Employees Committ .. of Alum 
is agitating over non4xpanslon of banking network in the 
State. and thereby defeating the very Idea of which banks 
ware nationalised; and 

(c) if so. the response of the Govemment thereto ? 

THE. MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING. REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) Rel8rve Bank of 
India (RBI) have reported that subsequent to the circular 
dated May 20. 1992 containing the reviled guideRn .. 1n the 

matter of br¥Ic;h-.eI!P8nslon by commercial banks. Can,.ra 
Bank. Union Bank of India and Oriental Bank of Commel~ 
have opened the following branches: 

Name of Bank Name of Cenlnl Districl 

Canara Bank (i) Dulliajan Dibrugarh 

(ii) Guwahati-Kahilipara Kamrup 

Union Bank of (i) Chandmari Guwahati Kamrup 
India 

(II) Maid.mgam Guwahatl Kamrup 

Oriental Bank of (i) Tlnaukia Tlnluk •• 
Commerce 

(b) and (c) RBI hava reported that they are not aware of 
any IUch damand. 

4<458. SHRI ASHOK NAMDEO RAO MOHOL : 
SHRI MADHAV RAO PATIL : 
SHRI MAHESH KANOOIA : 
SHRI RAMPAl SINGH: 

Will the Mlnllter of COMMERCE be plealed to state . 

(a) whether the Government are _are that despite 
record production of t ... the prices of tea .. on considerable 
Increase In the country; 

(b) If 10. the details of production and average prica 
Increaae during the _. three years. till date; 

(c) the reasons for Increase In the prices of tea: and 

(d) the I...,. taken by the Govamment to check the 
prices of tea ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) Though the average price 'of taa IOId 
at Indian aUCllionl reglltered an Increau during 1997 .. 
compared to the previous yaars. tha prices have started 
showing a dacllnlngtrand atnce Fabruary. 1998. AStatement 
Indicating !he details of production and average pricel during 
the IaII three years and upto June 1998 Is In the attached 
statement. 

(e) Rise in the prices of lIa has baan on account of 
IhortfaH In tea production in other producing countries like 
Kanya ooupIed with higher domestic and export demand for 
Indian .... 

(d) StePI taken by the Governmant to anlure the 
avalability of lurnctent Taa In !he domestic markat Indude 
(I) dlractlve of the Te. Board to the Producers for strict 
complallca with provIIIoIli of T .. MarIceIIng (ConII'oI) Order. 
1914 (II) rNutIon of policy regarding ... In the domeItlc 
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tariff area (DTA) by Export Oriented Units and Units In Free 
Trade Zones for a period ot 8 month. uplo June. 15t98. 
(iii) supply of Nlvedan Tee to the consumers at cheaper prices 
etc. 

Sr.r.",.nt 

Period Production of tea in Average prices of 
India (M. Kgs) all tea at Indian 

auctions (Rs/kg) 

1995 (Jan.-Dec.) 756.02 47.99 

1196 (Jan.-1>ee.) 780.03 48.77 

1997 (Jan.-Dec.) 810.81 87.08 

Jan. 1998 21.38 91.98 

Feb. 1998 15.57 88.78 

March 1998 44.62 80.13 

April 1998 89.38 81.41 

May 1998 70.58 75.21 

First week of June 1998 N·A. 72.04 

Second week of June 1998 N.A. 75.80 

Third week of June 1998 N.A. 76.55 

Fourth week of June 1998 N.A. 78.19 

-Profit by Non-Banking Flnanclalln.tltutlon. 

4457. SHRI RAVI SITARAM NAil( : Will the Minister 
of FINANCE be pleased to state: 

(a) whether Non-Banking Financial Institutions including 
ICICI and IFCI hive eamed profit during 1997-98; 

(b) If so, the details thereof, institution-wise; 

(c) whether the non-performing aa.ets of these 
institutions have also Increased during the said period; 

(d) if so. the details thereof, instltutions-wi.e; 

(e) the,percentage of the total value of non-performing 
sssets of these institutions as compared to the total loan 
advanced by them during 1997-98; and 

(f) the steps being taken to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANC£) (SHRI 
KAOAMBUR M.R. JANARtHANAN) : (a) and (b) Yes, Sir. 
AI ger the information made available by the Industrial 
Development Bank of India (lOBI) the details of profits earned 

by the All Indill Financial Institutions (Fl.) during the year 
1997-98 are as follows : 

(Rs. Crore) 

Profit after Tax 

- Industrial Development Bank of India (lOBI) 
'-

1501.3 

- Industrial Finance Corporation of India Limitad 370.5 
(IFCI) 

- Industrial Credit and Investment Corporation 1086.9 
of India Limited (ICICI) 

- Industrial Investment Bank of India Limited (IIBI) 57.24 

°Fls covered are lOBI, IFCI, ICICI, IIBI. 

(c) to (e) lOBI has reported that Non-Performing Assats 
(NPAs) of the above mentioned Fls have increased during 
1997-98. However, in case of lOBI and IIBI, the NPAs have 
declined In terms of percentage of assats during the period. 
Institution-wise position of NPAs incllJding percentage of 
NPAs to total assets is as under: . 

(Rs. crore) 

As at and (-) Decrease % of NPAs 
March 1998 (+) Increase Total Assets 

lOBI 5101 (+) 736 10.1 
IFCI 2663 (+)450 13.6 

ICICI 2811 (+) 857 7.6 
IIBI 302 (+)42 12.7 

(f) lOBI has reported that concerted efforts are being 
made by the Fls to recover their dues from units which are 
making profits but committing defaults in their repayments 
leading to slippages in payment and recoveries. In the case 
of units which have lo.t potential viability. one time settlement 
route is followed for recovering the principal and part of 
unreallsed interest dues. Further, in respect of certain units 
which have good track record of meeting their commitments 
in the past but have run into difficulties due to the industry 
situation, the financial Institutions provide need-based reliefs 
including additional assistance to help them overcome their 
liquidity problems. 

Camp for Tax Payers 

4458. SHRI MANIKRAO HOOLYA GAVIT : 
SHRI O.S. AHIRE : 

Will the Minister of FINANCE be pleased to state: 

(a) whether camps were organised by Income Tax 
Department for filing Income Tax Retums by1he Tax Payers; 

(b) if so, the details thereof with facilities provided in 
the camp: 

(c) whether eovernmenl propose 10 implement such 
scheme in various States also; 
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(d) If so, the details thereof: and .. 

(a) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) Due dates for filing 
return of income have been prescribed under the Income 
Tax Act, 1961. Every year a large number of. tax payers file 
their income tax retums just before the due date. In order to 
be better equipped to deal with the rush during the last few 
days, camps are organised by the Department in different 
locations situated away from the Income Tax Office for 
collection of return forms. The number of such camps, their 
location. duration, timing etc. vary from region to region and 
are decided by the concerned Chief Commissioner of 
Income-tax/Commissioner of Income-tax keeping in view the 
local requirements. 

(b) The camps are equipped to receive a large number 
of returns within a short duration. They are generally 
organised in a manner to suit the convende of large number 
of tax payers. They are manned by adequate manpower 
and senior officers of the Department are Invariably present 
to supervise their functioning and also the guide the payers 
in filing their returns. Separate counters for tax senior 
citizens are provided at certain places. In many places, 
refunds are also issuad across the counter. 

(c) to (e) The Departmenl is in favour of holding camps 
for collection of returns of incoma wherever neca .. ary. 
However, the decision to hold such cemps, their location, 
duretlon and the facilities to be provided therein are made 
by concerned Chief Commissioner of Income·taxl 
Commissioner of Income·tax taking into account the 
requirements In that area and the resources available. 
Hence the number and location of camps can vary frOm 
place to place and year to year. 

Export of !'roca •• ad Plna.pplaa 

4459. SHRI BHAGWAN SHANKAR RAWAT : WIH the 
Minister of COMMERCE be pleased to Nle : 

(a) whether there is a great potantial for export of 
processed pineapples in the country; 

(b) if so, whether the Government have formulated any 
scheme to promote the export of procassed pineapples; and 

(c) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE): (a) to (c) The world trade of processed pineapples 
during 1994 hils bean of the order of 1.12 MINion Mra vG.ied 
at US$751 Million (FAO Year Book 1994). The ahare of 
Indian export of proceIHd pineapplea in the world tnIde Is 
at present negligible. Howaver, there is polential for 
increasing our share in exports of this item. 

The GovamrMftt of Ind. "-llaanencouraging exports 
of processed fruits Including processed pineapples through 
various support measures. Some of the steps takan to 
enhance produclion and export of fruits and vegetables 
Including processed fruits included : 

(i) Provision of soft loans for setting up of gradingl 
procesalng centres, auction platforms, ripeninglcuring 
chambers and qualily tNting equipment; 

(iI) Providing financial assistance to exporlel'llgrowersl 
Cooperative Societies for davelopment of 
infrastructural facilitias luch al purchase of 
speclalisad transport units. establishment of pre-
cooling/cOld storage faollities, Integrated post-harvest 
handling systems (pack houses); 

(III) Grant of financial assistance for improved PKkaging 
and strangthanlng of quality control; 

(iv) Arranging promotional campaignalUch as buyer ... Uer 
meets and participation in important international fairs 
and exhibitions; 

(v) Satting up of integratad cargo handling and cold 
storege facilities at various Intematlonal Airports. 

Problema fIIcad by Taxtlle Work .... 

4460. SHRI VAlKO: 
SHRI A. GANESHIt MURTHI : 

Will the Mlnlater of TEXTIJ.ES be pleased to Itate . \ 'r.· . 

(a) whether the Government are aware that the .Iextlle 
workers union in Coimbatore to go on Itrike from July 27. 
1998; .' 

(b) if so, whether the GowlI~mant have received any 
demands/grievances from the.&aid union; 

(c) if 10, the deteill of maaaures taken or, likely.to be 
taken by the Government to solve the parsisting problems 
of textile workers In Coimbatona; and 

(d) whether such rneaauraa wiU be helpful to put down 
the recession ? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (d) According to the information received the 
Textile Workars Union have announced one day's token 
strlka on 21th July, 1998. The deman'dalgrievan08s include 
reopening the closed Mills, anaurlng the employment to 
workers al well as payment of statutory benefila. action 10 
prevent future closures, payment of wages In time crediting 
the ltatutory dues to concerned authorities etc. The State 
Government's Ministers have caWed representatives of the 
management and of union for dlsCusiiOn to sort out the issue. 
It Is hoped that these m .. sura, would help in finding a 
solution to the problema. 
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DIe.nveetmerd of PIU 

4461. SHRI CHAMAN LAl GUPTA: WIll the Minister 
of FINANCE be pleaNd to ute : 

(a) whelher lhe Govemmenl propoI8 to d'.'nvelt In 10 .. 
making PSUI; 

(b) if '0. Ihe exlenllo which .hareholdlng. of Ihe 
Governmenlln .uch undertaklngl II likely 10 reduce; and 

(c) the .tepa propoeed to be taken to rehablillale the 
worker. who are likely 10 luffer by .uch an acllon of 
dlsinveslmenl and change of m&n&gen1enl 1 

THE ,)MN\STER OF FINANCE (SHRI YASHWANT 
SINHA1: (a) There I. no propo.al 10 dl.inve.1 Ihe 
Governmenl holding. apecllIClllly In 10 .. making PSUI. The 
Governmenl 01 India Is dlamve.tlng III holding regularly since 
1991·92 from various public aector enterpri... At preHnt. 
the recommendatlonl of the D'.'nve.tment Comm',,'on 
forml the ba.'. of the d'.'nve.tment programme of the 
Govemment. 

(b) Not applicable in view of (a) above. 

(c) The intere.1I of worker. are alway. protected 
whenever the di.'nve.lment from any public .ector 
enterpri.e II undertaken. 

In the Sudget Speech for 1998-89 several concMIlon. 
for worke,., who face pouIble retrenohment, have been 
announced. 

World a.nk Loan 

4462. SHRI P. SHIV SHANKER: 
SHRI SENI PRASAD VERMA : 
SHRI RAMPAL SINGH: 
SHRI ADITYANATH : 
SHRI SHAILENDRA KUMAR: 

WIll the Mlnl.ter of FINANCE be pleased to ._ : 

(a) whelher the World Bank h •• clearly .tated thatlhe 
unction. of US and varlou. other countrlel have no effect 
on the World Bank' •• uIIIInce to Indl.; 

(b) if '0, whether IUCh decl.1on of World Bank II likely 
to help In Implementing the ongoing proJecIa In v.rIou. 
State.; 

(c) If 10, whether the World S.nk lo.n to India I. 
expected to peak up record level In the IIICIII y.ar 1888; 

(d) whether the loan unctloned by the World Sank 
during July 199610 June 1998 had also made. record; 

(e) If '0. the detal. thereof; and 

(f) the extent to which loans unalloned by the World 
Bank during 1998-991. likely to be more than In 1.7-981 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA) : (.) and (b) The World Bank have stated Ihat the 
proJecllalready approved by the World Bank would continue 
to be implemented so long a. they are managed effectively 
and project conditions are mel to. 

(c) to (e) Total new commitment during the la.1 four years 
are a. under: 

(in US $ million) 

July 94-June 95-2064 

July 95-June 96-2078 

July 96-June 97-1530 

July 97-June 98-2142 

(f) III. dillicull 10 a ..... at this Ilage Ihe exlenl by 
which Ioanl unctioned by Ihe World Bank during 1998·99 
are likely to be more than in 1997·98. 

Export of H.ndlc .... 

4463. SHRI FRANCISCO SARDINHA : Will the 
Mlnlater of TEXTILES be pleaaed to .tate : 

(a) whether the Export Promotion Corporation lor 
handicrafts hal observed that the major Contribution in the 
export of handicratlli. form Northern and Central India; 

(b) If 10, the detail. thereof; 

(c) whether the Government are correcting this regional 
Imbalance In the export of handlcratll; 

(d) whether the Government propose to .trengthen ill 
regional activltl .. by opening of new branch ofllcel; and 

(e) if 10, the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) and (b) Ves, Sir. The Export Promotion Council 
for Handlcrafll hal obNrved that major export of handicrafll 
i. from Northern and Cenlrallndia particularly from the States 
of Uttar Pradesh, Raja.than and Union Territory of Delhi. 

(c) to (e) To safeguard thelntere.t of all Regions and to 
correct the regional Imbalances In the exporl of handicrafts, 
the OfrIce of Development Commls.'oner Handicrafts. 
Government of India, has let up .ix Regional OIIices at New 
DeIhl, Lucknow, Mumbal, Chennal, Calcutta and Guwahati 
and to provide design Inpull to the artisan. and exporte,. 
of handlcran., five Regional De"gn and Technical 
Development Centras are functioning at Mumbai,.Guwahati, 
Bangalont, Bhopal and New Deihl. Beside., 47 Handicratll 
and m.rketlng Service Exten.lon Centre. are al.o 
functioning In various part of the country to render marketing 
relatad Mllunce. 
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Voletlilly In Stock !xchlinge 
2 3 

4464. SHRIMATI GEETA MUKHERJEE: 18105198 3908.48 
SHRI C. KUPPUSAMI: 

1119.80 

SHRI V.V. RAGHAVAN : 19/05198 3924,42 1121.75 

Will the Minister of FINANCE be pleased to state : 20105198 3956.93 1141.30 

(a) whether there has been extreme volatility In the 21105198 3908.79 1128.15 
Indian Stock marleet over the past few days; 22105198 3897.10 1126.55 

(b) if so. the details thereof and the reasons!herefor; 25105198 3908.11 1122.95 
(c) whether the oulftow of the investments by Foreign 26105198 3875.06 1104.45 

Institutional Investors (FII) has been one of the reasons for 
the volatility in the stock marleet; and 27105198 3777.19 1090.95 

(d) if so. the extent of the FII net oulftow since the 28105198 3721.93 1075.55 
presentation of budget this year and the reason for such 

29105198 oulftow and remedial measures being taken? 3686.39 1063.15 

THE MINISTER OF FINANCE (SHRI YASHWANT 011081i8 3642.68 1053.75 
SINHA) : (a) and (b) The daily movement of stock indices 02106198 3573.21 1019.60 since May, 1998 is given in the attached Statement-I. 

(c) and (d) There are several factors, which influence 03106198 3597.98 1033.90 

the stock markel. These include expectations of the 04106198 3546.21 1027.00 
investors regarding the performance of the corporate sector 
and the economy in general. perceptions of the Investors 05106198 3147.89 993.50 
about economic policies of the Govemment. developments 

08lO8li8 3416.73 968.80 in the International capital market etc. The principal 
conslderetlon of Govemment and the slock marleel regulator 09106198 3468.07 995.05 
(SEBI) is to ensure that the stock marleets operata in an 
orderty and transparent manner In full compliance with .,. 1010M18 3311.41 962.90 
rules and the regulations of the ragulator. The transactions 
by Foreign Instllutionallnvestors (Fils) in the Indian stock 11106198 3335.76 961.35 
marlcets are allo govemed by SEBI regulations. The Irand 

12108198 3347.41 971.15 of Fllinveslments is given in the attached Statement-II. 

S",,.,,..,,t-l 15106198 3152.96 916.80 

Movement of stock indices since May. 1998 16106198 3161.08 910.10 

17106198 3400.95 976.50 
Date BSE NSE-50 

Sensex 18106198 3292.33 956.15 

2 3 19108198 3143.10 913.25 

04105198 4135.81 1185.15 22108198 3078.51 880.20 

05105198 4147.29 1188.10 231OM8 3037.34 875.80 

06105188 4069.79 1172.45 24/08/88 3143.84 908.50 

06105198 4022.20 1181.55 25108198 3208.54 932.15 

12105198 3945.13 1132.25 28108198 3188.82 924.35 

13/05198 3782.76 1094.10 29J08I98 3289.56 949.10 

14/05198 3897.94 1118.65 30lO8I98 3250.89 941.65 

15105198 3849.80 1110.10 01107198 3230.60 942.25 
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2 3 2 '3 

02/07198 3180.73 919.90 09107/98 3331.98 961.05 

03107198 1089.02 900.55 10107198 3401.74 980.15 

06107198 3178.31 918.75 13107/98 3322.17 964.35 

07/07198 3195.94 944.15 14107198 3371.50 967.35 

s,..."..,.,.." 
»end In FII 'nvestment 

Grand Gro •• Gross Net Net Cumulative 
Total Purcha.e Sale. Investment Investment Net 

Rs. Cr. Rs. Cr. Rs. Cr. US SMn. Investment 
At Monthly US$ Mn. 
Ex. Rate At Monthly Ex. Rate 

1993 2661.9 88.8 2595.1 827.2 827.2 

1994 9267.2 2478.1 6791.2 2164.6 2991.9 

1995 6665.9 2812.2 2853.8 1191.4 4183.4 
1996 15739.2 4935.6 10803.6 3058.2 7241.5 

1997 
January 1368.5 987.0 381.5 106.4 7347.9 
February 1062.6 744.4 318.2 88.7 7436.6 
March 1723.0 1014.0 708.9 197.6 7634.2 
April 1347.0 781.9 585.1 163.4 7797.6 
May 1393.2 630.4 762.8 213.0 8010.6 
June 2904.4 1421.5 1462.9 414.1 8424.7 
July 2005.5 1000.1 1005.4 281.3 8706.0 
August 1640.4 1134.0 506.4 141.0 8847.0 
September 1455.7 855.8 600.0 164.7 9011.7 
October 1993.2 1008.5 984.7 271.8 9283.5 
Novamber 1098.2 1648.4 -550.2 -148.0 9135.5 
December 934.7 1513.3 -578.6 -147.6 8947.9 

Grand Total 18926.5 12719.2 6207.3 1746.3 8998.2 . 

1998 
January 772.9 1077.2 -304.3 -77.5 8910.4 
February 1494.1 754.5 739.6 190.0 9100.4 
March 1655.2 931.7 723.5 183.2 9283.6 
April 1284.0 1392.4 -108.4 -27.4 9256.2 
May 845.9 1729.7 -883.7 -218.4 9041.2 
June 802.3 1638.7 -836.4 -206.7 8834.5 
July (till .6.7.98) 189.0 280.2 -91.2 -22.5 8820.8 

Grand Total 7053.5 7804.3 -750.8 -167.6 
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[Translation} 

Development of PSU. 

4465. PROF. PREM SINGH CHANOUMAJRA : 
DR. CHINTAMOHAN : 
SHRI CHAMAN LAL GUPTA: 

Will the Minister of INDUSTRY be pleased to state : 

. (a) whether attention oflhe Government has been drawn 
to the new item captioned, "Government has no plan to 
improve PSUs· appearing in the daily 'The Observer' dated 
May 7.1998; 

(b) If so, the facts of the matter reported therall1; 

(c) whether Shrl M.A. Hakim, Secretary-General ofthe 
Standing Conference of Public Enterprises has said that 
Government has no scheme for Development of the 
Industrial Undertakings: and 

(d) if so, the reaction of the Government thereto and 
the scheme formulated by the Government for the 
development of public sector industrial undertakings during 
the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRV (SHRI SUKHBIR SINGH BADAL) : (a) Ves Sir. 

(b) to (d) Views expressed by Secretary-General 
SCOPE do not reflect the factual position. The Policy of the 
Government in regard to Public Sector Undertakings is 
enshrined in the National Agenda for Governance which 
inter-alia provides for comprehensive reforms in the Public 
Sector Including restructuring, rehabilitation and 
disinvestment. The recent announcement in the budget for 
1998-99 rtgarding PSU reforms and restructuring are In 
consonance with the above policy. 

(English} 

Discontinuation of Currency Notes 

4466. SHRI MOHAN RAWALE : Will the Minister of 
FINANCE be pleased 10 state: 

(a) whether the Government are IlWllre of the panic like 
situation in the general public over the alle"ed 
discontinuation of currency notes of the denomination of 
Rs.500; 

(b) whether the Government have received complaints 
that a number of banks and financial institutions are refusing 
to entertain customers having such nolH; 

(c) if so, the details thereof; 

(d) whether any instructions have been issued to the 
banks and other financial Institutions In !hll r.gard; 

(e) if so. !he details thereof; and 

(f) the measures taken by the Government to normalise 
the situation and remove misunderstanding and problems 
of the common people? .. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Some newspapers published distOrted news 
on the RBI's decision to phase out RI. 500 notes (in the 
old design) gredually. While this created confusion in the 
minds of Ihe public In some parts of the counlry. II has not 
led 10 any panic like situation . 

(b) A few complaints were received by the RBI alleging 
that some bank branches were reluctant to accept these 
notas or ~ ... Insisting upon oblaining list of serial numbers 
of notas while accepting Rs. 500 notes. 

(c) Such cornplalnts were received from certain 
Individual members of public, Trade AsSOCiations, Firms etc 

(d) Yes. 

(e) RBI issued instructions on 18th June, 1998 to all 
the banks to accept all Rs. 500 notas from public for all 
transactions as these notea are legal tender. 

(f) RBI clarified through ils press communjque dated 
2~nd May, 1998 that there is no intention whatsoever of 
withdrawing from circulation the old .erles of currency notes 
in the denomination of Rs. 500 and members of public can 
use all .uch notes In circulation a. they continue to be legal 
tender. RBI further instructed all banks through Its circular 
dated 18th June, 199810 accept all Rs. 500 note. from the 
public for all transactions and also informed the public about 
It through a press communique on Ihe same date. 

[Translation} 

Share of India In the Export of Agricultural Product. 

4467. DR. M.P. JAISWAL : 
SHRI RAMTAHAL CHAUDHARY:· 

Will the Minister of COMMERCE be pleased 10 state: 

(a) the share of India in the world market in the exports 
of agriculturel producta; 

(b) whether this share of agricultural products export is 
still very meagre; 

(c) if so, the details of the items exported; and 

(d) the steps taken by the Government to boost the 
export of agricultural products? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) The ahare of India in the world market 
In the exports of agricultural products is about 1 'Yo. 

(c) The agricultural products exported from India indude 
tea, coffee, raw cotton, rice (basrnsti and non-basrnsti), 
coarse pn •• tobacco, .plces, caahew, se.ame and niger 
seeds, 011 meal extractions, sugar, hortlculture and floriculture 
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products, fresh fruita and v.get8b1es, proc:eued fruits and 
Juices. 

(d) Some of the st8ps t8ken1propoaed to be t8ken to 
enhance exports of the .. products indude : 

1. Providing assistance for raising sm.1I and I.rge 
nurseries for production of good quality pl.nting 
material, upgrad.tion of technical knowhow of farmers 
through demonstrations, trainings and publicity, 
rejuvenation of old orcherds, area expansion, supply 
of mlnikits for vegetables, im~roving productivity and 
training of farmers. 

2. Provision of soft loans for setting up 01 gradingl 
processing centres, auction platforms, ripening/curing 
chambers and quality testing equipment 00 

3. Providng financial assislane:. to exp0rt8rs1growersl 
Cooperative Societies for development of 
infr.structural facllitie~..such as purchase of 
specialised transport u+., est.blishment of pre-
cooling/cold storage facll!i8s, integrated post-harvest 
handling systems (pack ~u ... ). '-

4. Grent of financl., assistance for improved packaging, 
strengthening of quality control and modernization of 
processing units. 

5. Est8bUshment of vapour heat treatmant facilities tor 
improving the accept8b1l1ty of the product especially 
the mangoes in overseas marteets. 

6. Grant of Air Freight Subsidy tor exports of selected 
fresh vegetables and fruits. 

7. Arranging promotional cempaigns such as buyer-seller 
meets end participation il'! imPortant international fairs 
and exhibitions. 

8. Setting up of integrated cargo h.ndling and cold 
storage facilities at vl!rious Intematlonal Airports for 
handling exPOrt of perishable items such at fresh fruita 
and vegat8b1es. 

9. Providing assistance in development of dat8 base and 
dissemination of marteet Information. 

UN ........ d World Bank LNn 

4468. SHRI RAMPAL SINGH: 
SHRI ANAND RATNA MAURYA ; 

Will the Minister of FINANCE be pleased to st8te : 

(a) the amount of loan (In dollars) sanctioned to India 
by the Worid Bank since 1996, till-date; 

(b) the amount of loan out of it has not been released 
by the World Bank; 

(c) the relsons for not relelsing the loan by the World 
Bank; and 

(d) the extent to which it has affected the Indian 
Economy? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (c) The amount of loan sanctioned to India 
by the Worid Bank since January 1988 till 31st May 1998 is 
US S 3689 million (approx). Out of this, an amount of US S 
3406 million is yet to be utilised. The World Bank release~ 
the amount as .nd when it Is utilised in the projects. 

(d) As no amount has been withheld from release by 
the World Blnk, the question does not anse. 

[English] 

WIthdrawal of MFN Smtua to India by some 
countrlea 

4469. SHRI MADHUKAR SIRPOTDAR : 
SHRI ANANT GANGARAM GEETE : 

Will the Minister of COMMERCE be pleased to state 

(a) whether any country or group of countries have 
intimated measurers to withdraw the Most Favoured Nation 
(MFN) trade status to India, particularly in the wake of 
Pokhran-II nuclear tests; 

(b) If so, the details thereof; 

(c) whether such action is in consonance with the 
obligations of WTO (World Trade Organisation): and 

(d) if 10, the action taken by the Govemment to counter 
such steps? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : <a) and (b) So far no country or group of countries 
have denied Most Favoured National (MFN) status to India's 
exports. However some countries have t8ken steps to place 
rastrictlons on some of their exports to India. Such exports 
pertain basically to defence related and dual use technology 
items. 

(c) Govemment is of the view that such trade restrictions. 
directed specifically against India, are prima-facle contrary 
to the MFN principle under the provisions of GATTIWTO 

(d) Government is taking necessary steps to deal with 
the situation, including maintaining an alert watch on further 
developments, and keeping the International community 
Informed about the reasons for undertaking nuclear tests. 
The impact of trade related restrictions is also being 
monitored and assessed. 

Export of AgrIcultural Products 

4470. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE be pleased to state : 

(a) whether the fermers of agriculturel commodities Uke 
Rubber, Tea, Coffee, Cocoa, Cardamom, Pepper, Nutmeg, 
Cloves and Tobacco ara allowed to export their products; 
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(b) If so, the extent to which these Items have been 
exported by farmers during each of the lalt three yea,.: 

(c) whether these items are allO imported; 

(d) if so, the details of such imports made during each 
of the last three years; 

(e) whether the Government propose to declare the ftoor 
price for thase iteml; and 

(f) if 10, the detaill thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) Yes, Sir. Exports of these ltams can be 
undertaken by any entity including farmers lubject to any 
other law for the time being in force. Separate data on 
exports by farmers is not maintained. However, the total 
exports of these commodities in the last three yea,. are given 
below: 

1995-96 1996-97 1997-98 

Rubber 1130.00 1598.00 1152.00 (QIy. in tonne.) 

Tea 167.47 169.0<4 211.76' (QIy. in Mn. Kg •. ) 

Coffee 170!)9().00 181295.00 172423.00 (QIy. in tonnas) 

Cocoa beans 

Cardamom 220<4.00 1854.00 1710.00 (QIy. In tomes) 

Pepper 26244.00 47893.00 34250.00 -do-

Nutmeg 5.84 3.85 1.00" -do-

Clove. 0.29 83.09 0.25" -do-

Tobecco 87094.00 116910.00 142896.00 -do-

, Estimatad. 

.. Exporll tor Ihe period AprtI.July 1997-98. 

(c) The import of Natural Rubber il in the Raslrictaa 
List of the EXIM Policy and il permitted agalnlt Advance 
Licences/Special Import Licences/PubliC Notiflcationl for 
export purpo .. s. Import of Colfee il in the Restricted Lilt 
and import of only decaffeinated and roasted c:oIaa, in bulk 
packaging, II permitted. The quantity of coffee Imported il 
insignificant. In-IO-far as tea il concemed, import of tea il 
allowed duty free only for the purpose of re-export In value 
added form either through EOU/EPZ units or under the Duty 
Exemption Scheme. Imports of Cocoa beanl i. free, Imports 
of pepper are reltricted except black papper garbled,lmports 
of nutmeg and cerdamom are restricted and imports of doves 
are canalised. Cloves can allo be Imported by other 
importers by surrendering SIL aquivalent to five timel the 
value of such Imports. Imports of unmanufactured tobaceo 
are frea whiled other categories are restricted. Imports of 
pepper long, light bIIIck pepper and pinheadl black pepper 
ungarbled, dehydrated green pepper, frozen pepper, other 
papper (white), cIove8 and nutmeq ara freely permitted from 

SARRC countries subject to them being originating from 
these countries. 

(d) The detaill of importl made during the lalt three 
years are given below : 

1995-96 1996-97 1997-98 

Rubber 51644.00 19789.00 29389.00 (Oty. In tonnes) 

Tea 0.45 1.25 6.95' (Oly. in Mn. Kgs.) 

Cocoa belns 2296.00 2722.00 543.00" (QIy. in tonnel) 

Clrdamom 2695.00 1953.00 802.00" ·do-

Pepper 2186.00 2292.00 817.00" -do-

Nutmeg 1269.00 508.00 162.00" .do-

Cloves 3345.00 5250.00 1061.00" ·do· 

Toblceo 409.00 421.00 39.00 ·do· 

• Eltimltad. 

- Imports for the period Aprll-Augult 1997-98. 

(e) and (f) The procaal of revising the Benchmark Price 
of Natural Rubber 'I underway. No floor price il fixed by the 
Government for tea or coffee. Minimum Support Price 
decllred for FCV Tobacco F2 and L2 gradel for the year 
1997-98 was Rs. 20.50 par kg. and Rs. 23.50 per kg. 
IHpactlvaiy. 

{Tren.latlonj 

Allahablld BlInk, ~ .. np 

4471. SHRI DADA BABURAO PARANJPE: Will the 
Mlnlltar of FINANCE be pleaad to ltate : 

(a) whether a bank d_colty WI' committed in the 
Alr.hllbad Bank Branch of Katanga In Madhya Pradesh; 

(b) If 10, whether physicel location of the bank being 
away from the view of the public wal a factor for thil crime; 

(c) If 10, whether there is no security gUlrd in this branch 
for the lalt six month,; and 

(d) if 10, the lteps taken by the Government to appoint 
Security Guard in the branch and provide other safety 
arrangements ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) to (d) _ dacoity 
took place at Katang_ branch of Allahabad Bank in Madhya 
Pradesh on 30.4.1998. The bank hili reported thaI since 
the branch illocated in _ fIIirly bulY *"1 In the heart of the 
city and there II a police ltalion II a distance of half I 
kilometra from the branch and a police post il also located 
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hardly 100 metrea from the branch, the location of the branch 
cannot be considered as a factor for occurrenoe of this 
incident. The bank hal further reported that though there 
was no securtty guerd In the branch for the Int six months, 
an armed guard has been posted at the Katanga branch 
after the incident. 

Ranovdon of alC Milia 

4472. SHRI JAGAT VIR SINGH ORONA: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether the management of B.I.C. have submitted 
any proposal to the Textile Ministry for renovation of B.I.C. 
mills, Lallmali and Dhariwal mnls .nd after making necesaary 
amendments in the proposal the experts of the Ministry have 
forwarded it to the Cabinet with their notes; 

(b) if so, whether the Cabinet has approved it; 

(c) If not, the reasons for delay In this regard; 

(d) whether the Govemment propose to formulate any 
concrete scheme for smooth functioning of these mills; and 

(e) If so, the time by which this scheme is likely to be 
formulated and the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (e) The BIC was referred to the BIFR due to 
its net worth erosion. The BIFR recommended winding up 
of the company. The Company has gone in appeal before 
the AAIFR which dismissed the appeal on 9.5.97. The 
company is at present before the High Court of Allahabad 
for winding up. In the meanwhile, the Govemment has 
entrusted the Wool Research Association with the task of 
studying the techno-economic feasibility of the revival of 
the Lal Imli and Dhariwal mills. Their report hal been 
received and is under conlideratlon of the Govemment. 

{English} 

Inve.tment In Private Sector 

4473. SHRI SHANTILAL PURSHOTTAMOAS PATEL: 
Wililhe Minister of FINANCE be pleased to state: 

(a) the total amount of foreign debts and the shares of 
financial institutions in the total financial investment In the 
private sector Steel, Power, Oil and Gas Projects, refinery 
and the cellular telecommunications etc. in the country at 
present; 

(b) the names of the private sector undertakings together 
with total number of their projects which have accepted such 
investments; 

(c) the details of the other main conditions and crItet1a 
regarding loan In rnpee! of such Investment and financial 
participation; 

(d) whether the Govemment and the Reserve Bank of 
India have aay control over such financial arrangements; 
and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN): (a) to (e) Information 
is being collacted and will be laid on the Table of the House 
to the axtant available and permissible under the Rules. 

[Translation} 

Ban on export of Maat 

4474. SHRI M.R. CHAUDHARI: 
SHRI JANARDAN PRASAD MISRA . 

Will the Minister of COMMERCE be pleased to state . 

(a) whether a large quantity of meat is exported from 
India; 

(b) if so, whether there has been constant demand In 
the country for banning the export of meat: 

(c) if so, whether the Govemment have taken any 
deolsion in this regard; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Exports of meat and meat preparations were 
valued at Rs. 801.24 crore in 1997-98. (source: DGCI&S. 
Calcutta) 

(b) Yes, Sir. 

(c) to (e) The quantity of meat exported from India IS 
less than 4% of the national production and such exports 
act as an ahemate market for the industry. Keeping this In 
view, the requests for imposing a ban on export of meat 
have not bean acceded to, as it would affect our foreign 
exchange earnings and threaten the employment 
opportunities for weaker sections of the society. However. 
the export of beef (meat of cow and its progeny) will continue 
to remain banned. 

{English} 

Share for Trlpura on Central Taxe. 

4475. SHRI SMAR CHOUDHURY: Will the Minister 
of FINANCE be pleased to state :. 

(a) whether during 1997·98 there has been c:onsiderable 
IhortfliH In Centrel Taxes c:ollected in Trtpura and due to 
which State's share for Central Taxes has c:ome down: 
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(b) if 80, whether the devolution by way of State's share 
of all Cantral Tax.s hav. been much lower than what 
recommended by the 10th Finance Commission; 

(e) If 50, whether the Government ensure that the S .. te 
receiv.d at least the amount recomm.nded by the 10th 
Finance Commission; 

(d) if so, the details thereof, and 

(e) if not, the reasons therefor ? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) The State's share In Central taxes Is not linked 
to col/ections in that State. The share Is determined b8sed 
on the accepted recommendations of ttte Fln.nce 
Commission in this regard. Against the Budget Estimate of 
Rs. 447.42 crores, the State's share for Trlpura was 
Rs. 429.77 crores in the Revised Estimates 1997-98. 

(b) to (e) The devolution r.comm.nded by the 10th 
Finance Commission is in terms of percentage of Central 
taxed collected. The recommendations of the 10th Finance 
Commission on devolution of share In Central taxes (vide 
paras 5.47 & 5.48, Chapter V and amount 6.19, Chapter VI 
of their Report) do not specify absolute amount of sh.re of 
States. The projections of gross tax revenues of the Centre 
for the period 1995-2000 given by the Commission Is m.rely 
an assessment/forecast. The share Is determined with 
reference to actual collections and not with reference to the 
collections projected by the Commission. 

Official. Involv.d In fraud c •••• In eo.lflelde 

4476. SHRI NARESH PUGLIA: 
SHRIINDRAJIT GUPTA: 

Will the Minister of COAl be pleased to state: 

(a) the details of officers of various coalfields In the 
country involved In fraud cases and against whom 
disciplinary proceedings have been initiated; 

(b) whether CBI had also conducted raldl at lome 
officers posted in various coalfields, particularly in Westem 
Coalfields Limited during the Pllst few years; 

(c) if so, the facts and details thereof, Coalfields-wlse; 

(d) whether the officers who were found culprit/gUilty 
have been awarded with promotions and llill continuing In 
the same coalfield; 

(e) if so. the facts thereof and the reasonl therefor; and 

(f) the steps the Govemment propose to take to remove 
such officials? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) ,.. per information received 
from Coal India limited (Cll). 64 olllcers in Cil headquarters 
and subsidiary companies of Cil were involved in fraud 

cases during the period from 1889090 onwards. OiIciplinary 
proceedings were Initiated against 62 of such officers and 
court ces .. Initiated agelnat 2 of them. The break-up of the 
64 oIIaers company-wl .. " given below : 

Company 

Cil Hqrs. 

E.st.m Coalfields Ltd. 

Bharet Coklng Coal Ltd. 

Central Coalfields L:td. 

Westem Coalfields ltd. 

South Eistem Coalfields Ltd. 

Mahanadl Coaifieidl Ltd. 

Northern Coelfields Ltd. 

Number 01 Officers 

1 

10 

8 
29 

Nil 

5 
7 

Central Mine Planning and Design Institute Ltd. 3 

To .. 1 ·84 

(b) and (c) In Cil and It lublidlary coml*1l.s CBI have 
conducted 47 raids during the period from 1989-90 onwards. 
The break-up ofthe CBI raids company-wise Is given below: 

Company 

Cil Hqrs. 

Eaatem Coalfieldl ltd. 

Bharat Coking Coal Ltd. 

Central Coailieids Ltd. 

Weltem Coalfl.ldl Ltd. 

South Eastern Coalfleldl ltd. 

Mahanadi Coalfields Ltd. 

Northern Coalfields ltd. 

Number of CBI raids 

Nil 

N~ 

2 
13 

6 

Nil 

23 

2 

Central Mine PI.ning and Deaign Institute Ltd. 

Total 47 

(d) to (f) Cil has informed that no offiC8l' found guilty 
has been promoted. One officer had been given ad-hoc 
promotion in CCl before the judgement wei paued against 
him In a CBI court case. On his conviction in the court. 
action has been initialed to cancal the promotion and also 
to terminate his service as per Cil rules. 

(Trenalatlon/ 

Development ao.rcI for Weaver Community 

4477. SHRI SHANKAR PRASAD JAISWAl : Will the 
Minister of TEXTilES be pleased to state : 

Ca) whether the Commilslon for Back_rd cia .. the 
racornrnendecI In ill report for setting up ... parate Board 
for the development of weavera; 
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(b) if MI, the detallathereof; 

(c) whether the Government propcIH to eet up a Board 
for the development of the WMVeI'I of uu.r Pradesh becauIe 
the people belonging to thil community are living below 
poverty Une; and 

(d) if so, the detaila thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (d) Setting up of a _parete Board for the 
development of weavtn doea not come under the purview 
of National Commiaalon for Backward Cial.... However, 
the Govemment let up from time to time AU India Handloom 
Board to advise the Govemment in the formulation of the 
overaU developmental programmea in the handloom aector, 
which includes the handloom weavers of Uattar Pradeah. 

[English} 

Monetary Surveya by RBI Working Group 

4478. SHRI MUKUL WASNIK : Will the Minlater of 
FINANCE be pleaad to atate : 

(a) whether the RBHrve Bank of India hal aet up a 
Working Group In December, 1997 to re-examine the 
analytical aapects of monetary aurveys In the light of the 
changing dlmenalons Imd depth of financial aector 
consequential to the implementation of financial aector 
reform; 

(b) if ao, whether the Working Group haa aubmltted lis 
report; 

(c) if so, the details of the recommendationa made 
therein: and 

(d) the reaction of the Govemment thereto ? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) and (b) Yes, Sir. 

(c) and (d) The report submitted by the Working Group 
on "Money Supply : Analytica and Methodology of 
Compilation" to the Governor, RBI on June 23, 1998, 
contains suggestions to strengthen the statistical system 
with a view to enlarging the coverage of financial statistics 
beyond the traditional confines of the Banking Sector. The 
Working Group has proposed compilation of comprehensive 
analytical surveys of the commercial and cooperative bankl 
and the organised financial sector at regular Intervals. They 
have also proposed compilation of four monetary 
aggregates, three liquidity aggregates end comprehenSive 
measures of credit aggregates to effectively capture the 
dynamiCs of the monetary and financial system. The 
conceptual framework underlying the propoaall made by 
the Working Group In their report i. In consonance with 
various country prectlcea. Since the RBI is the monalary 

authority of the country. matters relating to Implementation 
of the recommendatlona made by the Working Group come 
under the purview of the RBI. 

As.lstance by UNDP to CCHlIbed Methane Ga. 

4479. SHRI BIJOY KRISHNA HANDIQUE : Will the 
Minister of COAL be pleased to .tate . 

(a) whether the United Nations Developmenl 
Programme (UNDP) has been extending financial assistance 
for recovery of coalbed mathane gas during coal mining 
actlvltlea In the country; 

(b) If MI. the amount of UNDP's financial aasistance 
and the Indian Govemment'a contribution therein: and 

(c) the progress made so far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) to (c) One project" Coal Bed 
Methane Recovery and Commercial Utilisation" has been 
cleared by the Global Environment Facility (GEF) as well as 
by the Standing Scientific Research Committee (SSRC) of 
Ministry of Coal for a total project cost of 19.234 million US 
dollars. The pro;ect II awaiting financial clearance of the 
Govemment of India. The details of the funding for thiS 
project are as under : 

UNDP/GEF 
UNDP, India 

US S (MIllion) Rs. (if'l crores) 

GOI (Cash" kind) 

9.198 
1.210 
6.886 24.72' 

Revenue generated from 1.960 7.05 
the project (to be intemalised) 

• On the ballil of exchange rate of RI. 36 to US dollar prevailing In 

Febl'Ullry, 1997. 

Export of Silk 

4480. SHRI RAMESHWAR PATIDAR : Will Ihe 
Mlnl.ter of TEXTILES be pleaaed 10 state : 

(a) the quantity of silk exported during the lasl three 
years; 

(b) the foreign exchange eamed therefrom; and 

(c) the details of the step. taken or proposecllo be teken 
by the Govemment to Incraase the export of silk? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) and (b) The quantity of silk exported and foreign 
exchange eamings therefrom are as under: 

Year 

1995-96 
1996-97 
1997-98 

Quantity 
(Iakh sq. mira) 

492.92 
483.36 
412.86 

Foreing Exchange eamings 
(in Rs. crores) 

846.07 
880.44 
926.28 
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(c) In order to increase the exports of silk products, the 
Government is providing assistance to the Indian Silk Export 
Promotion Council for undertaking various export promotion 
activities such as participation in international fairs, 
organising generic promotion stalls in domestic fairs like 
Te)(styles India, Publicity In foreign trade magazines, 
publication of magazine ·Silk India" and colour forecast card 
for domestic silk manufacturers, dissemination of overseas 
trade information among exporters, etc. Besides, tha 
Government has taken several measures to boost silk 
e)(ports such as rationalisation of value addltionllnput-Output 
norms. the facility of duty free import of raw matarial under 
the Advance licensing Scheme, import of capital goods at 
concessional rate of duty for export products, etc. 

Foreign Tours by OffIcers of GIC 

4481. DR. RAMESH CHAND TOMAR: 
SHRI RAMA CHANDRA MALLICK: 

Will the Minister of FINANCE be pleased to state: 

(a) the names of Chairman and other officers of General 
Insurance Corporation and its four subsidiary companies 
who went abroad during the last three years and the names 
of the countries they visited; 

(b) the purpose of their visits and expenditure incurred 
in foreign exchange in each case for each country so vlsltad; 

(c) the names of such officers who visited to foreign 
countries on the verge of their retirement; 

(d) whether the foreign tours by GIC officials are 
approved by the Government; 

(e) if not, the steps taken or proposed to be taken to 
regulate their foreign tours which are undertaken so 
frequently; 

(f) the details of tour undertaken by the Chairman and 
Directors of each subsidiary company of GIC from Delhi to 
Mumbai and Mumbai to Delhi during the last three years; 
and 

(g) the purpose of their visits and expenditure incurred 
on them in each tour ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING. REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) to (9) The 
information is being compiled and will be laid on the Table 
of the House. 

[Translation] 

Export from GuJam 

4482. SHRI JAYSINHJI CHAUHAN: WiD the Minister 
of COMMERCE be pleased to state : 

(a) the details of major items exported from Gularat 
during each of the last three years; and 

(b) the amount of foreign exchange eamed from the 
export of these itams ? 

THE MINISTER OF COMMERCE (SHRI 
RAMKRISHNA HEGDE) : (a) and (b) Ministry of 
Commerce maintains export data for the country as a 
whole and not State-wise. 

[English} 

Shifting of Carpet Weaving Centre 

4483. SHRI P. UPENDRA : Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Carpet Weaving Training Centre at 
Nandlgama in Andhra Pradesh has been shifted to 
Khammam; 

(b) If so, the reasons for the shifting; 

(c) whether there have been requests to retain the 
centre; and 

(d) the action taken by the Govemment in this regard? . 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (d) The Carpet Weaving Training Centre 
at Nancligama in Andhra Pradesh was opened on 1.8.91 
and has since completed 5 batches of training. The centre 
is listed for closure in terms of the decision taken by the 
Government to close down the training centres in a 
phased manner during the 9th Five Year Plan. 

Soc .. 1 Development by Industries 

4484. SHRI HARIN PATHAK: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the government has called' upon the 
representatives of various Industries to take up social 
development work and finalise plans for the year 1997· 
98 and 1998·99 so as to help/percolate the benefits of 
Iiberallsatlon down to the bottom; 

(b) if so, the response received thereof; and 

(c) the progress made so far In this regard? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (c) Government have been supportive of 
the various Industries taking up social development work 
from thalr own resources, since it has beneficial impact. 
The industries undertake such social development work 
each year depen_ on the resources available with them. 
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Outatandlngl.ollna agalut atata Gov.rnm.nt. 

4485. SHRI 5.5. OWAISI : Will the Minister of 
FINANCE be pleased to state: 

(a) the details of State Governments against whom 
amount of various nationalised banks have been outstanding 
and the dates since when the said amounts are pending 
alongwith reasons therefor; 

(b) the steps taken by the Union Government for 
recovery of the said amount; 

(c) whether some nationalised banks have also flied 
their cases in the courts for recovery of the said amount; 
and 

(d) If so, tne latest position thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN): (a) Since public sector 
banks normally do not directly lend to State Govemments, 
the information sought is presumably with reference to the 
obligation in respect of the securities of State Governments 
held by nationalised banks. The Reserve Bank of India (RBI) 
have reported that there are no cases where such securities 
have not been repaid on presentation unless they have been 
Involved In disputes or litigetlon or under notice of stoppage. 
The RBI have further reported that the market loans floated 
by State Govemments managed by the RBI are repaid on 
due dates on presentation of the securtties by the holders 
including the nationalised banks by debit to Govemment 
accounl 

(b) Does not arise. 

(c) and (d) RBI have reported that Punjab & Sind Bank 
has filed a suit impleading among other the Govemment of 
Bihar for recovery of the amounts due under 2~% Bihar 
Zamindari Abolition Compensetlon Bonds Jssued by the 
Bihar Government. The bonds were purchased by the 
Punjab & Sind Bank. The State Govemment claimed that 
the bonds issued to the original holder in lieu of 
compensation have been cancelled. The RBI had been 
advised not to make any payment on these bonds. The 
matter is subjudice. 

External Commercial Borrowings 

4486. SHRI NADENDLA BHASKAR RAO : Will the 
Minister of FINANCE be pleased to state: 

(a) the Extemal Commercial Borrowing (ECB) during 
1997-98. 

(b) whether the credit rating down grading by Moody 
will make overseas borrowings invieble and difficult: and 

(c) if so, the reaction of the Govemment in this regard ? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Total ECB approval given during 1997-98, was 
USD 8713 million; 

(b) and (e) Spreads on borrowing depends on several 
factors Including credit rating. It is a market determined 
variable and varies as market conditions change. 

Ag .... m.nt with France 

4487. SHRI R. SAMBASIVA RAO : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether India and France have signed an agreement 
to grow twofold trade over the next four years to touch 10m 
billion Francs; 

(b) if so, the details of the agreement; 

(c) the extent to which the trade between Ihe two 
countries is likely to improve; and 

(d) the steps being taken to implement the agreemenl? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) No, Sir. However, Indo-French trade over Ihe 
las\three years itself was 10.8 billion French Francs (1995): 
11.3 billion French Francs (1996); and 11.3 billion French 
Frencs (1997). 

(b) to (d) Do not arise. 

Merger of GIC 

4488. SHRI SANDIPAN THORAT : Will the Minister of 
FINANCE be pleased to slate: 

(a) whether there is any proposal under conSideration 
of the Govt. for merger of four subsidiaries of General 
Insurence Corporation (GIC) into one Corporation to facilitate 
pooling the manpower skills, funds and resources 10 compete 
successfully with the mighty, global insurance giants: 

(b) If so, the details thereof; and 

(c) the details of policy initiatives taken during 97-98 
and proposed to be laken during 1998-99? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) No, Sir. 

(b) Does not arise. 

(c) In the year 1997-98, substantial autonomy was given 
to both Life Insurance Corporation of India (lIC) and General 
Insurance Corporation of India (GIC). particularly in the 
matter of investments. The LlC and GIC were given the 
power to make non-scheduled, non-conlOrtium investments 
without the prior approval of the Central Govemment. The 
scope of the social sector was widened to facilitate L1C to 
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make investments in the infrastructure sector. The Insurence 
Regulatory Authority Bill had to be withdrawn for wider 
consultations and hence the announcements made by the 
Govemment in regard to ftoatlng Jolnt- ventures by LlC and 
GIC respectively in pension and health insurance business 
did not materialise. 

In the 1998-99 Budget Speech, the Finance Mlnistar 
announced the intention of the Govemment to augment the 
flow of long-term resources for ftnancing Infrastructure; to 
open the insurance sector to competition from private Indian 
companies; to convert the Insurance Regulatory Authority 
into a statutory body; and to introduce neceasary legislation 
later in the year. 

Credit Inflow 

4489. SHRI RAMKRISHNA BABA PATIL : 
SHRI GURUDAS KAMAT : 

Will the Minister of FINANCE be plealed to state : 

(a) whether Reserve Bank of India panel has 
recommended fresh valuation norms; 

(b) if so, the details thereof; 

(c) whether the information regarding estimate of credit 
flow from entire financial system either to the Govemment 
or to the commercial sector is not maintained; 

(d) if so, the details thereof: and 

(e) the steps taken by the Govemment to maintain such 
information? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): <a) and (b) 
The Working Group on Money Supply : Analytics and 
Methodology of Compilation set-up by Reserve Bank of 
India (RBI) have recommended that different categories 
of financial institutions (including mutual funds) may 
submit retums based on the existing valuation norms 
being followed up by them. The Working Group have, 
however, recommended that Financiallnstitutionl would 
be advised to separately move over to the intemational 
norm of valuation of the securities since It is essential for 
evolving their own risk management strategies over time. 

(c) to (e) The Working Group has noted that while 
credit to Govemment from the banking system Is clearty 
identified, there il no estimate of credit flow from the entire 
financial system either to the Government or to the 
commerCial sector. The Group has recommended the 
preparation of a comprehensive financial sector lurvey 
on quarterty basis in order to provide eltimatel of credit 
from the financial sector .to Government and to the non 
financial commercial sector. 

[Translation) 

Fenlgn Exchange eamed through export 

4490. SHRI DATTA MEGHE : Will the Minister of 
COMMERCE be pleased to stete : 

(a) the value of the export made during the last year in 
terms of Rupees; and 

(b) the amount of foreign exchange eamed therefrom? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) According to the provisional data of the 
Directorata General of Commercial Intelligence and Statistics 
(DGCI&S) the value of export mads during 1997-98 was 
Rs. 128286 crores in Rupee terms. 

(b) The value of export during 1997-98 in dollar terms 
was USS 33980 million. 

Hindi Consultative Committal 

4491. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government propose to set up a 
separate Hindi Consultative Committee for Banking Division 
as Hindi Consultative Committee for Economic Division IS 
already overburdened: 

(b) If so, the details thereof; and 

(c) the time by which it is likely to be set up ? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) to (c) There is no 
proposal to set up a separate Hindi Consultative Committee 
in the Banking Division as this Division Is already member 
of Department of Economic Affairs, Hindi Consultative 
Committee. 

(English) 

Setting up of Health Resorts 

4492. SHRI RANJIB BISWAL : Will the Minister of 
TOURISM be pleased to state : 

(a) whether Government proPOIe to set up health resorts 
at the place of tourist interast; 

(b) if so, the number of health resorts proposed to be 
8et up during the Ninth Plan; and 

(c) the details of fund earmarked therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) to (c) The Ministry of 
Tourism has a scheme for providing financial assistance to 
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State/Union Governments for setting-up natural health 
centres. The asillstance is, however, provided on the basis 
of specific proposal received from the Stata Govemments 
every year. The funds for the scheme are provided under 
the common head 'budget accommodation' which also 
includes Yatrlniwas, Yatrika, Tourist Complex, Tourist Lodge, 
etc. 

Schamea for Welfare of w .. ve,. 

4493. SHRI BHARTRUHARI MEHTAB : 
SHRI MAHESH KANODIA : 

Will the Minister of TEXTILES be pleased to state : 

(a) the details of Central Sponsored Schemes under 
implementation for the welfare of weavers in the cotlntry, 
State-wise: 

(b) the amount released under various welfare schemes 
meant for the weavers during the last three years, year-wise 
and State-wi .. ; 

(c) whether the Union Government consun the State 
Govemments while finalising If ... said schemes: 

(d) whether Orissa Government have sought any special 
assistance to take up welfare schemes for weavers; and 

(e) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) Government of India is implementing the 
following Centrally Sponsored Schemes for the Welfare of 
Handloom Weavers of all StatesiUTs in the country : 

(1) Workshed-cum-Housing Scheme. 

(2) Group Insurance Scheme. 

(3) Health Package Scheme 

(4) Thrift Fund Scheme. 

(5) New Insurance Scheme for Handloom Weavers 

(b) A Statement is attached. 

(c) The consultation between the State Government & 
Central Govemment regarding the welfare schemes is a 
continuing process. 

(d) and (e) State Government of Orissa· has been 
seeking assistance under various ongoing Centrally 
Sponsored Welfare Schemes. 

During the period 1995-96 to 1997-98 a sum of Rs. 
259.00 lakhs has been released to State Government of 
Orissa. 

Sflltement 

(Amount Released Rs. in Lakhs) 

Workshed-cwn-Houslng Scheme Group Insurance Scheme Health Package Scheme Thrift Fund Scheme New 
Insurance 

SI State Scheme-
Na. 1995-96 1996-97 1997-98 1995-96 1996-97 1997-98 1995-96 1996-97 1997-98 1995-96 1996-97 1997-98 1997 -98 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 

1. Arunachal Pr. 50.31 50.35 

2. Andhra Pradesh 225.74 381.18 146.54 14.01 16.00 - 188.15 270.09 81.50 90.60 135.00 32.98 

3~ Assam 140.00 39.59 53.50 20.15 

4. Bihar 100.00 4.04 75.00 

5. Gujarat 413 16.00 2.60 1.00 

6. Haryana 7.88 

7. Himachal Pro 26.00 24.72 

8. J&K 14.56 

9. Kamataka 227.78 100.00 53.70 10.00 10.00 28.50 5.00 14.00 10.00 

10. Kerals 50.00 50.00 55.00 -- 3.00 

" 

~ 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 

11 Madhya Pradesh 93.52 200.00 2.92 11.16 16.60 11.49 710 

12 Maharashlra 24.00 14.08 28.39 28.50 10.50 11.19 

13. Menipur 80.00 0.80 

14. Megheleya 1.40 

IS. Nagaland 164.78 352.25 69.23 

16 Orissa 55.64 90.36 10.00 10.00 33.00 30.00 30.00 

17. Ralasthan 7.40 18.20 120.50 25.50 1.00 2.00 

lB. Slkklm 18.80 

19 Tamil Nadu 140.00 140.00 110.06 26.06 27.28 33.69 79.84 3.50 110.16 192.14 140.05 180.00 

20 Tnpura 40.00 14.05 22.90 10.58 0.23 

21 Uttar Pradesh 100.00 10.00 0 0 0 0 0 22.50 1.14 0.29 

22. Wesl Bengal 110.00 96.25 3.00 2.00 3.00 12.00 27.00 

Tolal 1299.00 1030.00 1302.00 77.11 70.01 39.61 555.55 370.85 281.09 355.33 259.14 390.47 36.37 

'The New Insurance Scheme for Handloom Weavers was Introduced during tha yelr 1997-98 only. 

Revival of Dunlop Company 

4494. SHRI LAKSHMAN CHANDRA SETH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Dunlop Management has proposed a revival 
package before BIFR; 

(b) if so, the main points of the package; 

(c) whether the management claimed that the company 
r would earn profit in 18 months if the package is approved; 

and 

(d) if so. the assistance proposed to be given by the 
Government for its revival? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) to (d) Board tor 
Industrial and Financial Reconstruction (BIFR) has reported 
that MIs Dunlop India Limited was registered with the BIFR 
on 3.2.1998 and was declared sick on 22.6.1998 under the 
provisions of the Sick Industrial Companies (Special 
Provisions) Act, 1985 (SICA). 

In the BIFR hearing held on 22.6.1998, the Industrial 
, Development Bank of India (lOBI) was appointed as the 

Operating Agency (OA). The company was directed by the 
BIFR to submil its revival proposal to the OA within 6 weeks 
alld lOBI was directed to submit Its report within 12 weeks. 

Further action will be taken by BIFR in accordance with the 
provisions of SICA. 

Cheetlng with Central Bank of India 

4495. SHRI JANG BHADUR SINGH PATEL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the CBI has registered a first information 
report regarding RI. 50 lakh cheating cale in the Central 
Bank of India at New Delhi; 

(b) if so, the details thereof; 

(c) the action the GovernmenlfRBI propose to take 10 
smash, cheating cases In banks: 

(d) whether there is no uniformity in registering the cases 
by the pol/calCBI in bank cheating cases;. and 

(e) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN): (a) to (e) Central Bank 
of India hal reported that Central Bureau of Investlgetlon 
(CBI) registered a case following a complaint ~Ied by the 
bank on 22.6.1998 that a party had opened an account wtth 
Sukhdev Vlhar branch of Central Bank of India in 1996 and 
applied for packing credit facilities for RI. 50 lakhs against 
export orders. The loan facility appears to have been 
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sanctioned in an irregular manner by allowing creation of 
equitable mortgaga as collateral security on the basis of 
xerox copies of documents of tiHe. Later on the export orders 
were found to be fake. The bank has reported the matter to 
CBI and also initiated major penalty proceedings against 
two officers of the bank. 

The Public Sector Benks at the Instance of Government 
and RBI have taken several steps from time to time for 
prevention of frauds. These steps Include issue of 
comprehensive guidelines by RBI for strengthening the 
control mechanism in banks, review of fraud cases on a 
continual basis by RBI, advising the banks of modus-
operandi in ingenious cases alongwith required safeguards 
to prevent their recurrence, proper training of operational 
personnel and investigations and scrutiny into reported cases 
of major frauds as well as snap inspections covering systems 
and procedures and control arrangements In fraud prone 
areas by the RBI. 

(d) and (e) Whenever a fraud is detected by a bank, a 
preliminary investigation is made. Based on the findings, a 
decision is taken whether to conduct a thorough investigation 
departmentally or to handover the case to local police or 
the CBI. Normally cases involving more than Rupees ten 
lakhs are referred to CBI for investigation. On the basis of 
enquiry reports received from internal enquiry, pOlice or CBI. 
Banks take regular departmental action and award 
punishment to the officials who are found responsible for 
the fraud. The police and the CBI also tile criminal case for 
prosecution in Courts. 

Sub-8tandard Materia' supplied to 
Hospital by ACASH 

4496. DR. BIZAY SONKAR SHASTRI : Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the eBI has registered cases against 
ACASH for supplying sub-standard bandages in the 
Government hospitals at New Delhi; 

(b) if so. the present status of the matter; 

(c) whether the ACASH is still supplying bandages and 
other items to the Government hospitals through the DGS&D; 

(d) if so, whether there is any proposal to stop taking 
supplies from ACASH; and 

(e) whether there is any proposal to place requirements 
on the Kendriya Bhandar which is an authorised agency to 
make supplies to hospitals in Delhi and outside? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (al and (b) The CBI has tiled two FIRs against some 
officials of ACASH and private suppliers in connection with 
supplies of bandages to the Government hospitals at New 
Delhi. The matter is under investigation by CBI. 

(cl After filing of FIRs, ACASH has not placed any order 
for supplies al DGS&D rate to any of its notified Handloom 
Units. 

(d) and (e) ACASH is the nodal agency to supply 
specified handloom items to Central Government Ministries! 
Departments/Agencies on Single Tender System basis. No 
proposal for revision or withdrawal of orders in this regard is 
presently under consideretion of the Government. 

Loans to Farme,. by Nationalised Banks in GUjarat 

4497. SHRI MAHESH KANODIA : Will the Minister 
of FINANCE be pleased to state: 

(a) the number of branches of nationalised banks in 
Gularat at present, bank-wise; 

(b) the total amount deposited in these banks during 
the last two years bank-wise; 

(c) the amount of loan sanctioned by these banks in 
the State during each of the last three years; 

(d) the total amount of loan sanctioned by thestl banks 
to the farmers and actually disbursed during the above 
period; and 

(e) the amount repaid by the farmers during the said 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) (a) to (e) Bank-wise 
number of branches of nationalised banks in GUjarat. the 
amount of deposits with and the advances of Ihese banks. 
disbursement of loans to farmers and also the repayment 
made by them during the last three years, as furnished by 
Dena Bank, the SLBC convenor bank for Gujarat are given 
in the attached Statement. 

Number of branches of Nationa/ised Banks in Gujara/. 
amount of deposits and advances of these banks. 

disbursement of loans to farmers and a/so 
repayment made by farmers during the 

years 1995-86 and 1997-98 

(Amount in Crores) 

Name of Bank No. of 
Branches 

Deposils Advence Loan 

2 3 

V.ar1H5-H 

Allahabad Bank 22 -82 

Andhra Bank 6 48 

Bank of Baroda 649 6158 

4 

67 

39 

2973 

Disburse- Repaid 
menlto by 
farmers farmers 

5 6 

145 255 
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2 3 4 

Bank of India 212 2745 1015 

Bank of Maharashtra 31 154 44 

Canara Bank 30 484 344 

Central Bank of India 214 1554 471 

Corporation Bank 22 462 155 

Dena Bank 821 2340 965 

Indian Bank 38 310 118 

Indian Overseas Bank 51 479 246 

Punjab National Bank 84 517 375 

Punjab & Sind Bank 7 22 73 

Oriental Bank of Commerce18 297 253 

Syndicate Bank 44 267 92 

Union Bank of India 171 1219 627 

United Bank of India 

UCO Bank 

Vijaya Bank 

Year 1996-97 

Allahabad Bank 

14 52 31 

77 328 185 

28 255 

105 

41 

75 

42 

94 

8 

3 

5 

45 

2 

21 

6 

2 

3 

26 

58 33 

3 

6 

2 

3 

3 46 

2 

27 33 

2 

7 

2 

Andhra Bank. 

Bank of Baroda 658 7013 285 141 261 

Bank of India 212 3251 1150 66 69 

Bank of Maharashtra 31 188 48 2 2 

Canara Bank 32 550 307 

Central Bank of India 214 1835 427 23 

Corporation Bank 22 558 215 

Dena Bank 520 2839 1193 92 52 

Indian Bank 38 384 120 16 4 

Indian Overseas Bank 52 563 257 6 3 

Punjab National Bank 84 555 416 

Punjab & Sind Bank 7 23 73 

Oriental Bank of Commerca20 346 258 9 

Syndicate Bank 44 332 121 2 

2 3 4 5 6 

Union BlInk of India 171 1322 590 25 36 

United BlInk of India 

UCO Bank 

ViJaya Bank 

Y.,,111748 

14 65 31 

77 380 177 

28 304 108 

23 134 

5 48 

82 

63 

2 

2 

Allahabad Bank 

Andhra Bank 

Bank of Baroda 665 8384 3288 189 

Bank of India 212 4016 1268 

Bank of Maharashtra 32 218 49 

Canara Bank 33 534 299 

Central Bank of India 214 2139 528 

25 631 255 

69 

6 

24 

2 Corporation Bank 

Dena Bank 

Indian Bank 

521 3484 1437 107 

38 462 134 

Indian Overseas Bank 52 677 190 

Punjab National Bank 87 638 457 

Punjab & Sind Bank 7 35 76 

Oriental Bank of Commerce 28 481 369 

Syndicate Bank 43 359 96 

Union BlInk oflndll 172 1557 813 

United Bank of India 

UCO Bank 

Vijaya Bank 

13 70 31 

77 463 162 

29 362 149 

3 

8 

5 

7 

2 

29 

4 

2 

2 

I.T. Exemption to CO-Gpel'Mive Inltltutlona 

4498. SHRI T. GOVINDAN : Will the Minister of 
FINANCE be pleased to state: 

(I) whether the Union Government have received 
reQl4est from the State Government of Kerala for exemption 
from filing returns 'or Income Tlx by the Co-operative 
Institutions since these PrilTlllry AgrIcultural Credit Societies 
are not undertaken any business othar than those specified 
in Section 80 (P) (2) 01 the Income Tax Act, 1981: Ind 

(b) if so, the details and reaction of the Government 
thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) No request 
has been received from the Government of Kerala for 
exemption from filing returns of Income-tax by Co-operative 
Institution.. However, a request was received from 
Govemment of Kerala seeking exemption from the provisions 
of Section 194A, of Income-Tax Act, 1961, to the depositors 
of Co-operative Banks. Interest income of Co-operatlve 
Banks is already exempt from the provisions of Section 
194A(1) by virtue of Section 194A(3) (iii) (a) of IT Act, 1961. 
In respect of interest amount exceeding Rs. 10,0001- payable 
to depositors, the Co-operative Banks have statutory duty 
of deducting tax as laid down in Section 194A(1) of the 
Income-Tax Act, 1961. The Government of Kerala was 
informed accordingly. 

Foreign assistance for modernisation of textile mills 

4499. SHRI RAM TAHAL CHAUDHARY: 
SHRI SURENDRA PRASAD YADAV (Jahanabad): 

Will the Minister of TEXTILES be pleased to stata : 

(a) whether some texlile mills in Bihar ana being 
modernised with the for~ign assistance; 

(b) if so, the names of such textile mills; 

(e) the names of the countries alongwith the names of 
financial institutions which have provided the amount; and 

(d) the year-wise details of the amount provided the 
countries/institutions during the last three years, country-
wise, institution-wise? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) There is no such proposal in the Ministry of 
Textiles. 

(b) to (d) Do not arise. 

(Translation] 

Price of Coal 

4500. SHRI SUSHIL CHANDRA VARMA: Will the 
Minister of COAL be pleased to state: 

(a) whether the Government have authorised his 
Minister to fix the coal prices except some special varieties 
01 coal; 

(b) if so, in spite of this practice, the coal Industry is not 
able to meet Its expenditure by its own reaources; 

(c) if so, the reasons therefor; and 

(d) the steps proposed to be taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY): (a) The Government have 
deregulated the price8 of coking coal, hard coke, 80ft coke 
and A, B, C and D grades of non-coking coal. The prices of 
these varieties of coal are fixed by the coal companies. The 
power to fix prices of non-coking coal for E, F and G grades 
had been delegated by the Government to the coal 
companies to be fixed in accordance with the formula evolved 
by the Bureau of Industrial Costs and Prices. 

(b) No, Sir. The figures below will clearly show that the 
coal companies are in a position to raise their own resources 
to meet their expenditure: 

(Rs. in crores) 

1995-96 1996-97 1997-98 1998-99 
(Actuals) (Actuals) (Actuals) (B.E.) 

CIL Plan Outlay 1503.63 1530.45 1751.03 2517:00 

Net Budgetary 247.72 0.00 0.00 0.00 
Support 

SCCL Plan Outlay 293.91 250.06 285.28 331.57 

Net Budgetary 0.00 76.12 157.77 88.48 
Support 

(c) and (d) The question does not arise with regard to 
CIL In view of answer to part (b) of the question. With regard 
to SCCL however, budgetary support by way of equity 
investment is required in order to maintain the GoYl. of India's 
equity share proportioned at 49%. 

[English] 

Small Scale Industrle. 

4501. SHRI GIRIDHAR GAMANG: Will the Minister 01 
INDUSTRY be pleased to state: 

(a) the total number of Small Seele Industries functioning 
in the country, State-wise, particulariy in Orissa; 

(b) the number of SSls earning profit or loss out of these: 
and 

(c) the steps being taken by the Government 10 make 
the SSls viable? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT): (a) There were 22.071akh registered Small Scale 
Industrial units as on 31st March, 1997. State-wise number 
of registered 551 units including those in Orissa is given in 
the attached Statement -I. Latest position about total number 
of functioning registered 551 units is not available. However. 
as per the Second All-India Cenllus of SSI units conducted 
during 1989-91, 5,93,769 SSI units were found functioning 
out of a lotal of 9,86,861 registered 551 units as on 
31.3.1988. State-wise number of functioning units as attha! 
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time is given in the attached Statement-II. in Oris .. 8.328 
551 units were found functioning as on 31.3.1988. 

(b) Data on number of SSL units eamlng profit and 
loss is not available. However. as per information 
received from the Reserve Bank of India there were 
2.35,032 sick SSI units as on 31.3.1997 in the country 
out of which 16.220 were assessed by the RBI and the 
commercial banks as potentially viable. 

(c) The Govemment of India has taken various steps 
to make sick SSI units viable. These steps Include: 

RBI advised all commarcial banks on 17.4.93 
on a modified definition of sick SSI units baaed 
on the recommendations of the Committee on 
"the adequacy of Institutional credit to SSI 
Sector" chaired by the then Deputy Govemor 
Shri P.R. Nayak which submitted its report to 
the RBI in September, 1992. 

Reduced rate of interest for Working Capital 
Term Loan at 1.5 to 3.0 percentage points 
below the prevailing minimum lending rate for 
rehabilitation. (Order of RBI RPCD No. 
PLNFS.BC.99/06.02.31/92-93 dated 17th 

. April, 1993). 

Prompt viability studies/nursing programmes 
of Indentlfied sick units by Banks (Order of 
RBI RPCD No. PLN FS.BC.1/06.02.31192-93 
dtd. 3rd July. 1993). 

Setting up of cells at important Regional 
Centres & Head omce to deal with sick SSI 
units and provide expert staff Including 
technical personnel to look Into technical 
aspects for the revival of sick units. 

State Level Inter-Institutional Committees are 
functioning in all StateS/UTs under the Chairmanship 
of Secretary, Industries Department of the concemed 
State Govemments and the local officer-in-charve of 
the RBI's Rural Planning and Credit Department as 
convenor to provide e useful forum for exchange of 
information and discussions on problems faced by small 
and medium scale industrial units. The Committee 
includes representatives of the Small Industries Service 
Institute, Small Industries Development Corporation. 
State Financial Corporation, Industrial Development 
Bank of India and banks with major involvement in the 
concemed State. Other banks/organisations whose 
association may be considered necessery for 
deliberation of the Committee are extended special 
invitation for particular meeting. The Committee meets 
once in a quarter and brtngs different parties connected 
with rehabilitation of viable lick units together 10 thet 
detailed parameters for rehabilitation based on 
consensus can emerge. 

Sta,.",."t-t 

Statement showing StatHVIse number of Registered 
Sma" Scale InduBirial units upto 31st March, 1997 

SI. Name of the Statel 
No. Union Tenitory 

01. Andhra Pradesh 

02. Assam 

03. Bihar 

04. Gujarat 

05. Haryana 

06. Himachal Pradesh 

07. Jammu & Kashmir 

08. Karnataka 

09. Kerela 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Tamil Nadu 

19. T~pura 

20. uriar Pradesh 

21. Weit Bengal 

22. Sikklm 

23. Anda~n & Nicobar 

24. Arunachat'Pradesh 

25. Chandigarh 

26. Dadra & Nagar Haveli 

27. N.C.T. of Delhi 

28. Goa 
, 

29. Lakahadwaep 

30. Mizoram 

31. Pondlcherry 

32. Daman & Diu 

AlI,~ndia Total; 

Note : (P) ProYIIIonal. 
(E) Estimated. 

Number of 
SSI Units 

1,16,548 

20,035 

1,05.452 

1,37.379 

97, 340 

14,474 

25, 907 

1,21,453 

1,52.697 

2,79,637 

87, 768 

5,188 

2,079 

749. 

16, 831 

1,47,025 

73, 287 

2, 39, 244 

1,657 

3, SO, 109 

1,61,625 

273 

1,067 

2, 280 

2, 900 

436 

29.466 

5,081 

344 

3.466 

4.261 

684 

22,06.742 

(P) 

(E) 

(E) 

(E) 

(E) 

(E) 

(E) 
(E) 

(P) 

(P) 

(E) 

(E) 

(E) 

(E) 

(E) 
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Sta""'ent'" 

Statement allowing State-wise number of registered 
functioning Small Scale Units upto 31.3.1988 as per 

Second Ail-India Census of SSI Units 

S.No. StatelUT No. of units 

1. Andhra Pradesh 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 
15, 

16, 

17, 

18, 

19, 

20. 

21. 

22 

23. 
24, 

25. 

26, 

27, 

28 

29, 

Assam 

Bihar 

Gujara! 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Sikkim 

Andaman & Nicobar 

Arunachal Pradesh 

Chandigarh 

Dadra & Nagar Haveli 

Delhi 

Goa 

Mizoram 

30, Pondlcherry 

31, Daman & Diu 

54762 

8290 

53602 

58328 

48493 

10836 

14631 

59469 

38030 

124553 

50589 

2641 

748 

274 

13892 

94544 

5001 

83267 

1443 

95285 

94362 

106 

441 

368 

2014 
.... 

185 

18293 

3800 

1247 

2159 

208 

__ . ___ !0_ta_I ____ . __ ~98:6861 

Functioning units 

39210 

4430 

35366 

35000 

23481 

6983 

9080 

40525 

25717 

76218 

29973 

2078 

588 

183 

8328 

51507 

29477 

57213 

809 

53370 

46795 

66 

323 

326 

1310 

152 

10188 

2772 

917 

1937 

147 

593769 

Foreign FIMnclal Assistance for Coffee Board 

4502. SHRI MULLAPALLY RAMACHANDRAN Will 
the Minister of COMMERCE be pleased to state : 

(a) whether the Coffee Board ,has sought any financial 
assistance/aid from any foreign countries for expanding 
coffee cultlvaUon in various parts of the country ; 

(b) if so, the deteils thereof; 

(c) whether the Coffee Board has any concrete plans to 
expand coffee cultivation in non-traditional areas: 

(d) if so, the details thereof; and 

(e) the terget of production fixed by the Government by 
the tum of this century 7 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) No, Sir, 

(b) Does n?t arise, 

(c) to (e)Ves, Sir. Coffee cultivation in non-traditional 
areas has been taken up since 1976 when a target of 72 .000 
ha. of Coffee plantation was envisaged in all the non-
traditional areas in the States of Andhra Pradesh, Onssa 
and North East. Since then, a total of 20,946 ha, has been 
brought under coffee cultivation in these States, Coffee 
Board has continued coffee cultivation in the non-traditional 
states through its various research and extenSion 
programmes. Consolidation and expansion of area under 
coffee is envisaged in non-traditional states apart from 
increasing the production and productivity in the traditional 
areas, 80 as to achieve the targelted production of 3 lakh 
tonnes by the tum of the century. Coffee Board has proposed 
a CCftnprehensive programme in the Ninth Plan to support 
consolidation and expansion of coffee area in such areas 
which includes providing subsidy for inputs, plant matenals 
and marketing support, 

Set back in Mica Industry 

4503. SHRI SUDHIR GIRl: Will the Minister of 
COMMERCE be pleased to state' 

(a) whether there has been a set back In mica industry 
in India and MITCO in particular during the last ten years In 
trade giving employment and eaming foreign exchange : 

(b) if so. the facts and details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes, Sir. 

(b) and (c) The erstwhile MITCO, now MICA DiVISion of 
Minerals and Metals Trading Corporation LId, (MMTC). set 
up In June, 1973, started incurring losses from 1987-88 and 
was referred to BIFR, BIFR sanctioned rehabilitation-cum-
amalgamation/merger scheme for revival of the company 
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Interms of the scheme, MITCO has been merged with MMTC. 
The exports of MICA, crude waste, scrap etc. and foreign 
exchange earned during the last ten years is as under: 

SI. No Year Val. (Rs. Lakhs) 

1988-89 5027 

2 1989-90 5123 

3 1990-91 5126 

4 1991-92 5549 

5 1992-93 3835 

6 1993-94 4269 

7 1994-95 3874 

8 1995-96 4457 

9 1996-97' 4682 

10 1997-98' 4077 

'Provisional Source : DGCllS, Calcutta. 

The major factors responsible for set-back in the trade 
of MICA include technological advancement and newly 
developed synthetic products which have replaced traditional 
mica products in addition to collapse of demands from 
erstwhile USSR and East European countries. There has 
been no additionallty to employment at MITCO level which 
stands merged with MMTC. 

[Translation] 

Export of Herbs 

4504. SHRI SURESH CHANDEl: Will the Minister of 
COMMERCE be pleased to state : 

(a) whether valuable herbs growing in Himachal 
Pradesh are being exported for medicinal purpose; 

(b) if so, the details thereof: 

(c) whether the Union Government have conducted any 
survey in regard to their heavy demand abroad earning of 
foreign exchange from their export and Improving the 
economic condition of the local people: 

(d) if so, the details thereof; 

(e) if not, whether the Government propose to oonduct 
such survey: and 

(f) if so, the time by which the work relating to survey 
proposed to be conducted and if not, the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI RAMKRlSHNA 
HEGDE) . (a) and (b) Value added herbal formulations 
Including herbs are being exported from India. State-wise 
export data IS not maintained. 

(c) to (f) No such survey has been conducted by \he 
Union Government. However, Export-Import Bank of India 
has carried out a study on Indian medicinal plants through a 
professional consultancy firm, which reveals that there exists 
a vast potantlal for export of medicinal plants from India 

Closure of ullmall and Dhartwal Woollen Mills 

4505. SHRI RAJ NARAIN PASSI : Will the 'Minister of 
TEXTilES be pleased to state: 

(a) whether the Government have decided to close 
down the famous Lal Imali and Dhariwal Woollen Mills of 
Uttar Pradesh by the end of this month : 

(b) if 10, the year-wise production and profit and loss 01 
these mills during each of the last five years : 

(c) whether this situation has arisen because of the non-
availability of financial assistance from the Union 
Government to these mills : 

(d) if so, the number of labourers likely to be rendered 
jobless on account of It alongwith the arrangements made 
for their rehabilitation ; and 

(e) the number of cotton mills ofB.I.C. group and N.T.C 
group lying closed in Uttar Pradesh alongwlth their locations 
and details of their financial condition? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) No, Sir. 

(b) to (d) Do not arise. 

(e) No cotton mills of BIC and NTC are lying closed In 
Uttar Pradesh. There is, however. cessation of activities In 
most of these mills due to shortage of working capital. 

[English] 

Remote Computer Log-In-Termlnal Facilities 

4506. DR. RAM VILAS VEDANTI . Will the Minister of 
FINANCE be pleased to state : 

(a) the State-wise details of branches of nationalised 
banks in which Remote Computer Log-in-Terminal facility 
has been started; and 

(b) the time by which this facility is likely to be provided 
in all branches of banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) . (a) The remote 
computer log-in-terminal facility is provided from the 
computerised branches of banks which receive requests 
from customers having necessary infrastructure for availing 
of the same. A Btatement indicating state-wise details of 
branch.s of netlonalind banks where the facility is berng 
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provided is given below: 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Name of the States/U.T. where 
remote computer log-in terminal 
facilities have been provided by 
Nationalised Banks 

Andhra Pradesh 

Delhi 

Goa 

Gujarat 

Haryana 

Karnataka 

Kerala 

Maharashtra 

Punjab 

Tamilnadu 

Uttar Pradesh 

West Bengal 

Chandlgarh 

Pondicherry 

Total 

No. of 
branches 
Statewlu 

30 

39 

4 

4 

2 

23 

2 

42 

5 

64 

5 

7 

5 

2 

234 

(b) As this facility is provided to customers having 
necessary infrastructure on select basis by computerised 
branches only, it is not possible to indicate any time frame 
to provide this facility from all the branches of nationalised 
banks. 

[Translation} 

Treatment Facility In AIIMS 

4507. PROF. RITA VERMA: Will the Minister of COAL 
be pleased to state: 

(a) whether the officers and employees of B.C.C.L. have 
been permitted to get treatment In All India Institute of 
Medical Sciences, Delhi only out of Dhanbad; 

(b) if so, the extent to which these rules are complied 
with; 

(c) whether many officers are getting full reimbursement 
after getting treatment in other costly hospitals instead of 
AIIMS; 

(d) If so, the details thereof: and 

(e) the reaction of the Govemment In this regard? 

THE MINISTER OF STATE OF'THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) Normally all officers and 
employees of BCCl requiring specialised/super speCialised 
treatment not available in the Company's Hospital are 
referred to Govt. Medical College/Holl'ital at Calcutta. 
Ranchi, Patna and New Delhi. 

(b) Medical reimbursement of officers & staff is subject 
of ceiling laid down in Chapter-V of Cil's Medical Attendance 
Rules (MAT) and the rates prescribed by AIIMS for Wage 
Board Staff respectively. 

(c) to (e) No, Sir. Officers wtjo go to private costly 
hospitals are reimbursed as per ceiling laid down in Chapter. 
V of Cil (MAT) Rules. However. tl)88e rules are relaxed for 
both staff and officers in the fbltowing cases and full 
reimbursement is made to them: 

1. Open Heart Surgery/Coronary by pass surgery; 

2. Kidney Transplant; 

3. Cancer treatment; 

4. Injury while on duty: 

5. Any life threatening situation on recommendation 
of Technical Committee. 

[English] 

Economic crl.l. In Indon •• ia 

4508. SHRI RAMESHWAR PATIDAR Will the 
Minister of FINANCE be pleased to state: 

(a) whether due to the recent economic criSis in 
Indonesia, some of their float glass manufacturers are highly 
under invoicing their exports to our country because the 
prices at which the product Is being sent to our country do 
not even cover their raw material cost; 

(b) If so, whether any preventive measures have been 
initiated to discourage such undesirable trade practices: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) No Sir, there is no 
such Information. However, a representation has been 
received from the All India Float Glass Manufacturers. 
Association alleging that Indonesian companies are 
exporting ftoat glass to India at prices much below their cost 
of production. This practice. if established would amount 10 
dumping and would therefore, pertain to Ministry of 
Commerce. 

Ministry of Commerce has informed that the Deslgneted 
Authority had received a petition on 27.05.98 alleging 
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dumping of float glass from Indonesia and this petition was 
closed on 29.05.98 for inadequacy of information. 

(b) and (c) Does not arisa. 

Retirement age In PSUs 

4509. SHRI SUSHIL KUMAR SHINDE : Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Govemment had considered overall 
Impact on the employment situation in general and 
unemployed youths in particular before raising the retirement 
of the employees of Public Sector Undertakings to 60 years; 

(b) if so. the assessment made by the Govemmant In 
this regard; and 

(c) the steps being taken by the Govemment to remedy 
the situation ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) to (c) The 
Govemment has taken into account all relevant aspects 
before deciding to increase the age of retirement of 
employees of Central Govemment and Central Public Sector 
Undertakings. As there is no one-to-one relationship 
between the increase in age of retirement and the 
employment situation. several vacancies would continue to 
be available even after the increase in the age of retirement 
to fill posts considered functionally. necessary. Further, the 
opening of several sactors of industry to private 
entrepreneurs would have positive impact on unemployment 
scenario and the focus would now shift from Public Sector 
to Private Sector. 

Cotton price 

4510. SHRI K. YERRANNAIDU: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment are aware that middlemen 
are not giving remunerative price to cotton growers especially 
in Andhra Pradesh; 

(b) if so, the price of cotton fixed by the Cotton 
Corporation of India and the price at which the cotton farmers 
are selling their produce in Andhra Pradesh; and 

(c) the measures proposed to be taken to help the 
distressed cotton farmers and save them from the clutches 
of middlemen? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) Collon is generally sold in open auction In market 
yards where the agencies. namely State Marketing 
Federations and the Collon Corporation of India (CCI) 
participate. As a result the collon prices in the market yards 
become competitive. 

(b) and (c) The price of collon is dependent on the 
demand and supply situation. The CCI does not fix the price. 

However. the Minimum Support Prices (MSP) o.f the basic 
varieties of cotton are fixed by the Ministry of Agriculture. 
based on the recommendations of the Commission on 
Agricultural Costs and Pr1cH. The prices peid by the cel 
this year have been generally higher than those of last year. 
These have also been above the MSP levels by 14% to 
70%. 

Tea export to RUMla 

4511. SHRI A.F. GOlAM OSMANI: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether export of teB to Russia has declined dUring 
the current year; 

(b) if so, the reasons therefor; and 

(c) the remedial steps taken to boost the export of tea 
during the current year? 

THE MINISTER OF COMMERCE CSHRI RAMKRISHNA 
HEGOE) : (a) No, Sir. 

(b) Does not arise. 

(c) Government and the Tea Board constantly analyse 
country wise exports of tea giving special 8ttenllon to areas 
olJertng potential. Tea Board also acts to remove botttenecks 
in exports to individual merkets whenever these are noticed. 

Other steps taken to increase exports of Indian tea 
include (i) partiCipation in major trade fairs/exhibitions 
abroad; (II) media campaigns to increase consumer 
awareness of speciality of Indian tea and campaignl to 
popularile the Tea Board marketing Iymbol which lIands 
for pure Indian tea. 

Textile Work .... Relief Fund 

4512. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of TEXTILES be plaased to slate: 

(a) the details of supposed benefits enjoyed by the 
workers of State Public Sector Textile Mills which prompted 
the Govemment to deprive them from gelling relief under 
the Textile Workers Relief Fund Scheme while the private 
sector closed mills workers are getting benefits of the said 
Scheme; 

(b) whether the Govemment are aware that none of the 
workers of such closed mills were entitled/given any of the 
such benefits; and 

(c) If 10, the justification for this apathy towards these 
workers and the steps taken by the Government to implemenl 
this scheme in a proper perspective? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : Ca) to (c) Since its inception, benefits under the 
Textile Workers' Rehabilitation Fund Scheme have been 
extandad by the Govemment to millS in the private sector 
only. 
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Jute diversification 

4513. SHRI SADASHIV RAO D. MANDLlK: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Government have reviewed progress made 
in regard to Jute Diversification Programme; 

(b) if so, the details thereof; 

(c) the salient features of Jute Entrepreneurs' Assistance 
Scheme; 

(d) the objectives of the Jute Varn Bank Schemes; and 

(e) the achievement thereunder? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) and (b) Ves Sir. Government has been reviewing 
the progress made In regard to various schemes being 
implemented under the Jute Diversification Programme from 
time to time. In this regard. the Government has so far 
constituted two Evaluation Missions to evaluate the 
performance of various projects undertaken on Jute 
Diversification under the UNDP assisted National Jute 
Programme. Also another implementing agency viz." 
National Centre for Jute Diversification" (NCJD), has been 
reviewing progress made under various schemes 
undertaken by it for Jute Diversification. 

(c) The Jute Entrepreneurs Scheme alms to transfer 
the benefits of R&D and Test Marketing efforts to a large 
number of Entrepraneurs in differant parts of the country by 
providing financial assistance to salect entrepreneurs for 
production of diversified Jute goods In decentralised sector. 

(d) Under the Jute Yarn Bank Scheme, Jute Vam Is 
supplied to various weavera/artisans at mill-gate prices for 
production of Jute Diversified goods. 

(e) Under the JEA Scheme, 75 Projects have been 
approved in 16 States with an employment generation for 
4160 persons. The total raw jute consumption and 
investment generated in implementation of scheme so far 
is 41500 MT and Rs. 8100 lakhs respectively. 

Under the Jute Vam Bank Scheme 8 Raw Material 
Banks and 16 Varn Banks have been set up in 12 States 
and 825 Units have benefitted so far from implementation 
of the scheme. 

Insul'lInce Claims 

4514. SHI-" GINGEE N. RAMACHANDRAN: Will the 
Minister of FINANCE be pleased to stete: 

(a) the State-wise number of cases of insurance claims 
pending for settlement In each insurance company at 
present; 

(b) whether there is an inordinate delay in settlement of 
cases by these companies; and 

(c) If so, the details thereof and the steps taken by the 
Government for speedy disposal of such cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) The information 
as furnished by LlC and GIC is given in the attached 
Statement I and " respectively. 

(b) and (c) GIC has reported that normally claims are 
settled within a period of one month after all the documents 
are submitted to the Insurance companies by the insured. 
In L1C discharge vouchers In case of maturity claims are 
sent 2 months in advance to the insured. In case of death 
claims. all efforts are made by L1C to settle them within 2 
months from the date of Intimation. However. GIC has taken 
various measures such as simplification of claims settlement 
procedure, setting up of permanent Claims ReviElw 
Committee etc. for speedy settlement of the claims. LlC has 
a system of regular follow up of pending claims at all zonal 
offices. 

Statemant I 

State-wise number of claims (Maturity + Death) 
outstanding as on 31.05.1998 

SI. State/U.T. Claims Outstanding 
No. MatUrity Death Total 

2 3 4 5 

States 

1. Arunachal Pradesh 53 5 58 

2. Assam 986 742 1728 

3. Andhra Pradesh 5121 3461 8582 

4. Bihar 5298 3446 8744 

5. Goa 633 202 835 

6. Gujarat 16334 3895 20229 

7. Haryana 4395 695 5090 

8. Himachal Pradesh 665 157 822 

9. Jammu & Kashmir 2100 88 2188 

10. Karnataka 3376 2943 6319 

11. Kerala 3266 1126 4392 

12. Maharashtra 45386 7774 53160 

13. Manipur 49 55 104 

14. Meghalaya 17 24 41 
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2 3 4 5 

15. Mizoram 11 0 11 
16. Madhya Pradesh 4660 931 5591 

17. Nagaland 52 9 61 

18. Orissa 822 880 1702 

19. Punjab 5247 478 5725 

20. Rajasthan 7506 1733 9239 

21. Sikkim 83 54 137 

22. Tamil Nadu 3340 2895 6235 

23. Tripura 240 49 289 

24. Uttar Pradesh 22170 5625 27795 

25. West Bengal 21039 3279 24318 

Union Territories 

1 . Andaman & Nicobar 37 6 43 

2. Chandigarh 536 20 556 

3. Delhi 9041 707 9748 

4. Dadra & Nagar Haveli· 

5. Daman & Diu· 

6. Lakshadweep" 

7. Pondicherry··· 70 88 156 

ALL INDIA 162533 41385 203898 

NOTE 

(1) • Included under Gujarat State as they do not have Branches 
exclulively for these Territories. 

(2) •• included under Kerala State as It does not have a exclusive 
Branch Office. 

(3) ••• The figures pertain to areas of Pondlcherry and Karalkel 
No separate figures for (i) Yenam and (ii) Mlihe are avllileble 
since the .. terrttoriel do not have excluaiva Branch OfIIces. 
The pending claims pertaining to tha .. area. are included 
under the SlItes of Andhra Prade'" and Kerela respectively. 

(4) For the 12 months period from 1.6.1997.to 31.5.1998 

MATURITY DEATH TOTAL 
The Total No. of Claims 
payabla z 5393356 234327 5627883 

Claims Oulltllnding .. on 
31.5.1998 .. 162533 41385 203890 

OIS Ratio 3.01% 17.65% 3.82% 

s,.,.",.", " 
Gen.,.llnau,.nc. Corpomlon of India 

The information is not maintained by GIC Statewise. 
However, Company-wise position of number of claims 
pending as on March 31,1998 Is as under: 

National Insurance Co. Ltd. 

New India Ass. Co. Ltd. 

Oriental Insurance Co. Ltd. 

United India Insurance Co. Ltd. 

TOTAL 

1,80.321 

2,33.047 

2.14,663 

1.43.749 

7.71.780 

N.B. - Majority of these claims are for third party motor 
vehicles which ara subjudiced. 

Llbe,."a.tlon 

4515. DR.ASIM BALA : WHI the Minister of FINANCE 
be pleased to state: 

(a) whether the World Bank has cautioned India against 
IlberaJisatlon; 

(b) if 10 the details thereof; and 

(c) the details of preventive measures being taken by 
the Government against the negative impacts of 
llbarelisatlon? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) No. 

(b) and (c) Do not arise. 

T.a Cultivation 

4516. SHRI NRIPEN GOSWAMI : Wililhe Minister of 
COMMERCE be pleased to state : 

(a) the area under tea cultivation in the North-Eastern 
States; 

(b) whether the Government propose to expand the araa 
of tea cultivation in these States; end 

(c) if so. the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) The total area under tea cultivation in the States 
of Assam. Arunachal Pradesh. Nagaland. Tripura and 
Manipur is 2.36,430 hectares. 

(b) and (e) Around 40.000 Hectares of area is proposed 
to be brought under tea cultivation during the 9th Five Year 
Plan Period in the North Eastern States. Tea Board IS 

providing assistance by way of loan. capital subsidy & 
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technical assistance under its various developmental 
schemes in order to achieve this target. 

NRls transaction In District Central Cooperative 
Bank 

4517. SHRI N.K. PREMCHANDRAN : Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Union Government have received 
proposal from the Kerala Governmant to change the eHgibility 
criteria for NRls to open and maintain account in the District 
Central Co-operative Banks; 

(b) if so, the details thereof alongwlth existing provision 
to deal wilh the NRls transaction; and 

(e) the time by which the change is likely to be made? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (c) The information Is being collected and 
will be laid on the Table of the House. 

Technology Information Complex In aangalore 

4518. SHRI C.P.M. GIRIYAPPA : Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether the Government are aware that most 
modem Technological information Complex which has come 
up near White Field in Bangalore is almost vacant till today; 

(b) if so, the reasons therefor; 

(c) whether his Ministry has any proposel to provide 
modern scientific infrastructural facilities at Bangalore so 
that it can attract entrepreneurs; and 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) Govemment of Kamataka are setting 
up an Intemational Technology Park near Bangalore and its 
1 st phase it nearing completion. 12 companies have booked 
space in the said park so far. 

(c) and (d) Govemment have de-llcenaed large number 
of industries from industrial licensing. It ia, therefore, left 
open to the entrepreneurs to select the locations for their 
projects based on the techno-economlc feasibility studies. 

Payment by aCCL to Railways 

4519 SHRI RAVI SITARAM NAIK :WiII the Minister of 
COAL be pleased to state: 

(a) the amount payable by the Bharat Coking Coal 
Limited on account of demurrage to the Railways during 
1996-97 and 1997-98; 

(b) the main reasons for such payments; and 

(c) the amount paid on this account so far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DlliP RAY) : (a) The amount payable by the 
Bharat Coking Coal Ltd. (BCCl) on account of demurrage 
charges to the Railways is as under: 

YuI: IRs, in crores) 

1996-97 7.09 

1997-98 9.49 (Provisional subject to 
audit on finalisatlon of 
account for 1997-98,) 

(b) The reasons for demurrage payment of Railways 
due to advance supply of wagon by Railways, break-down 
of loading machineries, weather effect, strike called by 
different political parties, power failure, transport failure and 
supply of covered wagons at odd hours by Railways. 

(c) The amount paid by BCCl on account of demurrage 
during 1996-97 and 1997-98 is as under: 

1996-97 

1997-98 

(Rs in crores) 

6.43 

7.64 

Seizure of Currency 

4520. SHRI MANIKRAO HODl VA GAVIT : 
SHRI D.S. AHIRE : 

Will the Minister of FINANCE be pleased to state' 

(a) whether the attention of the Governmant has been 
drawn to the news Item appeared in the 'Hindustan Times' 
dated June 20, 1998 wherein it has been stated that Officers 
of Air Customs Preventive Unit at IGI Airport have seized 
foreign and Indian Currency notes which were to be illegally 
taken out of the country during the month of June, 1998; 

(b) if so, the estimated value of Foreign and Indian 
Currency notes seized in each raid during January 1998 to 
June 1998; 

(c) the name and No. of persons arrested during each 
reid/case; and 

(d) the action taken by the Govemment against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : <a) Yes Sir, the 
Govemment is aware of the news-item appearing in the 
Hlndustan Times dated Jun!:, 20, 1998, referring to certain 
seizures by Delhi Customs of Indian and Foreign currency 
Illegally attempted to be taken out of the country during 
June, 1998. 
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(b) to (d) The case-wise details of the estimated value 
of foreign and Indian currency notes seized, the names and 
number of persons arrested and the action taken again" 

them by the Government in respect of cases bookedl 
detected by the officers at I.G.I. Airport, New Delhi during 
the period from January '98 to Juna '98, are given in 
Statement attached. 

SIIt"""nt 

S Date of Item 
No. Seizure Seized 

Value 
(In Indian 
rupees) 

Name of 
personls 
involved 

No. of 
persons 
arrested 

Name of 
persons 
arrested 

Action taken against the Persons (OJ 

2 3 4 5 6 7 8 

1. 13.1.98 Foreign 1,57,778 Sunil Kumar Nil 
Currency 

2. 13.1.98 Foreign 1,55,800 Bhajan Pal Singh Nil 
Currency 

3. 20.2.98 Foreign 3,14,737 Sekh Shamsoodln Nil 
Currency 

4. 08.3.98 Forelng 48,75,544 Andreas Michael 
Currency Schmidt 

5. 24.3.98 Foreign 
Currency 

6. 19.4.98 

7. 19.4.98 

Foreign 
Currency 

Foreign 
Currency 

9,56,000 Mohammad Usman 
Farooq 

13,52,451 Ms. Rehana Begum I 

10,97,220 Smt. Razlablbl 
Mohammed Behra 

Nil 

Nil 

Nil 

Andreas Michael 
Schmidt 

The case was adjudicated at the spot by 
the Addl. Commissioner, IGI Airport, 
Foreign currency seized was confiscated 
absolutely, Personal Penally of 
Rs. 30,000/· was also imposed on the 
passenger. 

The case was adjudicated at the spot by 
the Addl. Commissioner, IGI Airport. 
Foreign currency seized was confiscated 
absolutely, Personal Penally of 
Rs. 30,000/· wes also Imposed on the 
pa8senger. 

The case was adjudicated at the spot by 
the Addl. CommilSioner, IGI Airport, 
Foreign currency seized was confiscated 
absolutely, Personal Penally of 
Rs. 25,000/· was also Imposed on the. 
employee of the company to which 
currancy belonged. 

Passenger was arrested under the 
Customs Act, 1962 and subsequently 
detained under COFEPOSA. A Show 
Cause Notice has been iSlued. 

Mohammad Usman Pallenger was arrested under the 
Farooq Customs Act, 1962 and subsequently 

detained under COFEPOSA. A Show 
Cause Notice has been issued. 

Ms. Rehen. Begum Pallenger was arrested under the 
Customs Act, 1962 and COFEPOSA 
proceedings have been initiated. A Show 
Causa Notice has b .. n iliSued. 

Smt. Raztabibl Passenger was arrested under the 
Mohammed Behra Customs Act, 1962 and COFEPOSA 

proceedings have been initiated. A Show 
Cause Notice has been issued 

8 19.4.98 Foreign 
Currency 

32,28,585 Mohammed Yamini 1 Mohemmed Vamini Passenger was arrested under the 
CUltoms Act, 1962 and COFEPOSA 
proceedings have been Initiated. A Show 
Causa Notice is also ~~.lEs_~,:,ed. 
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2 3 4 5 6 7 8 

9. 27.4,98 Foreign 13,40,145 Keng Tung Wu KengTung Wu Passenger was arrested under the 
Currency Customs Act, 1962 and COFEPOSA 

proceedings have been initiated. A Show 
Cause Notice is also being issued. 

10.29.4.98 Foreign 4,80,000 Unclaimed Seizure Nil Nil Unclaimed seizure. A Show Casue Notice 
Currency has been issued. 

11.06.5.98 Foreign 4,95,300 Rakesh Jain Nil Nil The case was ajudicated on the spot by 
Currency Smt. Rakesh Jain the Addl. Commissioner. IGI Airport. 

& Their Two children Foreign currency seized was confiscated 
absolutely. A Personal Penalty of 
Rs. 1,50,000 was also imposed. on the 
passenger. 

12.09.6.98 Indian 21,00,000 Unclaimed Nil Nil Unclaimed seizure. A Show Cause 
Currency Notice is being issued. 

13.11.6.98 Foreign 8,70,382 Rahim Sadruddin Rahim Sadruddln Passenger was arrested under the 
Currency Laiwala Laiwala Customs Act, 1962 and COFEPOSA 

proceedings have been initiated. A Show 
Cause Notice is also being issued. 

14.14.6.98 Foreign 32,76,025 Shaifiliah Shaifiliah Passenger was arrested under the 
Currency Customs Act, 1962 and COFEPOSA 

proceedings have beer initiated. A Show 
Cause Notice is also being issued. 

15.17.6.98 Foreign 4,98,000 Bhupinder Singh Bhupinder Singh Passenger was arrested under the 
Currency Chana Chana Customs Act, 1962. A Show Cause 

Notice is being issued. 

16. 18.6.98 Foreign 1,31,000 Ashok Kumar Nil Nil The case was adjudicated on the spot by 
Currency the Addl. Commissioner, IGI Airport. 

Foreign currency seized was confiscated 
absolutely. A Personal Penally of 
Rs. 50,000 was also imposed. on the 
passenger. 

17.20.6.98 Foreign 4,15,675 Plranl Najar Ali Pirani Najar Ali Passanger was arrested under the 
Currency Customs Act, ~962. A Show Cause 

Notice is being issued. 

Total: 2,17,44,642 10 (Ten) 

(0) No amlsts have been made In cases Involving small amount of seizure. as per existing policy of the Government. 

Export of LA""r Garments 

4521. SHRI MADHAV RAO PATIL : Will the Mlnlatar 
of COMMERCE be pleased to stela : 

(a) the value of leather and leather garments produced 
and exported during each of the last three yean!; 

(b) whether the Indian leather garment Industry find it 
dilfil'ult to compete with the products of other countries; 

(c) if so, the details thereof and the reasons therefor: 
and 

(d) the steps proposed to be taken by the Government 
to assist the leather garment manufacturers in the country 
to enable them to compete successfully in the international 
market? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) "he value of export of Leather Garments for 
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the past three years are as below : 

Year 

1995-96 
1996-97 

1997-98 

(USSMn) 

Value of Total Value of Total Value of Export 
leather Production leather Exports of Garments 

1752.34 

1605.82 
1589.11 

413.62 

424.37 

417.16 
•• Since most of the productton Is In the unorganlsed Actor. 

rellabie estimates of leather production are not available. 

(b) & (c) The overall exports of leather and leather 
products have declined during 1996-97 and 1997-98. 
However, the export of leather garment had shown an 
increase during 1995-96 and 1996-97 against that of the 
previous years. But, in 1997-98 there is a marginal decline 
in exports of leather garment. The reasons for such overall 
slow down in exports are as under: 

Exlema/' 

Overall recession in Europe. 

Constant fluctuation in European currencies 
particularly the Deutsche Mark, and the US S. 

Emergence of China, Indonesia, Thailand and 
Vietnam as major manufacturing and competitor 
countries. 

Re-emergence of production facilities in East 
European countries as a low cost option for 
Western European countries. 

Internal.' 

Mass closure of tanneries during 1996-97 arising 
out of Hon'ble Supreme Court's orders. 

Lack of modernisation efforts in the tanning 
sector. 

(d) The Government has alreedy taken certain 
measures to provide assistance to Inr:tian Leather Garment 
exporters. These include: 

1. The All Industry Rates of Duty Draw Back has 
been enhanced from 7% to 9% for leather 
apparels with effect from 1st June, 1997. 

2. The credit rate under DEPB scheme for leather 
garments was enhanced from 9% to 11 % with 
effect from 9th July, 1997. Recently, these rates 
for all leather products including leather 
garments, were increased from 11% to .13%. 

3. In the Union Budget 1998-99, certain budgetary 
concessions in the form of reduction of duty on 
capitsl gooc:Is machineriel and inputs etc., have 
been provided for leather sector. The import duty 
has been reduced from 20% to 5%. 

Sound and Light Programme In All" Fort 

4522. SHRI BHAGWAN SHANKAR RAWAT . Will the 
Minister of TOURISM be pleaaed to state: 

(a) the reasons· for delay in starting sound and light 
programme in the Fort at Agra; 

(b) the time by which it is proposed to be started; and 

(c) the name of agency to whom given the responsibility 
to run and maintain the said programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) and (b) The 
programme of the Sound and Light Show at Agra Fort is 
complete. This was to have been viewed and approved by 
the Chief Production Coordinator on 30th May, 1998 but due 
to his sed demlae on that very day, arrangement has been 
made for litewing and approval by another expert Shri BV 
Karanth .. The Sound and Light Show will commence after 
the programme ia received from the executing agency and 
approved by the expert. 

(c) The Agra Development Authority will run and 
maintain the show. 

Handmade Matche. 

4523. SHRI VAlKO : Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether there is a proposal to start co-operatlve 
marketing forum for handmade matches; 

(b) if 10, the detaill thereof; 

(c) whether the Government propose to extend any 
subsidy to thll tiny and cottage indultry Hc:Ior; and 

(d) If 10, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) No, Sir. There il no such proposal so lar as 
the Khadi and Village Industries Commission is concerned. 

(b) In view of reply at (a) above, question does not anse. 

(c) Yes, Sir. 

(d) The Khadi & Village Indultriel Commission provides 
25% Margin Money for financing viable Collage Match 
Projecll al a part of itl Margin Money Scheme. 

[Transletlon} 

Recruitment of YOUthl by UTI 

4524. SHRIMATI SHEELA GAUTAM : 
SHRI RAMESHWAR PATIDAR : 

WUI the Minilter of FINANCE be pleased 10 state . 

(a) whether there is any practice in the UTI to recruil 
unemployed youths for six months and then retrench them 
and fresh recruitments are made again: 
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(b) if so. the number of vacancies filled up In this manner 
during the last three years; and 

(c) the reasons for not making regular appointments? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) UTI has Informed that It does not have any 
practice of recruiting unemployed youths for six months. 

(b) and (c) Do not arise. 

(English) 

Excl •• /Corporate Tax Arraara 

4525. SHRI MOHAN RAWALE : Will the Minister of 
FINANCE be plea .. d to state: 

(a) the names of companies in the public/private sector 
which have the disputed corporate tax and disputed excise 
liabilities of mora than Rs. 50 crora each; 

(b) the total amount of corporate tax and the excise 
duty. separately outstanding against each such company; 

(c) the reasons for accumuillllon of such an huge 
amount of taxes against these companies; and 

(d) the measures taken/proposed to be taken to recover 
the outstanding amount at an early date ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING. REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) to (d) Information 
is being collected and will be laid on the Table of tho House. 

R.habllbtlon Scheme for Jobl ... Work.,.. 

4526. DR. SAROJA V. : 
SHRI HARIN PATHAK : 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government have any scheme for the 
rehabilitation of jobless un,mployed textile workers of 
Tamilnadu; 

(b) If so. the details thereof; 

(c) the criteria fixed for providing financial assistance; 

(d) whether the Government have extended some 
financial assistance for rehebilitatlonllivellhood of displaced 
textile workers; 

(e) if so. the details thereof. State-wlse; 

(f) whether the displaced textile workers are being 
considered for training at National Institute for Fa.hion 
Technology, Gandhinagar; and 

(g) if so. the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (e) National Renewal Fund has a scheme of 
counselling. retraining and redeployment of rationalized 
workers in organised sector. The scheme is being 
implemented through 13 nodal agencies at 57 Employee 
Asslatance Centres (EACs) spread over 16 states. Under 
the scheme. nodal agencies provide counselling & 
training in various vocational trades in order to enable the 
rationalized workers to obtain wage-employment andl 
or self-employment. The trainees are given a daily 
stipend @ Rs. 50 or 60/- depending upon the location of 
the EAC. 

Under the Textile Workers' Rehabilitation Fund Scheme 
(TWRFS). appllceble throughout the country. interim relief 
is provided on a tapering baSis for three years to eligible 
workers rendered jobless consequent upon the permanent 
closure of textile units/mills or entire divisions thereof. 

(f) and (g) A proposal is under conSideration of the 
National Institute of Fashion Technology. 

(Translation) 

Export of Garments 

4527. DR. M.P. JAISWAL: 
SHRI RAM TAHAL CHAUDHARY: 
SHRIMATI SURYAKANTA PATIL : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether the Government have carried out any 
intensive study in regard to export of apparel and their 
demand in foreign countries and favourable demand 
markets; 

(b) whether the Government have formulated any Action 
Plan to encourage export under simple system and to assist 
the apparel exporters; 

(c) if so. the details thereof; 

(d) whether the Government have reviewed the financial 
problem being faced by the exporters; 

(e) if 10, the details thereof and the action takenl 
propoled to be taken thereon; 

(f) whether the Government propose to formulate a 
prescribed apparel export policy; 

(g) if so. the details thereof; 

(h) whether any new markets have baan explored during 
the last year for any special export; 

(I) If so. the details thereof; and 

0) the steps being taken by the Government to boost 
the export thereof? 
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THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) Many institutions like the Apparel Export 
Promotion Council (AEPC) and The Industrial Credit and 
Investment Corporation of India Limited (ICICI) have 
conducted studies in regard to export of apparel and their 
demand in foreign countries from time to time. 

(b) and (c) Constant interactions with AEPC and the 
industry and inputs made available by them and the 
recommendations made in the above studies have been 
used in taking follow-up action. For example enlargement 
of the list for duty free import of trimmings and 
embellishments, concessional rate of duty under EPCG 
Scheme and recommendations made by the Ministry for the 
modification on Quantity Based Advance Licence etc. have 
been done. 

(d) and (e) Financial problems faced by exporters are 
reviewed from time to time and demands are met to the 
exlent possible. For example threshold limit for import of 
garment machinery under EPCG Scheme, has been brought 
down from Rs. 20 crores to Rs. 1 erore. Requirement of 
minimum value addition of 33% under Advance Licence has 
been done away with for actual users. The minimum net 
Foreign Exchange Eamings as a percentage of export for 
100% EOUs/EPZs has been reduced from 40% to 30%. 42 
new garment making and processing machines have been 
allowed to be imported at concessional import duty. The 
scheme for concessional financing of "Incremental exports· 
is being devised by the Reserve Bank of India etc. 

(f) and (g) It has been decided to set up an Expert Group 
for the purpose of enabling the formulation of a new textile 
policy. Apparel export policy formulation is proposed to be 
covered in it. 

(h) and (i) The Latin American countries have been 
identified as thrust countries for export of apparel products. 
Buyer-seller meets have been organised by AEPC in Brazil, 
Chile and Argentina. In the Garment Export Entitlement 
Policy, 5% of the annual level has been earmarked to 
encourage the non-quota exporters. 

(j) In order to boost the exports of textiles including 
apparels, Government have been taking a number of steps, 
which include encouraging exporters to participate in buyer-
seller meets; fairs and exhibitions; enabling import of capital 
goods at concessional duty for export production; special 

[English} 

UtIIl.Mlon of Fund. by PSU. 

4528. DR. T. SUBBARAMI REDDY: Will the Minister 
of INDUSTRY be pleased to state: 

(a) whether the Planning Commission has adopted a 
cautious approach while fixing up the plan outlays for the 
central public sector undertakings during the Ninth Plan; 
and 

(b) If so, the names of the public sector undertakings 
which have failed to utilise the funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) Sir, while 
the 9th Plan has not been formulated, outlays for the Central 
Public Sector Undertakings are decided taking into account 
the availability of resources (budgetary support) as well as 
internal resources & extra budgetary resources on the one 
hand and raqulrements of difference sectors and their relative 
priorities on the other 

(b) Does not arise. 

Loan. to State Govemments 

4529. SHRI SATYA PAL JAIN : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Statas of Punjab, Haryana, Himachal 
Pradesh, Jammu and Kashmir and the Union Terrttory of 
Chandlgam were to repay the Central Government certain 
loans because of certain debts, borrowings or any other 
reasons during the last five years; 

(b) If so, the details thereof and the amount paid back 
by these States; and 

(c) the amount waived off and loan still outstanding 
against these States, separately? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir, in respect of the State Governments 
of Punjab, Haryana, Himachal Pradesh and Jammu & 
Kastvnlr. Aa regards the Union Territory of Chandigam, there 
are no loans repayable to Ministry of Finance. 

arrangements for duty free import of raw materials for export (b) and (c) A Statement Is attached in relPBct of loans 
production; ensuring Increased availability of export credit repayable to Ministry of Finance. 
etc. Statem.", 

(a) Statement Showing amount of Principal and interest payable/paid by the Stete Governments to the M/o Finance 

Name of the State 
Haryana 
Himachal Predesh 
Jammu & Kashmir 
Punjab 
Chandigam (UT) 

Amount due for repayment/paid (PrinCIpal + Interest) 

1993-94 1994-95 1995-96 
287.92 1947.36 2186.21 
152.49 1090.76 1172.79 
334.33 1887.80 1823.02 

1198.95 3679.90 3343.40 
0.00 0.00 0.00 

1996-97 
2533.74 
1421.72 
1917.73 
4823.34 

0.00 

(Rs. in crore) 

1997-98 
2954.65 
2042.46 
1994.11 
5010.78 

000 
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(b) Statement showing amount of Debt Relief given to 
the State Govemments by Ministry of Finance 

(Rs. in crore) 

Amount of Debt Relief 

Name of the Siale 1993-94 1994-95 1995-96 1996-97 1997-98 

Haryana 0.00 0.00 0.00 1.73 0.00 

Himachal Pradesh 0.00 0.00 0.57 1.94 1.08 

Jammu & Kashmir 0.00 0.00 2.12 2.39 7.09 

Punjab 0.00 0.00 891.30 88.07 686.32 

Chandigarh (UT) 0.00 0.00 0.00 0.00 0.00 

(e) Statement showing amount of loan outstanding as 
on 31.03.98 of the Ministry of Finance 

(Rs. in Crore) 

Name of the State Amount 

Haryana 4093.22 

Himachal Pradesh 2322.51 

Jammu & Kashmir 3063.38 

Punjab 11577.00 

Chandigarh (UT) 0.00 

(Translation} 

Export of Non-Baamatl Rice 

4530. SHRI ANAND RATNA MAURYA : Will the 
Minister of COMMERCE be pleased to state : 

(a) whether the Government have formulated any 
scheme for encouraging export of non-basmati rice; 

(b) if so. the details thereof; and 

(c) the foreign exchange likely to be eamed by the 
Government from the export of non-basmati rice ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE): (a) and (b) As per the current Export-Import Policy. 
export of rice (both Basmati and non-Basmati) Is allowed 
freely subject to registration of contracts with Agricultural 
and Processed Food Products Export Development 
Authority. Some of the steps taken to enhance exports of 
non-basmati rice include participation in intemational trade 
fairs: arranging buyer-seller meets; conducting market 
development campaigns; and providing assistance for 
product development. 

(c) It is not possible to accurately assess the likely 
exports of non-bas mall rice as they would depend upon 

International demand and supply position, consumer 
preferences, different varieties traded, variations in quality 
and additional expenditure incurred in grading and 
packaging. 

[English} 

Indo-US Trade Relatlona 

4531. SHRIMATI JAYANTI PATNAIK : Will the Minister 
of COMMERCE be pleased to state : 

(a) the areas in which the Indo-US trade relations has 
been established; 

(b) whether there is any proposal under consideration 
of the Union Government for expansion of trade relations 
between both the countries during 1998-99 and 1999-2000; 
and 

(c) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) USA is India's largest trading partner. During 
1997-98, India had a bilateral trade with USA of over 10 
billion US dollars with a trade surplus of about 3 billion US 
dollars In favour of India. India has trade with USA in most 
of the sectors viz. textiles, engineering, electronics. 
chemicals, agricultural products. marine products. gems & 
jewellery, leather, etc. . 

(b) and (c) India and USA extend Most Favoured 
Nation trading status to each other in respect of their bilateral 
trade and this expected to continue. A brief description of 
the various institutional mechanisms/forums which are 
expected to meet during 1998-99 & 1999-2000, for the further 
strengthening of the bilateral economic relations and trade 
between India and USA is given below: 

(1) The Indo-US Joint Business Council provides a forum 
for businessmen and industries from India and USA 
to explore the opportunities in international trade and 
economic cooperation. 

(2) The Indo-US Economic & Commercial Sub-
Commission provides an opportunity for a 
comprehensive dialogue on trade, investment. 
commercial and economic matters. The Sub-
Commission is assisted by three Working Groups 
namely, (i) Working Group on Trade & Commercial 
Policy (ii) Working Group on Financial & Investment 
Policy and (iii) Working Group. on Joint Private Sector 

(3) The Indo-US Commercial Alliance (USICAI prOVIdes 
a general framework to guide cooperation between 
the US Department of Commerce and the Indian 
Ministry of Commerce and their private sectors. USICA 
functions in a focussed manner through the sectoral 
alliances for the thrust sectors of (i) Agri-business 
(II) Information Technology (iii) Power 
(Iv) Transportation & Infrastructure. 
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[Trans/ation] 

Decline In Import of Natural Rubber 

4532. SHRI DADA BABURAO PARANJPE : Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the import of natural rubber has declined 
upto 60% during 1996-97 in comparison to 1995-96; 

(b) if so. the reasons therefor; and 

(c) the steps being taken by the Union Governrnent to 
prevent this decline? 

THE MINISTER GlF COMMERCE (SHRI RAM 
KRISHNA HEGDE) : (a) Yes, Sir. The import of natural rubber 
during 1995-96 was 51644 Tonnes whereas during 
1996-97 it was 18057 Tonnes. 

(b) The imports of rubber are influenced by the demand 
and supply situation in the internal market and the landed 
cost of the imported material. 

(c) The import of natural rubber has since gone upto 
29389 Tonnes during 1997-98. The Government has not 
found it necessary to intervene in the matter so far. 

Fraud in the Disbursement of Loan by KYIB 

4533. SHRI JAGAT VIR SINGH ORONA: Will the 
Minister of INDUSTRY be pleased to state : 

(a) whether the Union Government are aware of the 
fact that In Uttar Pradesh around 150 fake societies have 
disappeared after defrauding Khadi and Village Industry 
Board of about one crore and seventy five lakh rupees; 

(b) if so, the details thereof and whether the said amount 
was taken by the above societtes as a loan from the Board 
on the pretext of setting up industrial units; 

(c) whether the role of the then officers in sanctioning 
the said loans to these societies is also doubtful; and 

(d) if so. the action taken by the Government in this 
regard? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (d) The information Is being collected and 
the statement would be laid on the Table of the House. 

{English] 

Budget amount to N.E. Sta .. 

4534. SHRI SAMAR CHOUDHURY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Union Governrnent have decided to 
earmark 10 percent of the budget of Central Ministries for 
the North-Eastern States: 

(b) if so. the details in this regard; and 

(c) the rnanner In which the Union Governmeni propose 
to distribute this amount amongst the North·Eastern States? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) Ves, Sir. 

(b) and (c) A non-Iapsable ·Central Resource Pool for 
developing the North-Eastern Region" has been created 
This wtll be operated as a Reserve Fund in the Public 
Account. Into this pool will be transferred the unspent 
balances from out of the 10% of the budget allocetions of 
the concerned Ministries earmarked for the North-Eastern 
Region and for Sikklm. The resources of the pool will be 
used for funding specific projects in the North-Eastern 
Region and in Sikkim. The projects will be identified in 
consultation wtth the State Governments and the North-
Eastern' Council. 

Scientists In Coffee Board 

4535. SHRI NARESH PUGLIA : Will the Minister of 
COMMERCE be pleased to state : 

(a) the number and details of scientists with the Coffee 
Board; 

(b) the nature of research work carried out by these 
scientists during the last three years and results achieved: 
and 

(c) whether the Government are satisfied with the 
outcome of their researches vis-a-vis expenditure incurred 
on them? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) The total number of scientists presently 
working in the Coffee Board is 84. The Reseerch Department 
of the Board, which is headed by the Director of Research. 
consists of 1 Joint Director. 6 Divisional Heads ... Deputy 
Directors, 17 Subject specialists, 18 Assistant specialists. 
10 Research Assistants Gr. I and 27 Research Assistants 
Gr. II. 

(b) With a view to increasa production and productivity 
of coffee and to achieve the target of 3 lakh. tonnes of 
production of coffee by the end of Ninth Five Year plan. the 
Research Department of Coffee Board has been carrying 
out the following major projects. viz. (i) Plant Improvement 
Programme; (iI) Crop Management Programme; (iii) PrOject 
for Crop Protection; (iv) Post Harvest Technology; and 
(v) maintenance of Research Farms. 

Beaause of research fraternity of Board, the production 
of coffee has Increased from merely 18.000 tonnes in 1950 
to 2.28 lakh tonnes in 1996-97. Similarly. productivity has 
risen from 500 kg.lha to 860 kg.lha. 

Some of the achievements of the Research Department 
of the Board for the lalt three years have been as under-

Improvement of Congensls X Robusta inter-specific 
hybrid by sib-mating for compact bush and bold seed 
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Identification of new sources of reaistant to coffee leaf 
rust and nine new races of leaf rust fungus, Hemllea 
Vaxtatrix. 

Evolving 17 new crosses of Arabica with high yield 
and disease resistant and establishing them in 
multilocatlonal trials. 

Standardisation of (i) protocols for regeneration of 
plants through tissue culture methods: (ii) spacing and 
topping requirement of dwarf Arabica selection, viz. 
San Ramon and Cavery; (iii) economic and efficient 
chemical weed control measure; (iv) sustenance 
irrigation requirement of Arabica and Robusta through 
drip irrigation; (v) Efficient spray schedules against 
leaf rust disease involving systematic fungicides 
Bulletin and Plantvax and developing a disease 
forecasting model, etc. 

Identification of (i) drought tolerant genotypes and 
evolving methods for overcoming drought; (iI) different 
isolates and four collateral hosts of black rot fungus 
Koleroga noxia and standardisation of efficient and 
cost effective control methods. 

Evolving IPM package for the control of Coffee Berry 
Borer Hypothenemus hampei involving cultural, 
chemical, biological and quarantine measures and 
successful management of this pest below economic 
threshold level In infested areas. 

(c) Yes, Sir. 

[Trans/ation] 

Bhatohl and Jagmau projects of UP 

4536. SHRI SHANKER PRASAD JAISWAL : Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the Uttar Pradesh Government have 
submitted Bhatohi and Jagmau projects to the Union 
Government for strengthening the marketing system in 
export fields; 

(b) if so. whether the Government have not yet 
sanctioned 15.64 crores of rupees earmarked for these 
projects; 

(c) if so, the time by which the Government are likely to 
sanction this amount; 

(d) whether the Government propose to cover Varanasi 
under this scheme; and 

(e) is so. the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE): (a) to (c) Under the Critical Infrastructure Balance 
(CIB) scheme Government of Uttar Pradesh had submitted. 
Inter alia. two projects, namely, (a) Project proposal of Rs. 
10.09 crores for infrastructure development at Jajmau and, 

(b) Project proposal for development of infrastructure 
facilities at Bhadohi in Uttar Pradesh at a cost of RI. 35.61 
crores. The Empowered Committee of the CIB scheme 
approved to fund the power system improvement component 
of the project pertaining to Jajmau costing Rs. 3.50 crores. 
out of which 50% of the cost has to be provided under CI8 
scheme. Rs. 1.25 crores have already been released to the 
State Government. The Committee also approved to fund 
the component of the project pertaining to Bhadohl. for 
construction of road between Babatpur airport and Bhadohi. 
The contribution from CIB scheme for this project is Rs. 3 15 
crores, out of which first instalment of Rs. 1.58 crores has 
already been released to the State Government. 

(d) and (e) No, Sir. There is no proposal. at present. to 
cover Varenasi under CIB Scheme. 

[Eng/ish] 

Hank yarn hand loom sector 

4537. SHRI MUKUl WASNIK . Will the Minister of 
TEXTilES be pleased to state: 

(a) the details of the Hank Yam Obligation Scheme: 

(b) whether the Government is aware that the spinning 
mills are facing difficulties in the marketing and sale of hank 
yam resulting in avoidable losses; and 

(c) if so, the steps the Government proposes to take to 
ensure both the regular supply of hank yam to the handloom 
sector as well as reasonable prices to the spinning mills? 

THE MINISTER FOR TEXTILES (SHRI KASHIRAM 
RANA): (a) As per the Hank Vam Packing Notification. 
every producer of certain speCified yams who packs yarn 
for civil consumption, which excludes exports and captive 
consumption by the mill in its own premises shall pack it in 
hank form, In proportion of not less than fifty percent of total 
yarn so packed by him during each quarter for civil 
consumption provided that not les8 than eighty percent of 
the yarn required to be packed in hank form shall be of 
counts 40s and below. 

(b) and (c) Some spinning mills have reported unsold 
stocks of the hank yam. A Hank Yarn Price Monitoring 
Committee constituted by the Government meets periodically 
to revi_ the availability of the hank yam and their prices 
and to take corrective steps, If required. 

Insurance scheme for hand loom weavera 

4538. SHRI H.G. RAMULU : Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has introduced Insurance 
Scheme for the benefit of Handloom Weavers in 
collaboration with the United 1nsurance Company and the 
State Government; 

(b) if so, the details thereof, State-wise; 
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(c) the number of handloom weavers so far covered 
under the above scheme, State-wise; 

(d) the amount given towards premium by the Central 
Government and the State Governments for each policy; 
and 

(e) the steps proposed to be taken to cover all handloom 
weavers under the above scheme? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) . (a) and (b) Yes, Sir. The Scheme is uniformly 
applicable to all the States and UTs in the country. 

(c) and (d) The number of handloom weavers covered 
State-wise and details of premium of Central and State 
Governments are as under: 

Year Name of the No. of Premium of 

1997-98 

1998-99 

State Weavers Central State 
covered Govern- Govemment 

Andhra Pradesh 54,963 

Kerala 5.000 

Uttar Pradesh 490 

Andhra Pradesh 9.899 

Gujarat 4,660 

Orissa 5.000 

ment (inlcuding 

32.98 

3.00 

0.29 

5.94 

2.79 

3.00 

Weavers 
contribution) 
(Rs. in lakhs) 

32.98 

3.00 

0.29 

5.94 

2.79 

3.00 

(e) The State Governments are pursued from lime to 
time to seek assistance under the above scheme by sending 
viable proposals. 

lOBI Assistance for NTC 

4539. SHRI AJOY MUKHOPADHYAY : Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the National Textiles Corporation (Tamil 
Nadu and Pondicherry) Limited, has submitted tum around 
strategy through lOBI assisted long term plans for approval 
from the Union Government; 

(b) if so, whether the tum around strategy involves eny 
budgetary allocation from the Union Government for its 
implementation; and 

(c) if so, whether the Government Intends to grant their 
approval thereto and if so, by when? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (c) No such tum around strategy has been 
submitted by NTC (TN&P). However, on the basis of a 
unit-wise viability study made by NTC, Government is 

considering a revised tum around strategy for the viable mills 
of NTC including those under NTC (TN&P) keeping in VieW 

the BIFR norm of the net worth of these mills turning positive 
within the period prescribed by BIFR The interest of the 
workers will be kept in view in the revival plan. 

Mark.t BorrOwing by Stat •• 

4540. SHRI R. SAMBASIVA RAO: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has suggested 
that States should examine the existing mechanism of their 
market borrowing and explore the possibility of adopting a 
flexible approach with regard to interest; 

(b) If so, whether RBI has also recommended that States 
should also consider adopting a flexible approach for their 
market borrowing; and 

(c) if so, the aellon taken by the State Governments 
thereon? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir. 

(b) Under the flexible approach for borrowing, State 
Governments would be provided the option of raising 
resources in e flexible manner within the approved borrowing 
programme with a minimum (floor) of 5 per cent and a 
maximum (ceiling) of 35 per cent in 1998-99 

(c) Some State Governments are in the process of 
adopting a flexible approach for their market borrowing. 

Antl-dumplng C •••• 

4541. SHRI SANDIPAN THORAT: Will the Minister 
of COMMERCE be pleased to state : 

(a) whether there is an alarming Increase In the 
incidence of dumping in the country during the recent years: 

(b) if so, the details of complaints received from various 
agencieaJindustries upto March 30, 1998, including the glass 
industry; 

(c) the details of aelion taken/proposed to be taken 
thereon; 

(d) the present staff to deal with the cases registered in 
this regard; and 

(e) action taken to strengthen the institutional! 
administrative mechanism to deal with the dumping probleml 
caaes effectively and errtciently? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) The statistical details of Anti-dumping cases 
as on 31.3.98 are at Statement 'A'. 

(b) .nd (c) Details of cases wherein duties have been 
recommended or aelion has been initiated are given in the 
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enclosed Statement '8'. A complaint was received from the 
producers of float glass for alleged dumping against 
Indoneela, which was closed on 29.5.98 on grounds of 
Insufficient evidence and Inadequate Information. 

(d) The staff to deal with antl-dumplng cases comprises 
of one Director, one Joint Director, two Deputy Directors, 
one Autt. Director alongwith Ministerial staff. 

(e) The Govemment has recently set up the Directorate 
of Anti-Dumping and Allied Duties with effect from April 13, 
1998. Adequate staff commensurate with the number of 
applications received Is being posted to further expedite the 
disposal of cases. 

S"''''''ent - A 

Cases of Anti-Dumping 

Year Petitions Initiations Preliminary Final 
Findings Findings 

1992-93 3 3 

1993-94 7 2 

1994-95 4 5 3 

1995-96 7 6 6 

1996-97 22 8 7 5 

1997-98 23 16 7 9 

Of the petitions received. 22 ceses have eltner been closed or 
withdrawn. 

S"'''ment - 8 

A. Cases where Definitive (Final) Anti Dumping Duties 
imposed (as on 14.7.98 and since 1994) 

Product Country Range of 
Duty imposed 
(Rs. per unit) 

1 2 3 
1. PVC Resin" BraZil. Mexico. 504-2038IMT 

Korea RP. USA 

2. Biaphenol-A"" Jap.n 7477/MT 

3. Potassium Permanganale China PR 59921MT 

4. Isobutyl Benzene 5 China PR 10634JMT 

5. 3.4.5. Trimethoxy China PR 2371Kg. 
Benzaldehyde 

6. Theophylline China PR 108ll(g. 
Ca"elne 101/Kg. 

7. Acrylonitrile Butadl_ Jap.n 193081MT 
Rubber (HBR) 

8. Blaphenol-A 

9. Sodium F8/TOCYanlda 

10. Dead Bumt Magne.lta 
(DBM) 

11. Low Carbon Ferro 
Chrome (LCFC) 

12. 8-Hydroxyqulnollne 

13. Bisphenol-A 

2 3 

Brazil. Russia 10263·12559/MT 

China PR 16358JMT to 20287IMT 

China PR 1333/MT to 1925/MT 

Russia, Kazakhastan 10900 to 186OO1MT 

China PR 183/kg to 206/kg 

USA 10.000/MT 

14. Acrylonitrile Butadiene Garmany. Korea RP 8316-13255/MT 
Rubber 

15. Acrylic flbras USA. Thailand. Koree RP 6.30 to 42.93 
per kg. 

16. Catalysts Denmark 21.24-192.01 per Itr 

17. Graphite Electrodes 5517-30997 pm!. 

18. Newsprint 55' USA. Canada. Reference price 
RUllla 22958-26696 per mt 

19. PTA Theiland. Korea RP 1130-3375 pmt 
Indonesia 

20. Vltamin-C SS Japan. China PR 27.59-61.96perkg 

s 

Dutle. recommended to be discontinued on 23.12.1997 alter. 
review. 

Incraased \0 8434/MT aller review. Noltn. by Ministry of 
Finance not yet issued. 

Increased to 124651MT after review. Noltn. by Mlnostry of 
Finance not yet Issued. 

USA. China. Spain. Italy. Germany. Belgium. Austria. France 

5S Notlficetlon by MOF not yet Issued. 

B. Cases recommended for provisional duties and 
investigation in progress 

Product Country 

1. Magneslum China PR 

2. Metallurgical China PR 
Coke 

Data 01 Recommendation Quantum 
Initiation dale 01 Duty 

Recommended 
(Rs. per unit) 

31.07.91 06.02.98 27509 pmt 

28.8.97 20.03.98 1800 pml 

3. Polystyrene Korea RP. Japan 16.9.97 12.05.98 nll-11388 
Taiwan, Malaysia pmt 

4. H.R. CoIls RUB., Ukraine 06.10.97 17.06.98 Nil 
& KaDkhaltan 
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C. Cases under Investigation for provisional duties 

Product Date of Initiation Caunlry 

1. Sea Water MegneeillFu_ 015.11.97 ChIna PR 
Magnasia 

2. LOVIltetin 22.12.97 ChIna PR 

3. Acrylic fibres 07.01.98 Spain, Portugal, 
Japan, Italy 

4. Industrial Sewing NNdIeI 16.01.98 

5 Calcium Carbide 28.01.98 China PR, Romania 

6. P Tert Butyl Catechol 19.02.98 France 

7. Chloroquine Phosphate 19.02.98 ChinaPR 

8. Ortho Chiaro Benzaldehide 19.02.98 China PR 

9. CitriC Acid 18.03.98 China PR 

10 SBR 07.04.98 ++ 

11. Photographic paper 07.05.98 U.K., Gennany 

12. EPDM 20.05.98 Japan 

••••• Germany, Korea RP, China PR, Japan' Cez. Republic 

++ Japan. Korea RP, Turlley, China, Taiwan, Germany, France 

[Translationl 

Tourl.m C.nt .... In M.tropolltlln Cltle. 

4542. SHRI DATTA MEGHE : Will the Minister of 
TOURISM be pleased to state : 

(a) the number of tourism centres In each metropolitan 
city; 

(b) whether several tourism centnssln these cities ans 
incurring losses; 

(c) if so, the reasons therefor; 

(d) the action being taken to make these tourism canns 
profitable; 

(e) the time by which such an action is likely to be taken; 
and 

(f) if no action is being taken, the reasons therefor ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) to (f) The Ministry of 
TOUrism, the Govemment of India does not dedans any place 
as a Tourist Centre. However, there ans several places in 
each metropolitan city which are visited by tourists for 
diffensnt reasons. The management of tourist facilities falls 
under the purview of State Govemments. The Union MiniStry 
of Tourism does not maintain profit and loss statements of 

tourist properties which are owned by the State 
Govemments. 

[English} 

..... .,. up of Heavy Indu ....... durlnlllh Plan 

4543. SHRI RANJIB BISWAL : Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether the Govemment propose to set up some 
heavy Industries in Public S.ctor in the country during the 
9th Plan; 

(b) if so, the number of heavy industries proposed to be 
set up In that plan, State-wis. and location-wise; and 

(c) the details of progress made so far in the 
establishment of such industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) Sir, the 
9th Plan has not yet been finalised 

(b) and (c) Does not arise. 

Export of Iron Or. 

4544. SHRI BHARTRUHARI MAHTAB : Will the 
Minister of COMMERCE be pleased to state . 

(a) the quantity of iron ore exported during the last three 
yeara, State-wise; 

(b) whether the Govemment have received any fresh 
orders for exports of iron-ore: and 

(c) If 10, the details thereot 1 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) The total quantity of iron ore exported in the 
last three years, State-wtse is given below : 

Stat. IMse Iron Ore Export by India 

(Quantity: Lakh Tonnel) 

States 1995-96 1996-97 1997-98 (Prov.) 

Kamataka 57.67 51.04 57.31 

Tamllnadu 48.94 46.41 60.89 

Andhra Pradesh 40.06 37.85 39.89 

Goa 149.93 146.98 192.82 

Oriase 15.82 10.90 9.88 

Gujarat 0.79 

Blher 0.08 0.04 

Total 313.29 293.22 360.79 

Source : MMTC 
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(b) and (c) Minerals and Metals Trading Corporation 
Ltd. (MMTC) have secured orders for export of following 
quantities of iron ora during 1998-99 as part of the on-going 
long-term contracts : 

1. Japen 7.20 Million Tonnes (MT) Including 
1.0 MT by MIs. KIOCL 

2. South Korea: 2.3 MT 

3. Pakistan 0.7MT 

The following orders have been secured on spot basis: 

A : China 1.5 Million Tonnes 

B: Others 0.15 Million tonnes. 

C •• hewBoard 

4545. SHRI MULLAPALLY RAMACHANDRAN: Will 
the Minister of COMMERCE be pleased to state: 

(a) whether there Is any proposal before the Government 
to establish a Cashew Board on the lines of other commodity 
boards; 

(b) if so, the details thereof; 

(c) the quantum and total amount of cashew exported 
during the last three years; 

(d) whether the Govemment propose to adopt any steps 
to boost the export of cashew; and 

(e) if so, the details thereof ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) Yes, Sir. A proposal received from 
Government of Kerala stated that for the scientific promotion 
of a crop having vast commercial potential, setting up of a 
Board would be necessary. It is stated that this would help 
in providing full employment to workers engaged in cashew 
industry. introduce better management, improved R&D and 
extension of cultivation of wastelands to result in an increase 
in production leading to full employment of approximately 
1.3 lakh workers. The matter of setting up of Cashew Board 
is under consideration of the Ministry of Agriculture 
(Department of Agriculture & Cooperation). 

(c) The quantity of Cashew kernels and Cashew Nut 
Shell Liquid (CNSL) exported during the last three years 
and export earnings there-from are given below: 

Quantity in Metric Tonnel Value In RI. Crom 
VNI Cashew kernel Cashew Nut Cashew kemel Cashew Nut 

Shell Liquid Shell Liquid 
(CNSL) (CNSL) 

1995-96 97792 506 1231.06 1.06 

1996-97 

1997-98 

68856 

76323 

1735 

4181 

(Source: OGCI&S. Calcutta) 

1285.48 

1383.93 

2.77 

6.74 

(d) and (e) Some of the steps takenJ proposed to be 
taken to enhance exports of cashew include : 

1. Grant of financial assistance for Improved packaging. 
strengthening of quality control and modernization of 
cashew processing units. 

2. Arranging promotional campaigns such as buyer-seller 
meets and participation in important international fairs 
and exhibitions. 

3. Providing assistance in development of data base and 
dissemination of market Information. 

Merger of MMTC and MITCO 

4546. SHRI SUDHIR GIRl : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether MITCO has been merged in MMTC with all 
its workers and staff; 

(b) the number of workers of MITCO at the time of 
merger; 

(c) the status of MITCO workers and staff in MMTC; 

(d) whether they are getting same scale of pay; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes. Sir. 

(b) The merger scheme was sanctioned by BIFR on 
8.4.96. The strength of the workers on that date was 189. 

(c) to (e) The Scheme sanctioned by BIFR envisaged 
that the terms and conditions of service applicable to 
erstwhile MITCO employees on the effective date are in no 
way less favourable to them than those applicable to them 
immediately before the transfer date. The workers and staff 
of MITCO are now with MMTC employed on the terms and 
conditions applicable as in MITCO prior to the date of merger 
i.e. 10.6.96. 

Export Oriented Units In U.P. 

4547. DR. RAM VILAS VEDANTI : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Union Government propose to set up 
hundred per cent Export Oriented Units in Uttar Pradesh: 

(b) if so, the details thereof; and 

(e) the time by which these units are likely to be set up? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (c) The scheme oJ-Export Oriented exists. 
The units have to be established by private entrepreneurs. 
It is for the entrepreneurs to establish the units by way of 
constNction of building, provision of machinery. raw material 
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and utilities and take other steps for commencement of 
production. Apart from policy framework the Govemment 
of India provides facility of customs bonding as and when 
approached by the entrepreneurs. 

There are 245 approved export oriented units in UP, 
out of which 44 units are already In production and 49 units 
are in different stages of implementation. 

[Translation] 

Report of Mukherjee Committee 

4548. PROF. RITA VERMA: Will the Minister of COAl 
be pleased to state : 

(a) the progress of the Mukhe~ee Committee constituted 
to enquire Into the causes of accident in Gajlitand mine of 
Bharat Coking Coal Ltd. (BCCl); 

(bl the time by which the Committee was expected to 
submit its report and the reasons for delay in submission of 
report: 

(c) whether any further time limit has been fixad for 
submitting this report; 

(d) if so, the details thereof; 

(e) whether the Chairman ofthe Committee has various 
grievances against the Ministry on account of which the 
investigations has been delayed; and 

(fl if so, the details of the grievancas, indicating the 
manner in which grievances have been redressed and the 
date on which these were redressed ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) to (d) On the basis of 
information received from Ministry of labour, It is learnt that 
the Court of Inquiry which was set up vide gazette notification 
dated 17.10.95. was required to submit its report within a 
period of three months. However, the Court of Inquiry could 
not submit its report within the stipulated period as the work 
relating to the Court of Inquiry initially got delayed mainly 
because it took sufficient time to flush out the water from 
the collieries. Other reasons for delay were Insistence by 
the Chairman, Court of Inquiry for full recovery of mines for 
the purpose of inspection and examination/cross 
examination/llHtxamination of large number of witnesses! 
parties. As such the duration of the Court of Inquiry was 
extended from time to time. The Court of Inquiry has since 
completed its proceedings and presented its report to the 
Govemment on 29.6.98. 

(e) and (f) The main grievance of the Chairman d the 
Court of Inquiry was against the managament of the Bharat 
Coking Coal Limited (BCCl) In the matter of dellly In NCOY8rY 
of mines. The Issue was discussed in two IM8tinga d the 
officers of Ministry of Labour, Ministry of Coal and the 
management of BCCl. Aft. detailed analysis, it was feit 
that full recovery of the mines would take a very long time 

and would involve huge coat. The idea of full recovery of 
mines wes, therefore, dropped. The Chairman, Court of 
Inquiry, who was also present in the meeting also did not 
insist on full recovery of mines thereafter. 

[English} 

Import of Black Gram. 

4549. SHRI K. YERRANNAIDU : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether black grams are being imported from the 
countries like Burma, etc; 

(b) If so, the reasons therefor: 

(c) whether the Govemment are aware that prices of 
black gram have dipped down to Rs. 900 per quintal after 
import; and 

(d) If, so the prices of imported black gram? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes, Sir. 

(b) Grams being freely importable, imports take place 
as per demand and supply position in the country. 

(c) The current wholesale prices of black Gram at 
selected centres of the country are ruling in the range of 
Rs. 1075-1850 per quintal. 

(d) As per thellltest available information, the average 
price of Black Gram imported from Myanmar during April-
July, 1997 worked out to Rs. 1225 per quintal. 

Support Price of Rubber 

4550. SHRI T. GOVINDAN . 
SHRI SURENDRAN CHENGARA . 

Will the Minister of COMMERCE be pteased to state 

(a) whether the Union Govemment have received any 
request from the Kerela Govemment to raise the support 
price for rubber at Rs. 55/- per kg. and start procurement of 
50000 MTs. by STC; and 

(b) if so, the action taken by the Govemmentthereon ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes, Sir. 

(b) In order to stabilize the price of Natural Rubber in 
the domestic market and to provide a remunerative price 10 
the Rubber Growers, the Govt. have, in mid-May, 1998, 
authorised the STC to procure a quantity of 20,000 MT of 
natural rubber. The procels of reVising the Bench Mark 
Price for Natural Rubber is also underway. 
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Tea Companies 

4551. SHRI A.F. GOLAM OSMANI : Will the Minister 
of COMMERCE be pleased to state : 

(a) the number of Public and Private Sector tea 
companies in the country; 

(b) the details of the tea gardens owned by these 
companies; and 

(c) the tea produced and exported by them during the 
last three years ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) There are 6 companies in public sector 
and around 554 companies In the private sector who own 
tea gardens in India. AJ. present 49 tea gardens are owned 
by the public sector companies and the private sector own 
1,569 gardens. 

(c) Production and export of tea during the last three 
years has been as follows : 

Production (QIy. in M.Kgs) 

Year Public Sector Private Sector 

1995-96 25.00 686.31 

1996-97 25.50 698.26 

1997-98 26.00 758.29 

Exports (Qty. In M.Kgs) 

Year Public Sector Private Sector 

1995-96 7.81 159.66 

1996-97 5.56 163.48 

1997-98 5.92 205.84 

[Translation} 

UndlsburHd Foreign Loan/Assistance 

4552. SHRI SURESH CHANDEL : 
SHRI BHERU LAL MEENA : 
SHRI NARENDRA BUDANIA : 
SHRI RAMA CHANDRA MALLICK: 

Will the Minister of FINANCE be pleased to stale : 

(a) whether the foreign assistanceJloan Is put to opIImum 
use in the country; 

(b) if so, the quantum of financial assistance/loan 
received from all extemal sources during each of the last 
three years, till date; 

(c) the quantum of funds out of such loan/assistance 
lying unutillsed or undisbursed in Central and State sector 
as on March 31,1998; and 

(d) the steps taken by tbe Government for early 
disbursement of undisbursed loans so that the country could 
be benefited therefrom and the burden of commitment 
charges and interest is not unnecessarily borne by India? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir. 

(b) The financial assistancalloan received from all the 
extemallOurces during 1995-96, 1996-97 and 1997-98 were 
Rs. 11,022.12 crora, Rs. 11,978.49 crora and Rs. 11,706.19 
crore, respectively. In 1998-99, external assistance of 
Rs. 965,80 crora has been received upto May, 1998. 

(c) The quantum of funds lying un utilized as 31st 
March, 1998 in the Central and State Sector wef'e 
Rs. 31,953.57 crore and Rs. 33,548.64 erare, respectively. 

(d) The Government has taken several steps to improve 
utilization of foreign aid, such as release of 100% external 
assistance as Additional Central Assistance (ACA) to the 
States In all sectors, release of advance ACA in the beginning 
of financial year, intensified monitOring of projects through 
quarterly reviews by the Department of EconC?mic Affairs, 
selting up of a Project Management Unit in the Department 
of Economic Affairs well as appointment of Nodal Officers 
for various States. An external assistance monitoring 
information system to strengthen external portfolio 
management Is also being implemented in the Department 
of Economic Affairs and select States/Centrel Ministries. 

Computerlsatlon of Rural Branches of Banks 

4553. SHRI RAVINDRA KUMAR PANDEY . Will the 
Minister of FINANCE be pleased to state . 

(a) whether the Government propose to Compulerise 
Rural branches of nationalised Banks in various States 
including Bihar; 

(b) If so, the State-wise number of branches which have 
been computerised and the number of bank branches which 
have not yet been computerised; and 

(c) the steps taken by the Government to computerise 
all the bank branches? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (c) 
Computerisation of bank branches including rural branches 
is taken up by Nationalised banks in a phased manner 
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depending upon various factors e.g. volume of business 
handled by the branch, needs of clients, availability of funds 
etc. In view of this it is not possible to indicate a time frame 
by which all the branches of nationalised bank will be 
computerised. 

(b) A statement indicating the stete-wlse number of 
computerised rural branches of nationalised banks is given 
below 

SI. Name of the State Number of 
No. Computerised Rural Branches 

1. Andhra Pradesh 4 

2 Bihar 2 

3. Delhi 4 

4. Goa 3 

5. Gujarat 35 

6 Haryana 8 

7. Karnataka 8 

S. Kerala 2 

9. Madhya Pradesh 2 

10. Maharashtra 7 

11 Onssa 

12 Punjab 2 

13. Rajasthan 

14. Tamilnadu 19 

15. Uttar Pradesh 6 

16 West Bengal 2 

17. Dadra & Nagar Haveli 

Total No. of Rural Branches 107 

[English} 

Paper and Newspaper Induetry 

4554. SHRI SUSHIL KUMAR SHINDE : 
SHRI KAMALNATH : 
SHRI MADHAVRAO SCINDIA : 

Will the Minister of INDUSTRY be pleased to state : 

(a) whether the cost of production of paper and 
newsprint in India is higher as compared with the coat of 
imported finished products; 

(b) if so, the details thereof; 

(c) whether it is attributable to higher levy of customs 
duty on Import of raw material like pulp and waste paper 
than on finished products; 

(d) if so, the details of import duty on the raw material 
and finished products and the difference between the two; 

(e) whether manufacturers of newspaper has urged the 
Govemment for withdrawal of 10% customs duty imposed 
during 1996; 

(f) if so, the details thereof and reaction of the 
Govemment thereof; and 

(g) the steps being taken by the Govemment to help 
Indigenous manufacturers to meet the competition? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) Cost of production of paper and 
newsprint in India varies depending upon the type of raw 
material used. The cost of production of paper In India, on 
an average, Is lower than the cost of Import of finished 
products. However cost of production of newsprint in India 
on an average is higher than the cost of import of finished 
products. 

(c) Higher levy of customs duty on import of raw matenal 
like wastepaper Is one of the factors responsible for higher 
cost of production of newsprint in India. 

(d) The details of import duty on the rew material and 
on finished products are given In the Statement ettached 

(e) and (f) The Indian Newspaper Society which 
represents the newspaper publishers has been demanding 
withdrawal of the customs duty on newsprint. In the current 
years budget the duty has been reduced form 10% to 5% 
and there Is no special additional duty of 4% on newsprint. 

(g) The Govemment has taken the following staps to 
help Indigenous manufacturers to meet the competition :-

(i) Concanionalexcise duty has been extended for paper 
& paper board manufactured out of 75% and above 
non-conventional raw material. 

(Ii) No customs duty is levied on import of wood pulp for 
manufactura of newsprint. 

(iii) The basic customs duty on import of Paper & Paper 
board has been increased from 20% to 30%. 

(iv) There is no excise duty on newsprint manufactured 
by a manufacturer of newsprint registered under 
Schedule I of the Newsprint Control Order. 1962 and 
supplied against a purchase order placed upon such 
manufacturer by a newspaper registered by the 
Registrar of Newspapers for India under the provisions 
ofthe Press and Registration of Books Act. 1867. 
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SI. 
No. 

1. 

2. 

3. 

1. 

4. 

5. 

6. 

7. 

B. 

+ 

Stltlement 

Import duty rate for Paper & Paperboard 

Description Basic Additional Special Special Total 
customs duty of customs Additional affective 

duty customs· duty"· duty+ duty 

2 3 4 5 6 7 

Raw materials: 

Pulp 

Wood pulp (excluding rayon grade wood pulp) derived by Nil Nil Nil Nil Nil 
mechanical or chemical means from any fibrous vegetable 
material 

Other wood pulp 5% Nil 5% 4% 14.4% 

WastePapar: 

Recovered (waster paper) paper or paperboard Chemicals : 5% Nil 5% 4% 14.4% 

Caustic soda & chlorine 30% 18% 5% 4% 65.672% 

Finished goods : 

Papar & paparboard : 

Newsprint tailing under heading No. 48.01 5% Nil Nil Nil 5% 

Paper (excluding chrome paper, marble paper) flint paper, Nil Nil Nil Nil Nil 
poster paper, stereo paper and art paper) containing 
mechanica~wood pulp amounting to not less than 70% by 
weight of the total fibre content [falling under subheading 
No. 4802.60) 

Light weight coated paper weighing upto 70 g/m2 Imported 5% Nil Ni, Nil 5% 
by actual users for printing of magazines (falling under 
heading No. 48.10 ofthe Customs Tariff) 

Other paper & paper board falling under heading Nos. 48.02 30% 18% 5% 4% 65.672% 
to 48.11 and filter paper & paperboard (sub-heading 
No. 4823.20) 

Other articles of paper & paperboard falling under heading 
Nos. 4B.12 to 48.23 (excluding sub-heading No. 4823.20) of 40% 1B% 5% 4% 77.944% 
Customs Tariff 
Additional duty of cultoms levieble under section 3 of the CUltoma Tariff /Id, 1975. 
Special Customs Duty leviable under .. clion 68 of tha Finance (No.2) /Id. 1996. 
Special Additional duty of customs leviable under proposed section 3A of \he Cuatoms Tariff Act, 1975 proposed under tha Finance (No.2) 
Bill '998. 

Integrated Coal Policy (c) whether any foreign technology is likely to be 
acquired to Improve the quality of coal; and 

4555. SHRI ASHOK NAMDEORAO MOHOL : Will the 
Minister of COAL be pleased to state: (d) if so, the details thereof? 

(a) whether the Government propose to formulate an THE MINISTER OF Sl'ATE OF THE MINISTRY OF 

Integrated Coal Policy; COAL (SHRI DILIP RAY) : (a) The PlaMlng Commission 
had constituted a Committee to formulate an Integrated Coal 

(b) if so, the areas which are likely to be taken care ot Policy. A Report was accepted which was tabled in 
under the proposed policy; Parliament in May 1996. 
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(b) The Committee addressed the following ams : 

(i) The policy to be adopted in order to meet the 
growing demand of coal at the end of the Ninth 
and Tenth Plan periods and beyond. 

Iii) Increasing competition in the ooalll8Clor In order 
to improve quaUty and effiCiency and to promote 
consumer satisfaction. 

(iii) Adoption of a grading and pricing policy which 
would enable the growth of the coal industry, 
generation of sufficient internal resources for 
investment and at the same time protect the 
consumer from the ill effects of monopoly pricing. 

(iv) Locating to the maximum extent poaaIble the new 
coal-basad power stations at pltheads 10 that 
pressure on rell movement of ooalls reduced. 

Ic) No. Sir. Technology in Itself does not Imporve the 
quality of coal. The quality of coal depends on the nature of 
the natural endowment. 

(d) Does not arise in view of answer to part(c) above. 

Assistance to Cyclone affected areas 

4556. SHRI MANIKRAO HODL VA GAVIT : Will the 
Minister of FINANCE be pleased to state: 

(a) whether any instruction or guidelines have been 
issued by the Govemment to Banks/Financial Institutions 
for providing relief and rehabilitation assistance speedily to 
lhe persons affected by cyclone In GuJaret and Rajasthan; 

(b) if so. the details thereof; and 

Ic) the estimated amount so far granted by each bank 
and Financial Institution to the cyclone affected people 
through cash or waiving the recovery of agriculturell08ns in 
the cyclone hit areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) Reserve 
Bank of India (RBI) issued standing guidelines to banks in 
August 1984 to be followed by them for providing relief in 
areas affected by natural calamities/rlota etc. without waiting 
for instructions from RBI each time. TheN guidelines, Inte, 
alia, envisage (i) conversion of short term production loans 
into medium term loans, (ii) rescheduling/postponement of 
existing term toan instalments, (iii) provision of additional 
need based crop Ioans/worklng capital, and (Iv) relaxation 
in security and margin norma. The guidelines alao envisage 
provision of consumption loans upto Rs. 1,000. The rates 
of Interest are to be charged by the banks as per lhe 
directives on tnternt rates ·Iasued by RBI from lime to time. 
However, those borrowers who meet the eligibility crIartI 
under the Scheme of differential Rate of Inte,... (DRI) .. 

10 be provided credil in accordance wilh the DRI Scheme 
In respect of current dues in default. no penal interest will 
be charged. The banks also suitably defar the compounding 
of Interest charged. 

Further, RBI has illued modified guidelines 10 bailks 
recently i.e .• on 20th June. 1998 for relief measures 10 
persons atrecled by natural eelamllies, In accordance wilh 
which banks have been given dilcretlon to decide the 
quantum of fresh loans to be granted to the affected 
borrowers taking into considerations the extent 0; the crop 
loss, scale of finance and repaying capacity. 

The above guidelines were issued to enable the banks 
to take uniform and concrete acIIonexpeditiously, particularly 
to provide financial assistance to agriculturists, small scale 
Industrial units, artisans. small businesses and trading 
establishments affected by natural eelamities in any part of 
the country, Including the States of Gujarat and Rajasthan 

(c) The axlstlng data reporting system of RBI does not 
generate such Information 

World aank Loan to J & K 

45S7"SHRI CHAMAN LAL GUPTA: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of loans sanctioned to the govemment of 
Jammu & Kashmir, as on date by the World Bank and varioul 
other foreign countries and intemational financial agencies 
for the davelopment wori<s in the State; and 

(b) the stages of execution of davelopment works 
through such foreign Ioanl ? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) There il only are extemally aided project 
being executed by the Govemment of Jammu & Kalhmir, 
namely, Integrated Watershed Development Project (HillS). 
The project hal been finanOid through a World Bank loall 
US $ 80.244 million. It IS a multi-state project and the 
cumulative utilisation upto·31.5.98 is US S 55.356 mUlion. 

{1l'an,/atlon} 

Import of ToxIc W.te 

4558. SHRI D.S. AHIRE : 
SHRI VITHAL TUPE : 

Will the Minister of COMMERCE be pleased to stale: 

(a) whether a large quantity of toxic waite wal imported 
In the country for recycling purpose during 1992-93 and 
1994-95; 

(b) If 10, the quantity thereof and the namel of counlries 
from which imported; 

(c) whether this walle Is giving rile to many diseases; 
and 
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(d) if so, the steps being taken by the Government in 
this regard? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) The details, as available for the years 
1994-95 and 1995-96, are attached as statement, 

(c) and (d) Existing facilities at various Industrial units 
for disposal of these wastas in an environmentally sound 
manner have been surveyed by the Ministry of Environment 
& Forests. Samples of hazardous wastes lying at various 
ports and container depots heve been collected and their 
analysis is in progress. 

St.,."..", 

List of units granted pennisalon to Import hazardous 
wastes under Hazardous Wastes (Management & 

Handling) Rules, 1989 upto July, 1996 

1. Importer-MIs Balmer Lawrie & Co. LId .. Calcutta. 
One time permission for the imPort of 150 KL of wasta 
oil for trial runs for R&D project in December 1993. 
Exporting country - Dubal. 

2. Importer-MIs. Southern Refiners LId., Trlvandrum. 
One time permission for Import of 8000 barrels of 
waste oil for trail run to demonstrate waste oil ra-
refining by vaccum distillation technology in 1994. 
Exporting country· UK. 

3. Importer-MIs. Zinc Smelters & Refiners India Pvt, Ltd., 
Bombay 
One time permission for the import of single 
consignment of not exceeding 20,00 MT of Zinc 
Containing reSidual dusts (steel mill dust) on 20th June, 
1994. 
Exporting country - Germany. 

4. Importer-MIs Bharet Zinc LId .. Bhopal. 
Permission was granted tor negotiating the import of 
17 .000 MT of zinc ash/dross/scrap from various 
countries of Europe with a condition that clearance 
would be sought from time to time on each 
consignment by providing necelMrY shipment details. 
Imports from Germany, Netherland and Sweden were 
permitted. 
Exporting country - Germany, The Netherlands & 
Sweden. 

5. Importer-M/s. Indo-Zinc Ltd. Dhar, MP. 
Permission was granted for Import of 1000 MT 
containing zinc ash/dross/scrap on 8th May, 1995. 
Exporting country - The Netherlands. 

6. Importer-MIs. AsSOCiated Pigments Ltd., calcutta 
Permission was granted for Import of 3,500 MT of lead 
waste containing lead droll/ra8ldue/screp on 11 
December, 1995 as per Ihe recommendations ot the 

Committee constituted for this purpose under this 
Ministry. 
Exporting country - South Korea. 

7. Importer-MIs. Indian Lead Limited, Bombay. 
Permission granted only to negotiate the import of lead 
crosl/resldue/scrap for UH in their Thane unit as per 
the recommendations of the CommiUee constituted 
for this purpose on 21st November, 1995. No 
permission has been given for any consignment so far. 

• AlIImpoI'll_ pennitled IUbJect to the requirement under 
HU8Idou. W ..... (Manegement and Handling) Rules. 1989 
..,d the condition. IIIpulatad for the purpoae. 

Import of Copper, Lead, Zinc and Pla.tic Wastes for the 
)lNrs 1994-95 and 1995-96 (upto January 1996) as 

by supplied by Directorate General Commercial 
Intelligence 

51. Name Year Quantity (Kgs) 
No. 

1. Lead Slag 1994-95 2497804 
1995-96 1889312 

2. Lead Residue 1994-95 7575025 
1995-96 7235665 

3. Hard Zinc Spelter 1994-95 2034831 
1995-96 1156243 

4. Other Ash & Residue 1994-95 64776790 
containing mainly zinc 1995-96 47868317 

5. Ash & Residue containing 1994-95 44065261 
mainly Copper 1995-96 

6. Lead Waste & Scrap 1994·95 48873529 
1995-96 33429022 

7. Zinc Weste & Scrap 1994-95 4048063 
1995-96 8144739 

8. Copper waste & Scrap 1994-95 16626477 
1995-96 23737670 

9. Waste & Scrap of Copper 1994-95 85070792 
Alloys 1995-96 68209702 

10. waste, Parings & Scrap of 1994·95 24236994 
plastics 1995-96 10875962 

Accidents In Coal MI .... 

4558. DR. MADAN PRASAD JAISWAL . Will the 
MInIster of COAL be pleased to .tate : 

(a) the names of coal mine. under differenlcoel 
companies where mine lICCident. have occurred dunng the 
last two y.rs; 
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(b) the number of person. killed In eech ecc:ident end 
the C8UI8 of each accident; end 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (.) to (c) The detail. of accldenll 
In the coal mine. of eo.t India LtmItMI during 1996 and 
1997 are fuml.hed In the Statement attached. (c) the number of person. found guilty In !hi. regard 

and the punilhment meted out to them ? 

St..."..,., 

Company Colliery FRilly cau .. No. of peI'IOnI 
I'IIpCIIIIibII 

2 3 4 

BCCL 96 Block-II 1 Truck 

Kusundl 4 Roof Fill 

Mul'lldlh OCP 1 Conveyor 

GoncIudlh 1 FlU of PerIone None 

Amllbld 2 DUll. OIl, Etc. DecuIed 

Well Mudldlh 1 EIecIricIIy DecuIed 

VIcIoriI We.t 1 Roof Fill 

Loylbld 1 Fill of 0bjIcI DeclIIId 

Olhlblri 1 Roof Fill 

VIcIoriI Wett 1 Roof FlU 

Pltherdlh 1 FlU of PInOn DlclIIICI 

Alku'l 2 Roof Fill 

BI_ 1 Fill of PInOII 

EIII Bhlghltdlh 1 RoofFIH 

Goplllc:hlk 1 HIuIIge DeclIIId 

GocIhIr 1 HIUIIge DeclIIId 

KoorIdIh 1 HIuIIgI Decuted 

BInedIh OCP 1 Dumper 

Khlllcll .. 1 Roof Fill 

Akahklnl .. 1 Dumper 

KooridIh 2 RoofF .. 

PCICIIUe 2 RoofF .. DecIIHd 

8urI'IgIrh 1 RoofFIl DIcIIHd 

AngIrpethrI 1 HIuIIgI 

KIChc:hi BIIIhrI 1 HIuIIgI DeclIIICI 

SImIII 8ItIII 1 RoofF .. 

DiIcIpINry Ictton IIk1n 

5 

1 Sulpended 

2 80th DIImIIIId 

51ncnment ~ 2. c.n.ur.d 2. DIImoIed , 

1 SUIpended 

3 ExoneI'ItId 1. SUlPlnded 2 

3 SuIpended 1. WImtId 2 

4 Su.".ncIed 2. Exonel'llld 2 

1 CeutIoned 

2 su.p.nded 2 

2W1med2 

2 In Pl'llgNIi 

• .., 1e1uec11. CIUIIonecI1. SuIpened 2 

2W1med2 

2 WImed '. In Progreu , 
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2 3 4 5 

North TI_ OCP 2 Dumper 2 SUlpended 1, Exonerated 1 

~I Choitudlh 1 Dumper 4 Suspended 4 

BCCL 97 Dhanaar 1 Dumper 2 Suspended 2 

Khal Ku.unda 1 Side FaN 3 Cautioned 1, Promotion Wllheld 2 

Angarpalhra 1 Truck 4 Suspened 1, Wamed 3 

Aka.hkinaree 1 Fail of Person 6 Wamed 6 

Bhowrah South U/G 1 Haulage 1 Wamed 

Dhalbarl 1 Haulage 2 Exonerated 1, Suspended 1 

Phulerltand 1 Fall of person Deceased 

Nlchilpur 1 Roof Fall 3 Exonerated 2, In progre .. 1 

Bhowrah South OCP 1 Dumper 3 Wamed 2, Suspened 1 

Ramkanan 1 ~oof Fan Decea.ed 

RajapurOCP 1 Dumper 1 Wamed 1 

Jealgora 1 Roof Fall None 

Muraidlh OCP 1 Dumper 1 Demoted 1 

Tetulmari 1 Non-transport m/c 1 Suspended 1 

Lohapatti 1 Haulage 2Wamed 2 

Bhowrah (North) 1 Roof Fin 2 Suspended 2 

BIocklvOCP 1 Truck Ukaly non-minnlng-road accident 

Jayarampur 1 Roof Fall 2 Exonerated 2 

Kellhalpur 1 Roof Fall 2 Suspended 2 

Ghanoodlh 2 Roof Fall 2 Exonerated 2 

Murulldlh 20121 PIT 1 FaN of perIOII Decealed 

Angarplithra 1 Haulage Decealed 

Sendta bBMjora 1 Electricity Dece8led 

Doberl 1 MIle, Deceased 

Bhalgora 1 ElectrIcIty 1 SUapended 

Gh~h 1 Non-ll'ansport m/c 1 Suspended 

BUlMriya 1 Winding 1Suapended 

Tetulmarl 1 Haulage 2 Wamed 1, In parga .. 1 

Patherdlh 1 Roof Fall Decea.cl 

CCL 911 Termi 1~ 3Wemad 3 
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2 3 4 5 

Kalhara 1 DwqIer 4 Sui,**, 1. Cenaured 3 

"'ril11lln 1 Nan-nnIpDrt MlC 6 DilmIllCl2. Sulpendld 2. ~ .1. in procus 

KDH 1 FalloIpaan 3 Suapended 1. Cautioned 2 

Hindigir 1 RoofFaH 4 SuIpencIed 1. Cenlured 3 

KDH 1 Electric:lty 1 SU8jIIIIIded 

Dakra Bukbuka 1 Truck 3 Caullonad 1. W8med 1. Suapanded 1 

Sarubera 1 Haulage 8 c-rwd 1. CauIIaned 2. Wlrned 2. Suepended 1 

Slrkl 1 Roof Fall 5 Suapanclec:l 3. Exonerated 2 

AIIhokl OCP 1 Non-lnInlPO/t MlC2 Wlrned2 

Dakra Bukbuka 1 Truck 4 Suapandec:l 1. Warned 3 

SaYII'D' 1 Roof Fan DeceIMd 

Kargali U/G 2 Roof Fall 7 WImed.2. EICOI'III'II8d 1. Suapendacl 4 

Sirka 1 Roof Fin 1 Suapancled 

Alhoka OCP 1 Non-lnlnaport MlC 1 Wlrned 

Bokaro 1 Dumper DeoHIed 

Kargali OC 1 DUlt. gil. ate. 1 Warned 

CCL97 Unmari 1 Dullt, g.l. ate, 2 Warned 1. Cenaured 1 

Saunda ak 1 Wagon Decauad 

KaroOCP 1 Fall of paan 1 Mlma iIIuad 

Pundi 1 Non·traanport MlC 4 Suapancled 1. Wamed 3 

AIhokI OCP 1 Elaclrtclty 8 W.rned 2. Suapandad 4 

KDH 1 Mile, 3 Caulionad 1. Wamad 2 

Saunda DOCP 1 Truck 3 C __ 10 Wamad 1 

Jarangdih 1 Roof Fall 2 Cenaured 1. Suapandad 1 

KedlaOCP 1 Dumper 1 1-' IkIppad 1 

Hular 1 Haulage 1 canlllNd 1. Cautioned 1. Warned 1. SuIpenad , 

Unmari 1 ExplOliva 5 Suapendad 2. In procau 3 

Kabribad 1 Dullt, guo ate. Deceaaad 

AM 3 Root Fall 7 SUIp8I1decI 8. Mama I8IUad 1 

Sirka 5 Root Fall 5 Suapandad 5 

ECL98 Dabar 1 Roof Fall 2 Suapandad 1. Incramant atoppad 1 

PatrnohonII 1F"111~ 
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2 3 5 

BIIallCll'll 1 RoofF .. 5 Su..-nded 2. in procesl 3 

Nab .... , HauI8ge 2 ExoMnIIad 2 

Oaturbllnd 1 RoofF .. 3A11SUIP8fId8d 

MadhulUdanpur 1FaNof~1 Dec:e8Md 
3&4 pit 

Nlnghll 1 RoofF ... 2 Cautlonad 1. Suepended 1 

North s..r.ota 1 RoofF .. 1 , SUapended 

ChINlkuli No. 3 pit 1 FaHof~ Deceaad 

Setgram Project 1 Non-lrenlport mlc • in parcell. 

BC incline 1 Non·lnlnlport mlc 3 All wemed 

Sonepur Bezeli 1 Non·lnlnsport mlc Dece8Md 
Project 

Dhemomaln 1 Roof Fall 5 Wamed 2. SUlpended 2. In prooess 1 

Kuardlh 1 Roof Fall 7 Suspended 2. In prooeel 5 

Setgram Inc. • Roof Fall • Sueperided 2. Cenlured 1. Incremt. stopped 1 

Medhalpur 1 Haulage 2 Suepened 2 

Oabor 1 Roof Fa" DeceaMd 

Sonepur Bezali Project 1 EIIICIriClty 2 exon.raled 1. In prooell 1 

Shyemaunderpur 1 MIIC. Dece8Md 

ECL97 Manderboni 1 Haulage 3 Cautioned 3 

Sripur , Roof Fall 3 Suepended 3 

Ghulick 1 Non-trensport mlc 2 Wamed 1. In porcels 1 

Chore OCP , Dumper DeceaMd 

ChepuiKha. 1 Expiollivel 1 Sulpeftded 

Medhujont 1 Hau'-ge 2 Suspended 2 

Khonadlh 3 Roof Filii None 

JK Naglr 'WInding 3 Samed 2. Sulpended , 

Kumardubi 1 FaHof~ Deceeled 

Chlnakuri No. , , Haulaga Dece8Md 

Khairabed 2 Roof Fall • W8med 1. Exonerated '. In procell 2 

Chepepur II , Roof Fan • su.p.nded 2. In porceel 2 

Patmohona , Haulage 3 In procell 3 

North SuI'lClle , RoofFeH 3 c.utIoned 2. Sulp8ftded 1 
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2 3 4 5 

Chlnekuri No. 3 PIT I Haul. DeceaMCI 

Dh_1n 1E ..... e WemIng 2, In pr'OI'AU .. 

a..gr.m Inc. 1 Roaf' .. 3 In PftIC8II 3 

Nlngha 1 Fell of per'IOII Deceued 

Kapa .. ,. 1", Inquiry In praceu 

JK Nagar 1 Filii of obJ8cI Inquiry In proceu 

MCI96 Llngaraj OC 1 Dumper 1 PrarnoIIon wIIheId 

Samlelhw8r1 OCP 1 Mlle. DecuMCI 

LlngarajOC 1 FBI of pereon 3W81Nd3 

Balanda OCP 1 ~811 of obj8c:t 1 Exonerel8d 

SamlttlhWllrl OCP 1 Dumper DaceaMCI 

Bha,.lpur 1 Non-lnI.nport mlc 1 CorIII.aor'. worker dllmiIMd 

Samla.hwllri OCP , Truck Inquiry In praceal 

MCL97 Jagannalh OCP 1 Dumper , DamaIIan 

Daulbara 1 Roof Fall DaceaHd 

Jagannath OCP 1T1'uck Dacea .. d 

Deulbara 1 Roof Fan DeceaMCI 

Lingara; OC 1 Truck DeceaHd 

Jagannath OCP , Truck 1 ConIrac:IDr'. driver terminated 

NCL96 Jhingurdah OCP 1 Ga •. DUlt, ate. DaoaaHd 

Amlohri OCP 1 Dumper DaceaMCI 

NCL 97 Jhlngurdah OCP 1 Conveyor oa-ad 

Khadia OCP 2 Dumper .. Warning 2, In procau 2 

NEC96 Tlrep OCP 1 Truck 1 T.",.,.t.d from HMca 

TIpong 2 Haulage 5 All SUIPIIIdad 

NEC97 Lido 1 RooIFal1 NDna 

SECL 96 KUlmunda OCP 1 Truck DaceaHd 

Kolle 1 Haulage ,8uIpandad 

AmIaI UIG , FBI of pIII'IOII 1 EIIIIII8nIWd 

RajnagarRO 1 Fall 01 objICt Nona 

Laxman OC 1 Non-lranIPOlt mlc 1 CautIonad, 

Jaynagar 3&4 , Roof Fa" 3 WernIng 2, IncramL ItDppad , 
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2 3 4 5 

Chlrtmlrl OC 1 Dumper 3 Warned 2, Sulpellded 1 . 

Chlrimirl OC 1 Fallof perIOII 4 CautIoned~, SUSJ)ended2 

NoI1h Chlrlmtri 1 Roof Fall 3 Cautioned " ,Suspendeq " Exonemed 1 

Jamuna 9& 10 1 Fall of object 6 Warned 5, In process 1 

Laxman OC 1 Electricity 2 suspended 2 

North Chlrlmtrl 2 Roof Fall 2 warned " Suspended 1 

SECL 97 GavraOC 1 Conveyor 3 Caullonad 2, Warned 1 

Surakachar 5 & 6 INC 1 Roof Fall 3 Increment Stopped 2, in PI'OCMS 1 

Meera INC 1 Roof Fall 1 SuIpended 

GevraOC , Dumper , In proceal 

Jamuna OC , Dumper 3 Exonerated 1, In process 4 

RailVIp' Old INC , Haulage Deceased 

Bhadra U/G 2 Gal, Dult, etc. 5 DemcMcI " In proca .. 4 

Jaynagar New 1 Roof Fall 1 SulP8f1Clld 

Kollna Wast , F all of object , In procnl 

Kolrna OC 1 Dumper 21n proce .. 2 

Laxman OC 'Truck 2 DlamI8Hd 2 

Surakachhar Main 1 Fall of person 31n proce .. 3 

Wilt JKD , Roof Fall 2 Suspended 2 

Kotma Old , Roof Fall Dacaaald 

ManikpurOC , Truck 1 Contractor's driver suspended 

Dipka Augmentation 1 Truck 

PandaYpara 1 SldaFaI , Suapandld 

WCL96 Shobhapur 1 Roof Fall 5 _mad 2, demoted 2, increment atopped 1 

Du~purReyah¥lrI 1 Roof Fall 6 Caulloned " Warned 2. Su8p8lldad 3 

Taw. , Convayor Dacaaald 

Plmplegaon OC , Truck 2Wamad2 

Gourl-IOCP 1 FaU of objact 

Ambara 1 RoafFaII 2 Inc:Nlftlnt.topped & IUapandId 2 

Gouri·IOC 1 Truck 2 ContIKtDr'. WOIIeara dabM'ad 

HLC , TIUdI 3WMl8d3 

Ea .. Oonger ChllcI 1 RoofFaI 3 w.nIng 1. SuapendId 2 
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2 3 

WCL97 Shobhapur 1 Non-transport rrJc 

Chinda U/G 1 RooIFali 

Camua 1 Fall 011*1011 

Nandan I 1 Roof Fall 

Bhatadi QC 1 Misc. 
Mahedeopuri 1 Haufage 

DurgapurOC 1 Conveyor 

Ganpati 1 Side Fall 

Tawa 1 RooIFali 

8allarpur 1 Fall oIpel"1lOn 
3&4 PIT 

Durgapur Rayatwari 1 Haulage 

{English} 

u •• of Curnncy for Regional Tra. 

4560. DR. T. SUBBARAMI REDDY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the South East Asian Banks Mve 8greed 
to study the use of their own currencies for regional trade In 
a move to reduce the dependence on the US dollar; 

(b) whether the proposal calls for countries within the 
Association of South East Asian Nations to pay their 
exporters in local currency rather than in US dollar; 

(c) whether due to fall In the currencies, the demand for 
US dollar has gone up: 

(d) if so. whether any alternative mechanism has been 
considered: and 

(e) if 80. the eldant to which the India MS accepted this 
proposal? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (e) After the financial and currency turmoil in 
lOme of the East Asian countries. they Mve been evincing 
interest in having "Dollar I ... trade". counter trade and trade 
in local currencies with the trading partners. India had oIfared 
in the Second Joint Cooperation CommittH of the ASEAN 
held In Singapore In tha month of AprIl. 1998 to WO/ttout 
both short-term and Iong-&erm financial arrangernam. with 
these countries to tide 0VfIf the cumNlt crisia of deIIr1h of 
Dollar. However. nothing tangible hal yel emwged. 

4 5 

2Wlmed2 

5 Warned 2, Suapendad 2, In procell , 

2 Warned 1. Suspended , 

2 Suapended 2 

3 Warned 2. Suspended 1 

1 Suapendad 

5 Warned 2. Suspended 3 

1 Suapended 

Inquiry In procelS 

Inquiry in process 

Inquiry In proc •• s 

{TranBlatlon} 

Rule. for F ... 

4581. SHRI ANAND RATNA MAURYA : Will the 
Mlnlstar of FINANCE be pleased to state: 

(a> whether the Government propose 10 make rules 
mont liberal for Foreign Institutional Investors: 

(b) If 10, the dellilis thereof; and 

(c) the time by which the said rules likely to be 
liberalized? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (c) The following measures, Inter elle. have 
bHn taken to facilitate more inflow of FII Inveslmenls: 

(i) Foreign Institutional Investors (Fils) 100% Debt 
funds have been permmed to invest in unlisted 
deb! securities. 

(iI) Foreign lnalitutionallnvestors (Fils) can lender 
their aecurltles directly in response to an opan 
offers for lekeovers made in terms of the SEBI 
(Substantial Acquisition of Shares and 
Takeovers) Regulations. 1997. 

(iii) Foreign Institutional Investors (Fils) have been 
enabled to trade In derivative contracts which are 
traded on a Stock exchange without the 
requirement of laking end giving delivery of 
underlying securities. 

(Iv) Foreign Instltullon.1 Investors have been 
permitted to hedge foretgn elld1ange risk through 
pur0h8_ of forward COYIron incramenlliequity 
investments. 
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{English] 

Indo-US Economic ReIetIoM 

4562. SHRIMATI JAYANTI PATNAIK : WHI the Minister 
of FINANCE be pleased to state: 

(a) whether the Government have made any review on 
Indo-U.S. economic relations; 

(b) if so, whether there is any reversal In Indo-U.S. 
economic ties, particularty after nuctear test at Pokharan; 
and 

(c) if so, the steps taken for establishing better relations 
between both the countries? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir 

(b) and (c) There has been no major reversal in Indo-
US economic ties after the nuclear teats' at Pokharan. 
However, USAID, which chanellises US economic 
assistance to India have informed that as a result of 
sanctions announced by Govt. of USA against India, they 
might obligate grent Development Assistance of only US $ 
35 million in US FY 1998 as against US $ 55.2 million is US 
FY 1997. In addition to proposed obligation of Development 
Assistance of US $ 35 million in US FY 1998. USAID may 
disburse Food Aid of US $ 90.5 million in US FY 1998. In 
US FY 1997, USAID had disbursed Food Aid of US $ 87.4 
million. To sum up the level of assistance In US FY 1998 is 
likely to be US $ 125.5 million as compared to US $ 142.6 
milhon in US FY 199%. 

In addition to bilateral economic assistance. the 
sanctions will also include termination of all new US EXIM 
Bank credits and credit guarantees for US exports to India 
as from May 13, 1998 as well as discontinuance of fresh US 
Overseas Private Investment Corporation (OPIC) 
guarantees for US Foreign Direct Investment ventures in 
India. However. EXIM Bank loans already approved will not 
be affected. In addition, US opposition of extension of any 
loan by any multilateral financial institution could affect World 
Bank loans for FY 1998199 If Japan and the EU join US. 
However, the complete extent of the effect is currently 
unclear, partly because the precise nature of the sanctions 
and suspensions is not clear. 

The general approach of the Government in countering 
the effect of sanctions is to try to get a better underatanding 
of our position on the Plrt of other countries and also to 
encourage private capital flows to substitute for whatever 
reduction takes place in official flows. To this end the 
govemment is pursing its stated policies of encouraging 
inflows of foreign direct'investment of NRI ftowiand ensuring 
that our economic situation is strong and such as to create 
confidence in financial markets. 

Excl .. Duty Eva.lon by i.T.C. 

4583. DR. BIZAY SONKAR SHASTRI Will the 
Minister of FINANCE be pleased to state : 

(a) whether a case involving a sum of Rs. 803 crores of 
excise duty eva.on by ITC Is pending before CEGAT since 
long; 

(b) if so, the details thereof; 

(c) whether IIOIn8 omcials ofthe Department of Revenue 
are also involved therein; 

(d) if so, the details of the officials and the action taken 
against them in each case; 

(e) whether there is any other case pending against the 
ITC for economic offences; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING. REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) Mis ITC 
Limited and othera had preferred appeals to the Central 
Excise and Gold (Control) AppeUata Tribunal (CEGAT) in 
February, 1996 against an order of the Commissioner. 
Central Excise, New Delhi, involving a duty of Rs. 803.78 
crores. The heartngs by CEGAT have since been completed 
in May 1998. 

(c) and (d) No, Sir. 

(e) and (f) 20 Show Cause Notices for suspected 
violation of Foreign Exchange Regulation Act. 1973 have 
been issued to Mis. ITC Limited and others. BeSides. nine 
cases involving evasion of excise duty have also been 
registered against Mis. ITC group companies. 

[Translation] 

u •• of Chrome In Tannerle. 

4564. SHRI JAGAT VIR SINGH ORONA : Will the 
Minister of INDUSTRY be pleased to state . 

(I) whether the use of chrome in tannenes IS 

conaiderably polluting the surface water; 

(b) whether the Chrome mixed emuents drained out of 
the tanneries could be reused to the extent of 40 per cent 
after reprocessing; and 

(c) If so, in which manner and the time by which the 
Government are contemplating to do any effort to find out 
any technique to reus. chrome by reprocessing the chrome 
mixed emuents? 
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THE MINISTER OF INDUSTRY (SHRI SII(ANDER 
BAKHT) : (a) Chrome used in tanneries. if diachargecl into 
surface water. is a pollutant. 

(b) Chrome-mixed efIIuents drained out oftanneriH can 
be re-used after recovering chromium from the lpent tanning 
liquor and recycling the same into the tanning proc:eu by 
mixing with frelh chromium. The technology il available 
with Central Leather Research Institute (CLRI). CLRI hili 
carried out a Itudy on chrome recovery and reoUse under 
Indo-Dutch collaboration with 30% recovered chromium and 
70% fresh chromium and the leather produced II having 
the same phYSical and chemical properties as leather 
produced by fresh chromium only. . 

(c) Already, a large number of tanneriel are 
implementing chrome recovery/re-use technologies. 
Government of India have supported the establishment of 
demonstration plants in several locations for re-use of 
chromium. Government of India have also been supporting 
waste minimization circles which include the chromium re-
use and abatement of chrome pollution. Such promotional 
measures have been taken for containing chromium pollution 
In various locations during the last four years. However. the 
time-frame for implementation of technotogy for removal and 
recovery of chromium should be defined by the State 
Governments in consultation with the State Pollution Control 
Boerds. 

(English) 

Lo .... In Coffee Board 

4565. SHRI NARESH PUGLIA: Will the Minister of 
COMMERCE be pleased to state . 

(a) whether the Coffee Board has been suffering losses 
since the last few years: . 

(b) if so. the factors responsible for such losses; 

(c) whether the Govemment have formulated any Action 
Plan to make the Coffee Board viable; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRlSHNA 
HEGDE) : (a) No, Sir. 

(b) to (d) Do Notarise. 

Outflow of Foreign In.tltutlonallnv •• tora 

4566. SHRI MUKUL WASNIK . Will the Minister of 
FINANCE be pleased to state: 

(a) whether there has been a considerable outnow of 
Foreign Institutional Investor (FII) funds during the last few 
months; 

(b) if 80. the details thereof and the volume of outflow of 
FII funds; 

(e) whether the Govemment hal initiated any slaps to 
prevent the outflow of FII funds; and 

(d) If 80. the details thereof ? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) In terms of the reports flied by the 
cunatoclillna with the Securltlel & Exchange Board of India 
(SEBI}. there has been a net outllow of FII investment. during 
some months in the current Calender year, al follows 

MaDIb US S Milljon 

January (-) 77.3 

February (+) 190.2 

March (+) 183.2 

April (-) 24.8 

May (-) 218.4 

June (-) 198.0 

July (upto 14.7.98) (-)6.9 

(c) and (d) The following measures, inter alia, have been 
taken to facilitate more Inflow of FII investmentl': 

(i) Foreign Institutional Investors (Fils) 100% Debt funds 
to invelt in unlilted debt securities. 

(ii) Foreign Institutional Investors (Fils) to lander their 
securities directly In responle to an open offers for 
takeovers made in terms of the SEBI (Substantial 
Acquisition of Shares and Takeovers) Regulations. 
1997. 

(iii) Foreign Inltitutional Investors (Fils) to trade In 

derivative contracts which are traded on a Stock 
exchange without the requirement of taking and giving 
dalivery of underlying securities. 

(iv) Foreign Inltitutionai Investors have been permitted to 
hedge foreign exchange risk through purchase of 
forward cover on incremental equity investments. 

.. Ia.lng of Currency No .. 

4567. SHRI H.G. RAMULU : Will the Minilter of 
FINANCE be plealed to Itate : 

(a) whather the Government are aware about the 
mlll8lng of a bundle of one lakh rupees from the precincts of 
the Reserve Bank of India security prell, MYlore; 

(b) if 10. whether the Govemment have conducted any 
inquiry in this matter; 

(c) if so, the perlonl found responlible for the 
dlsappeerance of the notes; 

(d) the action taken against them; and 
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(e) the steps proposed to be taken to tighten the 
security? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) . (a) Yes. 

(b) While the Government has not conducted any Inquiry 
Into the matter, enquiries were conducted by the Bhartiya 
Reserve Bank Note Mudran Ltd., State Police Department 
and CISF. 

(c) and (d) Both the Police inquiry and departmental 
inquiry in the matter are still in progress. Six employees 
have been placed under suspension on the charge of gross 
negligence/misconduct. 

(e) The follOWing steps have been taken to tighten the 
security in the above Press: 

1. While carrying the note bundles from vaults to the 
finishing section, the lots are tied with cotton tape 
before transportation. 

2. Two Industrial Staff Members will accompany the lots 
under the supervision of the officer of the section till 
the lots enter the vaults/section. 

3. The balances in the Vaults are checked thoroughly by 
Vault Assistant and two officers meticulously at every 
shift closing. 

4. Trimmings are kept separately and taken out only after 
all the bundles and other security products are moved 
into the Vault at the end ofthe shin. Suitable procedure 
is formulated for checking and destruction of 
trimmings. 

5. Trimmings are subjected to thorough check by CISF. 

6. Contract workers are allowed only under direct 
supervision of ofJIcera ofthe section. They are allowed 
at specifiC times, avoiding teallunch break and proper 
and supervision is ensured during this activity. 

7. Contract workers as at (6) are undergoing check by 
CISF. 

8. Accounting procedures are suitably modified in 
Salvage section for Random Numbering mechine etc. 
and also during handling of bundles. 

9. Trimmings are periodically destroyed by granulation. 
Suitable procedures for Briquette disposal has been 
formulated on a trial basis. 

Exports to RUDla 

4568. SHRI R. SAMBASIVA RAO : WIH the Minister of 
COMMERCE be pleased to state: 

(a) whether Russia agreed to renew a rolling plan for 
the purchase of some staple commodities of India, dispelling 
Indian fears that the proposed conversion of the rupee debt 

to the fonner Soviet Union into hard currency w.ould affect 
Indian exports to Russia: 

(b) if so, the details thereof: and 

(c) the extent to which this agreement IS in favour of 
India? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) No, Sir. 

(b) and (c) Does not arise. 

Loan. to State. 

4569. SHRI AJOY MUKHOPADHYAY Will the 
Minister of FINANCE be pleased to state : 

(a) whether the Government is considering to review 
the existing Central Policy of providing 75% of the net small 
saving collections in a years to the States as loan carrying 
interest rate as high as 14.5%; 

(b) whether the State Governments had urged upon 
the Union Government to convert such loan as grant; and 

(c) if 10, the reaction of the Government thereto? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir. A Committee has been constituted to 
examine several issues relating to Small Savings Schemes 
including parameters of disbursement of small savings 
collections as loan to the State Governments. At present 
75% of the net collections of small savings are disbursed as 
loans to the State Governments repayable in 25 years with 
a moratorium of five years and carrying interest at 14.5%. 

- (b) Yes, Sir. Some State Governments had urged upon 
the Government to convert such loan as grants. 

(c) This issue is also under the consideration of the 
Committee mentioned at (a). The recommendations of the 
Committee are awaited. 

(Translation] 

Loan by IFel to Sugar Mill. 

4570. SHRI DATTA MEGHE : Will the Minister of 
FINANCE be pleased to state : 

(a) the location of sugar mills in the country particularly 
in Maharashtra to whom loan has been provided by IFCI 
during 1996-97 and 1997-98 indicating the amount thereof; 
end 

(b) the manner in which the said loans are likely to be 
recovered? 

THE MINISTER OF STAT~ IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
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KADAMBUR M.R JANARTHANAN) : (a) The Industrial 
FI'lance Corporation of India Ltd. (IFCI) has reported that il 
has sanctioned aggregate financial assistance of Rs. 73.21 
crore to 12 sugar mills during 1996-97 and Rs. 96.56 crore 
to 14 sugar mills during 1997-98 located in the States of 
Uttar Pradesh, Maharashtra, Karnataka. Haryana, Bihar, 
Andhra Pradesh, Punjab and Gujarat. IFCI has further 
reported that it has sanctioned term loan of Rs. 13 crore to 
two sugar mills located in the State of Maharashtra during 
1996-97 and Rs. 7.50 crore (Non-Convertable Debentures 
of Rs. 5.00 crore and term loan of Rs. 2.50 crore) to two 
sugar mills located in the State of Maharashtra during 
1997-98. 

(b) IFCI has reported that the loans have been 
sanctioned to the respective sugar mills based on their past 
satisfactory performance, credit record as also the individual 
projects meeting the overall viability criteria. Accordingly, 
the said loans are expected to be repaid out of the cash 
generations from operations of the respective sugar mills. 
In addition, the said loans are also secured by way of 
mortgage of the fixed assets of the concerns. 

Show Cause Notice to I.T.C. 

4571. SHRI RAJ NARAIN PASSI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether show cause notices are pending for 
adjudication with various excise and customs collectorate 
against MIs. Indian Tobacco Company Ltd. in connection 
with evasion of excise and customs duty; 

(b) if so, the details thereof alongwith the amount of 
evasion since 1992; 

(c) whether there is any delay in adjudicating such 
cases; 

(d) if so, the reasons therefor. and 

(e) the steps taken by the Government to recover the 
said amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) to (e) The 
information is being collected and will be laid on the Tabl. of 
the House. 

[Translation} 

Mukherj" Com mitt .. 

4572. PROF. RITA VERMA: Will the Minister of COAL 
be pleased to state : 

(a) the justification behind setting up of the headquarters 
of the Mukherjee Committee constituted to inquire into the 

Gajalltand mine accident of BCCL at a long distance of five 
hundred Kms. away from the accident alte: 

(b) whether due to the location of the headquarters of 
above Committee far away from the accident site .lt1e Inquiry 
is being delayed; 

(c) the expenditure incurred on the Mukherjee 
Committee as on May 15. 1998; and 

(d) the amount Spent on travelling of the Committee 
from Its headquarters to Dhanbad as on May 15, 1998 ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI D1L1P RAY) : (a) Based on Information received 
from Ministry of Labour, It is leamt that the Headquarters of 
the Court of Inquiry was placed at Allahabad on the request 
of Justice SK Mookerji, Chairman. Court of inquiry who 
hIlS cited the following reasons in support 04 hiS contenllOn 

(i) His old age and health problems which may not allow 
him to stay away from his home (at Allahabad) for 
longer periods. 

(ii) The place of Inquiry should be far removed from the 
accident site to ensure free and fair enVIronment for 
holding the Inquiry. 

(b) No Sir, the Chairman, Court of InqUiry has linea 
submitted the report to the Government (Ministry of Labour) 
on 29.6.98. 

(c) The expenditure incurred for the Court of Inquiry a& 
on 15th May, 1998 is Rs. 19,01,7281- (Rupees Nineteen 
Lakhs one thousand seven hundred and twenty eight only). 

(d) The amount spent on account of travelling for the 
Court of Inquiry as on 15th May, 1998 is Rs. 3,15,801/-
(Rupees three lakhs fiftean thousand eight hundred and one 
only). 

[English} 

Financial Assistance to Rurallnduatrl •• by KYIB 

4573. SHRI A.F. GOLAM OSMAN I • 
SHRI PRAOEEP KUMAR YADAV . 

Will the Minister of INDUSTRY be pleased to stale 

(a) whether Khadi and Village Industry Board has started 
a comprehensive programme to grant financial aSSistance 
to set up the rural industries inclUding bee keeping, 
production of bee colonies, training, promotion and other 
related work in the country; 

(b) If so, the details thereof, State-wise, particularly in 
Assam and Uttar Pradesh; and 

(c) the marginal amount sanctioned by KVIB in this 
regard, State-wise ? 
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THE MINISTER OF INDUSTRV (SHRI SIKANDER 
BAKHT) : (a) Ves, Sir. 

(b) In order to develop Khadi and Vill.ge Industries for 
generation of addition.1 employment for 2 million peraona, 
Khadl and Village Industries Commission hal I.unched a 
programme known as the Rural Employment Generation 
Progr.mme (REGP) conSisting of following major 
components : 

1. District Special Employment Programme. 

2. 125 Priority Block Development Programme. 

3. National Project of selected village Industries viz. bee 
keeping, handmade paper and leather pottery. 

4. Special Project-Thrust Areas. 

Lists of 71 Districts and 125 Blocks selected Slate 
wise for coverage of the REGP are attached in the 
Statement 'A' and 'B'. 

Bee Keeping Industry 

As part of the Rural Employment Generation 
Programme (REGP), it is proposed to eet up 99 National 
Project for developing the bee keeping industry in the country 
to generate employment for 0.48 lakhs persons by the 
terminal year of 9th Five Vear Plan. In the second phsee, it 
is envisaged to expand bee keeping activities by introducing 
improved technology and new colonies in the range of 2501 
500 colonies per project. The KVIC in collaboration with 
North Eastern Council has also established a Regional 
Project at Boko In Assam State for development of 
Apiculture In the North Eastern Region. The KVIC 
established the Central Bee Research and Training Institute 
in Pune. The activities of Institute are run through Its three 
Regional Bee Research Centres and 18 Field obsarvation 
centres to cater the needs of training and research. 

(c) The Slate-wise disbursement of funds to the various 
KVI Boards as well as disbursement under Bee Keeping 
Industry is in the attached Slatement 'C' and '0'. 

Statement A 

List of 71 selected districts for coverage under the special 
employment programme for Khadl and Village Industries 

I. Andhra Prad.sh 

1. Kurnool 

2. Adll.bad 

3. Mehboob Nagar 

4. Prakasam 

5. Karimnagar 

6. East Godavari 

7. Srikakulam 

II. Arunach.1 Pradesh 

8. Changlang 

01. Aa •• m 

9. Marlgaon 

10. Lakhlmpur 

IV. Bihar 

11. Saharsa 

12. Godda 

13. Madhubani 

14. G.ya 

V. GuJ.rat 

15. B.naskanltla 

16. P.nchmahal 

17. Kutch 

VI. Hlmachlll Pr ..... 

18. Chamba 

19. Kullu & Manali 

VII. H.ryan. 

20. Rewari-Ambala 

VIII. J.mmu & Kashmir 

21. Anant Nag 

22. Jammu 

IX. K.mat.k. 

23. Kolar 

24. Raichur 

25. Dharwad 

26. Chltredurga 

X. K.ra" 
27. Alleppy 

28. P.thenarnthttta 

29. Thrlasur 

30. Kozikode-Wyanad 

XI ... dhy.P ..... h 

31. Sarguja 

32. Bhind 

33. Guna 

to Questions 184 
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34. Raipur XIX. ~th8n 
35 Jhabua-Dhar 52. Dau .. 

36. Betul 53. Tonk 

XII. Maharuhtra 54. Udaipur 

37. Chandrapur '55. Jalpur 

38. Yavatmal 
XX; Trtpura 

56. Trlpura (West) 
39. Raigarh-Ratnagiri 

XXI. T.mllNadu 
40. Beed 

57. Ramanathpuram 
41. Nanded 58. TIrunolveli 

XIII. Manlpur 59. Dharampuri 

42. Imphal 80. North Arcot 

XIV. Magh.lay. 81. South Arcot 

43. East Garo Hills 
XXU. uu.r Pradaeh 

62. Mau-Belia 
44. West Garo Hills 

63. AJmora & Plthorag.rh 
45. South Garo Hills 64. Chamell & Utlrakashl 
XV. Mizoram 65. Mathura 

46. Lunglai & Aizwal 88. Shahjahanpur 

XVI. N.g.land 67. Jhansl 

47. Dimapur & Kohima 68. Jaunpur 

XVII. Orl •• a 
XXII. w..t Bengal 

69. Birbhum 
48. Kalanhandi 

70. North 24 Parganas & 
49. Phulbani-Koraput South 24 Parganas 
50. Dhenkanal-Kendrapada 71. Maida 

XVIII.PunJ-b 72. Nadia 

51 Hosiarpur XXN.Slkklm 

73. Sikkim 

StaNment-B 

Usl of blocks identified for implementing 125 Block Development Progremme 

S.No. State Districts Block. 

2 3 4 

Andhra PradaIh 1. Chtloor 1. Madanapatti 

2. Prakaum 2. Karigiri 

3. Mahaboob Nagar 3. Achampal 

4. Anant8pur 4. Madakutra 

5. Ranga Reddy 5. Ibrahim Palnam 
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2 3 4 

6. Warangal 6. Mahaboobabad' 

7. Cuddapah 7. Pulivendala 

8. Srikakulam S. Rasbuddm 

Visakhapatnam (R.O.) 9. West Godawari 9. Polaveram 

10. Visakhapatnam 10. Paderu 

2. Assam 1. Kamrup 1. Rangia 

2. Dibrugarh 2. Kokopather 

3. Darrange 3. Udalgari 

4. Goalpara 4. Matia 

5. Lakhimpur 5. Bihpuria 

3. Arunachal Pradesh 1. Lower Subansarl 1. Kimindolmukh 

4. Bihar 1. Dumka 1. Jama 

2. Rohtas 2. Chanari 

3. Sahebganj 3. Bono 

4. Jamui 4. Lakshmipur 

5. Sibhar 5. Sibhar 

6. Palchim-Champaran 6. Gaunha 

Ranchi (R.O.) 7. Ranchi 7. Bero 

8. Weit Singbhum 8. Chaibasa 

9. Palamau . 9. Chandwa 

10. Gumla 10. Raidih 

11. Lohardaga 11. Senha 

5. Gujarat 1. v.tsad 1. Dharampur 

2. Surat 2. Patsana 

3. Rajkot 3. Jaldan 

4. Sabarkantha 4. Megraj 

5. Bhavnagar 5. Savarkunda 

6. Surandera Nagar 6. Desada 

6. Haryana 1. Hissar 1. Hissar-II 

2. Mahindregarh 2. Nangal Chaudhary 

3. Ambala 3. Narayangarh 

7. Himachal Pradesh 1. Shimla 1. (NRPDS) 

2. Ka!!l!! 2. Paralpur 
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2 3 4 

B. Jammu & Kashmir 1. Udhampur 1. Raisi 

9. Karnataka 1. Gulbarga 1. Aland 

2. Belgaum 2. Athani 

3. Mytore 3. Yelendur 

4. Chltraclurge 4. Holekere 

5. Bider 5. Be.erakelyena 

8. Ralchur 8. Kuslagi 

10. Kerala 
1. 

Trlvandrum , 
1. Perunkadawela 

2. Mallapuram 2. Vellanad 

3. Trlssur 3. Wandoor 

4. Patheyenur 

11. Maharashlra 1. Solepur 1. Mangabardha -1!', 

2. Beed 2. Kej 

3. Ne.lk 3. Malegaon 

4. Puna 4. Junnar 

5. Bhandara 5. Salekasa 

Wardhe (R.O.) 6. Nagpur 6. Ramtak 

7. Yavatmal 7. Kalamb 

8. Amravatl 6. Chlkheldhara 

9. Wardha 9. Seloo 

12. Madhye Pradesh 1. Ralpur 1. Manipur 

2. Hoahangabad 2. Harda 

3. Morena 3. Vljaypur 

4. Deva. 4. Bagli 

5. Bllaspur 5. Pali 

6. Balaghat 6. Kola 

7. RaUam 7. Bahar 

8. Chindwara B. RaUam 

9. Sldhl 9. Chaurai 

10. Ralgarh 10. Kusmi 

11. Beatar 11. Bharghacla 

12. Khargoan 12. Jagdhalpur 

13. Our; 13. Panaemel 

14. Guna 14. Baldo 
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2 3 4 .~ 

13. Mizenm Mizoram Mlzol1lm 

14. Nagaland 1. Kohlma 1. Medzlphorma 

15. Rajaathan 

Blkaner (R.O.,. 1. Banner 1. Balothara 

2. Blkaner 2. Kalayat 

Jalpur (S.O.) 3. Churu S. Blkaner 

4. Dungurpur 4. Taranagar 

5. Jalsalmer 5. Simalwars 

8. Sikar 6. Sam 

7. Banswara 7. Neem ka Thana 

8. Bhatol 

16. Tamil Nadu 

Medural (R.O.) 1. Kamarajar 1. Narukudl 

2. Chidambamar 2. Vilathakulsm 

Madras (S.O.) 3. P.M. Thevar 3. Singampunan 

4. Dharmapurl 4. Bargur 

5. North Areat (Ambedkar) 5. Jawadu Hills 

17. Utter Pradeah 

Haldwani (R.O.) 1. Nalnltal 1. Gadapur 

2. Almora 2. Takula 

3. Pithoragarh 3. Pati 

4. Jhanll 4. Mauranpur 

Lucknow (S.O.) 5. Hamlrpur 5. Chankhan 

8. Lalltpur 6. Birdha 

7. Kharl 7. Bijua 

8. Baha 8. Baha 

Dehradun (R.O.) 9. Chamoll 9. Ukhimat 

Varanaai (R.O.) 10. Mlrzapur 10. Channbey 

Meerut (R.O.) 11. GhaZlabad 11. Razap~r 

18. Punjab 1. SIIngrur 1. Lehragaga (NRPDS) 

19. Orl ... 1. Sambalpur 1. Palkamal 

2. Balasora 2. Nilgirl 



193 Wrlften AnSWla ASADHA 28, 1920 (SAKA) to QueIffonS 194 

2 3 4 

3. Mllyur ShanJ 3. Bada,ahi 

4. Koraput 4. Laxmipur 

5. KeonJhar 5. Ghatgam 

6. Boudh 6. Kantamal 

7. Sundergam 7. 5mbdega 

B. GuJapati B. Gurma 

9. Bolangir 9. Patnagam 
20. Tripura 1. Welt Tripura 1. Mohanpur 
21. West Bengal 1. Bankura 1. Ranlbandh 

2. Midnapur 2. Jhargram 

3. Purulia 3. Raghunathpur-1 

4. Murahldabed 4. Sagardlghi ., 
5. Burdwan 5. Ausgram-1 

6. Maida 6. Hablbpur 

7. UUar DInaJpur 7. Karandighl 

B. 24 Pargana(s) B. Canning 

9. Jalpalgurl 9. Allpurdwar 

22. Meghalaya 1. West Garo Hills 1. Sal Seka 

23. Lakshadweep 1. Lakshadweep 1. Lak,hadweep 

24. Goa 1. North District 1. North Di,trict 

25. MIInipur 1. Churachandpur 1. Thanglong 

2. Ukhrul 2. Kamjong 

26. Andaman & Nlcobar 1. Andaman & Nlcobar 1. Andaman & Nicobar 

".,.",.,., 'C' 

Statement showing Statewlse dlsburNtrlfHlt of fund under Khadl & V.I. during the yea, 1997-98 

(Rs. in lakhs) 

SI. State and Union CBC From KVIC Sources 
No. Territorie, Source 

CBC Khacli V.L. Khadl V.I. Total Grand 
Loan Loan Grant Grant Total, 

2 3 4 5 6 7 8 9 

1. Andhra ~radash 1885.09 63.02 17.67 1BB.42 737.29 1006.40 2891.49 

2. Arunachal Pradaih 0.B7 0.B1 0.87 

3. Alsam 2.30 19.43 0.37 35.07 6.30 61.17 63.47 

4. Bihar 8.82 30.17 0.14 747.91 4.00 782.22 791.04 
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2 3 4 5 6 7 8 9 

5. Goa 1.21 31.32 1.12 9.85 42.29 43.50 

6. Guja,..t 410 7.00 13.3.7 1234.68 94.71 1349.76 1354.46 

7. Haryana 114.89 18.75 219.36 590.12 52.24 880.47 995.36 

8. Himachal Pradesh 127.80 120.60 153.98 274.58 402.38 

9. Jammu & Kashmir 128.73 0.38 81.92 40.53 122.83 251.56 

10. Karnataka 1866.56 170.75 68.05 434.42 561.35 1234.56 2901.13 

11. Kerala 3.09 3.15 1.47 320.71 15.58 340.91 344.00 

12. Madhya Pradesh 1004.54 1.21 48.88 267.03 319.06 636.18 1640.72 

13. Maharashtra 589.96 10.84 48.68 113.04 285.31 457.87 1047.83 

14. Manipur 585.83 281.50 287.50 873.33 

15. Megh.alaya 0.77 0.77 0.77 

16. Mizoram 130.80 0.12 49.63 49.75 180.55 

17. Nagaland 7.18 90.00 97.18 97.18 

18.0rtssa 148~54 18.95 5.87 30.01 60.50 115.33 263.87 

19. Punjab 316.96 2.50 809.23 124.79 736.52 1053.48 

20. Rajasthan 299.86 28.59 26.21 77.53 314.15 446.28 746.14 

21. Sikkim 

22. Tamilnadu 55.82 0.25 26.57 1161.29 58.76 1246.87 1302.69 

23. Tripura 7.00 0.01 7.01 7.01 

24. Uttar Pradesh 33.92 61.81 128.90 1929.03 77.72 2197.46 2231.38 

25. West Begnal 43.15 4.96 170.46 7.60 220.17 226.17 

TOIaI-1 7109.42 477.45 851.32 8121.33 3344.85 12594.95 19704.37 

II UNION TERRITORIES 

26. Andaman & Nicobar 

27. Chandlgarh 

28. Dedra & Nagar Havell 

29. Daman & Diu 

30. Delhi 4.59 21.80 10.75 32.55 37.14 

31. LBkshBdweep 

32. Pondlcherry 

Total-II 4.59 21.80 10.75 32.55 37.14 

Tolall + II 477.46 851.32 8143.13 3344.60 12627.50 19741.51 

III Departmental 818.94 21567.01 22183.95 22183.95 

IV Others 

Total (I+II+III+IV) 7114.01 477.45 851.32 8780.07 24992.81 34811.45 41925.46 
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S",,.,,,.,,, 'D' 

Stalement shOwing tot81 dlabursement of fund under Bee 
Keeping Indu.try for ",. past S ,..81'1 

(Rs. in lakhl) 
Year KVIC Sources C.B.C. 

Grant Loan 

1993-94 19.90 54.62 

1994-95 9.63 43.10 

1995-96 43.18 112.72 31.80 

1996-97 40.02 47.20 57.28 

1997-98 6.66 4.26 8.46 

Cotton Suppll.s to Mills In U.P. 

4574. SHRI MOTILAL VORA : Will the Mlnllter of 
TEXTILES be pleased to &tate : 

(a> whether the some low quality of cotton rejected 
several times earlier was purchased tram the Maharashtra 
Federation for the cooperative spinning mills of Uttar 
Pradesh: 

(b) whether use of P.B. Yarn in piace of cotton yarn was 
on of the reason for the losses In the above mills; 

(c) whether it also a fact that the P.B.'s of various counts 
were sold at very low prices; 

(d) if so, the reasons therefor; 

(e) whether the Government have made any apprailal 
of the work efficiency of the General Manager and all other 
high ollleiall; 

(f) if 10, the detail thereof; and 

(g) if not, the reuons therefor? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (g) The matters raised by the Honourable 
Mernber primarily come under the jurisdiction of the State 
Government concerned. 

Bonds by UTI 

4575. SHRI SUSHIL KUMAR SHINOE : 
SHRI MADHAVRAO SCINOIA : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Unit Trust of India has initiated an Indian 
Millenium (Fund) Scheme and India Bondi are to be ilsued 
to Indian abroad thereunder; 

(b) if SO. the main terms of the India Bonds; 

(c) whether the bondl are denominated In foreign 
currencies; 

(d) the extent to which the scheme hal been subSCribed 
so far; 

(e) the amount of foreign exchange collected and likely 
to be collected under the scheme; and 

(f) the pattern of utlillation of thil fund ? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Unit Trust of India hal informed that the Scheme 
is under formulation. 

(b) to (f) Do not arise. 

Setting up or Runllinduatrtal and Buslnas. Park 

4576. SHRI ASHOK NAMOEORAO MOHOL : Will the 
Minister of INDUSTRY be pleaeed to ltate : 

(a) whether the Government have taken any decision 
for eettlng up of 500 Rural Indultrial and Businesl Parks in 
the country; 

(b) If so, the State-wtse detalll thereof and the objectives 
likely to be achieved thereby; 

(c) the eltlmated expenditure involved therein and the 
mode financing the same; 

(d) whether the Government heve allO con.ulted the 
State Governmentl in ragard to identification of village 
industrial to be developed by these park. and the plaCBI of 
their locetion; 

(a) the guldellnel framed In thil regard; and 

(f) the tima by which park. are likely to be .. t up ? 

THE MINISTER OF INDUSTRY (SHRI SIKANOER 
BAKHT) : (a) No, Sir. The Government have not Iaken any 
decillon for letting up of 500 Rurellndustrial and Busine.1 
Parks In the country. 

(b) to (f) In view of the reply at (a) above. queltion doe. 
not arile. 

Bank Loans to Indu ....... Sector 

4577. SHRI MANIKRAO HOOL YA GAVIT : Will the 
MInister of FINANCE be pi ... to IIate : 

(e) whether the amount of Ioenl credit by Bankl given 
to the Indultrial Sector hel incree. el compared to the 
agricultural lector; 

(b) if so. the loanl given by Public and Prlvete Sector 
Banks to the Industrial and AgrIaI/tural Sector during each 
of the iut three ye&IS, Bank-wlae.rld StIIta-wt .. , tepa ..... ly: 

(c) whether eny Itepi heve been teken by the 
Government to Increua the flow of credit to the agricultural 
I8Ctor; and 

(d) if so, the detail. thereot? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) The outstanding 
bank credit of scheduled commercial banks to Agriculture, 
Small Scale Industries and Industry (Medium and Large) 8& 
on March 31,1995, March 29,1996 and March 28,1997 is 
as given below : 

(Rs. crore) 

Sector March 31. March 29, March 28, 
1995 1996 1997 

Agriculture 23,983 27,044 30,874 

34,113 Small Scale Industries 27,638 31,884 

Industry (Medium & Large) 74,672 93,053 1,00,025 

(b) Information is being collected and will be laid on the 
Table of the House. 

(c) and (d) A number of steps have been taken by 
Govemment, Reserve Bank of India (RBI) and National Bank 
for Agriculture and Rural Development (NABARD) to 
enhance the now of credit to agriculture sector. Some of 
these include, inter alia, the following : 

(i) The Commercial banks have been asked to Increa .. 
the credit now to agriculture by 25%. 

(ii) With a view to strengthen the financial capability of 
NABARD, its capital has been raised by Rs. 1000 crore 
during the past two years. 

(iii) Regional Rural Banks (RRB.) have been given 
recapitalisation support. 

(iv) Banks have been advised to set up specialised 
agricultural branches in each State to exclusively deal 
with high-tech agricultural advances. 

(v) Banks have been advised to extend cash credit 
facilities for meeting compo8ite credit requirements 
of farmers having a good track record. 

(vi) With a view of improving the acceaa of small farmera 
to Industrial credit. NABARD has advised co-operative 
banks to earmark funds in favour of amall, marginal 
and economically weak farmers. 

Canada aid for Tourism Infraatructure In U.P, 

4578. SHRI BHAGWAN SHANKAR RAWAT : Will the 
Minister of TOURISM be pieaaed to state : 

(a) whether the Union Government have ...calved any 
proposal from the Govemment of Uttar PradHh seeking 
Canada aid for development of tourism Infrastructure of UP; 
and 

(b) if 10, the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) No, Sir. 

(b) Does not arise. 

Ag ........ nt with Foreign Countries to promote 
tourlam 

4579. SHRI D.S. AHIRE : 
SHRI VITHAL TUPE : 

Will the Minister of TOURISM be pleased to state : 

(a) the number of agreements signed with toreign 
countries to promote tourism during the last three years along 
with the names of such countries; 

(b) the names of tourism projects introduced in the 
country under these agreements; 

(c) the nature and quantum of assistance receivedllikely 
to be received under the agreements from foreign countries 
for such projects; and 

(d) the deteils of progress made so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) During the last three 
years, India has signed Agreements with the following 10 
countries for mutual promotion of tourism : 

Turkey, Iron (MOU), Kyrghyzstan. Mexico, Seychelles. 
Cyprus, Peru, South Africa, Egypt and Greece. 

(b) to (d) Tourism Cooperation Agreements are generally 
broad-based and aimed at mutual promotion of tourism 
between the parties. No specific tourism projects has been 
Introduced in the country nor any financial assistance is 
recelved/likely to be received from foreign countries under 
these agreements. 

Export of Handicrafts 

4580. DR. T. SUBBARAMI REDDY: Will the Minister 
of TEXTILES be pleased to state : 

(a) whether a attractive export of handicrafts had 
crossed the Rs. 10000 crores mark by the turn of the century: 

(b) If 10, whether the healthy growth of 18 per cent In 
rupee tarmsand 15 per cent in dollar terms was recorded; 

(c) If 10, whether national average has dipped below 
four per cent handlcreft exports would touch the landmark 
figure by 2000-2001; . 

(d) the details of the steps taken to further improve the 
handlC:nlfts exports; and 
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(e) the names 01 the countries which are in competition 
with India? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (c) No I8rget for export of handicrafts by the 
tum of century have yet been lIxed. 

During the year 1997-98 the export of handlcrafta 
including hand-knotted carpets has recorded a growth of 
14.73% In rupee terms and 4.76% In doHarterms. 

(d) The steps taken to further Improve the handicrafll 
exports include: sponsoring of sales-cum-study l8am. 
abroad; participation in international fairs/festlvals; 
conducting of woricshops and seminars; ovwaea. publicity; 
organisation of buyer-seiler's meets. and organlaatlon 
of Indian Handicrafts and Gift fair and Carpet Expo 
annually. 

(e) The major competitor countries of India In handicrafts 
are China, Thailand, South Korea. PNHlpine: Iran, Nepal, 
Turicey and Pakisten etc. 

IncruM In export 

4581. SHRI T. GOVINDAN : Will the Minister of 
COMMERCE be plaelad to ... : 

(a) whaIhar the Union Government have identified the 
a,... In which our oountry's upoN have II1CNU8d due to 
llberallsatlon, Prlvallaatlon and Globall.atlon policies 
pursued by the Government during the last IIYe years; 

(b) If so, the details thereof; and 

(c) if not, the re .. on. therefor ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) The areas In which our country's 
exports have Incrnaad due to llberallaation. PrtvetisatlOn 
and GIobIIIIsation poIIcIaa ptftU8d by the Govammant during 
the last nve years is encloHd In the famI of Statement-. 
However. lOme variations In year to year growth have been 
wltnesHd on account of sectoral fIIctora and other domeslic 
and international factors. 

(c) The question does not arise . 

.,.,.",.,., 
Export 01 principal commodIties showing lncteaS8 dUri"fl the la" live years (value In US S million) 

Commodities Percentage growth 

1993-94 1994-95 1995-98 1996-97 1997-98 1993-94 1114-15 1195-88 1196-97 1197-98 

Plantations 511.63 646.02 799.48 

Agri & Allied Products 2495.84 2393.66 4240.57 

Gems & Jewellery 3995.59 4500.37 5275.21 

Sports Goods 444.48 85.82 73.74 

Chemical & Related 2488.72 3215.54 3790.05 

Product Engineering Goods 2697.58 3019.1 3607.43 

Electronic Goods 326.25 467.43 751.08 

Project Goods 22.69 21.49 32.48 

Textiles 4904.06 6557.74 7488.72 

Handicrafts 318.53 386.32 433.15 

Source· OGCI & S Calcutta. 

India Tobacco Company 

4582. DR. BIZAY SONKAR SHASTRI ; Will the 
Minister of FINANCE be pleased to state : 

<a) whether the lTC's latest nnancial results showed that 
huge profits did not made adequate provisions for excise 
evasion claims. FERA violation penaHies loss of 100% 
subsidiary ITC Global Limited. Singapore to reflect the true 

893.99 841.32 9.5 28.3 23.8 -13.2 21.2 

4596.29 4175.72 24.5 -4.1 77.2 8.4 -9.2 

4752.71 5118.01 17.2 12.8 17.2 -9.9 7.6 

78.05 77.81 12 48 12 5.8 -0.3 

4102.65 4494.02 17.9 29.3 17.9 8.2 9.5 

4055.14 4193.34 19.5 11.9 19.5 12.4 3.4 

854.91 745.15 60.7 43.3 60.7 13.8 -12.8 

52.84 43.39 51.1 -5.3 51.1 62.1 -17.6 

8045.32 8238.44 13.9 33.7 13.9 7.7 2.4 

475.67 518.58 12.3 21.3 12.3 9.8 9 

and fair view of the company .. pointed out by .. veral 
analylta; 

(b) if so, the details thereof and the reasonl therefor: 

(c) whether some inquiry has been conducted In this 
regard; 

(d) If 10, the raauIts thereol; and 
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(e) if not, the reuone the*or ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) CSHRI 
KADAMBUAM.R. JANARTHANAN) : Ca) to Ca) Informllllon 
is being coIlectacl and will be laid on the Table of the Housa. 

(Translation] 

ESSARGroup 

4583. SHRIMATI SURYAKANTA PATIL : WHI the 
MinISter of FINANCE be pleased to lltate : 

(a) whether the Income Tax Department have revealed 
recently that ESSAR group have fumlshad .... returns on 
profit of Hveral CI'Or8S of rupaes; 

(b) if 10, the dEitaits thereof; 

(c) the fine Imposed on the company In this regard, till 
date: 

(d) whether any penal action have also been taken 
against the officials of the company; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINI~TER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING. REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) to (e) The 
information is being collected and shall be laid on the Table 
of the HOUle. 

(English] 

Inve.tment by Foreign Company In Inhatructure 

4584. SHRI SUDHIR GIRl : Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether any foreign company has made inveatment 
in infrastructure in the country during 1997-98, as on date; 
and 

(b) if so. the details thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) Sir. a total number of 1747 proposals 
envisaging foreign direct Investment amounting to Rs. 
46696.94 croresln different sectors Including Infrastructure, 
have been approved during the period 1.4.97 to 31.5.98. 
Total inflows amounting to Rs. 13766.60 crores have been 
received during this period. The details of such proposal 
viz. Name and country of Foreign collaborator, percentage 
of equity. items of manufacture/activity and location of the 
project are published on a monthly basis In STA Nawsletter 
which is widely circulated. including the Plll'liament Ilbrery. 

Export Silk wate 
4585. SHRI R. SAMBASIVA RAO : Will the Minister of 

TEXTILES be plMeed to .ta. : 

(a) whether a high level meeting was held on shortage 
in silk wasta consequent to the increasing export of silk waste 
from the country; 

(b) If 10, whether the Union Minister held a discussion 
with Chairman of the Silk Board in Bangalore has discussed 
various luued about sNk reelers and spun silk manufacturers 
end lOr! out In mutual interest; 

(c) If 10, whether after discul8ion, the Government had 
no choice but to step in and impoee restrictions on silk waste 
exports; and 

(d) If 80, the price for per Kg. fixed for silk waste? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) and (b) The previous Union Minister for Textiles 
had taken a meeting with the representatives of both silk 
reelers and spun silk mills owners on 15.11.97 in which 
Chairman. Central Silk Board (CSB) was also present. In 
this meeting It was dacided that a Committee of the 
representative of the spun silk industry and the reelers will 
be formed which will decide a mutually acceptable band of 
silk weata prices that would rule for next one year. However. 
no acceptable arrangement could be negotiated for 
implementation. 

(c) and (d) No, Sir. No restrictions have yet been 
proposed by the Government of India. 

Financial Aaalatance by European Comml.alon 

4586. SHRIMATI JAYANTI PATNAIK : Will the Minister 
of FINANCE be pleased to state: 

(a) whether European Commission has decided to 
provide Rs. 42.43 crores for Implementation of 29 projects 
undar the Europaan Union-Indian Economic Cross Cultural 
Progremme; and 

(b) If 80, the details of projects which are likely to be 
undertaken under this assistance, location-wise? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir. 

(b) The projects which are to be implemented by different 
organisations and agencies located in India and in EU 
countries pertain to (I) University Dimension (iI) Enterprise 
DimenSion, and (Iii) Media Dimension. The projects cover 
IOcial, economic, environmental and technological issues; 
development of small and medium enterprises. ener9Y. 
transport. current affairs etc. 
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{Trans/alion! 

"aue of One Thou .. nd Ru .... Notu 

4587. SHRI DATTA MEGHE : Will the Minister of 
FINANCE be pleased to refer to the reply given to Unstarred 
auestion No. 460 on May, 1998 and state: 

(a) whether the Government have taken a final decision 
to issue one thousand rupee notes again: 

(b) if so, the details thereof and the reasons therefor; 

(c) whether five hundred rupee notes would also 
continue: and 

(d) if not, the reasons therefor? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir. 

(b) The purchasing power of the rupee has gone down 
considerably since 1978, i.e. when high denomination notel 
were dernonetlaed. The wholesale price Index (b ... 1981-
82 = 100) has risen from 65.88 in January, 1978 to 319.20 
in December, 1996. Similarly, the Consumer Price Index 
(base 1982 = 100) has also moved up from 65.92 In January, 
1978 to 350 in December, 1996, indicating an erosion In the 
value of the rupee from 100 paise in January, 1978 to 18.8 
paise in December, 1996. Thus the averege consumer 
requires notes of a higher face value for his normal 
transactions. The introduction of the Rs. 1000 denomination 
bank note will meet the demand for high value cash 
transactions. This will also considerably improve not supply 
position in the country as it would greatly relieve the 
pressure on lower denomination notes. 

Introduction of Rupees 1000 note will, however, require 
amendment to High Denomination Bank Notes 
(DemonetisaUOn) ArA, 1978, action for which hal already 
been initiated. The design for Rs. 1000 note il under 
preparetion. 

(c) Yes, Sir. 

(d) Does not arise. 

{Eng""'! 

Central aubsldy 

4588. SHRI A.F. GOLAM OSMAN I : Win the Minister 
of FINANCE be pleased to state : 

(a) the estimated amount of direct CentrallUbeidles 
durinQ 1997-98. Item-wile; 

(b) the actual subsidy given during each of the lall three 
years, item-wise: 

(e) whether the Government propose to reduce theM 
subsidies: and 

(d) If 10, the reasons therefor? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) The expenditure on direct subsidies 
during the three years from 1995-96 and the estimates!here-
of In 1998-99 is given by broad datellsln the table below : 

(Ra In crore) 

1995-96 1996-971997-98 1998-99 
RE BE 

Food Subsidy 5377 6066 7500 9000 

Sugar Sublidy 400 400 

Subsidy on Fertlll8era 

Indigenous (urea) 4300 4743 6600 6000 
fertiliMrs 

Imported (urea) fertilisers 1936 1183 828 983 

Sale of decontrolled 
fertilisers with concession 
to farmers 500 1872 2800 3000 

Export promotion and 
Marlcet Development 318 20 440 500 

Subsidy to Railways 388 468 528 628 

sw.idy on mill-made and 
Handloom clothes 126 96 64 48 

Interest and other subsidies 426 1897 688 1468 

Total 1337216125 19644 22025 

(c) and (d) Uke any other expenditure, the lubsidies 
are also reviewed while finaUsing Budget/Revised Estirnetes 
evary year and the provisions are enhancedfreduced .s per 
the requirements alsessed. 

{Translation! 

Woollen Garment Export Polley 

4589. SHRI RAVINDRA KUMAR PANDEY: 

SHRI RAMESHWAR PATIDAR : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether Wool and Woollen Gltl'menl ExpOr1 
Promotion Council h.s formulated any policy for earning 
more foreign exchange from the export of readymade 
woollen garments during 1998-99: and 

(b) if 10, the details thereof ? 
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THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : <a) and (b) It has been the endeavour of the 
Government to earn mont foreign exchange through export 
of readymade garments, Including woollen garments. In 
this direction, the Govemmenlhas approved varioul marked 
development activities of the Wool and Woollen Export 
Promotion Council which Include participation In various 
trade fairs/exhibitions in various countries. Besides, the 
Council has also taken steps towards development of new 
products. product diversification and exploration of newer 
markets, including latin America, Australia and New 
Zealand. 

{English} 

Visit of Moody's Investor Service 

4590. SHRI SUSHIL KUMAR SHINDE : 
SHRI MADHAVRAO SCINDIA : 

Will the Minister of FINANCE be pleased to slala : 

(a) whether a team of Moody's, the Credit Rating AQencoI 
Investors Services visited New Deihl on June 12, 1998 to 
discuss and reassess India's sovereign rating; and 

(b) if so, the outcome thereof, Indicating the fackn taken 
into account In reviewing and revising India's credit? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) As a part of periodic review of Sovereign 
Rating, Mis. Moody's Investor Service Visited India'between 
10-12 June, 1998. The reting was revised from Baa3 to 
Ba2. Rating review considers several parameters including 
macro economy, external sector etc. 

Export of Gems and Jewellery 

4591. SHRI MANIKRAO HODl VA GAVIT : Will the 
Minister of COMMERCE be pleased to state : 

(a) whether the export of Gems and Jewellery has 
declined: 

(b) If so, the reasons therefor: 

(c) whether any steps have been taken to boOIt the 
export of Gems and Jewellery: and 

(d) the estimated value of Gems and Jewellery exported 
during each of the last four years, country-wile ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) No, Sir. In 1997-98, the Gem & Jewellery 
sector recorded an overall growth of 7.35% as compared to 
the previous year. 

(b) Does not arise. 

(c) In order to give a boost to the exports of gem & 
Jewellery, a numbar of innovative provisions have been 
introduced In the Exlm policy 1997-2002 as revised on 
13.4.1998. They include: Provision for establishment of 

PrivatelPublic bonded warehouse in EPZlDTA for import, 
supply and re-export of rough & cut & polished diamonds, 
precious & 18ml-pracloua stones; revision of value eddltion 
& wastage norms for goldlsllver/platinum jewellery & articles; 
export of branded Jewellery: extension of existing gold 
schemes to silver' platinum jewellery: personal cerrlage of 
samples of Jewellery for export promotion tours: etc. These 
policy initiatives are aimed at helping the trade to become 
more compatitive besides providing them with opportunities 
to explore new markets. 

(d) The estimated value of gem & jewellery exported 
countrywise during last four years is given in the statement 
attached. 

Statement 

Country-wise export of gems & jewellery during last four 
years 

(Value in USS million) 

D.G.C.I'S· 1994-95 1995-96 1996-97 1997-98 

U.S.A. 1496.26 1649.22 1650.74 1931.76 

Hongkong 1094.32 1271.91 1090.65 1184.70 

Belgium 623.41 724.69 686.5~ 74704 

Japen 582.20 746.67 467.02 328.13 

Thailand 161.14 230.52 171.95 94.05 

Israel 99.47 137.95 124.33 198.75 

U.A.E. 87.53 93.18 104.11 13932 

Singapore 74.58 97.39 110.26 78.90 

U.K. 68.06 84.20 83.63 119.08 

Switzerland 61.35 65.86 81.35 85.55 

Germany 51.59 66.53 60.68 56.67 

Other countries 100.49 107.32 113.00 129.45 

Total 4500.40 5275.44 4744.30 5093.40 

• CountrywIse lIguras in Rupees have been convened to US Dollar 
et the fol~n\l rates of exchange: 

19!14-95 = 31.2700 

1995-98 • 33.2413 

1996-97 = 35.2234 

1997-98 z 36.90n 

Interest pIIid on ADBlWorid Bank Loan 

4592. DR. T. SUBBARAMI-REDDY : Will the Minister 
of FINANCE be pleased to state: 

(a) whether almost half of the aid received last year 
from the Wortd Bank and Asian Development Bank has gone 
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back to the multilateral agencies In the form of IntenlSt paid 2 3 4 
on earlier loans; 

(b) if so, whether the new debts generated from the 
8. Aultrle Austrian Schilling 512.204 

World Bank and the ADB in 199&-97 totalled S 1.592 billion; 9. Belgium Belgl.n Franc 615.491 

(e) if so, the interast paid to the ADB on outstanding 10. Canada Can.dl.n Dollar 70.476 
debts in 199&-97 and the total repayments made to the ADB 11. Republic of Czech 1. Rupees 269.501 
In 1996-97; &SkMlk 

(d) whdIer India's outstanding debt repayments to the 12. Denmark O. Kroner 10.617 
Organisation of Patroleum Export countries have also 
declined; USS 0.26 

(e) if so, the details thereof; and 13. E.E.C. (SAC) UK Pounds 3.174 

(t) the total interest paid to the World Bank and other 14. France Franch Franc 4437.376 
.gencies uptil now ? 15. Hungary 1. Rupees 21.519 

THE MINISTER OF FINANCE (SHRI YASHWANT 16.i.M.F. SOR 9.331 
SINHA) : (a) During 1997.-98, the total amount of extamal 
aiel received from the World bank and Asian Development 17. Iraq US S 6.310 
Bank was Rs. 7434.69 crora and Intarest paid to them was 

18. Germany Deutsche Mark 3118.970 Rs. 3308.40 crore. 

(b) The loans disbursed by the World Bank and the 19. Iran USS 196.327 

ADB in 1996-97 totalled US $ 2.287 billion. SDR 88.131 

(c) The amount of Interest paid on outstanding debts 20 Italy OM 19.028 
and repayment of principal made 10 the ADB in 1996-97 

I. Lira 9675.779 were US$ 156.842 million and US S 115.320 million, 
respectively. USS 25.042 

(d) and (e) India's outstanding debt repayments to the 21. Japan Japanese Yen 371347.104 
Organisation of Petroleum Exporting Countria. have 
declined from US $12.373 million in 1996-97 to US S 11.181 22. KuwaH Fund Kuwait Diner 31.679 
million in 1997-96. 23. Netherland. D. Guilder 833.028 

(f) As per statement enclosed. 24. Poland I. Rupees 65.665 

SIII,.".."t 25. Saudi Fund Saudi Riyal 160.582 

Source-wise payment of Interest up/o 31.5.98 28. Spain USS 7.410 

(Donor Currency in million) 27. Sweeden Swiss Franc 25625 

SI. Countryl Currency Amount Paid Swedish Kroner 59.301 

No. Institution upto 31.5.98 USS 0.168 

2 3 4 
28. SWItzerland Swill Franc 134.091 

1. ADB US Dollars 574.233 
29. UAE USS 20.734 

2. IBRC US DoUars 7200.442 
30. USA US S 2015.353 

3. IDA US Dollars 1169.739 31. Yugoslavia I. Rupees 40.300 

4. IDA SDR 504.896 32. Rulllan Federation I. Rupeas 3234.133 

5. IFAt. SDR 17.844 33. United Kingdom UK Pound. 166.073 

6. OPEC US Dollars 14.413 34. Australia USS 0.660 

7. AbU Dhabi Fund UAE Dirham 26.402 Nate : The __ 1Iguree Include ComrnItmenI ch8lll". 
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Funding of Salary BII .. of employeel of State 
Governments 

4593. SHRI T. GOVINDAN : 
SHRI K.S. RAO : 
SHRI SAMAR CHOUDHURV : 
SMT. BHAVNA KARDAM DAVE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Chief Ministers of some of the States have 
recently requested the Prime Minister for footing part of the 
State Govemments employees salary bills for implementing 
the pay revision bills of their employees which has been 
necessitated by the implementation of Fifth Pay 
Commission's recommendations; 

(b) if so, the details of the demands received In this 
regard indicating inter-alia names of the State Govemments 
and the amount asked for; 

(c) whether the Prime Minister has assured Chief 
Ministers of States that the Union Govemment process to 
consider their request sympathetically and favourably; 

(d) if so, the details thereof; 

{el whether the Union Govemment have formulated any 
guidelines with regard to the funding of the part of the salary 
bills of the State Govemments on account of the Central 
Pay Commission's recommendations; and 

(f) If 80, the details tharaof ? 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA) : (a) Ves, Sir. 

(b) A statement is enclosed. 

(cl No, Sir. 

(dl Does not arisa. 

(al No, Sir. 

{fl Does not arise. 

Statement 

Requests received from State Govemments seeking 
additional financial assistance from the Central 
Govemment In connection with revision ci tile 

pay of their amployees 

S. No. State Request 

2 3 

1. Andhra Pradesh Rs. 1500 crore per annum as grant-
In-aid. 

2. Assam Rs. 700 crore per year upto the year 
2000 u grant. 

2 
3. Bihar 

4. Gularat 

5. Haryana 

3 
50% as grant ot Rs. 8000 crore 
projected for the 9th five year plan 
on salary may be met by Gov!. of 
India. 

Grant-in-aid to meet the exira 
burden in the range of Rs. 2000 
crore to Rs. 2200 crore for the year 
1997-98 including arrears and 
Rs. 800 crore - Rs. 1000 crore per 
annum thereafter. 

Additional Central aSSistance of 
Rs. 500 cr. as annual requirement 
and Rs. 1200 crore for the payment 
of arrears etc; modality may be 
worked out in meeting of Chief 
Ministers. 

6. Himachal Pradesh Rs. 800 crore as ouanght grant or 
90% grant and 10% loan or an long 
term loan. 

7. Kamataka 

8. Kerala 

9. Maharashtra 

10. Manlpur 

11. Maghalaya 

12. Punjab 

13. Rajasthan 

14. Sikkim 

15. Trlpura 

16.1'IImHnedu 

17. Uttar Pradesh 

18. West Bengal 

Rs. 1400 crore per annum. 50% of 
this amount may be provided as 
grant. 

50% of additional annual 
requirements of Rs: 800arore may 
be given by Gov!. of India. 

Rs. 5000 crore per annum and 
Rs. 8000 crore by way of arraar. 

Rs.74croreperannumandRs.112 
crore for arrear payment in the 
shape of matching financial 
assistance 

Rs. 95 crore per annum and Rs. 155 
crore for 1997-98 as grant-in aid. 

50% of the additional annual burden 
of Rs. 660 crore may be borne by 
the Central Govemment. 

Rs. 1200 crore annually in the shape 
of grand-in-aidl interest free medium 
term loanlways and means advance 
from RBI at 'zero' rate interest. 

Rs. 100 crore as Central assistance. 

Rs. 350 crore for the year 1997-98 
as special grant-in-aid. 

Additional resources of Rs. 2000 
crore annually. 

Special central assistance to the 
extent 01 extra expenditure. 

50% of the additional burden of 
Rs. 2500 crore annually as grant 
from \he Central Government. 
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sal Foreign Exchang. DeaUng 

4594. DR. BIZAY SONKAR SHASTRI : Will the 
Minister of FINANCE be pI .... d to s. : 

(a) whether State Bank of India is moving its Foreign 
Exchange Dealing Operations for Calcutta to Bombay; 

(b) if so. the reasons therefor: 

(c) whether this move Is likely to be detrimental to the 
Interest of West Bengal and its industry; 

(d) if so. whether there is any proposal under 
consideration to cancel such scheme of shifting; and 

(e) if 50. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING. REVENUE AND INSURANCE) (SHRI 
KADAMBUR M.R. JANARTHANAN) : (a) and (b) State Bank 
of India has reported that with a view to enhance Its 
competitiveness and commercial Interests. It has become 
necenary to integrate the Foreign Exchange and the 
domestic treasury operations. envisaging in the procea the 
undertaking of some dealing room functions from Mumbai 
instead of from Calculla as at present. 

(c) and (d) No. Sir. 

(e) Does not arise. 

{Translation} 

allateral Trede with Oman 

4595. SHRIMATI SURYAKANTA PATIL : Will the 
Minister of COMMERCE be pleased to state : 

(a) the steps being taken to increase bilateral trade 
between India and Oman; 

(b) whether these measures will reduce communication 
gap between the two countries; 

(e) if so. the details thereof; 

(d) whether the Government have approved the 
Investment by Oman in Fertilizer sectors: and 

(e) if ,0. the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) These Include holding of Joint Commlsllon 
Meetings. participation In trade fairs & exhibitions. exchange 
of commercial information. exchange of delegations both at 
oIfic;ial and busi,... level. diverlification of export baikal 
to include non-traditional produc". reviewing the trade 
exchanges continuously to take corrective measu .... where 
necessary. 

(b) and (c) Yes. Sir. These measures help in redUCing 
the communication gap between the two countries e.g. Joint 
Commission MeMlngs. exchange or delegations. provide 
instant Information and clarifications on various issues and 
remove mlsgtvlngs,If any. to fllcltltate trade promotion. 

(d) and (e) A Joint Venture Project between India and 
Oman. In the fertilizer sector. at Sur (Omen) ha. been 
approved by Govemment or india on 1.12.97. The Projec:t, 
Involving Rashtriya Chemical Fertilizers Ltd. (RCF) and 
Krlshak Bhal'llti Coopel'lltive Ltd. (KRIBHCO) from Indian 
side. Is set to manufacture Urea to the level of 14.S2lakhs 
Metric Tonnes per annum. It Involves an estimated 
investment of US$ 69 mn. (R •. 250 orores) each by RCF 
and KRIBHCO. In the equity while total project cost Is 
estimatedat US $1.106 billion (Rs. 4424 orores). The entire 
urea production will be bought back by RCF and KRIBHCO 
and will be available for import Into India. 

[English] 

RI .. In Export of T.xtll •• 

4596. SHRI R. SAMBASIVA RAO : Will the Minister of 
TEXTILES be pleased to state : 

(a> whether India's totalt.xtI .. exports have inereuad 
by 24 per cent during the first half of the current fileal year; 

(b) If so. the details of total collon textile exports. 
Including cotton. Iynthetlc and woollen products; 

(c) the extent to which it inereased in comparison to 
the previous year; and 

(d) the steps being taken to further improve textile 
exports ? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RAHA) : (a) to (b) Data has so far been available only for 
three months (April. May & June) of current fiscal year. 
Hence. the question of assessment of exports during the 
"rst half does not arise. 

(c) According to provilional figure. avalleble with the 
Ministry of Textllas, Indle's total textile exports (including 
handicrafts, Jute and Coir) during the "rat three months of 
1998-99 I.e. April-June. 1998) are USS 2825.64 millions, 
which show a negative growth of 3% over the corresponding 
period .... year. 

(d) In order to booIt the exports of textllas. Government 
have been taking a number of steps. which include 
encouraging exporters to participate in buyer-seller m .... ; 
fairs end exhlbillona; enabling import of capital goods at 
conce .. lonal duty for export production; special 
arr81tgemBnll for duty free Import or (WI matarIIIls for export 
praduction enutng IncreaIed availability of export credit ., 
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(Transletlon] 

COlli DI .... butIon Policy 

4597. SHRIMATI SURYAKANTA PATIL : Will the 
Minister of COAL be pleased to state: 

(a) whether the Union Govemment propose to review 
the policy of coal di.tribution and to decentralise the .upply 
of coal to the consumer; 

(b) If so, the detail. thereof: 

(e) whether the pre.ent sy.tem has not been proved 
effective to some extent and great disparity has baen found 
in it: 

(d) whether a large number of Irregularities have been 
found in coal supply being made to the State Governments: 

(e) if so, whether the Government have behold the 
situation; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) to (c) Coal.uppliesldistribution 
to core Sectors are made based on short-term linkages 
establi.hed by Standing Linkage Committee (SLC) for these 
sectors/consumers. Coal companies are supplying/ 
distributing coal to non-core sector based on the 
programmes submitted by the consumers In accordance with 
the linkages an~/or sponsorships Issued by the respective 
sponsoring authorities of the concemed State Govemments 
and to the extent of their entitlement. Depending on the 
market situation the policy of coal distribution is subjected 
to review from time to time. Presently there Is no proposal 
to review the same. 

(d) Govemment Is not aware of any irregularity In 
supply of coal baing made to the State Govemments. 

(e) and (f) Do not arise In view of reply given to part (d) 
as above. 

12.01 h,., 

PAPERS LAID ON THE TABLE 

Annu.1 report .nd ... vlew of The Working of the Deihl 
State Indu.trlal Development Corporation Ltd., 

Statement .howIng ..... on. for delay etc, 

{Eng/Ish] 

THE MINISTER OF INDUSTRY (SHRI SIKANoER 
BAKHT) : I beg to lay on the Table -

(I) A copy each of the following papers (Hindi end English 
versions) under sub-.ection (I) of section 619A oftha 

Companies Act, 1956: 

. (I) Statement regarding Review by the Government 
of the working of the Deihl State Industrial 
Development Corporation Limited, New Delhi, for 
the year 1996-97. 

(II) Annual Report of the Delhi State Industrial 
Development Corporation Limited, New Delhi, for 
the year 1996-97 alongwlth Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and Engli.h versions) showing 
reasons for delay In lying the papers mentioned at (I) 
above. 

[Placed in Library. See No. LT 1105/98) 

(3) A copy of the Memorandum of Understanding (Hindi 
and Engll.h veralons) between the National Small 
Induatrlea Corporation Limned, and the Departmeni 
of Small Scale Indu.trie. and Agro and Rural 
Industries, Ministry of Industry for the year 1998-99. 

(Placed in Library. See No. LT 1106/98) 

Annual report and Review of the working of Ca.hew 
Export Promotion Council of India, Cochln .nd 

Statement .howlng ..... on. for del.y 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) :1 beg to lay on the Table: 

(1) (I) A copy of the Annual Report (Hindi and English 
versions) of the Cashew Export Promotion 
Council of India, Cachin, for the year 1996-97 
alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Govemment of the working of the Cashew 
Export Promotion Council of India, eochin, lor 
the year 1996-97. 

2. Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned at (1 ) above. 

(Placed In Library. See No. LT 1107/98) 

Annual ... port .nd review of the Working of App.rel 
Export Promotion Council, New Deihl for the 

year 1116-17 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and English 
ver.ion.) of the Apparel Export Promotion 
Council, New Delhi, for the year 19.96-97 
aIongwith Audited Accounts. 

(ii) /II. copy of the Review (Hindi and English versions) 
by the Govemment of the working of the Apparel 
Elq)Ort Promotion Council, New Delhi, for the year 
1996-97. 

(Placed in Library. See No. LT 1108/98) 
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Notification under sub eectIon Z of HCIIon 3. of the 
Centrlll Exclu Act, 1144 etc. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : I beg to lay on the Table: 

(1) A copy each of the following Notifications (Hindi and 
English versions) under sub-sectton (2) of section 38 
of the Central Excises Act, 1944: 

(i) The Central Excise (Twelfth Amendment) Rules, 
1997 published in Notification No. G.S.R. 668(E) 
in Gazette of India dated the 28th November, 
1997 together with an Explanatory Memorandum. 

(Ii) The Central Excise (Thirteenth Amendment) 
Rules, 1997 published In Notification No. G.S.R. 
694(E) in Gazette of India dated the 11th 
December, 1997 together with an Explanatory 
Memorandum. 

(Iii) G.S.R. 20(E) published in Gazette of India dated 
the 5th January, 1998 containing Corrigendum 
to the Notification No. G.S.R. 376(E) dated the 
9th July, 1997. 

(iv) G.S.R. 22(E) published In Gazette d India dated 
the 7th January, 1998 containing Corrigendum 
to the Notification No. G.S.R. 524(E) dated the 
8th September, 1997. 

(v) G.S.R. 23(E) published in Gazette of India dated 
the 7th January, 1998 containing Corrigendum 
to the NotIfication No. G.S.R. 668(E) dated the 
26th November, 1997. 

(vi) G.S.R. 21 (E) published in Gazette of India deted 
the 5th January, 1998 containing Corrigendum 
to the Notification No. G.S.R. 694(E) dated the 
11th Decamber, 1997. 

(vii) The Central Excise 3rd Amendment Rules, 1998 
published in Notification No. G.S.R. l06(E) In 
Gazette of India dated the 2nd March, 1998 
together with an Explanatory Memorandum. 

(viii) The Central Excl .. (Eighth Amendment) Rules, 
1997 published In Notlflcatlon No. G.S.R. 361(E) 
in Gazette of India dated the 28th June, 1998 
together with an Explanetory Memorandum. 

(ix) The Central Excise (Ninth Amendment) Rules, 
1998 published in NotIfication No. G.S.R. 375(E) 
in Gazette of India dated the 1st July, 1998 
together with an Explanatory Memorandum. 

(x) G.S.R. 681(E) published In Gazetledlndiadated 
the 1st December, 1997 together with an 
Explanatory Memorandum making certain 
amendments in the Notification No. 4197-CE, 
dated the 1st March, 1997. 

(xl) G.S.R. 686(E) published In Gazette of India dated 
the 3rd December, 1997 together with an 
Explanatory Memorandum making certain 
amendments in the Nollflcations mentioned 
theraln. 

(xii) G.S.R. 44(E) published In Gazette of Indie dated 
the 21st January 1998 together with an 
Explanatory Memorandum making certain 
amendments in the Notifications mentioned 
theraln. 

(xiii) G.S.R. 129(E) published In Gazette of Indie dated 
the 10th March, 1998 together with an 
Explanatory Memorandum making certain 
amendments In the Notification No. sa/97-CE, 
dated the 30th August, 1997. 

(xlv) The Central Excise (Fourth Amendment) Rules, 
1998 pubHshed In Notification No. G.S.R. 130(E) 
In Gazette of India dated the 10th March, 1998 
together with an Explanatory Memorandum. 

(xv) G.S.R. 155(E) published In Gazette of India dated 
the 31st March, 1998 together with an 
Explanatory Memorandum making cerlaln 
amendments In the Notification No. 7198-CE, 
dated the 10th March, 1997 

(xvt) G.S.R. 188(E) published In Gazette of India dated 
the 17th April, 1998 together with an Explanatory 
Memorandum making certain amendments in the 
Notification No. 82/92-CE, dated the 27th August, 
1992. 

(xvii) The Central EKcise (Fourth Amendment 
(Amendments)) Rules, 1998 published in 
NotIfication No. G.S.R. 228(E) In Gazette of India 
dated the 29th April, 1998 together with an 
Explanatory Memorandum. 

(placad In library. See No. LT 1109/98] 

(2) A Copy of the Notification No. G.S.R. 336 (E) (Hindi 
and English versions) published in Gazelle of India 
dated the 4th June, 1998 directing cartaln sections of 
the Insurance Act, 1938 to apply to the Life Insuranca 
Corporation of India ilSued under sub-section (3) of 
section 43 of the Life Insurance Corporation Act, 1958. 

[Placed in Library. See No. LT 1110198) 

(3) A copy of the Notification No. S.O. 485 (E) (Hindi and 
English versions) published in Gazette of India dated 
the 4th June, 1998 making certain amendments In 
the Notification No. S.O. 771(E) dated the 29th 
December, 1972 issued under section 35 of the 
General Insurance Busine •• (Nltionali .. lion) Act. 
1972. 

(placed in Library. See No. LT 1111/98] 
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(4) A copy of the coinage (Standard weight and remedy 
of the One Rupee Circular Coins containing iron 82% 
and Chromium 18% with theme 'Cellular Jail') Rules, 
1997 (Hindi and English versions) published in 
Notification No. G.S.R. 722(E) In Gazette of India dated 
the 23rd December, 1997 under sub-section (3) of 
section 21 of the Coinage Act, 1996 

[Placed in Librery. See No. LT 1112198J 

(5) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 94 
of the Finance Act, 1994 : 

(i) G.S.R. 346(E) published in Gazette of India dated 
the 15th June, 1998 together with an Explanatory 
Memorandum regarding exemption to taxable 
services provided by a tour operator to the 
specified diplomatic mission from the whole of 
the service tax leviable thereon. 

(ii) G.S.R. 347(E) published in Gazette of India dated 
the 15th June, 1996 together with an Explanatory 
Memorandum regarding exemption to taxable 
services provided by an air travel agent for 
booking for the specified diplomatic missions 
from the whole of the service tax leviable thereon. 

[Placed in Library. See No. LT 1113198J 

(6) A copy each of the following Notifications (Hindi and 
English versions) under section 296 of the Income-
tax Act, 1961 : 

(i) The Income-tax Settlement Commission 
(Procedure) Rules, 1997 published in Notification 
No. G.S.R. 361 (E) in Gazette of India dated the 
4th July, 1997. 

(Ii) The Income-Tax (Fifth) Amendment Rules, 1998 
published In Notification No. S.O. 259(E) in 
Gazette of India dated the 27th March, 1998. 

(Iii) The Income-Tax (Eighth Amendment) Rule, 1998 
published in Notification No. S.O. 476(E) In 
Gazette of India dated the 29th May, 1998. 

(7) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
Item (I) of (6) above. 

[Placed In Library. See No. LT 1114198J 

(8) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs 
Act, 1962 : 

(i) G.S.R. 708(E) published In Gazette of India dated 
the 19th December, 1997 together with an 
Explanatory Memorandum making certain 
amendmenla in the Notification No. 79195-Cus., 
dated the 31st March, 1995. 
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(ii) G.S,R. 70B(E) published in Gazette of India dated 
the 19th December, 1997 together with an 
Explanatory Memorandum making certain 
amendments In the Notification No. 80/95-Cus .. 
dated the 31st March, 1995. 

(iii) G.S.R. 710(E) published in Gazette of India dated 
the 19th December, 1997 together with an 
Explanatory Memorandum making certain 
amendments In the Notification No. 148195-Cus .. 
dated the 19th September, 1995. 

(Iv) G.S.R. 711 (E) published in Gazette of India dated 
the 19th December, 1997 together with an 
Explanatory Memorandum making certain 
amendments in the Notification No. 149/95-Cus .. 
dated the 19th September, 1995. 

(v) G.S.R. 712(E) and G.S.R. 713(E) published in 
Gazette of India dated the 19th December, 1997 
together with an Explanatory Memorandum 
making certain amendments in the Notification 
No.30197-Cus., and 31197-Cus., dated the 1st 
Aprll,1997 

(vi) G.S.R. 200(E) published In Gazette of India dated 
the 23rd April, 1998 together with an Explanatory 
Memorandum making certain amendments in 
certain Notifications mentioned thel'ein. 

(vii) G.S.R. 201(E) and G.S.R. 202(E) published in 
Gazette of India dated the 23rd April, 1998 
together with an Explanatory memorandum 
making certain amendments in the Notification 
No. 29/97-Cus., 30/97-Cus., and 31/97-Cus., 
dated the 1st April, 1997. 

(viii) The adhoc Exemption Order No. 113 dated the 
25th November, 1997 together with an 
Explanatory Memorandum seeking to exempt 
raw material and components imported by MIs 
Donyl Polo Petrochemicals Limited, Mumbai. 
from the whole ofthe basic, special and so much 
of the additional duty of customs leviable thereon. 

(Ix) G.S.R. 43(E) and G.S.R. 74(E) published in 
Gazette of India datad the 21st January and 11 th 
Feb. 1998 together with an Explanatory 
Memorandum making certain amendments in the 
Notification No. 11 197-Cus. , dated the 1st March, 
1997. 

(x) G.S.R. 89(E) published in Gazetta of India dated 
the 24th February, 1998 together with an 
Explanatory Memorandum making certain 
amendments in the Notification No. 80/97-Cus., 
dated the 21st October, 1997. 

(xi) G.S,R. 131(E) published in Gazette of India dated 
the 10th March, 1998 together with an 
Explanatory Memorandum making certain 
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amendments in the Notification No, 11197.Cus., 
da~ed the 1st March, 1997. 

(xii) G.S.R. 225(E) and G.S.R. 226(E) published in 
Gazelle of India dated the 28th April, 1998 
together with an Explanatory Memorandum 
making certain amendments in the Notlflcetlon 
No. 11/97-Cus. and 12197 Cu •. , dated the 1st 
March, 1997. 

(xiii) G.S.R. 324(E) published in Gazette of India dated 
the 2nd June, 1998 together with an Explanatory 
Memorandum seeking to exempt petrol from 10 
much of additional duty of Custom as equivalent 
to additional duty of Excise of Re. 1 leviable 
thereon. 

(xiv) G.S.R. 235(E) published in Gazette of India dated 
the 1st May, 1998 making certain amendments 
in the Notification No. 11/97·Cus., dated the 1st 
March, 1997. 

[Placed in Library. See No. LT 1115198) 

(9) A copy of the Wealth·Tax Settlement Commission 
(Procedure) Rules, 1997 (Hindi and English versions) 
published in Notification No. G.S.R. 362(E) In Gazette 
of India dated the 4th July, 1997 under sub-section 
(4) of section 46 of the Wealth Tax Act, 1957. 

(10) Stetement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(Placed in Library. See No. LT 1116198) 

(11) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (7) of section 9A 
of the Customs Tariff Act, 1975 : 

(i) G.S.R. 721 (E) published in Gazette of India 
dated the 23rd December. 1997 together with 
an Explanatory Memorandum with withdrawing 
anti-dumping duty levied on PVC rasin. 

(ii) G.S.R. 62(E) published in Gazette of India dated 
the 2nd February, 1998 together with an 
Explanatory Memorandum seeking to impose 
final anti-dumplng duty on catalysts imported 
from Denmark. 

(iii) G.S.R. 186(E) published in Gazette of India dated 
the 16th April, 1998 together with an Exptanatory 
Memorandum seeking to impose final anti· 
dumping duty on Vitamin C Imported from China 
and Japan. 

(iv) G.S.R. 223(E) pubiisheC!ln Gazette of India dated 
the 28th April, 1998 together with an Explanatory 
Memorandum seeking to Impose final anti· 
dumping duty on PTA'imported from Thailand, 
Indonesia and Korea. 

(v) G.S.R. 224(E) published in Gazette of India dated 
the 28th April, 1998 toge\IIIer with an Explenatory 
Memorandum rescinding the Notification No. 851 
97-Cus .. dated the 21st November. 1997 

(vi) G.S.R. 236(E) published In Gazette of India dated 
the 4th May, 1998 together with an Explanatory 
MelTlOl'llndum seeking to impose provllionalanti· 
dumping duty on all Imports of Magnesium 
exported from China. 

(vii) G.S.R. 243(E) published in Gazette of India dated 
the 8th May, 1998 togatt. with an Explanatory 
Memorandum seaking to impose anti-dumping 
duty on Metallurgical coke exported ftom China. 

[Placed in Library. Sea No. L T 1117198) 

(12) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 48 
of the Llfelnaurance Corporation Act, 1956. 

(I) . The Life Insurance Corporation of India Clas. III 
and Cia .. IV Employee. (Ravislon of Terms and 
Conditions of Service) Amendment Rules, 1998 
publlahecl In Notification No G.S.R. 281(E) In 
Gazette of India dated the 22nd May, 1998. 

(iI) The Life Insurance Corporation of India (Staff) 
Amendment Rules, 1998 published In 
NoIIfIcetion No. G.S.R. 262(E) in Gazette of India 
datad the 22nd May, 1998. 

[placed in Library. S .. No. LT 1118/98) 

(13) A copy each of the following Notification (Hindi and 
English versIona) under sub-uclion (5) of section 17 A 
of the General Insurance Business (Nationalisalion) 
Act, 1972: 

(i) The General Insurance (Rationalisation and 
ReviSion of Pay Seal .. and other Conditions of 
Service of Supervisory, Clericel and subordinate 
staff) Amendment Schema, 1998 publi8hed in 
Notification No. S.O. 465(E) in Gazette of India 
dated the 27th May, 1998. 

(Ii) The General Insurance (Termination. 
Superannuetlon and Retirement of Officers and 
development staff) Amendment Scheme, 1998 
published In Notification No. S.O. 488(E) in 
Gazette of India dated the 27th May, 1998. 

(Placed in Library. See No. LT 1119/98) 

(14) A copy of the Annual Raport (Hindi and English 
varslons) of the Institute for Social and Economic 
Change, Bangalore, for the year 1996·97 alongwith 
Audited Accounts. 
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(15) Statement (Hindi and English veraions) showing 
reeaons for delay In laying the papers mentioned at 
(14) above. 

[placed In Llbrery. See No. LT 1120198) 

(16) A copy each of the following Annual Report and 
Accounts (Hindi and English versions) of the Regional 
Rural Bankl for the year ended on the 31st March, 
1997 together with Auditor's Report thlnon : 

(i) Gomtl Gramln Bank, Jaunpur. 

[placed In library. See No. LT 1121198) 

(II) Oamoh Panna Sagar Kshetrlya Gramln Bank, 
Oamoh. 

[Placed In library. See No. LT 1122198) 

(III) Samlyut Kahetrlya Gramln Bank, Azamgarh. 

[Placed In Library. See No. LT 1123198) 

(iv) Bolanglr Anchallk Gramya Bank, SoIanglr. 

[Placed In Library. S .. No. LT 1124198) 

(v) Gurgaon Gramln Bank, Gurgoan. 

[placed In Library. See No. LT 1125198) 

(vi) Santhal Parganas Gramin Bank, Oumka. 

[placed In Library. S .. No. L T 1126198) 

(vii) Bundelkhand Kshetrlya Gramin Bank, 
Tllkamgarh. 

[placed in Library. S .. No. LT 1127198) 

(viii) Prathma Gramin Bank, Moradabed. 

[Placed in library. S .. No. LT 1128198) 

(Ix) Valsad Oangs Gramin Bank. 

[Placed In library. S .. No. LT 1129198) 

(x) BaSil Gramin Bank, Basti. 

[Placed in Library. See No. L T 1130/98) 

(xi) Tungabhadra Gramin Bank, Bellary. 

[Placed in Library. S .. No. LT 1131198) 

(xii) Aligarh Gramln Bank, Aligarh. 

[Placed in Library. See No. LT 1132198) 

(xiii) Etawah Kshetriya Gramln Bank, Etawah. 

[Placed In library. S .. No. LT 1133198] 

(xlv) Nagaland Rural Bank, Kohlma. 

[Placed In Library. S .. No. LT 1134/98) 
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(xv) Magedh Gramin Bank, Gaya. 

[Placed in library. Sae No. LT 1135/98) 

(xvi) Klaan Gramln Bank, Budaun. 

[placed in Library. See No. LT 1136/98) 

(xvii) Shahdol Kshelriya Gramin Bank, Shahdol. 

[Placed in library. See No. LT 1137/98) 

(xvlll)valshall Kahetriya Gramin Bank, Muzaffarpur 

[placed In Library. See No. LT 1138/98) 

(xix) Trtpura Gramln Bank, Trtpura West. 

[Placed in library. See No. LT 1139/98) 

(xx) Mandla-Balaghat Kshetriya Gramin Bank. 
ManefJa. 

[Placed in library. See No. LT 1140/98) 

(xxi) Vldur Gramln Bank, Bljnor. 

(Placed in Library. See No. LT 1141/98] 

(xxII) Tulsi Gramin Bank, Banda. 

[Placed in Library. See No. LT 1142/98) 

(xxiii) Rallam Mandsaur Kshetriya Gramin Bank. 
Mandsaur. 

(Placed in library. See No. LT 1143/98] 

(xxiv) Kshetrtya Kissn Gramin Bank, Mainpuri. U.P. 

[Placed in Library. See No. LT 1144/98) 

(xxv) Rani Laxmlbai Kshetriya Gramin Bank. Jhansi. 
U.P. 

(Placed in library. See No. LT 1145/98] 

(xxvi) Bania Kshetrtya Gramin Bank. Sultanpur. U.P 

[Placed in Library. See No. LT 1146/98] 

(xxvii) Aurangabad Jalna, Gramin Bank, Aurangabad. 
Maharashtra. 

(Placed in library. See No. LT 1147/98] 

(xxviii) Barabanki Gramin Bank, Barabankl. U.P. 

[Placed in library. See No L T 1148/98J 

(xxix) Bhllwara-Ajmer Kshetriya Gramin Bank. 
Bhilwara, Rajasthan. 

[Pla.:ed in Library. See No. LT 1149/98) 

(xxx) Sangameshwara Grameena Bank. 
Mahabubnagar, A.P. 

[Placed in Library. See No. LT 1150/98] 
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,xxxi) Surat-Bharuch Gramln Bank, Brauch, 
Maharashtra. 

[Placed In Library. See No. LT 1151198J 

(xxxii) Banaskantha Meh.ana Gramln Bank, Paten, 
Gujarat. 

[Placed in Library. Sa. No. LT 1152198J 

(KXKiii) Chambal Kshetriya Gramln Bank, Morena, M.P. 

[Placed In Library. S .. No. LT 1153198J 

(xxxiv) Ralgarh Kshetriya Gramln Bank, Ralgarh, M.P. 

[Placed in Library. See No. LT 1154198J 

(xxxv) Marudhar Kshetriya Gramin Bank. Churu. 
Rajasthan. 

[Placed in Library. See No. LT 1155198J 

(xxxvi) Marwar Gramin Bank. Pali, Rajasthan. 

[Placed in Library. See No. LT 1158198J 

(xxxvii) Vidi.ha-Bhopal Kshetriya Gramin Bank. Vidllha. 
M.P. 

[Placed In Library. S •• No. LT 1157198J 

(KKxviil) Adhlyaman Grama Bank. Dharampurl. Tamil 
Nadu. 

[Placed in Library. See No. LT 1158198J 

(XXXiK) Panchamahal Vadodara Gramln Bank. 
Panchamahal. Gujarat. 

[Placed in Library. See No. LT 1159198J 

(xl) Sri Sara.wathi Grameena Bank. Adilabad. A.P. 

[Placed in Library. See No. LT 1180198J 

(xli) Mizoram Rural Bank. Alzwal, Mlzoram. 

(Placed in Library. See No. LT 1161198) 

(xlii) Mayurak.hi Gramin Bank. Suri. W.B. 

(Placed in Library. See No. LT 11621i8) 

(xliii) Langpi Dehangi Rural Bank. Diphu. Assam. 

[Placed in Library. See No. LT 1163198) 

(xliv) Murshidabad Gramln Bank. Bh .... mpur. W.B. 

(Placed In Library. See No. LT 1164198) 

(xlv) Kalahandi Anchallka Gramya Bank. Golaghar. 
Orisla. 

[placed In Library. See No. LT 1165198J 

(xlvi) Cauvery Grameena Bank, Myscn. Kamal8ka. 

(Placed In Library. See No. LT 1166198) 

(xlvii) Maw.r Aanchallk Gramln Bank. Uda1pur. 
Rajalthan. 

[Placed In Library. See No. LT 1167/96) 

(xlviii) Kahetrlya Gramin Bank. HolhangalHld. M.P. 

[Placed In Library. See No. LT 1168198) 

(xlix) Mallabhum Gramln Bank. Bankura. W.B. 

(Placed In Library. See No. LT 1169198) 

(/) Haryana Klhatrlya Gramln aank. Bhiwani. 
Haryana. 

[placed In Library. See No. LT 1170198) 

(II) Dawn Shajapur KshetrIya Gramin Bank. Dewal. 
M.P. 

[placed In Library. See No. LT 1171198) 

(III) Shrl Vankatelwara Gramaena Bank. Chittoor. 
A.P. 

[placed in Library. See No. LT 1172198) 

(1111) Baltaranl Gramya aank, M.yurbhanj, Ori .... 

[Placed in Library. See No. L T 1173/98) 

(11v) Jhabua-Dh.r Kshatrlya Gramin Bank. Jhabua. 
M.P. 

[placed in library. See No. LT 1174198) 

(Iv) Blkanar Klhatriya. Gramin Bank. Bikaner, 
Raja.than. 

[placed in Library. S .. No. LT 11751981 

(1vI) Manlpur Rural Bank. Imphal. Manipur. 

[placed In Library. Se. No. LT 1176/98) 

(Ivil) /IWnJ, Bharatpur Anchallk Gramin Bank. Alwar. 
Raja""an. 

[Placed in Library. See No L T 1177198) 

(lvlll)Slwan Kahelrlya GramNl Bank. Siwan, Bihar. 

[placed In Library, S •• No. LT 1178198) 

(1Ix, an Salhavahana Grameana Bank, Karimnagar. 
A.P. 

(PlIICed in Library. See No. L T 1179198) 

(Ix) Hlndon Gramln Bank. Ghaziabad, 

(Placed In library. See No. LT 1160198) 
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(Ixi) Ganga Yamuna Gramln Bank, Oahradun, U.P. 

(Placed In Library. Sae No. LT 1181198) 

(Ixll) Bhandara Gramln Bank, Shandara, 
Maharashtra. 

(Placed In Library. See No. LT 1182198) 

(Ixlli) North Malabar Gramln Bank, Kannur, Karala. 

(Placed In Library. See No. LT 1183/98) 

(Ixiv) Thana Gramin Bank, Thana. Maharashtra. 

(Placec:\ In Library. See No. L T 1184198) 

(Ixv) Flltahpur Klhatrlya Gramln Bank, Fatahpur, U.P. 

[Placed in Library. See No. LT 1185198) 

(Ixvi) Kanpur Kshetriya Gramln Bank, Kanpur, U.P. 

[Placed in Library. See No. L T 1186198) 

(lxvll) Elah Gramln Bank. Elah. IJ P. 

[Placed In Library. See No. LT 1187198) 

(Ixvlli) Jamuna Gramln Bank, Agra. U.P. 

(placed In Library. Sae No. LT 1188198) 

(Ixlx) Shlvallk Kshetrlya Gramln Bank, Ropra & 
HOlhiarpur. Punjab. 

(Placed in Library. See No. LT 1189/98) 

(Iu) Man/ira Gramaena Bank, Medak, A.P. 

[Placed In Library. See No. LT 1190/98) 

(lui) Kamraz Rural Bank, Baramull1l, J & K. 

[Placed in Library. See No. LT 1191198] 

(Ixxii) Chitradurga Gramin Bank. Chitradurga. 
Kamataka.· 

(Placed in Library. See No. LT 1192198) 

(Ixxlll) Mahakaushal Kshetrlya Gramln Bank, 
Narasinghpur, M.P. 

(Placed in Library. See No. LT 1193/98) 

(lulY) Surgu/a Kshatrlya Gramln Bank. Surgu/a, M.P. 

[Placed In Library. See No. LT 1194198) 

(Ixxv) Golconda Grameena Bank, Hyderabad, A.P. 

(Placed in LIDrary. See No. LT 1195198) 

(Ixxvi) PIthoragarh Kshatrlya Gramln Bank, PIthoragarh, 
U.P. 

(Placed In Library. See No. LT 1198198) 

(Ixxvtl) Chhindwara Seoni Kshatrlya Gramm Bank. 
Chhindwara. M.P. 

[Placed in Library. See No. LT 1197/98] 

(Ixxvtii) Chhatra181 Gramin Bank. Orai. U.P. 

[Placed in Library. See No. L T 1198/98] 

(Iuix) Dungarpur Banswara Kshetriya Gramm Bank, 
Oungarpur. Rajasthan. 

(Placed in Library. See No. LT 1199/98] 

(llClClC) South Malabar Gramin Bank, Malappuram. 
Kerala, 

[Placed in Library. See No. L T 1200/98) 

(llClClCl) Sree Anantha Grameena Bank, Ananlapur, A.P 

[Placed in Library. See No. LT 1201 /98] 

(llClClCiI) Kalpatharu, Grameena Bank, Tumkur, 
Kamalaka. 

[Placed In Library. See No. LT 1202/98) 

(11OCld11) Surendranagar Bhavnagar Gramin Bank, 
Surendranagar. Gujarat. 

(Placed In Library. See No. LT 1203/98) 

(IXXlCIv.) Vallar Gramya Bank. Cuddalore, Tamil Nadu. 

(Placed in Library. See No. LT 1204/98) 

(llClCXV) Singhbhum Kshetriya Gramln Bank.Chaibasa. 
Bihar. 

(placed in Library. See No. LT 1205/98) 

(llClClCvi) Bhojpur Rohtas Gramin Bank. Arrah, Bihar. 

(Placed in Library. See No. LT 1206/98) 

(llClClCYIl) Solapur Gremin Bank. Solapur. Maharashtra. 

[Placed in Library. See No. LT 1207/98) 

(hocxvlil)Kanakdurga Grameena Bank. Gudivada. A.P. 

[Placed In Library. See No. LT 1208/98) 

(booclx) Hazaribagh Kshetriya Gramin Bank, Hazaribagh, 
Bihar. 

[Placed in Library. See No. L T 1209198) 

(xc) Aravali Klhetriya Gramin Bank. Swai Madhopur. 
Rajaathan. 

[Placed in Library. See No. LT 1210198) 

(xci) Faridhkot Bhatinda Klhetriya Gramin Bank, 
Farldkot. Punjab. 

(Placed in Library. See No. LT 1211/98) 
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(xcii) Shivpuri Guna Kahetrlya Gramin Bank. ShiYpuri. 
M.P. 

[Placed in Library. See to:Io. LT 1212198) 

(xciii) Kapurthala Ferozpur Kshelriya Gramin B.nk. 
Kapurthala, Punjab. 

[placed In Llbr.ry. See No. LT 1213198) 

(xciv) Kosi Kshetriya Gr.mln B.nk. Gaya. Bihar. 

(Placed In Library. See No. LT 1214198) 

(xcv) Gopalganj Kahetriy. Gramin Bank. 
Chandragokul, Bihar. 

[Placed in Library. See No. LT 1215198) 

(xcvi) Giridih Kshetriya Gramin Bank. Giridih. Bihar. 

[Placed in Library. See No. LT 1218/98) 

(xcvii) Subansiri Gaonila Bank, North Lakhimpur. 
Assam. 

[placed In Library. See No. LT 1217198) 

(xcviii) Champaran Kshetriya Gramin Bank. Motlhart. 
Bihar. 

[Placed in Library. See No. LT 1218198) 

(xcix) Netravati Grameena Bank. Karangalpady. 

(c) 

(cl) 

Karanataka. 

[Placed in Library. See No. LT 1219198) 

Ranchi Kshetriya Gramin Bank, Ranchl, Bihar. 

[Placed in Library. See No. LT 1220198) 

Chikmagalur Kodagu Grameena Bank, 
Chikmagalur, Kamataka. 

[Placed In Library. See No. LT 1221198) 

(cii) Milhlla Kshelriya GramlO Bank. Lahertaaaral, 
Bihar. 

[Placed in Library. See No. LT 1222198) 

(ciii) Bhagalpur Banka Kshelriya Gramin aank. 
Bhagslpur. Bihar. 

[Placed in Library. See No. LT 1223198) 

(civ) Gaur Gramln Bank. Maida. W.B. 

(Placed in Library. See No. LT 1224198) 

(cv) Pandyan Gramya Bank. Ramanathapuram, 
Tamil Nadu. 

[placed In Library. See No. LT 1225198) 

(evi) Dhenkalllli Grwnya BlInk. Ohenkanal. Oriaaa. 

[Placed In Library. S .. No. L T 1226198) 

(evil) Cultack Gramya B.nk. Cultack. Ori •••. 

[placed In Llbr.ry. S .. No. L T 1227198) 

(evllI) Kakllthlya Grameena Bank. Hanamk.onda. A.P. 

[placed in Library. See No. LT 1228198) 

(cIx) Muz.ff.rn.gar K.hetriya Gr.min Bank, 
Muzeffamagar, U.P 

[Placed In Library. S .. No. LT ·1229198) 

(ex) Malwa Gramin Bank. Sangrur, Punjab. 

[placed in Library. See No. LT 1230/98) 

(exi) Gurudaspur Amritaar Kahatriya Gr.min Vlka. 
B.nk. Gurud •• pur, Punjab. 

[Placed in Library. S .. No. LT 1231/98) 

(exll) Shard. Gramln Bank, S.tna. M.P. 

[Placed In Library. See No. LT 1232/98) 

(exlll) Shekhawall Gramln B.nk. Sikar, R.j.athan. 

(Placed In Library. S .. No. LT 1233198) 

(exlv) Sarayu Gramln Bank, Lakhlmpur, UP. 

[Placed in Libr.ry. See No. LT 1234/98) 

(exv) Cathar Gramin B.nk. Cacher. A.sam. 

(Placed in Library. See No. LT 1235198) 

(exvl) Chandrapur Gadchiroli Gr.min Bank. 
Chandrapur, Mahara.htra. 

(Placed In Library. S .. No. LT 1238/98) 

(cxvll) Blla.pur Ralpur Kshetriya Gr.min Bank, Bilaspur. 
M.P. 

[Placed In Library. s.. No. LT 1237198] 

(cxvlU) Buldana Gramin B.nk, Suw.rna Nagar. 
Mah .... htra. 

[Placed in Library. See No. LT 1238198) 

(cIx) AVIIdh GraminBank. Ludcnow, U.P. 

[Ptaoed In Ubrary. S.a No. LT 1239198) 

(cxx) SIIhydrI GrMIin Bank. Shimoga. Kam.taka 

(Placed in Library. s.. No. LT 1240/98) 

(cxxI) FaiDb.d Kshetriya Gramin Bank. Reidganj, U.P. 

[placed In Library. See No. LT 1241198) 
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(ClCXii) Sir Ganganagar Kshetrtya Gramln Bank. Sri. 
Ganganagar. Rajasthan. 

(Placed in Library. See No. LT 1242198) 

(cniii) Eijapur Gramin Bank. Eijapur. Kamataka. 

[Placed in Library. See No. LT 1243198) 

(cxxiv) Thar Aanchallk Gramin Bank. Jodhpur. 
Rajasthan. 

(Placed in Library. See No. LT 1244198) 

(cxxv) Durg Rajnandgaon Gramin Bank. Rajnandgaon. 
M.P 

(Placed in Library. See No. LT 1245198) 

(c)(xvi) Kashi Gramin Bank. Varanasi. U.P. 

(Placed in Library. See No. L T 1246/98) 

(cxxvii) Bhagirath Gramin Bank. Sitapur. U.P. 

(Placed in Library. Se8 No. LT 1247/98) 

(cxxviii) Allahabad Kahetriya Gramin Bank. Allahabad. 
U.P. 

[Placed in Library. See No. LT 1246/98) 

(cnix) Indor-Ullain Kshetrtya Gramin Bank. Ullaln. M.P. 

[Placed in Library. See No. LT 1249/98) 

(cxxx) Lakhiml Gaonlia Bank. Golaghat. Assam. 

[Placed in Library. See No. LT 1250/98) 

(cxxi) Beguserai Kshetriya Gramln Bank. Kachahari. 
Bihar. 

(Placed In Library. See No. LT 1251198) 

(cxxxii) Vindhyasini Gramin Bank. Mirzapur. U.P ... 

[Placed in Library. See No. L T 1252198) 

(cxxxiil) Gorakhpur Kshetriya Gramin Bank. Gorakhpur. 
U.P. 

[Placed in Library. See No. LT 1253198) 

(cxxxiv) Pragjyotlsh Gaonlla Bank. Golpara. Assam. 

(Placed in Library. See No. LT 1254f98) 

(cxxxv) Rewa Sldhi Gramln Bank, Rewa. M.P. 

(Placed In Library. See No. LT 1255198) 

(ClClIxvt) Ka Bank Nongkyndong RI Kashasi Jaintia. East 
.Kshi. Maghalaya. 

[Placed in Library. See No. LT 1256198) 

(cxxxvil) Nagarjuna Grameena Bank. Khammam. A.P 

(Placed in Library. See No. LT 1257198) 

(cxxxviil) Godavari Grameena Bank. Rajahmundry. A.P. 

[Placed in Library. See No. LT 1258198) 

(cxxxix) Nadia Gramin Bank. Krishnagar. Nadia. W.B. 

[placed in Library. See No. LT 1259/98) 

(17) A copy of the Annual Report and Accounts (Hindi and 
English versions) of the Uttarbanga Kshetriya Gramin 
Bank. Coochbehar, for the year ended the 31st March. 
1996, together with Auditor's Report thereon. 

(18) Statement (Hindi and English versions) showing 
raasons for delay In laying the papers mentioned at 
(17) above. 

[Placed in Library. See No. LT 1260/98) 

12.01 h .... 

ASSENT TO BILLS 
{English} 

SECRETARY-GENERAL: Sir. I beg to lay on the Table 
the following three Bills passed by the Houses of Parliament 
during the current session and assented to by the President 
since a report was last made to the House on the 4th July 
1998 : 

1. The Appropriation (No.2) Bill. 1998; 

2. The Finance (Amendment) Bill. 1998: and 

3. The High Court and Supreme Court Judges 
(Conditions of Service) Amendment Bill. 1998. 

BUSINESS OF THE HOUSE 
12.02 h .... 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) : 
With your permission. Sir. I rise to announce that 
Government Business during the week commencing 
Monday. 20th July, 1998 will consist of: 

Con,lderation of any itam of Government Business 
carried over from today's.Order Paper. 

Consideration and passing of: 

The Electricity Laws (Amendment) Bill. 1998. 
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The Narcotic Drugs and Psychotropic 
Substances (Amendment) Bill, 1998 as passed 
by Rajya Sabha. 

The p,.larBharati (Broadcalting Corporation 
of India) Amendment Bill, 1998. 

SHRIMATI GEETA MUKHERJEE (Panskura) : Where 
is the Women's Reservation Bill? ... (lnterruptlons) 

MR. SPEAKER: After Submissions, please. 

... (Interruptions) 

MR. SPEAKER : I will allow you after SubmiSSions. 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : The Women's 
Reservation Bill is' not there . ... (Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): Sir, on what 
Shri Khurana has said - I do not wish to refer to What 
transpires In your Chamber or in the Committee Room, 
where you preside - I would like to say that there was a 
deflnile commltmenl yesterday that during the coming week 
Women's Reservalion Bill will be introduced. 
... (Interruptions) 

MR. SPEAKER: Shri Somnath Chatterjee, after 
submissions, please. The Member is already making 8 
submission. 

SHRI SOMNATH CHATTERJEE (Bolpur) : All right, Sir. 
... (Interruptions) 

(Translation] 

SHRI RAM NARAIN MEENA (Kota) : Mr. Speaker, Sir, I 
requestlhat the following ilems may be included in the next 
week's business: 

1. Passengers have to travel on rooftops of the train 
running from Kola to Neemach VI. Chlttorgarh as the 
lrain is short of requisite number of coaches. A new 
passenger lreln should be Introduced from Kola to 
Chillorgrah. 

2. With a view to combalthe condition of unemploymenl 
and hunger arisen out of cloeure of various indultries 
including J.K. Indultries, Sudarshan Textiles etc. In 
industrial town of Kota, arrangement should be made 
10 restart the industries. 

SHRI CHAMAN LAl GUPTA (Udhampur) : Mr. Speaker, 
Sir. the following items may be included in the next week's 
Business: 

1. The distance of Ihe roule between Basholi Bllawar 
and Bani has increased by many kilometres with the 
constructions of Ranjeel Sagar Dam. A bridge should 
be constructed on river Ravi to provide relief to the 
inhabltanls of this area. 

2. Provide relief to the people of Rlyall Ram Dam by 
starting the constructlon work of &.gllar and Sawfabot 
project and help resolve the power crilla In the country. 

{EngHsh] 

PROF. PREM SINGH CHANDUMAJRA (Patiala) : Mr. 
Speaker, Sir, I raquest that the following items may be 
included In the next week', Business: 

Comprehensive plan to make the country flood-proof 
and to make plan to save the wastage of rain water . 

Introduction of new Agriculture Policy. 

SHRI BASU DEB ACHARIA (Bankure) : Sir, I would 
like to make the following lubmiulonl regerdlng next week's 
Business: 

1. Non-payment of salary to the employe" of Tea 
Trading Corporation of India for more than one year 
and reviVal of this pubflc sector unit. 

2. Revival of National Textile Corporation. IDPL. MAMC. 
BOGL, Cycle Corporation of India and lransfer of Ihe 
Hindustan Cablel Ltd. from the Mlniltry of Indultry to 
the Ministry of C":ommunications. 

SHRI P.C. THOMAS (Muvattupuzha) : Sir, I would like 
to make the following submislions regarding nexl week'. 
Agenda: 

1. The serioul power crills In India and the need to ltart 
more power generating stations. 

2. The seriOUl economic Crills faced by Kerata due to 
fall in prices of rubber. coconul and other agricultural 
produces. 

{TranaiationJ 

SHRI RAMANAND SINGH (Satna) : Sir, following items 
may be Included in the next _ek's agenda: The dlacullion 
over the more than three hundred Irrigation proJects of 
Madhya Prad"h affected due to Central Forest Act. '980. 

DR. LAXMINARAYAN PANDEY (Mandsaur) . Mr. 
Speaker, Sir, following items may be included in the next 
week's agenda: 

1. The expansion of transport facilities in Madhya 
Pradesh is desired keeping in view Ihe allround 
development of the stata. Various citial of the State. 
like Jabalpur, Ujjain. Neemach and Khandwa should 
be linked by air-Iervice. 

2. A comprehensive plan should be prepared by the 
Government for initiating a time bound programme 
'or implementation of Ihe inter-Ilate irrigation 
projecll. 
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SHRI SHYAM BIHARI MISHRA (Bilhor) : Sir, please 
following items may be included in the next week'. Agenda: 

"The proposal for the removing the problem of 
backwardness and unemployment prevalent in Kanpur 
Dehat should be include(l." 

[EnglIsh} 

MR. SPEAKER : Now, thl House Ihall take up 'Zero 
Hour' 

... (1I'Itemf'tlons) 

12.03 hr •• 

RE: STAGING OF A MARATHI PLAY 
IN MUMBAI - MEE NATHURAM 

GODSE BOI TOYAE 
{English] 

MR. SPEAKER: Now, I call upon.Shri Sharad Pawar to 
raise his issue. 

(Intenvpt/ons) 

MR. SPEAKER: j:tJease take your seat. I will allow you. 
The Leader of the Opposition Is on his legs. 

(Translation} 

SHRI SHARAD PAWAR (Baramati) : Mr. Speaker, Sir, 
yesterday, the Minister of Parliamentary Affairs had 
IUbmitted before the House that the Government will lay a 
statement on Nathu Ram'. play over which the controversy 
has errupted in the HOUle at the most by yesterday's evening 
or today. But no statement hal been made so far 
". (Intenvptlohs) 

THE MINISTER OF HOME AFFAIRS (SHRI LAL 
KRISHNA ADVANI) : I had asked for the time upto 1.00 
O'clock. If you p~rmit me. I can make the statement right 
now ... (Intenvpt/ons) 

SHRI SHARAD PAWAR: There is a need to make 
statement immediately as lituation il emerging in which 
revealing facts come before the House ... (Intenvptlons) 

(English] 

SHRI SOMNATH CHATTERJEE (Bolpur): Mr. Speaker. 
Sir. we wish to make our submission on the Businesl. Shri 
Advani ji may kindly wait for five to teri minutes 
,., (Interruptions) 

(Translation} 

SHRI SHARAD PAWAR : An interview of Mr. Pradeep 
Dehalvl. author of this play has been published in which he 
has said that Censor Board wal not giving permission for 
this play but the new Government of Mahar&lhlra hal given 
us permiSSion .. ,(Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE' : Sir. I am not 
minimising the importance of the issue raised by the Leader 
of the Opposition. That Is very Important ... (Interruptions) 

MR. CHAIRMAN: Let Shri Sharad Pawar complete 

(Translation} 

SHRI SHARAD PAWAR: He has also said in the 
Interview that he has done a service by bringing this play 
'Main Nathu Ram Boltoay' because for the last fifty years 
the voice of Nathu Ram wal hUlhed and hiS image was 
maligned. I had taken the responsibility to clear his tarnished 
image on my shoulders. He also said that the efforts were 
made to portray the image of Nathu Ram as if he were a 
killer. But I can draw the comparisons of Nathu Ram only 
with Bhagat Singh and Rani of Jhansi .... (lnterruptions) 
Therefore, I took this job in my hands and I am happy that 
the people have welcomed it. When asked what does he 
desire from the play, he replied that I only want that the people 
should destroy the statue of Mahatma Gandhi after watching 
the play, and sign boards on the roads and the paths which 
have been named after Gandhi ji, should be removed, I 
think that this will deteriorate the law and order situation. 
What is the policy of the Govemment in this regard. this 
need an Immediate clarification before the'House. 

{English] 

SHRI SOMNATH CHATTERJEE : Sir. in view ot the 
importance of this subject. let the Home Minister respond to 
it. 

THE MINISTER OF HOME AFFAIRS (SHRI LK 
ADVANI) : During Zero Hour yesterday and again today. a 
serious concem has been expressed by some hon. Members 
and today, in my presence by the Leader of the Opposition 
on the alleged glorification of Nathuram Godse in a Marathi 
play. 'Mee Nathuram Godse BoItoy'. 'Bolloy' means. I speak, 
The House was assured that the Central Government would 
ascertain the facts from the State Government and place 
them before Pariiament. The matter was taken up with the 
Government of Maharashtra, According to information 
received from the State Govemment. the play in question 
WIIS clearad for performance by the Maharashtra Stage 
Performanoe Scrutiny Board, an autonomous body of the 
State Govemment. The pley was staged on the 10th of 
July, 1998 in Shivaji Mandir Theatre. Mumbal. 

Keeping In view the reported intent of the play and 
appraclatlng the concern expressed in Parliament. the 
Central Govemment has advised the State Govemment to 
prohibit Its performance. We also take this opportunity to 
emphasize that this Govemment strongly disapproves of 
anything that denigrates the hallowed memory of Mahatma 
Gandhi and belittles the unique role he played in leading 
the nation to freedom from colonialism . ... (Intenvptlons) 
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SHRI BASU DEB ACHARIA (Bankura) : The House 
should condemn it. 

SHRI P. UPENDRA (Vijayawada) : The .utonomous 
body which cleared the play must be disbanded immediately. 
The Censor Committee which cleared the pley must ba 
disbanded Immediately. . .. (Interruptions) 

SHRI L.K. ADVANI : I may add to this. Immediately 
after getting the message trom the Minister of Parliamentary 
Affairs that the issue had been raised in the House and an 
assurance had baen given that either yesterday or today 
the Government would come forth with facti, I first asked 
my Home Secretary to speak to the Chief Secretary of 
Maharashtra to find out the facts. Then, later on, In the 
evening, in a different connection, the Chief Minister came 
to see me and I told him personally that this Is my 
Government's view. And he said, "Well, if the Govemment's 
view is that, I would try to respect it and see what needs to 
be done." '" (Interruptions) 

SHRI BASU DEB ACHARIA : What is the view of \he 
Maharashtra Govemment? ... (Interruptions) 

MR. SPEAKER : Prof. Kurien, let him complete his 
speech. 

SHRI L.K. ADVANI : I told him as the reprasentatlve of 
the Central Govemment, I disapprove of It and we would 
like the State Govemment to take necessary steps to prohibit 
the performance of the play. 

SHRI P. UPENDRA : The Commillee which has cle.red 
the play must be disbanded. 

PROF. P.J. KURIEN (Mavelikara) : Mr. Home Mlnlstar, 
but the problem is these autonomous bodies are not 
supposed to work against the fundamental ethos of this 
country ... (Interruptions) Let me formulate my points. How 
can an autonomous body set up by the Mahar.shtra 
Government clear this play? The purpose of the play and 
the intent of the playwright is quitely evident that it Is to 
denigrate Mahatma Gandhi ji and glorify his as .. ssin. How 
can that play be cleared? On behalf of all the Members, I 
am requesting that that body should be disbanded and action 
should be taken against them. They ara working against 
the very fundamental ethos of the country .... (Interruptions) 

SHRI SOMNATH CHATTERJEE: This II not an iuue 
of the state. 

SHRI AJIT JOGI (Raigam) : This is not the matktr of 
states, it is the matter of country's honour. . .. (Interruptions) 

PROF. JOGENDRA KAWADE (Chimur) : This has 
been cleared by the state govemment. ••. (lnterruption.) 

MR. SPEAKER: Pleasa take your seat. 

... (Interruption') 

MR. SPEAKER: I will allow you. 

SHRI P. SHIV SHANKER (Tenali) : The hon. Home 
Minister has Just now In his statement told us that he had 
advised that Slate Govemment to prohibit the play. May I 
expect of him to Issue a direction In terms of article 256 of 
the Constitution of India 10 that It is binding on the State? If 
It Is necessary, he can do It. 

SHRI L.K. ADVANI : I know that. I know whet I can do 
But at the same time, I do not think that that advice would 
be dilregarded. It is an advice given to the State 
Govemment. But I would plead with the House that there 
are two Issues involved In it. One Is the State Govemment 
and then It Is a body which was let up by tho State 
Government, or working with It. We cannot discuss that. I 
do not know who the members of that Committee were. We 
CIInnot be dlsCUHlng that. 

SHRI A.C. JOS (Mukundapuram) : It is a question of 
the ethos of the country. Number of autonomOUI bodies 
are there. How can they work like that? 

MR. SPEAKER: No piease. Shri Jos, please take your 
.. at. I hava not allowed you. Piease understand. Please 
take your .. at. 

SHRIINDRAJIT GUPTA (Midnapore): We understood 
the hon. Home Minister to say that when he discussed thiS 
matter with the Chief Ministar and advised him that in view 
of what has happened, in view of all the concam which has 
been expressed and 10 on, it was better that he prohibited 
the play. I understood him to say that the Chief Minister. in 
deference to what the Central Home Minister had told him, 
then Mid that "All right, If that is the way you feel, then I will 
cerry out your request." 

Are we to infer from this that the attitude of the State 
Govemment before he hed spoken to him wal different to 
what he Is now saying becaule they had allowed thi. thing 
to go on? Therefore, should we take it that wlY? SM 
Mlnohlr Joshi when he met him, did he mike it clear or 
not that his request wal in deference to that, to prohibiting 
the play, but that was not the Independent view of the State 
Government? They had allowed it to be staged and they 
did not do anything to Itop it. 

SHRI SOMNATH CHATTERJEE: The hon. Home 
Minister has said that the Central Govemment'. role has 
only been advisory and he Dye now that "I believe that my 
advice will not be disregarded": may be due to party loyalty. 
But tha question il much more fundamental. 

I would like to know how the Central Govemment jlMlt 
dealt with the matter. Until the matter wal raised on the 
floor of the Hou .. and a great concem was shown by almolt 
In the sectlonl of the Hou.e, the Central Government 
obviously wal not aware of the factI. It had come out in 
every newspaper. But what was the Central Govemment's 
response to this? Am I to expect or to take it trom the Home 
-.unistar of India that the Govemment feel. that it has no 
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power, no authority, no legel sanctions In regard to attempts 
of such type which denigrate the vary etho. of this country, 
the respect with which the Flllher of the Nation Is held? There 
Is a very serious likely danger of breach of peace or breach 
of communal peace In this country, In this, is the Centrel 
Government only a mere spectator? And Is It thet only when 
the matter is raised in the House the Centrel Govemment 
would heve some role? 

I would like to know one thing from the Central 
Govemment, The Central Government, we find, has been 
responding to any and every request to send teams to 
different States to find out the law and order situation beyond 
their jurisdiction for a tenuous interpretation of ArtIcle 355 of 
the Constitution. He knows all the provisions of the 
Constitution. He said, "Well, I know, I have the power. But 
I believe my party will be accepting my advice." Is this the 
way that this country will function in a matter like this? 
Therefore, we want to know categorically what has been 
the response of the Central Government end when such 
situations arise what will they do. 

And what has happened to the book, the play that hes 
been written? Has it been banned or not? We would like to 
know. We are against Interference with the freedom of the 
Press or freedom of the authorship, freedom of thinking, but 
not this type of propaganda, this type of poison which Is 
being spread all over the country. In fact, what Is the 
Government of India's response to this? 

SHRI INDRAJIT GUPTA: Has the book been banned? 

SHRI SOMNATH CHATTERJEE: I asked him about It. 

[Translation} 

SHRI RAM VILAS PASWAN (Hajipur) : Mr. Speaker, 
Sir, this matter IS related to the state government of 
Maharashtra. A, stated by the hon'ble Minister of Home 
Affairs, the decision should not be taken in regard to one 
state only. Today, the derogatory remarks about Mahatma 
Gandhi made by some persons have come to notice of the 
House. Yesterday, the hon'ble Minister for Parliamentary 
Affairs said, that he did not have full information about It. 
The article read out by the leader of oppOSition and the 
statement made by hon'ble Home Minister confirms that the 
language used in the Play in the context of the Father of the 
Nation, Mahatma Gandhi is not only objectionable, but It 
also lowers the dignity of the nation. It is true that the Hon'ble 
Minister of Home Affairs has advised them, but the qlatlon 
is not only of the state of Maharashtra. I would like to know 
whether the govemment will give any direction to all the 
states so thai any state government should not go against 
the constitution and should also not try to lower the image 
of any nallonalleeder. This direction should be for the entire 
country. Otherwise, this type of incidents will be repeated. 
First, you use the abusive language, and then wfthdraw the 
play. What is its use? You have not been able to prevent 
the Initial staging of the play ... (Interruptions) 

(Eng/Ish] 

SHRI S. JAIPAL REDDY (Mahabubnagar) : The whole 
House Is aware of the fect that this was not an isolated 
incident In Mumbal . ... (Interruptions) 

SHRI MADHUKAR SIRPOTDAR (Murnbai North-West): 
We should also be given a chance to speak .... (Interruptions) 

MR. SPEAKER: I am only allowing clarifications. 

... (Interruptions) 

SHRI CHETAN CHAUHAN (Amroha) : Yesterday, most 
of the time was spent on this matter. ...(Interruptions) 

MR. SPEAKER: Please take your seat. 

[Translation] 

It is not so. 

... (Interruptions) 

SHRI TAPAN SIKDAR (Dumdum) : We have expressed 
our concern in the matter. But today you are allowing only 
the Opposition Members . ... (Interruptlons) 

[Translation] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) : 
Mr. Speaker, Sir, yesterday, this issue was raised. And the 
hon'ble Members who have spoken today for one hour 
whether it I. Shri Reddy or Shri Sornnath had also spoken 
yesterday. In its reply. I had said on behalf of the Govemment 
that after the collection of facts, the hon'ble Shri Advani ji 
would aprlse the House of the view of the Government 
... (Interruptlons) You should at least listen to me 
... (Interruptlons) Sir, In Rajya Sabha, the clarifications can 
be sought after the statement Is made but It has been the 
convention of this House, that no questions can not be asked 
after the statement of the Minister. You should say something 
about H. 

{Eng/jill} 

SHRI S. JAIPAL REDlJY (Manabubnagar) : Some of us 
are aware of the rules . ... (Intarruptions) It was not a suo 
motu statemant. ... (Interruptions) 

MR. SPEAKER: Shri I.K. Gujral. 

SHRI MADHUKAR SIRPOTDAR ( Mumbai North-West): 
Sir, In that case we should also be allowed to speak. 

SHRI I.K. GUJRAL (Jalandhar) : Sir, I have heard with 
great respect what the hon. Home Minister has said. There 
is one more angle which I think should have drawn his 
attention ... (Interruptions). There Is one more aspect of it. 
to which Home Minister's attention should have been drawn 
by his Ministry by now. I heve seen in the Press this moming 
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that the Director of the Play, or the writer or whoever It Is, 
has gone to the High Court of Mumbai and .. ked for a 
caveat. I would like the Home Minister to clarify to us if this 
is meant that by left hand the Government will stop It and by 
right hand the High Court will be sought to get a stay order, 
and that Play can go on. I want to know what steps the 
Home Minlstar is taking in that direction. 

MR. SPEAKER: Would you like to say something, Mr. 
Home ~inlster? 

... (Interruptions) 

(Translation} 

SHRI MADHUKAR SIRPOTDAR : Sir. I should al80 be 
given an opportunity to speak. 

{English} 

MR. SPEAKER : Shri Sirpotdar. yesterday you had 
explained very well. 

SHRI MADHUKAR SIRPOTDAR : Sir. yesterday 
everybody spoke. Shri Somnath Chatterjee spoke. Shri Ram 
Vilas Paswan spoke ... (Interruptions) 

SHRI RAM VILAS PASWAN (Hajlpur) : No. I did not 
speak. 

SHRI MADHUKAR SIRPOTDAR : Sir, I would like to 
know whether there is even one statement from a Mlnt.ter 
where any such discussion is allowed after the statement is 
made. If this is the convention of this Hou ... it should be 
continued In Mure also ... (Interruptions) 

SHRI S. JAIPAL REDDY: Mr. Speaker. Sir. I am on a 
point of order. 

MR. SPEAKER: This is Zero Hour, Shri Reddy. Please 
take your seat. 

... (Interruptions) 

SHRI 5. JAIPAl REDDY: I am on a point of order. Sir. 

MR. SPEAKER : There is no point of order. this is 
Zero Hour. Please take your seat. 

SHRI S. JAIPAL REDDY (Mahabubnagar) : Sir, the 
Parliamentary Affairs Minister has said that after the 
Minister's statement, nobody else can Intervene. The 
Minister did not make a suo motu statement; he made a 
statement in response to our request ... (lnterruptionB) 

MR. SPEAKER : shri Reddy, I have given permission 
to the Minister. Please lake your seat. 

(Translation/ 

SHRI L.K. ADVANI : Sir, the Government of India 
disapproves of any derogatory remark, demonllrallon and 
play etc. against Mahatma Gandhi, and will lake necessary 
measures to ban it. This was an autonomous body 

constituted by the state government, that is why they were 
advtsed In the first atage. As I have said eartier thll advice 
wlH be acted upon. It was also stated by atvl Inderjit jl. I 
have never said that Shrl Manohar Joshi II Is right or he hal 
said so. I have only stated what I had said. I have not 
mentioned what the Chief Minister has laid. I myself feel 
that Shri Joshi had agreed with me, he has not expressed 
any disagreement ... (Interruptlons) 

SHRI RAJESH PILOT (Oausa) : He has said. it was 
desired by you . 

[EnglIsh} 

That Is What he has pointed out. 

aHRI L.K. ADVANI : I have said, that I have used the 
word 'advice', but not the word 'direct'. As ltated by SM 
Shiv Shanker that according to the constitution that Central 
Government has a right to give directions to the state 
governments In speetel CBse. I understand that thlllituation 
Is not of that kind. I have told you that I have advised them 
and I am lure that they will accept this advice 
.... (Interruptions) 

MR. SPEAKER: No further clarlft~lonl on this. Now 
Shri Hart Kawai Preled. 

... (Interruptlona) 

aHRI SOMNATH CHATTERJEE (Bolpur) : Sir. what 
about the Buslneal for the next week? Thil ila vetY .. rlous 
mder ... (Interruptlons) 

MR. SPEAKER: Shrl Hari Kawai Pra18d. 

... (Interruptions) 

MR. SPEAKER: Only the speech of Shri Harl Kewal 
Prasad will go on record. 

.., (Interruptions)· 

(Trenllaflon} 

SHRI HARI KEWAL PRASAD (Satempur) : Mr. Speaker. 
Sir, Uttar Prad ..... is atl'ected by flood ... (Infe"uptlon.) Shri 
Advenl ji hal given clarification. Now, plea .. let me speak. 
... (Interruptlons) 

(English] 

MR. SPEAKER: Samnath Chatterjee, they are making 
some arrangements. 

SHRI SOMNATH CHATTERJEE (BoIpur) : Let us know 
what arrangemenll they are making . ... (Interruptlons) 

·Not nKXJrdecI. 
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SHRIMATI GEETA MUKHERJEE (Panskura) : I want 
to know from the Minister when the Government is bringing 
the Constitution (Amendment) Bill providing reservation to 
women ... (Interruptions) 

MR. SPEAKER: They are having some arrangements. 
I will tell you. 

... (Interrupt/ons) 

MR. SPEAKER: Shri Harl Kewal Prasad. 

{Translalion] 

SHRI HARI KEWAL PRASAD (Salempur) : Mr. Speaker, 
Sir, our friends informed 'us on telephone that due to the 
mismanagement by the officials of Bihar Govemment the 
Piprasi dam had collapsed as a result of which 50 villages 
of Bihar and one thousand villages of eastem districts of 
Uttar Pradesh have been inundated. It is due to Hundreds 
of people have been swept away in the flood and many have 
taken shelter on roof tops and trees. The Chief Minister of 
Uttar Pradesh undertook aerial survey of the flood affected 
areas. No official of the Bihar Govemment had visited the 
site of the accident. 6 crore population is affected by the 
floods. One and a half lakh people have taken shelter on 
roofs and trees. The Maharani, Choti Gandak, Ghagra, and 
Budhi rivers are on spate. Through you, I would like to 
request the hon'ble Minister to send a team of experts to 
assess the loss. Arrangement should be made to rescue 
the people. The hon'ble Minister is pritsent here. The MPs 
and MLAs of that area are receiving reports that the people, 
are drowning and cattles are swept away in the floods 
... (Interruptions). I demand that efforts should be made to 
rescue them ... (Interruptions) 

{English] 

,II1R. SPEAKER: I will allow all of you. Please take your 
seats. 

{Translation] 

SHRI RAM NAGINA MISHRA (Padrauna) : Mr. Speaker, 
Sir. I also want to speak on this point. What hon'ble Shri 
Hari Kewal Prasad ji has said relate to my constituency. The 
Piprasi dam had collapsed over there. Hundreds of villages 
have been inundated. The dam had collapsed due to 
negligence of the Bihar Government officials. Now, the Ring 
Dam has also collapsed, due to which thousands of people 
have drowned and thousands of people are stili entrapped 
in the flood. The situation is beyond the control of the stete 
govemment. Thousands of people are caught In the floods. 
A team of experts should be immediately lend there. Grant 
which is given by the Govemment of India In the event of 
flood or any other natural calamity should be immediately 
released this is not an ordinary issue. The news about floods 
has been published in all newspapers. You can check It. 
The army was called at Kushlnagar, when dam are there 
collapsed. This is not an ordinary situation. The whole area 
is inundated. 

I would like to make a humble request that govemmenl 
should make a statement in this regard. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) 
Mr. Speaker, Sir, I would request the concerned Minister to 
make a statement in this regard ... (Interruptions) 

12.36 hn . 

[SHRI BAsu DEB ACHARIA in the Chair) 

(English] 

SHRIMATI GEETA MUKHERJEE (Panskura) Mr. 
Chairman, Sir, I earnestly request the Govemment to make 
it clear whather the Constitution (Amendment) Bill prOViding 
reservation to women in Lok Sabha and State Assemblies 
will be introduced or not. ... (Interruptions) 

MR. CHAIRMAN: Geeta ji, your name is not there 111 

the list. You can speak after the list is exhausted. 

... (Interruptions) 

[Translation] 

SHRI PRABHASH CHANDRA TIWARI (Bhagalpur) . Sir. 
I come from Parliamentary constituency of Bhagalpur. In 
Sultanganj area of this constituency a big fair is held every 
year In the month of Savana, In which around 50·60 lakh 
people offer holy water at Babadham • But Bihar Government 
has made no arrangements there. There is no arrangement 
of water, electricity and toilet. Due to collapse of Pureni 
bridge, 50 thousand Kanwarias are trapped over there 
Hundreds of villages are inundated. 

Link from Bhagalpur 10 South Bihar and Calcutta has 
been snapped. I would request that Sultanganj should be 
declared a tourist place and this fair a national fair The 
Railway Station there should be declared Jahanvi Nagar 
Railway Station. Babadham Devghar and Boskinath should 
also be declared as tourist places. 

SHRI KONIJETI ROSAIAH (Narasaraope!) Mr. 
Chalrmc:n, Sir, the delay in giving permission for Investigation 
of Elephanta Project in Prakasam district of Andhra Pradesh 
is resulting in grave concern amongst the people of the 
region. This project will help in the development of most 
backward and negtected areas of Prakasam distnct. This 
project win roughly bring 4.81akh acres of land into cultivation 
The Chief Miniater of Andhra Pradesh had laid the foundation 
for this project In the month of March, 1996 and .due to delay 
in granting permiSSion for investigation, even Investigallon 
could not be taken up. I would request the hon. Minister of 
Environment and Forests 10 accord permission for 
investigation of this project at the earliest opportunity. 

[Translation] 

SHRI RAVINDRA KUMAR PANDEY (Glrldlh) : I would 
like to draw your attention towards critical condition of Rail 
Damoder DIvision scheme . ... (Interruptlons) 
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{English} 

SHRIMATI GEETA MUKHERJEE (Panskura) : Mr. 
Chairman. Sir. I want to walk out. ... (Interruptions) 

MR. CHAIRMAN: Why do you want to walk out? 

... (IntemJptions) 

SHRI SOMNATH CHATTERJEE (Bolpur) : Mr. 
Chairman. Sir. she wants the Government to tell us as to 
when the Constitution '(Amendment) Bill providing 
reservation to women in Lok Sabha and State Assemblies 
will be introduced . ... (Interruptions) 

SHRI P. SHIV SHANKER (Tenall) : Mr. Chairman. Sir, I 
want to say something in this regard. 

MR. CHAIRMAN: Shri Pandey is on his legs. You can 
speak after he finishes his submission. 

{Translation] 

SHRI RAVINORA KUMAR PANDEY; Tha work related 
to Damodar Railway Division was started in Bokaro-Khargli 
area in 1979-80 but it has not yet been completed. There 
was possibility of securing about 67 lakh metric tOMeS of 
superior quality coal by diverting the line. O.R.O's initial 
project expenditure was Rs. 200 erores but now this hes 
escalated to billions of rupees. Due to non-completlon of 
diversion work in this area there Is no work for the staff of 
collieries. If this situation is not dealt with the 6000 of staff is 
likely to be affected. This situation has arisen'becauee of 
slow work in C.C.L. Who Is responsible for slow pace of 
work by D.R.D. Due to this country's erores of rupees is 
wasted and staff is paid for sitting idle. I would request the 
Government to complete the work at the earliest and action 
should be taken against those who are responsible 'or delay. 

(English] 

SHRI P. SHIV SHANKER (Tenali) : Sir, due to intense 
agitation by the hon. women Members as well as male 
Members of this House, the hon. Speeker had been pleased 
to give a ruling. He said that the Govemment should develop 
a consensus and introduce the Bill as early as. possible. 
Now. the Government is failing to develop a consensus. 
They are not even calling for a meeting to develop consensus 
and they are sitting tight. The Minister for Parliamentary 
Affairs has to tetl .us as to why he is sitting tight. Why are 
they not calling a meeting to develop eonsensuJ? 
... (Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur) : Sir. 
consensus is very good ... (Interruptlons). Sir, may I have 
your attention please? 

(Translation} 

SHRI CHANORAMANI TRIPATHI (Rewa) : Mr. 
Chairman, Sir. we may also be given a chance to speak in 
Question Hour. 

MR. CHAIRMAN: You please sit down. your name is in 
the list and you will be given time. 

... (Interruptions) 

SHRI PRABHUNATH SINGH (MaharaJganj) . Mr. 
Chairman, Sir. we have also given notice . 

MR. CHAIRMAN: You will be called. your name IS also 
, there. 

SHRI RAMA NAND SINGH (Satna) : Mr. Chairman, Sir. 
we allO want to raise important issue during Question-Hour. 

MR. CHAiRMAN: You please sit down, I will call 
everybody. 

[English} 

SHRI SOMNATH CHATTERJEE: Mr. Chairman. Sir. I 
am not against consensus .... (Interruption.). A Commitment 
was given by the Minister for Parliamentary Affairs befora 
the hon. Speaker and leaders of different political parties 
that the Bill will be Introduced ... (Interruptions). We hive 
been saying that after the introduction. there can be 
dlscuulon and amendments. EYllrythlng can take place. 
But there Is no realOn for not Introducing the Bill. Yesterday. 
a CommHment wes given that In the coming week, It will be 
introduced. The Minister for Parliamentary AffIIlrs has read 
out the list of buslnesl for the next week. But he has not 
mentioned anything about the Bm. He does not lhow respect 
which the House is entitled to. What hal happened to that? 
We have to raise It again and again to get a reply from the 
Minister. Sir. I strongly condemn this attitude. I demand 
that this Bill lhould be Introduced In the coming week. 

(Translation} 

SHRI MOHAMMAD ALI ASHRAF FATMI (Darbhanga) : 
Mr. Chairman, Sir. you pleale listen to me as you have 
already listened them. 

MR. CHAIRMAN: You please lit down. let the Minister 
speak and If time permitl you will be given the opportunity 
to speak. 

(Engllah} 

Why are you always riling. 

'" (Interruptions) 

(Tranalatlon) 

MR. CHAIRMAN: Why you people rise again and again. 
You will allO be called. 

[English} 

SHRI MADHUKAR SIRPOTOAR : I al80 want to apeak 
on this .... (Interruptions) 
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{Tren.'ation} 

MR. CHAIRMAN : You please sit down. Why are you 
so much agitated. all should be reserved. Everybody will 
be given time to speak. Do not waste the time of the House 
in thiS manner. 

{English} 

The Minister is on his legs. Why are you not allowing him to 
respond? 

... (Inte"uptlons) 

SHRI MADHUKAR SIRPOTDAR : Sir, In yesterday's 
meeting, we were also present ... (Interruptlons) 

{Trens/atlon} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) : 
Mr. Chairman. Sir. the question raised here regarding women 
bill. 

{English} 

SHRI V. SATHIAMOORTHY (Ramanathapuram) : Sir, 
the Congress Party Ihould claar their stand. It is statad in 
the press that they have changed their stand. It wal told 
that the Congreal it going to aupport It ... (Interruptlon.). 

MR. CHAIRMAN: Please take your seat. Mr. Minister 
is on his legs. 

{Trens/ation} 

SHRI MADAN LAL KHURANA : Mr. Chairman. Sir. 
Hon'ble Shiv Shanker has said that we are nol taking any 
step towards consensus. 

SHRI P. SHIV SHANKER : Mr. Speaker has given 
directions. 

SHRI MADAN LAL KHURANA: I would like to tell in the 
context of whatever you said that. Mr. Somnath must be 
remembering. in yeiterday'l meeting consenaus could not 
be reached with regard to presenting Women Bill. Some 
women staged walk out and some women threatened that 
same scene would be created as was created earlier. I have 
submitted the whole report to the Hon'ble Prime Minister. 
After this meeting Prime Minister hal again tried to evolve 
consensus after having discussion with some leaders. 

I want to say that Prime Minister has again started to 
work for consensus. Without evolving a consensus we shall 
not present this bill. We do not want to create the same 
scene which was created earlier. We shall bring the bill 
only after consensus is reached. 

{English} 

SHRIMATI GEETA MUKHERJEE (Panskura) : What is 
this? 

SHRI SOMNATH CHATTERJEE (Bolpur) : How many 
Billi are brought here only upon consensus? Can a minority 
hold the business of the House to ransom? We strongly 
condemn this attitude. This Is the Govemment's own trouble 
because they cannot tackle their own Party Members. This 
is a deliberate and total failure of the Govemment. I condemn 
this. 

{Tran.'atlon} 

SHRI PRABHUNATH SINGH (Maharajganj) Mr. 
Chairman, Sir, please IIstan to me for one minute . 

MR. CHAIRMAN: Prabhunath Singh ji. please sit down. 
I will call you also. I have aaked Ghatowar ji to speak. You 
please alt down. SM Ghatowar is on his legs. You please 
teke your seat. 

... (Interruptions) 

[English} 

MR. CHAIRMAN : I am asking you 10 take your seal. 
Please take your seat. 

SHRI P.S. GHATOWAR (Dibrugarh) : Sir. I want to draw 
the kind attention of the Central Govemment to the serious 
and devaatatlng flood situation in Assam. AI"!ost half of 
Alsam II now under flood waters. The situation in Dhema 
jl, Nalbari, Lakhimpur, Morlgaon. Jomat. Sonitpur. Darrang. 
Dhubrl, Goalpara and Cachar Districts is very serious and 
critical. Several thousand villages are submerged and lots 
of people are rendered homeless. More than 17lakh people 
are etJected and 80 lives have been lost due to landslides 
and floods. Many of these affected people are taking shelter 
at hlCih places under the open sky. In some of these districts. 
the civil administration has taken the help of the Army to 
rescue the marooned people. Many villages and roads have 
been weshed away in the racent floods. disturbing the road 
communication. Some portion of the National Highway is 
also under water. Several bunds and dikes have breached 
and the ltanding crops in more than 1.50.000 hectares have 
been destroyed In the recent floods. 

The State Govemment of Assam has completely failed 
to provide timely relief to these unfortunate flood-affected 
people. There is scarcity of essential commodities due to 
destruction of road and rail communication. 

MR. CHAIRMAN: Please conclude now. 

SHRI P.S. GHATOWAR: This is a aerlous matter. When 
people are taking so much lime on other matters. why should 
I not be allowed to speak for some more time? 

Sir, through you. I request the.Central Government to 
Immediately send a Central team to assess the critical flood 
situation in Assam and also to Immadiately send Central 
help and essential commodities. including medicines. 10 the 
flood-affected people of Assam. 
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I alsorequesl the Govemment, through you, to maka a 
statement about the 88rious flood situation In Alum and 
the step. being taken by the Central Govemment to uve 
Assam from these frequently occumng tloods. 

Sir, the whole of AaSIIm and the North-Eaat ara atreeted . 
. The Govemment muat make a statement. The whole of 
North-East is sutrerlng. The Govemment must come out 
with a statement.... (Intenvptions) 

SHRI RAJESH PILOT (Oauaa) : Whataver the hon. 
Member has pointed out, someone from the Govemment 
should raact and say what is the situation there. Many people 
have becom. homeless in Assam, Arunachal Pradesh, 
Manipur and Meghalaya. 

MR. CHAIRMAN: The feelings of the Members wiU be 
conveyed to the Minister. 

SHRI RAJESH PILOT: The Government should inform 
us whether they are interacting with the State Govemment 
and about the measures that they have taken. Some relief 
has to be given by the Central Govemment. Arunachal 
Pradesh and Assam are totally cut-olf. You may ask the 
Government to say something on this. 

MR. CHAIRMAN : The feelings of the hon. Members 
will be conveyed to the concerned Minister. 

... (lntenvptions) 

SHRI RAJESH PILOT: Thehon. Mlnisterhlmself.hould 
comment on it. The Government is not bothered about the 
problem. You can ask the Govemment to comment on the 
problem of floods in Assam .... (lntenvptions) 

MR. CHAIRMAN: I cannot direct the hon. Ministar to 
give his comments. 

... (Intenvptions) 

SHRI RAJESH PILOT: You can always a8k the hon. 
Minister to comment. Otherwise. what is the use of our 
raising the issue? ... (Intenvptlons) 

MR. CHAIRMAN: The hon. Minister may like to respond. 

SHRI RAJESH PILOT : Please say something about 
Assam floods. 

MR. CHAIRMAN : Can the hon. Minister respond on 
the flood situation? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : The tradition In this House is that the points raised 
during Zero Hour are either re.ponded if the Minister is 
present. or whoever is present from the Government side 
will convey the feelings of the members concerned to the 
Government I will certainly do that please. 

{Translation] 

SHRlI.ARANG SAl (SarguJa) : Mr. Chairman, Sir, I have 
also given my name. 

MR. CHAIRMAN: Yes, your name Is there. 

[English] 

SHRI T.R. BMLU (Madras South) : Mr. Speaker, Sir, 
the tOPL of Channal was astablished during the days of 
lata Shrt K. Kameraj to manufecture life saving medicine., 
drugs and aurgiOlI Instrumenla at a cheaper price to cater 
to the needs of mUHona of people of the nation. The price, 
of product. of!hla unit were adminlstared by the Government 
to 88it that the product. are aupplled at cheaper rate. But 
due to the change in pottcy of the Government . the 
Budgetary aupport waa atopped and the IOPL unit was about 
to be closed and it was referred to BIFR. In the BIFR 
package, It _a decided that the labourers would make some 
ucrlfice by _y of wage freeza etc., and at the same time. 
the IDPl management should come forward to infuse nol 
le.s that Ra. 78 crore to ravive the unll. Even though the 
employees have aacrltlced aa per the package of BIFR, tha 
IOPL management has not come forward to revive the unit. 
as promlled. RecenUy the CMO had vialted the project 
during January, 1998 and he promlled that he would come 
forward very quickly to see thattha indultrial unit il revived. 
But ao far even the salary has not been paid to thoUiandi 
of employee, who ara ltarving. They are starving for the 
laat four to live montha, We are happy thet the atatue of 
late 8M K. Kamara) waa unveiled by the hen. Prime Minilter 
of India In Parliament House. Shri K. Kamaraj is 
remembered in Parliament and he is adorned and we are 
happy about It. But, at the aame time, the induatrial 
organisation set up by his efforts In my conlliluency Is being 
allowed slowly to die. The industry which was established 
during the days of Shri 1<. Kamaraj is ~elng starved day to 
day and it is not at all receiving t~e help of Central 
Government as those of other simila, Industries and the 
Central Government I, not coming forward to ravil/e the unit 
It is a tragedy. 

I once again demand that the Government should come 
forward to revive this sick unit and to see that the required 
fundi are provided to revive this unit and the salary of the 
employees of this unit .hould be paid forthwith. 

SHRI SANAT KUMAR MANOAL (Joynagar) The 
Primary HaaiIh Scheme for the rural poor was launched upon 
by the Central and State Govemments with much fanfare. 
But it is a matter of constematlon that ila functionaries, 
several Ihouaandl of community heIItth guide. and Dayees 
are being paid very meagerly, RI."'SO per month, almo.t a 
day's remuneration. Even \he unskilled worfuJrs are being 
paid minimum wages, but this category of employees are 
being totally ignored. 
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[Shri Sanat Kumar Mandai] 

So, I demand that the wages of these employees who 
render more useful services in the rural areas are suitably 
and properly raised with Cantral Government assistance so 
that they are able to sustain themselves at least. 

[Translation) 

SHRI RAM SHAKAL (Robertsganj) : Mr. Chairman, Sir, 
due to closure of Cement Corporation factories 6 thousand 
workers are in great crisis. For the last eight months they 
have not been paid salary. In Uttar Pradesh whole project 
has sunk. The workers of Uttar Pradesh who have not 
received their salary for the last aight months are on the 
verge of starvation. 1500 workers were demonstrating In 
front of the Legislative Assembly and one of them had died. 
In this way due to laxity of officers whole project is running 
in loss. When Mulayam Singh's Govemment was in power 
in Uttar Pradesh he handed over the factory to his friend 
Shri Dalmia, but when Shrl Kalyan Singh ceme to power, he 
brought this project back in the public sector. Then onwards 
the project ran smoothly but when Mulayam Singh again 
became the Chief Minister he brought the project in the seme 
condition as it was during his earlier tenure. 

My request to the Government of India Is that to run 
this project smoothly adequate fund should be provided and 
salary should be paid to those workers who have not reoslved 
their salary for the last eight months. Efforts should be made 
immediately to pay their salary. 

SHRI SHAILENDRA KUMAR (Cheil) : Mr. Chairman, 
Sir, I am thankful, to you for the opportunity you gave me to 
speak in Zero-Hour. Through you I want to draw the attention 
of the Government towards eastern Uttar Pradesh's 
Allahabad, Fatehpur, Kaushambi districts where Sama/wadi 
leaders and workers are being harassed and false cases 
are being registered against them and incidents of murder 
Bre taking place due to political rivalry ... (Interruptlons) 

12.58 hrs. 

(At this slage, some pamphlets were thrown into the 
House from the Visitors Gallery) 

SHRI PRABHUNATH SINGH (Maharajganj) : Mr. 
Chairman, Sir, what is this going on? ... (Interruptions) In this 
situation anybody can throw a bomb and get away. 

SHRI SHAILENDRA KUMAR: Shri Shiv Sagar Singh, 
former Chairman, District Cooperative Bank, Shri Vir 
Abhimanyu '')rmer legislator, Shri Shulaki Lal Vadav former 
corporator. etc. are being booked under Gangster and Gunda 
Act ... (Interruptions) All these leaders had been occupying 
prestigious positions and they have their own political 
prestige. I demand from the Home Minister that conspiracy 
of false case should be stopped without delay and directions 
should be given to State Government of Utter Pradesh In 
this regard ... (Interruptions) In Uttar Pradesh there are 
dozens of Ministers against whom criminal ca.es are 
pending. Action should be taken against them also on the 
basis of their character and conduct ... (lnterruptlons) 

Through you, I demand from the Home Minister that he 
should give directions to Uttar Pradesh Government that 
the cases against the people who I)ave been implicated In 
false cases should be withdrawn. 

SHRI RAMA NAND SINGH (Satns): Mr. Chairman. Sir. 
I want to draw the attention of Government of India towards 
appointment of teachers on a salary of rupees 500 per month 
by Madhya Pradesh Government through Panchayats and 
district Panchayats for primary schools ... (Interruptions) But 
In one Public Interest Litigation Hon'ble Supreme Court 
has held the recruitment of those teachers as void and has 
given direction for adopting a system of re-selection. 
Besides, the Supreme Court has also directed that bonus 
point should be awarded. Accordingly, those teachers who 
had served for three years ware to be given 25 bonus points. 
those who had served for two years were to be given 
1 B bonus points and those who had served for 1 year. were 
to be given 9 bonus points. But Madhya Pradesh's 
Panchayats and district Panchayat's are ignoring the 
directions of the Supreme Court. District Collector of Satna 
has refused to give bonus pOints to 167 teachers who have 
been working for the last three years. Thus 167 teachers 
are in great distress and are facing difficulty. Through you I 
request the Government of India to give directions to Madhya 
Pradesh Govemment that all teachers should be given pOints 
so that they could be re-ernployed. 

13.00 hra. 

SHRI GANGA CHARAN RAJPUT (Hamirpur) (U.P.): 
Mr. Chairman, Sir, what type of security is this that everyday 
papers are thrown frorn the gallery ... (Interruptions) 

SHRI GAURI SHANKER CHATURBHUJ BISEN 
(Balagat) : Stern action should be taken in this regard 
... (Interruptions) People who threw papers might have come 
through the reference of someone ... (Interruptions) This is 
a very serious matter ... (Interruptions) tomorrow someone 
can throw even a bomb ... (Interruptions) Action should be 
taken in this regard ... (Interruptions) 

MR. CHAIRMAN : You take your seat. 

SHRI SATYA PAL JAIN (Chandigarh) : Mr. Chairman. 
Sir, action should be taken on this . ... (lnterruptions) 

{English] 

MR. CHAIRMAN : It is for the leaders of the political 
parties to discuss and decide on this. 

SHRI S. MALLIKARJUNIAH (Tumkur) : Sir, in my 
constituency, there are more than 2000 villages spread over 
eight talukas. All thesa talukas are hit by drought. There 
has not baen sufficient rain in this area for the past ten years, 
with the result, the water table has come down. One cannot 
get water even If the bore is dug at the depth of 450 to 500 
feet. Therefore, I urge upon the Government of India to 
Intervene in this matter. 
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There are small rivers nowing in Sakleahpur taluka and 
Somarpet .Iuke. If water is found and dam is built, It can 
supply water to Tumkur district through Kumardhara River. 
If there is a dam on this river, then more than 2000 tanks 
would be supplied with water. The resultant effect of this 
will be that the water table will go up and all thase 2000 
villages will have sufficient drinking water. The Government 
of Karnataka is very weak in taking up this project. They 
are not showing any interest in it. Drinking water heppens 
to be the basic need of people. Therefore, I would request 
the Central Government to intervene in this mailer and 
provide sufficient funds to the Government of Kamataka. If 
the Government of Karnataka does not come forward, the 
Central Government itself should take up this work and 
prOVide drinking water to the people of my perliamentary 
constituency, Tumkur. 

SHRI K NATWAR SINGH (Bharatpur) : Mr. Speaker, 
Sir, we have all read In the newspapers that the United States 
has denied Visa to Dr. ChidSlhbaram, Chairman of the 
Atomic Energy Commission of India. Dr. Chidambaram is 
not only an internationally known scientist but he was 
proceeding to America to attend an International Conference 
to which he had been invited. I, therefore, request the 
Government and the Minister present here to let us know as 
to what Government intends to do because a gestura of this 
kind on the eve of the visit of the Deputy Secretary of State 
of the United States to India can only be termed unfriendly. 

Reciprocity is a part-of diplomatic life. When I waa the 
Ambassador in Pakistan, if the Pakiatania declared any 
member of my Embassy persona non grata, the Indian 
Government returned the compliments the next day. 
Similarly, the United States threw a Russian diplomat out 
the Russians reciprocated. I am not saying that we ahould 
retaliate in this rnanner. But, would you, Mr. Minister please 
ask the United Statea Embaasy in Delhi and aak our 
Embassy in Waahington to find out aa to why 
Dr. Chidambaram waa denied a vi .. ? He was not going 
there as a terroriat. He waa going there aa a sclentiat. Dr. 
Chidambaram is the Vice-PreSident of the forum. And, I 
think, this Govemment ahould beatir itself and ask why this 
has been done. We have had no reaponse from the 
Govemment. ... (lnterruptions) 

MR. CHAIRMAN: Shri Suresh Kurup has also given a 
notice on the same issue. 

SHRI A.C. JOS (Mukundapuram): Sir. we also aalOClata 
ourselves with him. 

SHRI SURESH KURUP (Kollayam): Mr. Chairman, Sir, 
the Government of the United States have denied visa not 
only to Dr. R. Chidambaram but also to some other prominent 
Indian scientists. The reason mentioned for denying visa to 
Dr. Chidambaram, a scientist of his eminence, is that 'he 
violated its 1998 Technology Alert List Regulation.' It ia a 
very silly reason. This Reguiation keeps foreigners, who 
could be engaged in espionage of technology, out 01 the 
United Stated. Like this, so many other prominent persons 
have been denied visas. 

Sir, this ia an inault to our country at a time when the 
Government of India is going out of the way to please the 
Clinton Adminiatratlon. Already two rounds of secret 
negotiationa have taken place betwaen the so-called Special 
Envoy of the Prime Minister and Mr. Strobe Talbott. What 
was conveyed In these secrat negotiations has not been 
brought before the House or before the country. . 

So, I would request the Government to come before 
this House with a statement. How ara they going to respond 
to this dislike, this insult and also about the negotiations 
thai are being conducted? 

MR. CHAIRMAN: Now, Shrl Lal Bihari Tiwari. 

... (Interruption.) 

SHRI P.C. CHACKO (Idukki) : Sir, let the Minister 
respond ... (Interruptions) 

MR. CHAIRMAN : I cannot compel the Mlniater to 
reapond. 

... (Interruptions) 

MR. CHAIRMAN : If the Government doea not like to 
respond on this isaue, I cannot direct them to raspond. 

SHRI A.C. JOS (Mukundapurem) : Sir, It is very sertous 
matter. The Governrnent ahould reapond .... (Interruption.) 

{Tran_lion] 

SHRI LAL BIHARI TIWARI (East Delhi) : Mr. Chairman, 
Sir, a bridge was to be constructed by the Public Works 
Department of Delhi Government near Dharemshila Cancer 
hoIpilal, vaaundhra Enclave adjacent to Hindon Canal and 
Shahdra Outfall Drain on which nearby four crore rupees 
were to be spenl...(lnterruption.) The part of Hindon Canal's 
bridge was to be constructed by Uttar Pradesh Bridge 
Construction Corporation. That bridge is nearing completion 
. .. (interruptions) 

MR. CHAIRMAN : Shri Lal Bihari, please wait tor a 
minute. 

... (lnterrupUons) 

(English] 

SHRI P.C. CHACKO (Idukki) : Are we gOing to ride over 
and take thIa insult? ... (Interruptions) It is a matter of our 
country's respect. 

SHRI SHARAD PAWAR (Baramati) : The han. Finance 
Minister, who is a senior Minister, is very much present here 
This ia a very serloua Issue. In fact, yesterday, we saw in 
the newspapers that thera was a atatement from the Minister 
of Stata in the Ministry of External Affair::; just saying 
'unwarranted action'. I do not think, it is that simple. It is a 
question of prestige of this country. That is why. the 
Govemment should take this particular subjeCt very-very 
seriOusly and the Minilter anould reply. 
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MR. CHAIRMAN: SNI Sinha, would you Hke to respond? 

THE. MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Sir, as I said on an earlier occ:alion .... 

SHRI A.C. JOS (Mukundapuram) : I.t is a very serious 
matter. . 

SHRI YASHWANT SINHA: I never said that it is not 
serious. I have barely started. 

Sir, the Govemment shares tha concem of the Members 
In this regard. I shall convey the feelings expressed here in 
this HOUle on this issue to the hon. Prime Minister who is 
also the External Affairs Minister. The Govemment, I am 
sure. would like to respond to this. At an appropriate time. 
the response will be coming forth. 

{Trans/ation} 

SHRI LAL BIHARI TIWARI: Mr. Chairman, Sir, a bridge 
was to be constructed by the Public Works Department of 
the Delhi Government in East Delhi Parliamentary 
Constituency at Hindon Canal near Dharmshlla Cancer 
Hospital, Vasundhra Enclave whose estimated cost was four 
crores rupees. One part ofthat Hlndon Canal bridge Is about 
to be ready within three months. But the construction work 
of the bridge to be constructed on Shahdra dreln, is yet to 
start. National Building Construction Corporation has taken 
the work order for it, but the construction work has not started 
yet ali a result of which, the people going to Gaziabad from 
here. have been facing a lot of inconvenience. They have 
to go via Noida which Is six Kilometres away from here, all 
this results in wastage of a lot of time. 

Therefore, I would like to demand from the Government 
through you to immediately construct this bridge so that the 
people may get facility and they may not have to fece 
problems In transportation. 

SHRI PUNNU tAL MOHALE (Bllaspur) : Hon'bla Mr. 
Chairman, Sir, I would like to submit that there is a naed to 
install a high power transmitter for 0.0.1. and to set up a 
studio for the metro telacast of Doordarshan in Bllaspur 
district of Madhya Pradesh. Now, the telecast of tha 
Doordarshan Services to Bllaspur district Is being transmitted 
through low power transmitters situated in Bilaspur, Korba 
and Shaktt. While the low power transmitter Khareed and 
very low power transmitter Pendra Road are under 
construction and the plan for the construction and Installation 
of the low power transmitters which are supposed to be set 
~p at Pandaria and Chamba is yet to be approved. With the 
inflallation of these transmitters the coverage of 
Doordarshan Programme in the district Is expected to 
expand. I would like to request the Central Govemment to 
set up a high power transmitter and a Doordarshan studio 
in Bilaspur district of Madhya Pradesh for the programmes 
of Doordarshan Channel-I and II. 

SHRI BASWARAJ PATIL SEDAM (Gulbargll) : Hon'bIa 
Chairman. Sir, the 112 year old MSK Textile Mill situated In 

the northern part of Karnataka state in which thousands of 
workers have been working has been closed due to a petty 
reason. I had also alked a question In this regard from the 
Hon'ble Minister and In the written reply of this question it 
was stated that all the employees were being given the 
aalary. But I say that the families of 255 people who have 
been working In the factory for the last 15-20 years are on 
the verge of starvation owing to non-payment of salary to 
them. I would like to request the Government by drawing its 
kind attention that the Government should Immediately 
intervene in the matter to resolve problem and to re-open 
the factory and help pay the salary of those who are not 
getting It. 

SHRI SRIRAM CHAUHAN (Basti) : Hon'ble Chairman. 
Sir, Eastern Uttar Pradesh is in the grip of flood. All the 
rivers like Ghagra. old Rapti and Rapti are flowing above 
the danger mark. Water has been spreading in the whole of 
the region and thousands of villages have been submerged 
in flood waters. Crops in lakhs of a acres of land havti been 
damaged. Vikram Dam is situated on river Ghagra in my 
constituency and Dudhara village in that area is faCing 
erosion. At that place. the distance between the dam and 
the river water has narrowed down to 50 metres. If that dam 
breached. it will lead to an extensive loss of life and property 
Several erosions are also taking place at Ayalee village in 
district Gonda. Therefore. I would like to request the 
Government of India to pay attention towards checking the 
soli erosion in Ayalee village and make efforts for saving 
Dudhara village situated near Vikram Dam from being 
submerged in water. I also appeal that whatever 
compensation is demanded by Uttar Pradesh Government 
should also be immediately paid to it. 

SHRI SALKHAN MURMU (Mayurbhanj) Mr 
Chairman, Sir. I would like to bring to your kind nolice the 
gross neglect of education in Adlvasi areas of MayurbhanJ. 
The attitude of the Orissa Government in the matter of both 
primary and secondary educetion is highly insulting and 
deserves to be condemned. There is an acute shortage of 
teachers in schools at present. Approximately 1600 teachers 
are naeded to be apPOinted. The appointments have been 
made in almost all the districts of Orissa except Mayurbhanj 
This district is a Adivasi-majority area where education is 
greatly needed. My request is that appOintment of teachers 
should be made there without delay. Another unfortunate 
incident that has happened in the field of secondary 
education is that the present Orissa Government announced 
the setting up of North Orissa University under which the 
araa of Sundergrah. in the Mayurbhanj district and the Advasi 
and backward districts of Kionjhar and Baleshwar etc. Were 
proposed to be covered. its headquarter should be in 
Baripad which is the headquarter of Mayurbhanj district but 
the Government has made Bhubneswar as its headquarter 
i.e. instead of making it in North Orissa. They have made it 
in South. To go into this issue a- Committee was constituted 
under the chairmanship of Justice S.K. Mohanty. The 
Government of Orissa is neither placing the report In 
legislative Assembly nor making it public. Under the 
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circumstances the neglect of primary and secondary 
education will continue in this region and the development 
of this region would not take place. ThuI, this area II being 
exploited. I request the Government to kindly do the above 
mentioned works immediately. 

SHRI RAMDAS ATHAWALE (Mumbai North-Central) : 
Mr. Chairman, Sir, world famous scientist Lorendo Singer 
has said in an interview a few days ago that there Is a 
possibility of an earthquake in Mumbal as it is sltuted on the 
sea-coast. Maharashtra is said to be the centre of 
earthquake and there Is a possibility of earthquake at many 
places In India. I would like to convey to the Government of 
India that It should take some measures to prevent this 
earthquake. otherwise the city of Mumbal whose population 
is about one crore will be devastated by the earthquake. 
Government should conduct a study about it. 

[English] 

DR. SUGUNA KUMARI CHALLAMELLA (Peddapalll) : 
Mr. Chairman, Sir, through you, I want to bring this mattar to 
the notice of this august House and the Ministers concerned. 

The Solarpur police broke into an international urenlum 
smuggling gang. It appears, uranium is smuggled from India 
to reach Pakistan. It is of a matter of grave concern. Through 
you. I would like the han. Minister of Home Alfairs to order 
a thorough CBI investigation. All the people involved - from 
top to bottom - should be Identified, booked and prosecuted 
and necessary steps should be taken to prevent such 
happenings in future. 

(Translation] 

DR. RAM LAKHAN SINGH (Bhind) : Mr. Chairman, Sir, 
I have been elected from the Bhind and Datlya districts of 
the Madhya Pradesh. Both of these districts are very 
backward and therefore, Employment Assurance Scheme 
has been started there. Under this scheme, 60% of the 
funds are allocated for the construction of roads In the 
villages. But 70 to 80% villages are noi having proper roeds, 
drinking water facility, electriCity, and schools for children. 
Through you I would like to ask the government that If all 
districts of Madhya Pradesh have been allocated funds under 
Employment Assurance Scheme, then why those villages 
are underdeveloped. The fact is that the officers and workers 
over there start work at the time of rainy season. By this 
way the construction of Kuccha roads is shown on the 
papers. After the rainy season, all the work done in this 
manner is shown as washed away. I would like to request 
that funds should be Immediately released, but the 
construction of roads should be carried out in fair _ather 
only. Otherwise it will lead to wastage of funds. 

SHRI LARANG SAl (Sarguja) : Mr. Chairman, Sir, there 
are many Advasi dominated districts in the Madhya Predesh. 
In these districts, on one side Aadivasis are being troubled 
by the naxalites and on the other they are being tortured by 
the officers. Many of them are fleeing their homes. The 
Aadivasis are being haressed by officers, Ministers and the 

Chief Ministers. An example of it Is; the High Court, Jabalpur 
has dlrecled SHO, Mantndergarh to take appropriate action 
under the law against Shri Digvijay Singh and Shrimati 
Devander Kumarl Sir~gh. The Adlvasis are being haressed 
by the Chief Minister. They are hum~iating Adivasls. AI per 
the directions of the High Court, Shri Digvijay Singh and 
Shrimati Devender Kumari Singh should be arrested. 

SHRI GANGA CHARAN RAJPUT (Hamirpur) (U.P) : I 
would like to drew the attention of the House towards Ihe 
problem of increasing pollution in the counlry. Today. Ihe 
pollution Is not only the problem of Delhi Metropolitan. but 
this problem has reached the smaller cities and townships 
also. Today the Delhi has become the gas chamber and is 
most polluted tHy In the world. 75% of the pollution is caused 
by the vehicles. According to the white paper issued the 
content of sulphur dioxide and nitrogen oxide in densly 
populated areas is 80 to 80 micro millgrams. Similarly. the 
amount of carbon mono oxide has reached the level of one 
percent. 45% people are having respiratory problem and 
25% people are found to have Iymptoms of T.B. similarly. 
many other fatal dlseeses are spreading. It has been warned 
In the White Paper that If the adequate measures are not 
taken to stop this by year 2000, the people of this country 
have to bear the dengerous consequences I would suggest 
that we should ule bicycles in the radius of five to ter: 
kilometres and battery-operated vehicles should be 
encouraged ... (Interruptions) The old vehicles which em III 
smoke should be immedlataly banned. More and more trees 
should be planted. The overloading in buses and trucks 
should be immediately banned. Thank you. 

SHRI SHYAM BIHARI MISHRA (Bilhaur) : Mr. 
Chairman, Sir, the Kanpur Dellat Janpad in Uttar Pradesh. 
wal constituted ten years ago. Itl headquarter has already 
been opened In the Maati. It has got no railway stIItion till 
now. It has got Rure station on Hawreh - Delhi line There 
are 400 industrial units in Jalnpur Industrial estate and Ranta 
Induatrllliestate. I have requested the government that Rure 
railway station should be developed as the main railway 
station of Kanpur Oehal. Till It is done, Muri Express shr)uld 
be provided a halt there. 

Sir, I would also like to make another request. Panki 
railway station comes'under Kanpur metropOlis. The 
population of that area is above 40 lakh. Therefore. Panki 
railway station should be declared as sub-urban railwi-ly 
station of Kanpur metropoliS. The level of Its platforms whict. 'S very law. should be raised. A local train should run from 
Panakl to Unnao ... (Interruptlons). The hailing point of 
Pawan Express should be made at Shivraj and Marudhar 
Express should be provided e halt an Rawatpur. It will benefit 
the citizens. I would like to request the Minister of Railwafs 
to take immediate action on these suggestions. 

SHRI V.V. RAGHAVAN (Trichur) : Sir. e)(te~slve sea 
erosion along the Kensla coast. especially in my constituency. 
Chawghat. has inflicted heavy damage to the flshermen's 
~lingl and uprooted hundreds of coconut trees. Till 1982. 
the Union Government had helped the Kerala Government 
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in protecting the aea walla. The State of Kerela has a very 
long sea coast. I do not know why the Central Governrnent 
had discontinued the help. Now, It has become quite 
necessary for the Governrnent of India to help the State of 
Kerela In protecting the sea coast. It Is a national Issue. It 
is related to national securtty also. So, I urge upon the 
Government to kindly look Into the mailer and help the State 
of Kerala to protect the sea coast. ... (lntemJptions) 

SHRI A.C. JOS (Mukundapuram) : Sir, what lam saying 
is that in B.G. Collage, Ahmadabad, students from other 
States are not being permllled to enter. In that College, 
15 studenta from Kerela are not being permilled to enter . 
... (lntemJptlons) 

MR. CHAIRMAN: Shri Jos. please take your seat. 

SHRI A.C. JOS : Sir, they were forced to go out. 

MR. CHAIRMAN : I have allowed Shri Krishna Kumar 
Choudhary to make a submission. Please take your seat. 

SHRI A.C. JOS : Sir, it is the son of the soli problem. 

MR. CHAIRMAN : Please take your seat. I am strictly 
following the list. 

... (IntemJptlons) 

MR. CHAIRMAN: Nothing will go on record except what 
Shri Krishna Kumar Choudhary says. 

... (IntemJptlons)' 

[Transl.tlon] 

SHRI KRISHNA KUMAR CHOUDHARY (Gaya) : Mr. 
Chairman. Sir, through you I would like to draw the allention 
of the hon'ble Minister towards the waving off of loans for 
weavers in the state of Bihar. The Government of India had 
started process of waving off loans for waavers and workers 
by declaring Debt Relief Scheme, 1990. Under this scheme 
the loans upto Rs. 10 thousand given to weavers have been 
waved off in many districts of Bihar. Secretary Department 
of Cooperatives 'Bihar had also made an announcement 
through dally 'Hlndustsn' dated 13.6.90. If property of 
weavers had been damaged due to any reason, they would 
also be provided relief in the mailer of debt but I am sorry to 
say that such is a case In Manpur of Gays district In Bihar 
which is a prominent centre of textile production. Here 
Thousands of weavers are earning their bread by 
establishing cottage Industries, and are also providing 
employment to backward and the poor. But some weavers 
have been deprived of the benefit of this scheme. This matter 

"Nol recorded. 

is related with Margadh Cooperative Bank, Gaya 
... (IntemJptions) 

SHRI CHANDRAMANI TRIPATHI (Rewa) : The law and 
order situation is very poor in my Partiamentary-conslituency 

. Motor cycles and Scooters are being stolen in broad daylight. 
Police are not arresting suspected persons and crime IS 
flourishing. The Bharetiya Janata Party and other opposition 
parties are being implicated in false cases at the instance of 
the ruling party. A false case has been framed against a 
doctor and the challen is not being presented in the court. 
Through you I would like to request the Government of India 
to give Immediate directions to the state government in this 
maller, so that the state of law and order could be improved 
in the Rewa district. 

[English] 

SHRI N.K. PREMCHANDRAN (Quilon) : Sir. I would 
like to draw the allention of the Government to the recent 
brutal attack on medical students in the B.G. College. 
Ahmedabad. The reason for the attack is, as has already 
been mentioned by Shri Jos. the son of the soil issue. 

Eighty students have been selected on the basis of 
Entrance Examination for Medical course. They belong to 
different States. A gang of 25 persons had entered the hostel 
and brutally manhandled those students who are from other 
States. It is a very serious mailer wt)ich is to be taken Into 
consideration. I urge upon the Government of India to send 
a special delegation to Ahmedabad so that it can inquire 
into the matter and report it. ... (Interruptions) 

SHRI A.C. JOS (Mukundapuram) : Sir, I also have given 
a notice to raise the same subject. ... (lntemJptiOns) 

MR. CHAIRMAN: Shri Jos, please take your seat. 

SHRI A.C. JOS : On the basis of an All India 
Examination, admissions are made to the medical colleges 
and not on any other basis. On that basis, the Government 
selects students and distribute them to different Universities. 
In Kerela also, the Universities accept students from other 
States and we never create any problem. 

This Is a serious thing which is happening in Gujars\. 
With the result. the Principal Is also taking the side of the 
hooligans. They are not permitted to enter the place. They 
have got blank papers signed that they do not want 
admission there. This is a very serious matter 
... (lntemJptlons) 

SHRI N.K. PREMCHANDRAN : I urge upon the 
Government that a delegation of Members of Parliament 
should be sent to inquire into the matter. The Cnief Justice 
of the High Court should look into the matter, and protect 
the lives of the students there ... (Interruptions) 

SHRI HANNAN MOLLAH (Uluberia) : Sir, the whole 
House and the country are concerned about inflltretion from 
foreign countries to our State. Government is aware of it 
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and aAt taking action, identifying and deporting them. This 
is the job of the Government and everybody Is supporting 
them. But my question il thil. The point has been raised 
repeatedly in this House for the last seven to eight years 
that people are harassed, arrested, deported end beaten 
up. They extract money on the grounds of religion and 
language. 

Bengali is the language of Rabindranath Tagore who 
got the Noble Prize for our country. When they speak in 
that language, they are branded as foreigners. If they speak 
in Bengali, is it a crime? It is because all Bengali-speaking 
people have an identity like the Muslims. I have gol ten 
telephone calls Irom my house today morning on the 
atrocities committed on them. About 10,000 persons 
belonging to my neighbourhood villages are working as zari 
workers in Mumbai city. They are illiterate Muslim workers 
who do not get jobs elsewhere. They are embroidery zari 
workers working in Mumbai. The Shiv Sena Govemment 
and the police have arrested some 01 them. Their names 
and addresses are with me. They have no relation with 
Bangladesh. They are originelly from West Bengal but they 
have been arrested. They are trying to deport those persons. 
This is an inhuman act. Genuine citizens should not be 
treated in thiS way. This is a country 01 all languages and 
religions and all should be treated equally. 

I urge upon the Home Minister to intervene and stop 
such atrocities commltled on the basis of language and 
religion. This issue had been raised several times In this 
House but no action has been taken. The Home Minister 
should make a statement on the atrocities committed on 
such persons. This is the situation In the country 
... (Interruptions) 

[Translation} 

MR. CHAIRMAN : This is a very serious matter, ShrI 
Hannan had already spoken about it. The .Government hal 
hstened to it? The action would be taken on it. 

SHRI RAMDAS ATHAWALE (Mumbai North-Central) : 
Mr. Chairman, Sir, this is a serious matler. The Government 
should take action in this regard ... (Intarruptions) 

MR. CHAIRMAN : Shri Athawale, you have alraady 
spoken. Now, you may sit down. You have spoken eartler 
also. Your statement has been recorded. 

SHRI MOHAMMAD ALI ~SHRAF FATMI ( Oarbhanga): 
Mr. Chairman, Sir, this Is a very serious matter, A few days 
ago. I went there to allend a party programme, People who 
go there to serve in various departments of Central services 
are not allowed to join their duty. The people 01 ruling party 
are involved in it. This is very shameful. They era trying to 
divide the country. The Government should pay attention In 
this regard. 

SHRI DHIRENDRA AGARWAL (Chalra) : Mr. Chairman, 
Sir, I represent Chatra distrtct of Bihar. "Is a backward area 
alected by terrorism. In spite 01 the addHlonalfunds given 

by the Government for the development of rural areas of 
this district, no development work has taken place there. 
This is !he situation for thetast five years eversince this 
.,... was given !he statws of a district, The funds given for 
the development of rural erus ere being spent by the Deputy 
Commissioner, Chatra, In the name of construction and 
repairs of government officas and government 
accommodations. This is leading to a serious problem of 
unemployment In the rural areas. As a result, people are 
migrating from villages and terrorism Is on the rise. Rural 
people are being exploited physically and economically. 
Thus Government funds are being pocketed there. I request 
the Government to conduct a probe in all those districts 01 
Bihar State where the funds given for the development of 
rural areas are being mlsusad. I also demand that the 
Central Government should also conduct a probe Into the 
misuse of funds In Chalra district. 

SHRI SUSHIL KUMAR SHINDE (Sholapur) Mr. 
Chairman, Sir, I would like to draw the allentlon 01 the 
Government towards the situation that has arisen after the 
nuctear test. After conducting the test we have had talks 
with U.S,A. two three times and Shri Jaswant Singh was 
sent there twice and It Is being said that he will be going 
there for the third time. The details 01 these talks are no; 
being disclosed before the nation. Now, it is being 
considered to send Shri Jaswant Singh to America again 
on Monday. Such frequent viaits are creating apprehenllOns 
in the minds of the people of the country. 

I would request the Government that before Shri 
Jaswant Singh leaves for U.S,A, on Monday for the fourth 
time, this House should be taken into confidence with regard 
to the talks that are going on between the two countries . 
Have the sanctions been lifted or not? What are the other 
subjects to be discussed? Has there been any secret deal 
or discussion between the President 01 U.S.A. and our Prime 
Miniater? The dialogue between the Prime Ministers of India 
and Pakistan is going to be held in Sri Lanka soon. Whatever 
the Secretary of State of U.S.A. has told In this regard should 
be brought before the House so that the members sh.>uld 
nol have any double in this regard. 

[English} 

SHRI P.C. THOMAS (Muvaltupuzha) : Sir, the sanctions 
egelnst India from various countries are causing a lot of 
problems in our economic sphere. The Government has 
been expressing that, on many counts. they will be 
overcoming them. II is a good sign that the Americans - the 
Senators, the Congressmen and the people of that country-
at least now are thinking on that line. Even the Glenn 
Amendment, which was standing against the lifting of 
sanctions or, for that malter, for any kind 01 mitigating of the 
sanctions has also to be changed at this stage. Now. they 
are thinking on that line. So, at this slage, the talks between 
India and the US and also the talks between India and the 
other countries with regard to the lifting of the sanctions as 
well as the matters concerning our boundaries are 01 great 
importance. 
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So, I would allo IUPport Shrl Shlnele and urge upon the 
~ovemment to leave thil matter, make these matters more 
clear and to take up the matter with more seriousne .. 10 far 
as the interests. the security and the economic situation of 
this country are concerned. 

{Translation} 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali) : Mr. 
Chairman, Sir, according to a survey about 1 crore 10 lakh 
people in the country are affected by 'Hepatitis' disease. It 
is a killer disease. It has no symptoms and it also damages 
the liver. It's vaccination is also costly. Poor people Infected 
with this disease cannot survive. An injection costing rupees 
one lakh has to be given for months together to the affected 
person. Moreover, If It is In advanced stage, chances of 
survil/al are I/ery thin. Therefore, Government Is requested 
to ensure the availability of such injections to protect the 
people from this disease and to provide proper treatment to 
the infected persons. The disease is spreading at a large 
scale due to the contaminated water. Hepatitis and Australia 
Entigen are diagnosed only after repeated medicel tests. 
Therefore, preventive steps should be taken to save crores 
of people from dying ... (lnterruptlons) 

{English} 

MR. CHAIRMAN: I will call all the names. 

... (Interruptions) 

SHRI JAYARAMA I.M. SHETTY (Udupi) : Sir, can you 
see us from there? ... (Interruptions) 

MR. CHAIRMAN: I am going strictly by the list. Please 
take your seat. 

... (Interruptions) 

SHRI JAYARAMA I.M. SHETTY : Sir, you nevar given 
us an opportunity to speak ... (Interruptions) 

MR. CHAIRMAN: I will call the names of those whose 
names are there in the list. I am going strictly by the list. 
Please take your seat now. 

... (Interruptions) 

MR. CHAIRMAN: Please take your seat. I have celled 
the name of Shri Radhakrishnan. 

... (Interruptions) 

MR. CHAIRMAN: Nothing, other than' what Shri 
Radhakrishnan is saying, would go on record. Yes, Shrl 
Radhakrishnan. 

... (Interruptions) • 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkll) : Sir, 
after Shri Adi Shankaracharya, we have a great social 

'Not recorded. 

raformer In Shri Narayana Guru. He has founded many 
institutions throughout south lnella and even in Sri Lanka. 
Recently, the Karala Assembly palled a statute, by the 
provislonl of which the admlnlltrlltion of all those inltitutions 
wal taken over by an Administrator. Thil great social 
reformar has changed the history of south India in general 
and that of Kerala in particular. After Adi Shankaracharya, 
he preachad the concept of onaness of man, oneness of 
God and onanels of religion. He is above all religious 
parochialism and he preached the concept of oneness of 
man in the true sense of the term. 

Now, a statement has been issued by the Central Office 
of the BJP to the effect that they would take over the 
pas .... ion of the institutions which are now managed by 
an Administrator lawfully appointed under the provisions of 
the statute. The State unit of BJP, with the halp of the Viswa 
Hindu Parishad are making all afforts to take over the 
institutions which are run by tha Administrator. This would 
certaln"y create some serious problems. 

So, I would like to request the Central Government to 
direct their partymen not to ambark on unlawful activities 
... (Interruptions) 

[Translation] 

SHRI ASHOK ARGAL (Murena) : Mr. Chairman, Sir. I 
have been alected from Murena district of Madhya Pradesh. 
There is no law and order worth the name there. During the 
last six months, a number of murders and dacoities have 
taken place. The Sarpanch of Ruhar village alongwith his 
two companies was murdered by dacoits. 8-10 registered 
criminal gangs are operating there. No success have been 
achieved by the police in any of the cases. 11 year old 

• Sudhir Sharma was abducted in Vijaypur. The pOlice has 
got no clue to this case even after 6 months. Even his dead 
body has not been recovered. Three prominent persons 
ware abducted from Thana Gathvani. A woman and two 
other persons were murdered in Babarkhera and their house 
was looted. Makhan Lal Gupta, resident of Veerpur was 
abducted. 20 days have passed since then but there is no 
Information about his whereabouts. A prominent person 
was abducted from Mamchaug. Till date there is no 
information about him. A person belonging to Jatav 
Community was murdered in Jakhora Village. Two persons 
belonging to Harijan Community were murdered in Nagrat 
Police Station area. A businessman was robbed of Rs. 5 
lakh In • crowded market in Murena and Rs. two lakhs were 
looted from another businessman. Dacolty was Committed 
in Badkeen and also at Jhundpura but till date police has 
not got any breakthrough in any of the cases. Through you, 
I request the Central Govemment to pay attention toward it 
and send Central Revenue Police Force to strengthen the 
law and order situation there .. 

{English} 

DR. BIKRAM SARKAR (Howrah) : Mr. Chairman, Sir, 
lhIQugh you, I would like to bring to the notice of the Central 
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Govemmem an important, urgent "and sensitive matter for 
discussion and clarifigJtion: In the name of liberalisation 
these days, wJ. fintrthat privatiaation is being branded as 
the pJP8C8aof all industrial Ills. But if you look at the prtvate 
seCtor companies like Metal Box, Sen Raleigh, Dunlop In 
West Bengal, there are many other privata sedOr unitl which 
have failed due to mismanagement and irregularities Hila 
siphoning off of funds by the privata proprietor. Almost all of 
them are now a fit case of BIFR. The most recent example, 
is Dunlop in West Bengal. The State Government of Waet 
Bengal has failed miserably in bringing out the corrective 
measures to protect the interests of the workers. The 
workers are suffering due to closure of Dunlop units in West 
Bengal. On the other hand, Bengal Immunity, liSCO, MAMC, 
TTCI, NTC, NJMC units and even Durgapur Steel Plant ant 
not being run property even though the Central Govemment 
has taken over the management in the public sector. 

The modemisation of liSCO is being talked about for 
years. At one stage the Chief Minister of Wast Bengal 
requested the Minister of Steel to consider handing over the 
Public Sector unit to the private sector, when the Central 
Government was well advanced with the proposal for 
entrusting the modernisation with the Steel Authority of India. 
Many of the Public Sector Units have not been given the 
freedom to run professionally. The managers were not given 
the opportunity to use their expertise and the concamed 
Ministries misused them as 'Kamdhenu' for milching them 
for other purposes. 

I am of the opinion that if the managers In PSUs are 
given the freedom to use their expertise and also the 
responsibility, they would be able to deliver the goods and 
show good results and performance. Tharefore, what Is 
needed is that Instead of privaUslng the existing PSUs, they 
are to be supported and strengthened. 

Where selective disinvestmePlt is thought of, It should 
be with a view to strengthening the PSU by ploughing back 
the resources to the PSUs. Any attempt at wholesale 
privatisation would send wrong signals to the common 
people, the poor people of India and would thus .hake their 
confidence in the Govemment'. intentions. 

This is a very urgent matter which needs discussion 
and clarification by the Central Govemmant. 

[Translation] 

SHRI MOTILAL VORA (Rajnandgaon) : Mr. Chairman, 
Sir, today the farmer of the country is unhappy and worried 
due to non-implementalion of Crop Insurance Scheme, It 
has been proposed many times to implement the Crop 
Insurance Scheme but It has not been implemented so far. 
Consequently, the production of foodgralns Is decrealing 
gradually. A farmer gets the compensation only If the crop 
gets damaged at the block level. There is Short,ta'i In the 
production of major crops. The agricultural poliCY of the 
Government has not been announced till date. Hon'bIa 
Prime Minister has mentioned s~veral times that our 

foodgralns production wlU be doubled, Today, I will speak 
on the subject pertains to hon'bIa Finance Minister. I request 
the hon'ble Finance Minister to Inform hon'ble Minister about 
the oonc:ems of the farmers of the country as he hes bean 
representing the other ministers also. This matter concems 
the farmers. I am sure ,hat hon'ble Finance Minister will 
come forward end tell the HOUM that he is elso concemed 
about the farmers. 

FINANCE (NO.2) BILL, 1998 - Contd. 

13.50 hra. 

{Eng/IaIIJ 

MR. CHAIRMAN ; The House will now take up further 
consideration of the motion moved by SM Yashwant Sinha 
on 15th July, 1998. 

DR. RAVI MAlLU (Nagar Kumool) : Sir, I have given 
notice. 

MR. CHAIRMAN : You must have given notice after 
10 o'clock today. 

DR. RAVI MAlLU : I have been waiting to raiM a vary 
important Issue, Sir, I will take only one minute. 

MR. CHAIRMAN: You will be given chance on Monday. 

DR. RAVI MALLU : I have given notice to reise an 
important Issue regrrdlng law and order situation in Andhra 
Prad .. h. 

MR. CHAIRMAN : I have allowed all those Members 
who have given notices before 10 o'clock today. 

. .. (Interruptions} 

MR. CHAIRMAN: I cell SM MotIlal Vora to speak. Shri 
Vora, will you complete your speech In five minutes? 

SHRI MOTILAl VORA (Rajnandgaon) ; As there was 
not much time to apeak yesterday, I had made a reque.t \0 
the hon. Speaker that my name be called today 
... (Interruption.) My name hal been approvad by the 
Spaaker. I have to be given full lima now ... (Interruption.} 
I will not be WIIItIng the time of the HOUH ... (Interruptlons) 

MR. CHAIRMAN; Nothing will go on record except what 
Shri Vora says. 

... (Interruptions)" 

MR. CHAIRMAN: Dr. Mallu, your matter must be very 
importent but why have you not given your notice before 
10 o'clock today? 

.. , (Interruption.) 

"Not recanIed. 
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MR. CHAIRMAN : I will not allow you. I have called 
Shri Motilal Vore. Nothing but what Shrl Vora I.YS wi" go 
on record. We cannot Itretch 'zero hour' further. Plu. 
take your seal. Please do not waite the time of the HOUH. 
Shri Vora. 

". (Interruptions) • 

MR. CHAIRMAN: Dr. Mallu, I am requesting you to take 
your seal. Do not waste the time of the House. I have 
exhausted the list. I have allowed all the Members who had 
given their notices by 10 o'clock today. 

". (Interruptions) 

MR. CHAIRMAN: We will have to complete thll Item of 
business by 3.30 p.m. today. Private Members' BUSiness 
will have to be taken up at 3.30 p.m. Please take your seal. 
I will not allow you. You raise it on Monday. 

... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record except what 
Shri Vora says. 

... (Interruptions)· 

[frans/ation) 

SHRI MOTILAL VORA (Rajnandgaon) : Mr. Chairman, 
Sir. I would like to draw the attention of the House towards 
one important poinl. Today, discussion is going on on the 
Finance Bill. Hon'bie Minister will also reply today. 15-20 
thousand workers were agitating outside the Parliament 
House today in the moming over the closure of 233 textile 
mills of the country. I was surprised to hear the reply of the 
Textile Minister that 7-8 lakh workers working in 233 textile 
mills have been rendered jobless and in the name of idle 
wages Rs. 444 crore. are being paid to them. Even then 
the Govemment did not pay attention towards theH workers. 
I would like to draw the attention of the Hon'ble Minister 
towards the fact that the composite Mills whether In 
Maharashtra, or in Madhya Pradesh or in Gujarat or the mills 
run by the N.T.C. are not being provided with any grant by 
the Govemment. Once their bank limit Is over, these mills 
get closed. The Govemment is ready to give them Idle 
wages. Rs. 444 crores are being paid as idle wages. I 
would like to submit that the hon'ble Minister should pay 
attention towards the plight of workers of textile Mills. 

Second point is regarding the farmers. Hon'ble Minister 
has firmly stated that many provisions have been made in 
the Budget for the farmers. I must thank him for effecting 
58% increase in the plan allocation for agriculture. Out of 
the total cultivable land, only 37% land cornea under aaured 
irregation. Majority of the farmers depend upon the rain 
water. Hon'ble Minister has stated that In regard to irrigation 
inputs in agriculture maximum allocation has been made 
In this year's Budget. Regarding the plan outlay actual 

'Not recorded. 

position Is not like the one Hon'ble Minister has mentioned. 
That being 50, the Hon'ble Prime Minister has also expressed 
his ooncem today. The Prime Minister has stated that the 
crop production II decreasing. Maximum attention should 
be given towardl agricultural research to achieve the target 
of 5% Increase in agricultural production. This statement 
wal made by him while addressing the meeting of the Indian 
Council of Agricultural Relearch held yesterday. A well 
known economist has said that according to his estimates. 
there will be a fall of 3% In the production of wheat in India. 
I am not speaking on agricultural Budget for the year 
1997-96 but our country is primarily an agriculture based 
country. The Hon. Minister has stated that 58% allocation 
hal baen made for agriculture. In this regard I would like to 
state that 170 lakh tonnes of foodgralns were produced in 
1996 as against the target of 200 lakh tonnes and thus there 
was a shortfall of 30 lakh tonnes of foodgrains. If the same 
situation continues. there will be no foodgrains to feed the 
people in the coming five years. Production of foodgralns IS 
not in proportion to the increasing population. 

Regarding the Central Plan outlay. the Hon'ble Minister 
has steted . 

(English) 

We have stepped up the Central Plan Outlay by Rs. 24000 
crore raising it from Rs. 81033 crore in .RE 1997-98 to 
Rs. 105187 crore in BE 1998-99. 

Mr. Chairman, Sir, he has compared the Budget 
Estimates with the Revised Estimates. No doubt, ne IS a 
very clever Finance Minister. I appreciate his cleve mess. 
He tries to please everybody. In the same way, he has tried 
to please the farmers of the country. In the Central Plan 
Outlay, he has compared the Budget Estimates with the 
Revised Estimates of the previous year. which is non-
computable. 

1400 h .... 

[DR. LAXMINARAYAN PANDEY in the Chair) 

As the hon. Finance Minister knows is wall. 'the normal 
practice is to compare between Budget Estimates figures of 
the comparable year.' He has taken the other side. 'If we 
take into account the Central Plan allocation for the year 
1997-98 at Budget Estimates stage, it was Rs. 91,839 crore. 
Then the step-up is not Rs. 24,000 crore.' I would like to 
ask the hon. Finance Minister where from this figure of 
RI. 24,000 crore has been raiHd. It is only Rs. 14,000 
crore. 

Everywhere, I think, the Finance Mini~ter has tried to 
take credit of higher allocation of comparing the figures 
between Revised Estimates of 1997-98 and Budgets 
Estimates of 1998-99. I think: he knows it full well that in 
1997-98, the Central Plan Expenditure was reduced by 
Rs. 10,000 crore. This Central Plan Outlay has been 
enhanced. I would like to ask from the hen. Finance Minister 
why all this jugglery of funds and figures has been done. 
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{Translation} 

Hon'bla Chainnan, Sir, I will take only five minutes, with great 
difficulty I have taken this time from you. 

MR. CHAIRMAN: Your suggestions are good, but we 
have to get this passed before 3.30. 

SHRI MOTILAl VORA : For your intonnation I would 
like to say two-three things about the type of Budget that 
has been presented. Even If we review the summary of the 
Budget. there is a lot to be commented upon It. Yesterday It 
was said by all the states of tea which is consumed by 
common man in the country have sharply risen. Spices 
have also become dearer. There are many Items prices of 
which have been steeply raised. Prices of branded butter 
have also increased. I think all people have mentioned about 
one thing only and that is price rise and, when the sarne 
thing is said again and again, it must have an effect on the 
hon. Finance Minister. As far as question of spoon il 
concerned, spoon is mentioned in this as, 

[English} 

spoons, forks, laddl8ll, etc. of heading 82.15. 

[Translation} 

In this item also you have increased the price 

[English] 

'Turbine for hydro-electric equipment of a cepacity.' 

[Translation} 

What do you went to give to the common man of thll 
country through Budget by increasing the ratel of all these 
items. There had been a steep rise in prices. Mr. Chairman, 
Sir, with your pennission I want to mention about the lpeech 
of the hon'bla Prime Minister which he delivered when he 
was the leader of opposition. Since you have ordered that I 
should conclude, but before that I must ask tor whom hal 
this budget been made, tor whom is thil Finance Bill meant? 
Are we ignoring the Interelts of common man, fannerw and 
weaker sections and wortting for the rich. When the Budget 
is presented country's fanner, labourer, poor people think 
that they will get relief, and they have high expectationl from 
the han. Finance Minister. We are your admirers and about 
admirers it is said: 

'Nlndak Niyary Raakhiye, 
Angan Kuti Chhavai' 

You will find many admirers, but the fact Is that with the 
presentation of Budget prices of commodities have increased 
to such an extent that the backbone of common man hal 
definitely been bent if not broken. last time also I had asked 
as to why this is being done. 

SHRI VIJAY GOEl (Chandnl ChoWk) : Hal the Budget 
anything to do with price rise? . 

SHRI MOTILAl VORA : Yes. 

SHRI V1JAY GOEl : Tell me how these two are related? 

SHRI MOTILAL VORA: Presentation of Budget relulted 
in Innatlon. So far the extent of increase In the Inllation II 
concerned, the han. Minister might have noticed that after 
the presentation of Budget. 

[English} 

The inflation had Jumped from live per cent to 6.35 per cent. 
Today It It 7.4 per cent. 

{Translation} 

If this il not the price rile then what is this hon'ble Gael Ji? 

SHRI VIJAY GOEl : Which is there in the Budget which 
has led to price rise? 

MR. CHAIRMAN: Mr. Goal, let him conclude. time is 
short. 

SHRI MOTILAL VORA : Budget does not mean statl.tlcs 
only. It leaves Impact on the whole country. -Regarding 
Finance Bill I want to say that the Budget has resulted in 
steep Increale In prices of every Item. Some countries of 
the wortd have Imposed sanctionl against us. You might 
not have Imagined the extent to which these sanction have 
effected us. 

SHRI SHANKER PRASAD JAISWAl (Varanasl) . It 
must be said and it should be admitted to also that elections 
have also resulted in price rise. 

SHRI MOTILAL VORA : I accepted it but, it is also a 
fact that because of sanctions which were imposed againlt 
UI, there Is reduction In the wortt on the projects going on in 
different areas of the country and some of them have stopped 
working completely. Even leader of the Telugu Desam Party 
and the Chief Minister of Andhra Pradesh hal seid that after 
the imposition of sanctions the wortt on, all the projects 
sponsored by the World Bank has come to • halt. 

SHRI OM PRAKASH (Ghazipur) : Mr. Chainnan, Sir, I 
am on point of order. I do not underwtand .s to how seat 
allotment hal been made for us in the House. 

SHRI SURENDRA PRASAD YADAV (Jehanabad) : Are 
these leatl allotted according to seniority or Junlority? 
... (Interruption.) 

MR. CHAIRMAN: I will convey your feelinglto the han. 
Speaker. That is all. Please sit down. Han. Speaker will 
do H. Kindly 1M down. 
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[Translation) 

SHRI SURENDRA PRASAD YADAV : We want 
information. 

MR. CHAIRMAN: I will convey your feelings to the Hon. 
Speaker, because It Is he who decides It. Now you please 
sit down. 

SHRI SURENDRA PRASAD YADAV : Our predicament 
IS like that of a patient who was taken to the hospital and the 
surgeon present said that the patient he shown to the senior 
doctor ... (Interruptlons) We have not asked from you, we 
have asked from-Mr. Chairman ... (Interruptions) We are also 
members of the House ... (Interruptions) 

MR. CHAIRMAN: Please sit down. 

... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record except what 
Shn Rajendra Agnihotri says. 

... (Interruptions)· 

SHRI RAJENDRA AGNIHOTRI (Jhansi) : Hon'ble 
Chairman. Sir. I rise to support the Finance Bill. The way 
prices are rising, in the country, it has made the life of the 
common man miserable. I. therefore. request the hon. 
Minister of Finance to take effective and appropriate 
measures to control the price rise. I would congratulate the 
hon. Minister of Finance for presenting such a nice budget. 
This budget will help in meeting the economic challenges 
before the country. This budget reveals the commitment of 
creating a self-reliant and debt-frea country. Mr. Chairman, 
Sir. through you I would like to say clearly to hon. Minister 
of Finance that regional imbalance is thera in various states 
of the country. You have to remove this imbalanca and 
improve economic condition of the region. In National 
Agenda a commitment was mada to create thrae naw states 
namely-Uttaranchal. Vananchal and Chhatisgarh in Madhya 
Pradesh. Sir. thare are saveral other ragions in the country 
which have more area and population but no deCision has 
been taken about these regions. These are backward areai 
and on verga of starvation. These areas lack drinking water, 
roads and industry. The Bundelkhand region consists of 
seven districts of Uttar Pradesh and nine districts of Madhya 
Pradesh. Thus it consists of 16 districts. area and population 
of this region is more than Punjab and Haryana but attention 
has not been paid to accord it the status of a Stele. I would 
like 10 say to hon'ble Minister of Finance that proper attention 
should be paid towards development of this region and an 
economic package should be given for it. A few days back 
a news item appeared in newspapers that every year 50 or 
60 person die due to starvation in Bundelkhand. 60 percent 
area of this region lacks drinking water. There is no proper 
arrangement for industry, drinking water. education end 
health care in this region. I would like to draw the attention 
of hon. Minister of Finance towards this region end request 

'Not recorded. 

him to make an announcement for providing an economic 
package to solve the problems of this region. Proper 
arrangement should be made to set up educational 
institutions in the area and agricultural implements should 
be provided. Unless industry is developed in the region the 
problem of unemployment cannot be removed from this 
region. This area cannot be developed without providing 
work to every youth. Therefore, an economic package has 
to be given for development of this region. Alongwith it 
arrangement for providing loan through banks at a low 
interest rate should also be made. Power stations should 
be set up here. This area lacks electricity. About 60 percent 
area of this region do not have even electricity poles. As 
per the statistics 16 lakh youth are unemployed In 
Bundelkhand region. 

The budget presented by hon'ble Minister will bring 
prosperity in the country. But I would like to make a 
submission that special attention should be paid towar'ds 
development of such regions. I demand that along with 
setting up power stations attention should be paid towards 
development of waste land. I support the issue of insurance 
scheme which Hon'ble Vora ji has raised. The power seclor 
should be handed over to private sector because State 
Government is not in a position to strengthen electriCity 
system. Agriculture should be accorded status of industry 
for Its development and for increasing purchasing power of 
farmers. Villages cannot prosper without increasing the 
purchasing power of farmers and re-starting the factones In 
the region. 

Sir, perhaps the whole House would support the Issue 
that safai karamcharis engaged in local bodies belong to 
poor sections of the society and it is their destiny. They are 
not getting salary for last six. seven months or for the whole 
year. Whether It is Utter Pradesh. Madhya Pradesh or any 
other state of the country but no local body is able to pay 
salary to lafai karamcharis regularly. I would like to say 
hon. Minister that Govemment should make arrangements 
for providing salary to safai karamcharis. 

Sir, I again thank the hon'bie Minister of Finance and 
say if these backward areas are ignored today then it IS 
definite that tomorrow these will prove the cause of unrest 
in the country. Therefore. it is requested that an economic 
package should be announced for removing regional 
imbalances prevailing in various states, only then thiS 
situation will improve . ... (Interruptions) 

[English) 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Mr. Chairman, Sir. I rise to reply to a very interesting 
discussion which has taken place on the Finance Bill in this 
House spread over the last three, days. 

A total of 37 Members. out of which two spoke just now. 
participated in the discussion. As I have said. a number of 
very important and interesting suggestions have been made 
in the course of the debate. I would like to say thaI I am 
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particularly grateful 10 the Standing Committee on FINlnce, 
headed by my friend, Shri Murli Deara. The Standing 
Committee on Finance has examined various issu... They 
have submitted their Report and they have made some very 
valuable suggestions. I would like to assure the House that 
in formulating my reply, I have taken into account the 
suggestions made on the floor of the House and the 
recommendations of the Standing Committee on Finance. 
As I said, when I moved the Bill, suggestions and 
recommendations have come from a wide variety of sources 
Including through the media. 

We set out to discuss the Finance Bill, but not 
surprisingly, the discussion wandered into a general 
discussion of the Budget which we had in the earlier part of 
this Session. It will not be possible for me, at the time 
which is at my disposal, to go back into a re-reply of the 
Budget today that we had in this House. 

I WOUld, however, like t& confine my remarks to two or 
three very important points which have been made and I 
think those deserve to be responded to in this House. 

Cutting across various party lines, a mention has been 
made once again about the impact of sanctions on our 
economy and concem has been expressed about the fact 
that the Government somehow is conceaNng the facts from 
the people of this country and is not tackling this problem 
up-front. Sir we have had questions in this House on this. I 
remember. this morning during Question Hour, my colleague, 
the Commerce Minister, had something to say on this Issue. 
On the question of sanctions, we have had other occasions 
also when the Government had put its point of view before 
thiS august House. But because this matter has been 
highlighted once again. I think it is important that I respond 
to thiS concern. 

As the hon. Members are aware, some industrialised 
countries, following the nuclear tests in May, announced 
different types of unilateral measures affecting our economic 
interests. These measures limited new bilateral aid 
commitments to different degrees in different countries. The 
G-B countries have also agreed to defer consideration of 
new loans from multilateral institutions, except those which 
are described by them as basic human needs. I would like 
to make a few things clear. We faced a difficult external 
environment in 1998. But this is not only because of 
sanctions; the economic environment all over Asia has 
deteriorated very significantly because of East Asian crisis 
which erupted in the middle of last year and now appears 10 
have both deepened and got more prolonged than was 
imagined initially. This is a very-very important factor that 
we have to keep in mind when we are talking about the 
external environment. The Japaness economy Is showing 
signs of persistent weaknesses which is worrying 
international financial market. The Russian economy is in 
severe crisis. We are all aware of the fact that recenUy they 
have received huge assistance from the International 
Monetary Fund. These developments are likely to contribute 
to a slow down in trade and growth of world economy as a 

whole. India Is obviously affected by these developments 
and we must recognise this reality and try to deal with it. 
But we must clearly be able to dlatlnguish the etrect of these 
adverse international factors and sanctions. Often we tend 
to mix all these and put everything at the door of sanctions. 
This is a point which I had made even when I was replying 
to the Budget debate that this Is something which we must 
remember that If India has gone ahead and globallsed during 
the last several years, It cannot be Slid now that we shall 
dlspellnd discard whatever is not in our interest and accept 
only what ia in our interest. You cannot do It In a globallsed 
economy. You hive to take the bid with the good and suffer 
the consequences of globalisallon. That is the situation thlt 
the country is facing today. 

Some concern has been expressed about the 
downgrading of the credit rating of India as a sovereign nalion 
by the Moody's. I would like to inform the House that becaulK> 
of the apparent slow down in exports which took place last 
year and the perception that economic reforms list year 
were stalled, It was in February, 1997 that Moody's changed 
India's outlook to negative. 

It was in January, 1998, a few months before this 
Government came into power, that they announced a 
possible downgrade, and the actual downgrading had taken 
place in June. Now, we came into power in March. All thiS 
Is ascribed to our door, all this is ascribed to the Budget as 
Ifthere was no past and nothing happened in 1997-98. I 
am sorry that my friend and my predecessor Shri P 
Chidambaram is not in the House once again. Last time, he 
showed the courtesy of coming to me. . .. (Interruptions) He 
was there In the morning. I wish he was here now because 
I do not want to say things behind somebody's back. Last 
time, he had mentioned to me that he had to go for a family 
function to Chennai and I told him that he could go I do not 
know what is holding him up today. 

Sir, I have deliberately avoided criticising the previous 
Governments. I have deliberately done so because it is nol 
in the national interest that we denigrate what has been done 
in the past, but certain facts have to be brought to the notice 
of this House and the people of this country. We are being 
charged as If we are responsible for the Moody's downgrade. 
for the downgrading by Standard lI"rl Poor, and by other 
credit rating agencies. Last year, everyone knows. was a 
very bad year. What is it that I received in legacy? On the 
economic front, it was one of the most difftcuH Situations 
that this Government inherited and we are trying to do our 
best to take the country out of this economic crisis in which 
we plunged last year, the year before and the year before 
that. Therefore, it Is true that spreads have spread. I mean 
that interest rates have gone up. They have gone up for us 
Internationally because of this downgrade. Bu11 would like 
to say that even before the Moody's downgrade actually 
came - the East Asian crisis took place after November. 
1997 - the interest spreed went up by 250 base-points In 
November, 1997. I had not presented my Budget then. We 
were nowhere on the scene. Why did interest rates on credits 
for India went up by 2.5 percentage point? 
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We are talking of sanctions. Shri Chldambaram talked 
of indirect impact of sanctions. Now, what Is the indirect 
impact of sanctions? The indirect impact of sanctions is 
that interest spreads will rise and some credita might become 
more difficult. It actually went up when he was the Finance 
Minister by as much as 2.5 percentage point. I had 
mentioned it in this House in reply \0 one of the questions 
that after the Pokhran tests, the rise in interest rates was 
only one percentage polnt. The East Asian crisis erupted 
once again. The International environment has become, as 
I said, very adverse and interest rates have increased. but 
to suggest that all this is happening only because of nuclear 
tests, all this is happening only because of sanctions is far 
from truth. This is where I would like to take this House into 
confidence and say that all these factors have to be taken 
into account. 

Now, it is not that we are not concemed. I would not 
like to indulge in any bravado on the question of senctions. 
We are concerned. We are watching the situation. ~ery 
moment. everyday and every week, we are trying to explain 
our position to these countries and we have reasons to 
believe that our explanations are carrying conviction. A 
change in attitude is quite clearly visible. We are hopeful 
that as the days go by, our position as a sovereign nation -
we have not violated any international law - will be better 
understood. It will be better appreciated and those countries 
which have imposed sanctions - there is only one country, I 
have explained in this House, which has imposed sanctions 
in a legal term and that is the USA - and other countries 
which have reacted negatively in certain ways will change 
their position. Ultimately, it will be possible for the country 
to come out of the present difficulties. 

Butl would like to make one more point on sanctions. I 
have made it before in this House and I would like to repeat 
it once again and, that is, no project in this country, no single 
project which had contraCted any loan internationally which 
has got delayed or disrupted as a result of these sanctions-
there are some US Exim Bank loans which have got 
disrupted - will be allowed to suffer. I would like to assure 
the House with all the emphasis at my command that we 
are in a position, nationally, domestically, to take care of all 
those projects and not a single project will be allowed to be 
disrupted as a result of sanctions. We have enough money 
in our system, we have enough money in foreign exchange 
to be able to take care of that problem. 

Sir, sanctions have been imposed; find . ... (lnterruptlons) 
But I would like to plead humbly with the entire House, cutting 
across party lines - that let us not spread a sense of despair 
in this country, a sense of despondency and a sense of 
helplessness in regard to these sanctions, We are a huge 
country. We have a huge diversified economy. This has 
been built over the decade.. We do not have anything \0 
fear. We can stand to any international blackmail. This 
country has the capecity to be able to with.tand It. 

Sir, the other point which was raised from this side, from 
the side and from all sides of the House when we were 
dlscusstng the Finance Bill was the question of inflation. It 
is very natural for Members of this House to express their 
concem In regard to inflation, reftect on the proposals," the 
Budget and try and find out whether there is any relahonshlp 
between the two or not. There have been charges made in 
the course of the intervention that the Budget is inflationary 
and that the present rise in the rete of inflation is directly 
related \0 the Budget. 

Sir, when Shri Motilal Vora was speaking Shri Goel was 
trying to ask this question as to how inflation is related to 
the Budget and, once again, I regret the fact that my 
predecessor Shri Chldambaram is not present'" the House 
But I have to refer to the fact that while speaking on the 
Budget and while speeking on the Finance Bill. on both the 
occasions he made much of the fact that he was in tota, 
control of the situation on the price front, that he had brokw 
the back of inflationary expectations in the economy alld 
that this demon was raiSing its head once again. as If 
everything has gone wrong in the last 3-4 months that we 
have been in power and everything was hunky-dory whun 
he was the Finance Minister. 

Sir, there has been a spurt in inflation. we know It IS 
causing problems to the people, we share the concern 
expressed In this House and we are taking variotJs measures 
to ensure that we get control over inflation. But we have to 
examine the nature of this inflation and we have io examine 
the causes as to why inflation has gone up. Inflation goes 
up for various reasons. One of the most important reasons-
any economist worth his salt will tell us - for riSing inflation 
Is lack of control, lack of discipline on the fiscal front And 
what Is the discipline which was shown on the fiscal front 
last year? Did not the Government of the day say that they 
would control the fiscal deficit and keep it pegged 10 4.5 per 
cent? Is it not a fact that instead of ending at 4.5 per cenl 
we ended the year with 6.1 per cent fiscal deficit and we 
have a slippage of that magnitude? 

Mr. Speaker, Sir, then no one can prevent its impact on 
the economy. If Shri Chidambaram had been the Finance 
Minister, he would be facing the same situation instead of 
preaching to me from across the House. 

Now, what was the M-3 growth? Everyone knows if the 
money supply which is called M-3, is allowed to rise to a 
level which is not within the limits of tolerance, then it Will 
have an Impact. What was the rate of growth of money 
supply, namely, M-3 in 1997-98? It was 17 per cent. 
Everyone knows that when money supply increases It affects 
the prices and inflation with a time lag of three to six months. 
We are facing that situatlon because of the legacy that we 
inherited, viz .. 17 per cent growt~ rate of M-3. 

Did inflation begin to rise after this Govemment came 
\0 power? I have the figures here. Shri Chidambaram may 
or may not take credit for the fact that in August last year, 
the rate of growth-I am talking of monthly figures - of inflation 
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(WPI) touched a low of 3.7 per cent in August. It w.s 
3.8 per cant in September last year and then It started riling. 
In January, it rose to 5.8 per cent. When this Government 
came to power in March, the monthly average was five per 
cent. It was not that the rate of inflation was going down but 
when we came suddenly the rate of inflation started going 
up. The rate of inflation had started going up from October, 
1997 and it has unfortunately continued to rise. But wha1ls 
the nature of this inflation? 

SHRI T.R. BMLU (Madras South) : Was it not the lowast 
dUring the regime of the U.F. Government as compared to 
1992-93? 

SHRI YASHWANT SINHA: Shri Baalu, I mentioned the 
figure of 3.7 per cent monthly average. Let us understand 
the other point because we, sometimes unwillingly or 
knowingly or deliberatllly tend to relate the present inflation 
to the Budget and say that prices have gone up because of 
this Government's Budget. It Is very easy to make this 
political point. But it is not based on facts. Let us understand 
the nature of this inflation. The nature of this inflation il that 
thiS 2 3 or 4 per cent rise which has taken over liver per 
cent which we Inherited is largely accounted for by fruits 
and vegetables. Eighty-six per cent of the increase is 
accounted for by these two categories, viz., fruits and 
vegetables. It IS not that we are not concerned. We are 
concemed and the Government has initiated a number of 
steps to get over the problem and make sure that the 
consumers get the best deal possible. But If potato 
production has declined by 60 per cent, if onion production 
has gone down this year if the vegetables has dried up in 
the fields as a result of intense heat, these are natural factors 
which everybody IS aware of ... {lnterruptions). Please do 
not laugh. 

SHRI ANIL BASU (Arambagh) : What about edible oil? 

SHRI YASHWANT SINHA: The edible 011 prices have 
gone up for the simple reason that Indonesia and Malayale 
which are the exporters of palmolein, have run Into great 
difficulties ... {lnterruptions). Palmolein used to be imported. 
It is a product which is on O.G.L. Why are private traders 
not importing under this facility and bring down the prices? 
It is for the simple reason that internationally palmoleln prices 
have fi""ed up. That is why, they are not finding 1\ profitable 
to import. It is because of this, the Government has decided 
to import 150 thousand tonnes of palmoleln to bring the 
market prices down. That is why, this Government has 
decided to reduce the import duty on edible oUs by 10 per 
cent so that our importers could take advantage of that and 
start importing. These are the measures that we have taken 
to bring the prices down. I can assure the House- with aU 
the little understanding that I have on these issues- that I 
see nothing in the price rise which is a cause for concern in 
the long run. 

. If we exclude the vegetable prices and frutt prices, then 
the rate of inflation would be something around 5.5 per cent. 
I am dete""lned to keep the money supply under check. I 
am dete""ined to keep the fiscal deficit under check. I would 

like to allure the House that IshaU not .. tow the hcal deficit 
to sUp beyond 5.6 per cent, despite aU the concessions that 
I have given or I might announce today. Despite aU those 
concessions, I would like to assure the House that I have 
enough cushion in my Budget not only to keep the fiscal 
dellclt to the projected level of 5.6 per cent, but even to be 
able to bring it down. That Is why, we will do all, within our 
power, on the monetary front, on the supply side to be able 
to get over this problem of Inllation. 

Another Issue was raised here by many Members and 
that was the ISlue of Centre-State relations. Since the 
Central taxes are distributed to the States. it is important 
that this Issue be raised and it Is important that I respond to 
that Issue. The present devolution to the States is taking 
place on the basis of the recommendallon of the Tenth 
Finance Commission. . .. (Interruptions) 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil) : You 
have appointed the Eleventh Finance Commission. 

SHRI YASHWANT SINHA: I have not even spoken on 
the subject. 

SHRI VARKALA RADHAKRISHNAN: The Tenth 
Finance Commission has recommended that we should take 
the aggregate tax income of five years together and then 
share It between the Centre and the States. The question 
Is, would you implement it? 

SHRI YASHWANT SINHA: I have not even. started 
speaking on the subject. when I was confronted WIth this 
question. But I would like to say that the present devolution 
is taking place on the baSis of the recommendallons of the 
Tenth Finance Commission. The Government has already 
constituted the Eleventh Finance Commission. I presented 
to the House the Te""s of Reference of the Eleventh Finance 
CommisSion, and the Te""s of Reference of the Eleventh 
Finance Commission are very-very progressive. which will 
get the States a much better deal than they have been getting 
In the past. 

Sir, the moment I took over, the House wiU recall, when 
I presented my Interim Budget In this House In March, I 
announced that we shall disburse the VDIS collections to 
the States before the 31st of March, 1998. I stuck to that 
promise and I have distributed it. In fact, I gave them more 
than what was perhaps warranted. I did not even walt for 
the full accounts. Now, this is the attitude which this 
Government has thai we want to help the States. The 
recommendation which has been supported by all the 
parties, the recommendation which has been adopted by 
the National Development Council that the States should 
get 29 per cent share In the Central taxes calls for a 
Constitutional amendment. I have introduced in this House 
a Bill to thet etreet the other day and, I hope, when that Bill 
comes up, we will be able to pa .. It with unanimity. I would 
Hke to inform the House that based on 29 per cent devolution. 
the States win be able to get a much better deal than they 
are getting at present. That Is the commitment of this 
Government. 
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A large number of issues have been raised. My good 
friend, the former Chief Minister of Bihar, Shri Lalu Prasad, 
is not here. He had given a very vigorous speech in the 
House on the Finance Bill. He had raised various Issues. 
One of the issues that he raised was that there must be land 
to the tiller, forgetting that land reforms or revenue is an 
issue which is a concem of the State. He had been the 
Chief Minister of Bihar for seven long years without doing 
anything in that regard. It is very easy to start preaching 
when you go from this side to that side. 

SHRI A.C. JOS (Mukundapuram) : Now, you realise III 

SHRI YASHWANT SINHA : We were preaching you 
from that side. We have not gone back from here. 

When I was responding to the Budget debate, I said 
that there is hardly anyone In this House, any party or any 
formation in this House, which has not been in Government 
before and which has not been supporting a Govemment. 

Therefore, we all must talk with a sense of responsibility. 
It is very easy to criticise, and it is very easy to preach when 
you are not in power. But It is very difficult to Implement 
when you are in power ... (Interruptions) 

Now, I come to the Finance Bill . ... (Interruptions) I have 
already spoken. Probably you were not here. I spoke at 
length on infrastructure. 

The broad approach in the Finance Bill represents the 
continuation of the tax reforms initiated by previous 
Governments and I have no hesitation in accepting it. 
Government is a continuous process. In the medium term, 
our objective is to have laws which are simple and 
transparent and improve the quality of tax administration. 
At the same time, Tax-GOP ration which continues to be 
below 10 per cent must be increased significantly to enable 
the Government to pursue a policy of fiscal prudence. Within 
this framework. the proportion of direct taxes to gross 
revenues of the Central Government has also to be suitably 
enhanced along the lines of all other countries undertaking 
major tax reform initiatives. 

Our policies contained in the current year's Finance Bill 
are designed to lend stability and continuity of rates of direct 
taxes - a point which I made when I presented the Budget -
enabling individuals and corporates to undertake sensible 
planning. To widen the tax base significantly, the application 
of one by six criterion has been made which would increase 
tile 101. 'r of people who filed their income:-tax returns 
by 50 pur Ctln!. according to our estimate, in three years. 
Simultaneously, the mandatory application of a permanent 
Account Number is a major step in minimising incidence of 
tax evasion and coupled with rapid computerisallon, 
represents a major effect in modernising the direct tax 
structure. Oeclogging of the system to realise the revenue 
locked up in innumerable litigations and bringing about an 
attitudinal change in the relationship of tax authorities with 
assessees remains a major priority. As a result of this effort, 

the direct tax - GOP tax ratio will increase from 2.91 percent 
in the RE of 1997-98 (excluding VOIS collections) to 3.03 
per cent In the current year. Over the medium tenn. the nse 
will be mora significant, as the exercise to widen the tax 
bese gets going. 

I would like now to respond to the suggestions which 
have been made in regard to my proposals relating to direct 
taxes. Much as I would like to positively respond to all 
representations for tax exemption. the economic 
compulsions of moderate tax regime for better compliance 
by the tax-payers, and bringing about a higher tax-GOP ratiO. 
to bridge the fiscal deficit, restrain me in contributing further 
to the complications in the fiscal management. After carefully 
evaluating all the valuable suggestions received. I am moving 
certain amendments to the Finance Bill. 

The Finance Bill proposed to withdraw the status of "not 
ordinarily residenr. It was also proposed to withdraw the 
exemption available in respect of interest paid on external 
commercial borrowings. The provisions relating to the status 
of NOR had lived for a long time on our statute book. A 
resident Indian going abroad and acquiring the status of 
non-resident for a few years continued to enjoy the benefit 
of exemption of foreign income after returning home after 
nine years. However, it has been represented to me that 
these proposals, if approved, may adversely affect 
Government's effort to encourage investment of NRls in 
India. The burden of taxes in respect of External Commercial 
Borrowings would eventually pass on to the Indian Corporate 
sector and this would be to the detriment of the economy 
and especially in view of the adverse external environment. 
I propose to restore the exemption of NOR category and 
also In respect of interest paid on External Commercial 
Borrowings. 

The proposal to withdraw the levy of Gift Tax on gifts 
made on or after 1st day of October. 1998 has been 
welcomed widely. The Finance Bill also contained proposals 
to tax gifts as deemed income In the hands of donees 

This proposal was mooted for the reason that the 
abolition of Gift Tax may give opportunity to the people to 
split their income. The donor-based Gift Tax was also being 
misused for obtaining bogus gifts from different persons. 
However, I have received a number of representations 
raising large apprehensions in the mind of the public with 
regard to the taxability of gifts as deemed Income 
Responding to the suggestions and comments received in 
this regard, I propose to withdraw the proposal to tax the 
value of gifts as income of the recipient. Consequently. all 
the gifts made on or after 1.10.1998 shall be free from any 
tax. I hope that this tax-payer friendly measure would be 
welcomed by the hon. Members of this House. 

In the Budget, I had propo~ed that the blanket exemption 
available to educational and medical institutions be 
withdrawn. The proposal stipulated that these institutions 
will have to file their returns of income and make an 
application after adhering to certain conditions which are 
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similar to those prescribed for persons deriving income from 
property held for Charitable or religious purposes. This 
proposal ~manated from the background that a large number 
of educational and medicalinstftutions exist as profitable 
commercial ventures. But they continue to enjoy the 
exemption witnout filing the retum of Income tax. However 
the proposal invtted a large number of representations stati~ 
that this would Impose herdshlp on small educational and 
medical institutions which will have to go to the Income Tax 
Office time and again to avail the tax exemption with all its 
attendant consequences. In response to these suggestions, 
I propose that all educational and medical institutions which 
are financed and managed by Govemment, should ~ntinue 
to enjoy the benefit of exemption. Other institutions, whose 
annual receipts do not exceed rupees one crore per annum 
which is proposed to be prescribed in the rules, should 
continue to avail of this exemption as In the past. But the 
remaining educational and medical institutions would be 
required to follow the same conditions as are prescribed for 
Funds, Institutions and Trusts established for Charitable 
purposes or for public religious purposes. Hence these 
institutions would be required to make an application to the 
prescribed authority for grant of exemptior. To enable these 
institutions to shift their investments to specified investments 
and not use the funds to take over companies, I propose to 
give them time until March 2001 which is a long enough 
time. I hope these proposals would also be welcomed by 
the House and by the medical and educational institutions 
and they would go a long way in obViating their dlfflcultles. 

In the Budget. it was proposed to discontinue the 
weighted deduction for scientific research and development 
expenses as it would be difficult to monitor the eligible 
expenses. This is a point which Shri Chldambaram as also 
Ihe other Members made. In response to requests from the 
industry as also the Department of Scientific and Industrial 
Research, and the pOints made here by the han. Members, 
it is proposed to extend this tax benefit up to 31 st March, 
2000 

In the Finance Bill, several tax benefits were proposed 
for the housing sector. In response to verlous 
representations including suggestions from the Ministry of 
Urban Affairs. these provisions have been suitably modified. 

The Finance Bill had proposed to extend tax holiday to 
Radio Paging Services and Domestic Satellrte Owners. Now 
it is proposed to extend this benefit also to Trunk Services 
and EDI services. 

A number of representations were received against the 
proposal to substitute the fair-market value of lend with the 
value adopted by State Government authorities for the 
purpose of stemp duty for calculating Capital Gains. These 
representations point out that as the circle values fixed for 
the purpose of stamp duty are arbitrary, a large number of 
bona fide transactions shell be affected by the proposed 
amendment. The value of properties fixed by the State 
Government do not always represent the fair-market value. 
I agree with the apprehensioos expressed in this regard and 

hence withdraw the proposal to calculate capital gains tax 
on the basta of circle rates of stamp duty. 

The proposed Kaf Vivad Samadhan Scheme evoked 
intense diaoullion in this House as also it, in fact, evoked a 
positive response from a large number of organtsations and 
tax professionals. 

The lack of clarity in regard to waiver of interest and 
penalty in relation to settlement of tax arrears under the 
Indirect Tax enactment is being taken care of by re-wordlng 
the relevant clauses of the Finance Bill. I have also carefully 
considered the Buggestlon emanating from varioua quarters 
including the Standing Committee of Pariiament of Finance 
to extend the scope of this scheme so a8 to include tax 
disputes irrespective of the fact whether tax arrears are 
existing or"ot. But as I said, there are two elements. One 
is litigation and the other Is arrears - Kaf and Vivad. If both 
are not present, then It is very difficult to accept this. The 
scheme is not intended to settle disputes when there IS no 
corresponding gain to the other party. The basic objective 
of the scheme at this point of time cannot be altered. We 
will sse what experience we gain from this. And if there IS 
anything which needs to be done, we will come back to the 
HOUle later when I am presenting the Budget for the next 
year. 

I would like to make one point clear here becaUSE> a lot 
of apprehension has been expressed in the House. We are 
not taking away anyone's right. If somebody has paid tax 
and has gone in appeal, it is because he has a strong case 
It is quite likely that he might win. If he wins and we have to 
retum the money, we shall certainly do so. Maybe, he Will 
end up getting a better deal than what we will give him under 
the Kaf Vlvad scheme. 

My attempts to make available tax concessions io 
business reorganisations where proprietary concerns or 
firms are succeeded by a company, have been Widely 
welcomed. It has also given rise to the growing demand to 
extend such concessions to business reorganisations 
involving restructuring and demerger of companies for 
rationalisation of production system and better utilisation of 
resources. While I am supportive of the neEld for tax 
concessions for such reorganisation of business, the subject 
Is quite complicated and requiret careful evaluation of tax 
issues so that the tax incentives are not misused for reasons 
other than genuine restructuring of business I am seltlng 
up a Committee to examine the Issue of bUSiness 
reorganisation in its entirety. The recommendations of the 
Committee will be examined and incorporated In the nexl 
Budget. 

The proposal to make it obligatory to quote the 
Permanent Account Number for certain trensactions was 
made with a view to ensure better tax compliance. However, 
I accept the suggestion that certain categories of persons 
such as egrlculturisla and foreign tourists shoutd be exempt 
from these provisions. To mitigate the hardship to persons 
who are not having a Permanent Account Number or a GIR 
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number, I propose to provide that such penson. can file a 
declaration and also proof of their Identity, If the transactions 
are made In ca.h. There are representations from the 
members of the stock exchange. thet the limit of Rs. SO,OOO 
for transaettons in shares Is too low. I propose to raise this 
limit to Rs. 10 lakhs in the notification to be made in this 
regard. 

{Translation] 

Here, I mu.t clarify the po.itlon because I have been 
told that it is being discus.ed everywhere in the villages that 
Government have impo.ed re.trictions to open a bank 
account and also on purcha.ing property. I would like to 
clarify that it is not '0. A p,rson who is not an income tax 
assessee and having a Pel17lanent Account NUPllber or G.I.R. 
Number has to mention the same In a declaration while 
making transactions. It will facllitate bettar tax compliance. 
All income tax ca.es ar. not required to be investigated. 
Authorities have .to ~ecome more alert when large 
transactions are made Iri cash. It Is not necassary that every 
person should have P_rmanent Account Number or G.I.R. 
Number. A penson who is not an Income tax assessee has 
to file a declaration In this regard which will fulfil the purpose. 

{English] 

SHRI MURLI DEORA (Mumbai South) : Banks are 
insisting on this Permanent Account Number. 

SHRI YASHWANT SINHA: That is wrong. We will issue 
clarifications to the banks that they cannot Insist in law, on 
new clients coming to them, to quote their PAN. If they do 
not have a number, they do not have. 

SHRI MURll DEORA (Mumbai South) : Shri Raja 
Chelliah who was the Chairman of the Committee, which 
went into this, him.elf told thi.. He has made a .tatement 
that banks are insisting on this. 

{Translation] 

15,00 hrs. 

SHRI YASHWANT SINHA: All right, Raja Chelliah is 
aware of it but I am not and I want to clarify that there is no 
such need. We do not want to prevent anybody from opening 
a bank account. I will certainly give my Permanent Account 
Number while opening the account. If I do not have the 
number then I will say that I am not an income tax a ........ 
However, It can come under the income tax range scrutiny 
of transactions to the tune of millions of rupees are made 
through this account. 

SHRI VIJAY GOEl (Chandni Chowk) : It means income 
tax assessee has to give his PAN number. 

SHRI YASHWANT SINHA: He was to give. He should 
not have any problem In that. We all know our PAN and 
G.I.R. Number. There Is no problem in thl •. 

{English] 

Sir, several other changes have been made in response 
to demands and suggestions received. These include 
making the amendment with regard to valuation of inventory 
prospective, extending the tax concession to Investment by 
financial institutional investors to unlisted securities and 
making donations to National Culture Fund 100 per cent 
exempt, a recommendation which I received from my 
colleague, the Human Resource Development Minister. In 
addition to the proposals made in the Budget. suggestions 
for further tax benefits have been.received. The proposals 
made with regard to Section 10 (23G) of the Income Tax Act 
have invited various suggestions from different quarters. I 
have examined those suggestions and I propose to modify 
proposals relating to Infrastructural Capital Funds. The 
income of such funds Including Capital Gains would continue 
to be exempt if the investee company that is the company In 
which these funds have been invested, are wholly dedicated 
to this Infrastructure. This exemption would also be 
applicable In respect of the secondary market transactions. 
There would be no restriction on lending institutions. This IS 

an Important point. There would be no restriction on lending 
Institutions and the provision for a three year lock-In period 
for venture capital funds is proposed to be removed 
Development of infrastructure is necessary for the country's 
economic and social development. And hence to give a 
boost to infrastructure project, it is proposed to include them 
as eligible business for purposes of this exemption. 

The Task Force set up by the Government on 
Information Technology, and I have taken the House Into 
confidence the other day about the proposals that we were 
having in that regard, has recommended that benefit as 
allowed to ·supporting manufacturers" under Section 80 HHC 
may also be extended to "supporting software contractors" 
under Section 80 HHE. To further augment the country's 
software export drive, similar benefits are being extended 
to supporting software contractors. Other concessions 
announced by me at the time of commending the discussion 
on the Finance Bill have also been suitably incorporated In 
the proposed amendment of the Finance Bill. 

Mr. Speaker, Sir, now, I come to the area of Indirect 
Taxes. 

SHRI MURLI DEORA (Mumbai South) : One minute, 
Sir. 

Those who are owning the telephone, they are included 
to pay the tax or they have to file the return. An 85-year old 
freedom fighter who gets telephone at half the rate is asked 
to file the tax return now. It is just not possible. So, please 
make clarification on this. Several freedom fighters have 
corne and repre.ented to us whether this will entitle or this 
will be obligation on them to file the tax returns. 

SHRI YASHWANT SINHA: Sir, I am glad that Shri Murli 
Deora has raised this point. I would like to clarify that it is 
not the Intention of the Government to harass anyone. And, 
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t"'erefore. we have already taken a decision that elder 
citizens, senior citizens will be exempted from this category_ 
it is just on one telephone - and we will take care of that 
property. 

As the House is aware that in the last few years, several 
creditable steps have been taken to reform the indirect tax 
structure. The rates of excise duties have been moderated 
gradually and the excise duty structure considerably 
rationalized. In order to reduce the cascading effect, 
MODVAT credit scheme has been extended In Its scope and 
coverage and procedures have been simpllfled. Sir, I may 
mention that on the customs side I have Inherited so many 
things and I am saying this because It has been pointed out 
as if I do not know what I have done with the tax rates. I 
have spoiled ... 

SHRI MURLI DEORA (Mumbai South) : Now, SM P. 
Chidambaram has come ... (Interruptions) 

SHRI YASHWANT SINHA: It has been pointed out as 
if I have done violence to the reforms in the tex system which 
has been carried on so efficiently in the past years and all 
that. I may inention, Sir, I have inherited the lax structure 
on the customs side with seven main rates of basic customs 
duty ranging from 3 per cent to 40 per cent. 

This includes two isolated ralas of three per cent and 
five per cent. I have added one single commodity at 35 per 
cent and retained the lax structure as IUch. The perception 
that I have distorted the lax structure is far from true. I h8ve 
only made adjustments in duties within the pre-8udget I8x 
structure handed over to me: 

I also wish to clarify to the han. Members the point 
which I took opportunity to clarify yellarday !hilt once we 
have Ilgned the WTO agreemant, we are committed to 
follow the binding. It Is In thll context Ihat the rale of 
customl duties on products like whisky and other liquors 
have been "loderated. It II not that I have shown any 
deliberate preference for this particular sector. I would 
request the hon. Members to appreciate that the Budget 
proposals in this context have to be judged in a proper 
perspective. 

Many hon. Members. including my distinguished 
predecessor, have questioned the justification for a Special 
Additional Duty of Customs. 

SHRI MURLI DEORA (Mumbal Soulh) : Dr. T. 
Subbaraml Reddy had also raised this point. 

SHRI YASHWANT SINHA : Yes, Shri Reddy also 
mentioned this point. 

SHRIMURLIDEORA(Mumbal~):HeW8l~ 
wpset because you we[lt ~~ .. - . 

SHRI YASHWANT SINHA: I knowlhlil I ~. 

SHRI MURLI DEORA (Mumbal South) . But he is 
satisfied that tha PreIS has covered his speech. 

SHRI BASU DEB ACHARIA (Bankura) : There has been 
an extensive coverage of his. speech by the entire Press 

SHRI YASHWANT SINHA : I was reterrlng to my 
distinguished predecessor because he is the one single 
person In Ihls person who I expect wlli appreciate and 
understand the difficulties which I face. The others may not 
be understanding 10 thai exlent because he was the Finance 
Minister for about 125 days or 120 days before me. The ink 
Is not yet dried on what he wrote on the flllI$. I expect better 
understanding, better appreciation of the problem that I face. 
He hal suggelled that It Is a very regressive tax. Other 
Members have also talked about It. Shrl PrithviraJ Chavan 
also talked about It that these are regressive taxes and that 
I should do away with them. 

I would lake lome time to explain once again what is 
the rationale behind it and what is the coverage of this tax. 
Shri Chidembaram imposed a duty of 2 per cent across the 
board In his Budget of 1996 which he raised to 5 per cent 
through an ordinance in September 1977. Maybe, he had 
,good realons to do that. But if that 5 per cent was not 
inflationary, then how can this 4 per cent be inflationary? If 
hi, fiscal defICIt wal not Inflationary, how can my fiscal defiCit 
be inflationary? If everything he did WIll vlrtUCMI, how il it 
that my doing the lame things become vicious? This is 
something which I do not understand. 

The House i. awel'a that the country has a heterogenous 
commodity taxallon Itructure. I wllh to alsure the House 
that the Special Additional Duty of CUltoml II designed not 
al iii protectlonllt mealure. This is how iJ has been 
proJected-Swadeam tax, thil and that. If I wanted to Impose 
a Swadashltax, then it would hava been much different from 
thl14 per cent. This is not a protectionilt mealure. But it is 
meant to remove the dilability which II luffered by 
indigenoul goodl on account of Central Sales Tax and other 
local tax ... Thil ila point which I made up-front. I did not 
conceal thll. t conlulted the varioul Chambers of 
Commerce, veriOUI people in trade and industry. When It 
was represented to me that this wal not julia per cent whtch 
wei what It wal originally, but It wal much higher than 8 per 
cent and that certain sectors of our Industry were suffering. 
then we took thil conscious decision. I would like to 8Isura 
this House and the people of this country through this House 
that It cennot be the policy of this Government. as Indeed it 
should not be the policy of any GO\IC!'Imen~of thll 'Country. 
that we Ihould build new industrtes on the ruins of existing 
Industries. 

We will not allow that to happen. If Indian Industry h81 
been protected, If indian Industry has functioned In I tolaNy 
protected environment, that II not thanks to us but thanks to 
you for forty to fifty years. Indian indultry needs a little more 
time to adjust and thil Governmellt II prepared 10 give it 
~1ime. -
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PROF. P.J. KURIEN (u.veIikarII) : I fully eppreciate what 
you said. You uld that Indian Industry should be protected. 
Ot course, that Is not by changing the policy. 

The tax which you have propoaed now Is for a laval-
playing field. If this Is so, lam bringing before you a spaclfic 
casa. As a result of Import of polyurethane In Karela and 
the other Southern States, about 300 small scale Industries 
are suffering, The rubber growers are suffering because 
polyurethane Is Imported at a very very lower rate. I 
requestad your predecessor, the former Minister of Finance 
to change It. I confess that he did not do It. I am making a 
request to you. Will you consider it? Two lakh rubber 
growers in the South are suffering because of this. Three 
hundred small scale Industries are suffering. I agree with 
this particular policy that you have mentioned. Will YOLl 
consider it on the basis of this policy so that these small 
scale industries which are about 300 In number do not suffer? 
You may just increase the import duty of polyurethane and 
allied chemicals. Will you consider this? 

SHRI YASHWANT SINHA: This is a vary very specific 
and pointed question but I will tAlk about general principles. 

PROF. P.J. KURIEN (Mavellkare) : Why do you not 
consider it? 

SHRI N.K. PREMCHANDRAN (Quilon) : General 
principles are applicable to spaclflc caMS. 

SHRI BASU DEB ACHARIA ( Bankura) : For a speCific 
question, the reply should also be specific. 

PROF. P.J. KURIEN (Mavelikara) : I gava you an 
example to Illustrate your own concern. So, why do you not 
react? Why do you not try and Impress that you are sincere? 

SHRI YASHWANT SINHA: I am not able to react 
because you are not giving me a chance to react. 

I have said this in order to mitigate the disability which 
Indian Industry faces as a result of the Central Sal .. Tax 
and other local taxas. Why did I roll it back to four per cent 
and eam the SObriquet, 'roll-back Sinha', in the media? I did 
It for a very simple and very strong economic reason and 
that reason is that the rupee had depreCiated In the 
meanwhile and I took that into account. I triad to be honest. 
I did not stand on prestige. I said: 'I will roll it back to four 
per cent: 

Professor Kurien, I now come to the specific question 
which you have raised. My point is, this Is the principia and 
we will examine it. We have received a number of 
representations in regard not only to the Items you have 
mentioned - I cannot even pronounce it properly - but we 
have received representations In regard to various other 
ltema also. This I, a power which the Government has under 
the staluta and the rules in this Finance Bill. It is not our 
intention to hurt Indian industry by this process. If something 
which we have done to help them starts hurting them, any 
responsible Government must look at It. The suggestion 

and the point that you have made is something which shall 
be definitely looked at with keenness by us. 

Similarly, on the excise duty, the pre-Budget tariff 
included eight main rates of excise duty renging from five 
per cent to forty per cent. There are a few isolated rates 
applicable to individual commodities. I have not done 
anything to cause disturbance to the on-going reform process 
of our excise duty. I have not raised the number of rates. 
On the other hand, I had very much desired to further 
rationalise the excise duty structure and bring compreSSion 
to a number of rates. But what was the problem that I faced? 
When I looked at any product, I fount that it was going through 
a slow down, the performance was sluggish, the industry 
was facing a crisis. It is this which prevented me from 
strongly achieving that congregation towards the mean rate. 
But I would like to assure the House that the three rate 
structure is the direction in which this Government would 
like to move and when the situation improves, that will be 
the kind of exercise that we shall undertake in the field of 
excise. 

I wish to respond to specific issues . ... (Inte"uptions) 

SHRI PRITHVIRAJ D. CHAVAN (Karad) . You have not 
answered as to why you have excluded trade on the customs 
side. Secondly, why is this duty non-MODVATable? Because 
It is countervelling duty. Also, on the excise duly side. the 
five par cent disallowance has not been answered. 

SHRI YASHWANT SINHA: I need a little time. Various 
Members have made various specific pOints. I am keeping 
them towards the end. If I have time, I will respond. 

I have given very careful consideration to the 
suggestions made by the hon. Members. On seeing the 
overwhelming response in regard to some of these Items. I 
am parsuaded to restore some of the exemptions. 
Accordingly, I propose to restore the excise duty exemption 
on branded ghee, skimmed milk powder, butter and cheese. 
Many hon. Members from this side as well as from that side, 
Including the Leader of the OppoSition, had personally 
requested me to consider this point. ... (Interruptions) 

To remove the anxiety of many hon. Members, I hasten 
to add that the excise duty that was imposed on sweetmeats 
and namlcHfls stands withdrawn. Branded spices shall also 
be now free from excise duty. 

I also restore the exemption to coir mattresses and 
writing ink. Spectacle lenses shall be exempt from excise 
duty as before except costly frames, not lenses, above the 
value of Rs. 500. 

I propose to reduce the excise duty on medical furniture 
from thirteen per cent to eight per cent. Many hon. Members 
cutting across party lines have suggested withdrawal of 
excise duty on packaged tea . ... (Intanuptions) I have 
decided to meet their demand half way. Henceforth. lea 
packed in packages upto 100 grams shall continue to enjoy 
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exemption from exclae duty. Packagea above 100 graml 
and upto 25 kgs. Ihall attrac:t excl8e duty of eight per cant. 

I would like take the Hou .. Into confidence. Let UI not 
make much of thll point. I had detailed dllCUllIonl with the 
representatlvel of the taa Indultry. I alked them a simple 
question: What hal been the rI .. In the price of tea IInce 
1991 when the duty wal withdrawn? Do you know what It 
is? It is more than 100 per cant. If Industries ralae the prIOI 
of tea, it is customer friendly and If the govemment Impoeea 
a small duty, It become very unfriendly. This should not be 
the argument which any rasponllble person, at least not 
the Members of Parliament, should beck. 

In my Budget proposall, I had raised the excl .. duty 
on marble Ilabs and tiles from RI. 30 to Rs. 40 per sq. meIre. 
My friends from Rajasthan may kindly note that I propose to 
confine the higher rate only to slabs and tiles of value above 
Rs. 400 per sq. metre. 

Textiles is the core sector of our industry. In my Budget 
proposals, I had announced some duty concessions to this 
industry. I wish to announce some further concessionl. I 
propose to raise the duty free exemption for Ihoddy fabrics 
and shoddy blankets from Rs. 100 to Rs. 150 per Iq. metre. 
Fabrics produced in 100 per cent Export-Oriented Units from 
indigenous raw materials and sold for domestic consumption 
shall henceforth be charged excise duty at the normalexci .. 
rate and not at the rate related to cUstoml duty on imported 
fabrics. 

I also reduce the rate of compounded levy for 
embroidered fabrics from Ra. 60 to Rs. 45 per metre JengIh 
of the machine per shift. 

For the textile sector, I have also some proposals on 
the customs side. I propose to reduce the customs duty on 
carpet grade wool, flax fibre and nylon lyre yam by five per 
cent ad valorem. As a singular exception, I propose that 
the general restriction of five per cent In the availability of 
MODVAT credit that I had proposed in the Budget shell not 
apply to POV u .. d as input for making textured yaln and to 
the removal of yam and fabrics from one factory to another 
by multi-Iocational cornP91lte mills .... (Interruptions) 

[Translation} 

SHRI LAL MUNI CHAUBEV (Buxar) : Sir, I would like to 
know one thing from the Govemment. Small scale industries 
are baing set up in the country on a large scale. Govemment 
is intending to decentralise the Industries. Carpet and other 
industries come under it which get working capital from the 
banks to manufacture the goodl and then export them. In 
regard to the export, banks get money direclly from the 
Reserve Bank but they do not provide working capit81 to the 
Industries. Many industries have been caught In this net. 
Several ce .. s have been filed against several people and 

• they are forcad to repay the money aiongwilh compound 
interest. Due to thil industries are facing hardahlpe. 
Whether the Govemment will stream line the banking system 

and will make efforts to revive indultrlea which have been 
closed by providing them working capital. 

[English] 

SHRI YASHWANT SINHA: In order to encourage the 
u .. of pre-fIIbrlcatld buildings, I exempt IUch buildings Ind 
their parts from the levy of exclle duty. I am glad that my 
coIlMgue, the Urban Altai,. Minister II llf"Nent here now. 
The exel .. duty thlt wal ImpoMd on specified tyres for 
animal drawn vehicles allo stands withdrawn. I hive made 
08ftaIn changel in the scheme of excl .. duty exemptions 
on specified copper alloys In order to help de .. rving sectors 
of u .. r Industry. 

I 8110 propole reduction In the rate of excise duty . 
applicable to fira works from 18 per cent to 13 per cent. 

I have received rapresentatlons about the service tax 
on tour operatora. My colleague, the Tourism Mlnlater is 
here. He Informed me yesterday that they were going to 
have I 'VIlit India Vee" from the list of April 1999 and that 
tour operators wHl have a major contribution to make. so al 
to make that 'VIlli India Year' I lucoeU. In cMference to hil 
wllhaa, I am gIVIng an exemption to tour operators from 
I8NIce tax for a limited period, for this year and the next 
yelronly. 

I restore the exemption from blsic customs duty on 
glazed newaprtnt. I allO PropoM to exempt four speCified 
drugs for AIDS treatment from customl duty; I have decided 
to reduce the burden on aluminium scrap which il energy 
saving. This would henceforth be aub/ect to basic customs 
duty It a concessionel rate of tan per cent. I allo propose 
to reduce the customs duty on cerbon black feed stock and 
methanol by five per cent ad valotem and bring them In hne 
with all feed llock. In order to reduce the cost of production 
of paper and newsprint, I propo .. to exampt waste paper 
Imported by actual users from the special duty of customs 

In my Budget proposals. I had raised customs duty on 
kero .. ne Imported for paraUel marketing to 32 per cenl. I 
have received repre .. ntations that imported kero .. ne is also 
IIIed II feed stock for extraction of N-Paraffin which. in turn. 
is used for making LAB, an important Input for detergents. 
it il argued that the cUltoms duty burden in thiS case would 
edd to costs which IIhouId be lvoided by exempllng customs 
duty In thll ca ... In ralponse to this demand. I have decided 
not to collect aultoms duty on the quantity of kerosene 
actuilly consumed for auch purposes. On the remnant. no 
duty wlH be payable if It is IOId to public sector company for 
PDS. 

The propoaaIs relating to axci .. duties are estimated 
to ,..,It In 8 revenue Ioas of Ra. 192 crore in one year. 

Tha cultoms duty changes estimated to relult on a 
revenue 10 .. of Ra. 71 crore In a year. Thelbove proposals 
relating to c:hanges in excise and custom. duties shall be 
given eff8d from 18th July, 1998 except for the one relating 
to keroIene for which notIficetIon will be issued on due course 
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of time. Copies of the noUfications shall be laid on the Table 
of the House in due course. 

I am allo proposing certain amendments 10 as to rectify 
lome drafting errors in Finance (No.2) Bill, 1988. As I laid 
In the beginning, a number of points have been made by 
hon. Members of the Hou... Since I have little time, I would 
like to relpond to that briefly. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA): 
Sir, under Rule 388 of the Rules of Procedure and Conduct 
of Business of Lok Sabha, with your consent, I move thal, in 
order to enable the House to complete Important financial 
business, Rule 26 relating to Private Members' BUllness be 
suspended. 

MR. SPEAKER : If the House agrees, it may be 
IUlpended. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF SlAfE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : It is only for 
completing the Finance Bill ... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : For half .. n-
hour, it may be suspended ... (Interruptlons) 

AN HON. MEMBER: Till what time? 

[Translation] 

SHRI MADAN LAL KHURANA: It will suspended till 
the bill is completed, whether It is In 15 minutes or in half an 
hour .... (Interruptions) 

{English] 

MR. SPEAKER: It is only UII the Finance Bill Is passed. 

SHRI BASU DEB ACHARIA (Bankura) : If it is till the 
Finance Bill is passed, than It is all right. 

SHRI YASHWANT SINHA: Now, a point was made by 
my friend Shri Chavan that various lobbies were In operation 
and tha tax rates have been increased or decreased under 
the pressure of lobbies. l would like to assure him and 
reassure him repeatedly that no lobbies are at wort(. Even 
if they are at work, nobody has the capacity to influence this 
Government. We have taken our decisions in the best 
Interest of the economy of this country and no lobby has 
b~n allowed to prevail and no lobby shall be allowed to 
prevail in future also. 

It has been pointed out that ravenue targets may not 
be achieved. This point is something whict11 cannot an_r 
now. The Budget has just begun. I am confident at this 
point of time that the revenue targets IhIIU be achieved. 

There is another point made by my distinguished 
predecessor and even Shri Chavan that the moment the 
Budget was prasented, there was thumbs down Signal given 
to the Indian economy .. Just because there was some decline 
in sensex, that was a thumbs down signal! I have earlier 
explained the position but much has been made of the fact 
that foreign Investors are fleeing this country. They are 
leaving In droves and that millions of dollars are being 
withdrawn from this country. I have some figures here which 
I would like to quote for the benefit of the hon. Members of 
the House. 

The East Asian crisis erupted last year. As a result of 
that. in November, 1997, 111 million dollars were withdrawn 
In one month. In December, 155 million dollars were 
withdrawn. In January, 1998, 81 million dollars were 
withdrawn. It tumed positive in February, 1998 and March. 
1998. It tumed slightly negative in April. It was around 24.90 
million dollars. Before the Budget was presented in the 
month of April, because of the factors entirely unrelated to 
the Budget, net disinvestment by Foreign Institutional 
Investors was 216 million dollars. After the Budget, in June. 
it came down to 206 million dollars. If the Budget was the 
reason, then this figure should have gone up. I am happy to 
inform the House that until 15th July, the net outflow of Fils 
has been only 0.80 millions. So, that trend has been stopped. 

I would tell.the hon. Members with all the frankness 
and emphasis that are there at my command that this is not 
related to Budget. After 1 st of June, it was said that anything 
that happened in the country was because of the Budget. 

I said, "Thank God, nobody is saying that the crisis in 
Japan is also becaus. of the Budget presanted by Yashwant 
Sinha. And the crisis in East Asia is because of the Budget 
presented by mel 

Let me assure you that the choices before me are very 
clear, I could have treaded the path of the previous 
Govemments. I could heve kept infrastructure investment 
low, I could have kept agricultural investment low. I could 
have kept small-scale industries stalled. I could have kept 
housing sector by giving it the step-motherly treatment. I 
decided not to do it because it was not in the interests of the 
economy of this country to do so. We wanted to give a push 
to the economy of this country. It is most unfortunate 'that in 
the last many years, no major investment has taken place 
In this country either in the private sector or In the public 
sector. The Govemment abandoned its role. They said, 
"The pubHc sector will not make Investment and the private 
sector Investment could not take place because no 
clearances were for1hcomlng. "-what happened to fast1racks 
Is something which Is well known not only In this country but 
also throughout the wortd. We are trying to encourage both 
kinds of Investments. 

Much has been said about IEBR. I will make sure that 
we fulfil our targets. I will meke sure that we put on stream 
immediately aU the schemes which are on the nit and which 
are in various stages of approval both in the public sector 
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and In the private sector. And it is possible by giving 
encouragement to housing, bY$'vlng encouragement to 
agriculture, by giving encouragement to rural development, 
and by giving encouragement to all the sectors of the 
economy. It is the intention of this Govemment to see that 
we impart momentum to this economy and take II out of the 
slow down phase in which il has been caught. That is the 
direction in which this Government shall continue to move 
under the able guidance and leadership of our Prime Minister. 

A very important point was made by my friend: Dr. T. 
Subbarami Reddy. This was in regard to Foreign Exchange 
Regulation Act. I would like to assure the House that we 
have taken a decision to bring an amendment to the Foreign 
Exchange Regulation Act to convert it into the Foreign 
Exchange Management Act as well as the Anti-money 
Laundering Act. We have considered those suggestions. 
They are in the last stages of examination. It is my intention 
to bring them before this House in this Session. So, we 
shall take all the steps which are necessary to realign our 
laws and policies and to see that we give a push to the 
economy of this country. 

SHRI MURLI DEORA (Mumbai South) : What about 
insurance? ... (Interruptions) 

MR. SPEAKER: There is no time please. 

... (Interruptions) 

DR. T. SUBBARAMI REDDY (Visakhapatnam) : Sir, the 
most important thing about which the entire House should 
know is this. I understand that ten lakh tonnes of sugar are 
available in the market today for free sale. I understand 
that a substantial quantity of sugar is being imported from 
Pakistan. I also understand that the customs duty being 
imposed now is less than the money that the Indian 
manufacturer is actually paying for sugar. The All-India Sugar 
Mills Association is feeling very much concerned that if it 
continues. it might kill the indigenous sugar indultry. 
Therefore, I pointed it out yesterday. But I am surprised that 
the hon. Minister of Finance hal totally ignored this point. 

There will be 12 per cent customs duty on Imported 
sugar whereas the tax on sugar manufactured In our country 
will be 20 per cent. Please clarify it. 

SHRI YASHWANT SINHA: This was not in .the The 
Economic Times todavl 

SHRI K. YERRANNAIDU (Srikakulam) : Sir, I and lOIII8 
other MPI represented regarding reduction In duty from tan 
percent to five per cent on Import 01 pulp. The former MinIater 
of Finance Imposed it at the rate of ten per cent. On 
representation, he reduatd It to fiver per cent TIW veer 
again. It has been raised from fiver per cent to ten per cent 
We have again requested about It. But there il no mention 
about that. 

SHRI PRITHVIRAJ D. CHAVAN (Kared): Sir, I am trying 
to help the Minister of Finance. All the hon. Members have 

asked him to lower the customs duty and excise duty and 
he wiliiole revenue. lam asking him to increase the customs 
duty. Why has he excluded trade from the special customs 
duty? On behalf of the manufacturing sector of this country. 
I am pleading nat to introduce thll distortion. 

SHRI YASHWANT SINHA: Shri Chavan. ttie limple 
reply to that is the philosophy under which this tax has bean 
Imposed. When the traders Import goods Into this country 
they are required to pay tax. Under the rules, we would be 
making enough provisions to enlure thaI they pay taxes. 
This Is In lieu of the seles tax and therefore it. cannot be 
imposed on the traders. That is the simple logic. 

To the point made by Shri Reddy about sugar. I would 
like to submit that it is this Govemment which imposed a 
duty on sugar. Tha hon. Member knows that sugar was 
being Imported absolutely on zero duty. We only have 
Impoucla duty of 12 per cant. This four per cent additional 
duty would allO apply to them. So. we are watching the 
lituation. It wal only as a relUlt of the clOie witch that thll 
Government kept on the lug .. Iltuatlon that we decided to 
Impoaalhat duty. We would continue to keep a close watch 
on the lUg_ situation, _Indeed on all Imports and wherever 
corrective measures are neceuary we shall not shirk from 
taking them. 

Sir. due to paucity of time I have not bean able to reply 
to many of the other issues, like the one raised by Shri 
Yerrannaldu. 

SHRI MURlI DEORA (Mumbal South) : Please clarify 
the position In regard to the Insurance sector. 

SHRI YASHWANT SINHA: Sir. I would like to submit 
that there are various other things and those will be taken 
care of. not through an amendment to the Finance Bill but 
through a notification of the Customs Department which we 
shall placa before the HOUle. 

Sir, 8M Daore has repea'" been asking about the 
inlurance sector and I would Just like to respond to thaI. 
The matter II under the active consideration of the 
Govemment. We are formulltlng sp8ctflc proposals and as 
lOOn II we are ready with IRA Sill, we would come before 
the House. 

SHRI N.K. PREMCHANDRAN (QuHon) : Sir, whit about 
the caprolactic produCII? The factories producing IUch 
goods would be lllfected. 

SHRI YASHWANT SINHA : You please ask Shrl 
Chldambaram about it. 

Sir. the point is that there is no unanimity in trade and 
Industry; there cannot be any unanimity in this HOUle as 
wen. There cannot be any unanimity in this House in regard 
to these various duties. II is because some people would 
alk for raising the custom duties and some others would 
Ilk for reducing the custom duties. It is the responsibility of 
the Finance Minister to take care of all these things and 
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take a holistic view and come to the conclusions that he 
wishes to come to. 

Sir, I think. I have taken care of most of the points which 
have been raised by the hon. Mem~. If there are any 
specific areas whidl have not been replied to, I would ask 
to be forgiven by those Members. With these words I would 
like to conclude. 

PROF. P.J. KURIEN (Mavellkara) : Sir, I have a point to 
make ... (lnterruptions) 

MR. SPEAKER: There is no time now. 

... (Intem:ptiona) 

PROF. P.J. KURIEN (Mavellkara) : Sir, I would like to 
submit on an issue which Is a concern of all the Members of 
this House ... (lnterruptions) Mr. Finence Minister, I would 
like to have your attention please. By deleting clauses 
22 and 23 of Sectton 10 of the Income TaK Act, the Flnence 
Minister has Imposed a new t8)( on the educational 
Institutions end hOSpitals. Earlier, they were not under the 
purview of the Income TaK Department. This yeer, the 
Finance Minister has brought them within the purview of the 
Income TaK Department ... (Interruptions) The limit is only 
rupees one crore. But the Income and eKpendlture of the 
educational institutions and the hospitals, even that of the 
mediocre level institutions, are beyond the limit of rupees 
one crore. That means. practically the eKemption given to 
them becomes ineffective. These are the areas where the 
Government is not fulfillirig its duty adequately. 

Sir, my request to the Govemment would be that the 
hospitals and the educational institutions should be totally 
exempted. They are doing a great service to the nation 
which the Govemment is not able to do ... (lnterruptlons) 

MR. SPEAKER: Shri Kurien, please understand that 
there is no time. The time is very short. 

PROF. P.J. KURIEN (Mavellkara) : Sir, I am not speaking 
for those institutions which are taking capitation tees. But I 
am speaking for the educational institutions and hospitals 
that are doing a great service in the areas where the 
Government is not able to fulfill lis duties. 

SHRI YASHWANT SINHA : Mr. Speaker, Sir, I have 
already responded to that point and let me allura you and 
the House that no genuine institution shall be subjected to 
any harassment but those who are indulging In mischief 
and malpractices must be taken to task. 

PROF. P.J. KURIEN (Mavelikara) : You should accept 
all such institutions which do not charge capitation fees. 

SHRI SHARAD PAWAR (Baramati) : A request was 
made that the Member of Parliament Area Development 
Fund be raised from Rs. 1 crora to Rs. 2 crore. Has any 
decision bee" taken on that? 

SHRI YASHWANT SINHA : Sir, I am aware of the 
proposal because I have attended maatlngs with you. I have 
attended meetings with the Chairman, Rajya Sabha. This 
is outside my jurledlctlon. An announcement to this effect 
must come from the Speaker of the Lok Sabha 
... (Interruptions) 

SHRI RUPCHAND PAL (Hoogly) : Are you satisfied with 
the reply? While major further concessions are being given 
to richer HClions of the society, the poorer sections are being 
denied of these benefits. Price rise is .. " 

(Translation] 

SHRI MADAN LAl KHURANA : We shall settle this 
matter with you later on ... (Interruptions) 

SHRI MOHAMMAD ALI ASHRAF FATMI (Darbhanga) : 
You must announce It In the House itself ... (Interruptions) 
The whole House would like to know about It '" (Interruptions) 

PRIME MINISTER (SHRI ATAL BIHARI VAJPAYEE) : 
Serious consideration is being given to demand raised by 
the hon'ble Members. 

{English] 

SHRI RUPCHAND PAl : Sir, many questions have been 
raised from this side, particularly the issue of price rise 
... (Interruptions) 

SHRI K. BAPIRAJU (Narsapur) : Sir, I have to put only 
one supplementary to the Finance Minister. It is with regard 
to drinking water. His Excellency. the President of India had 
said that in the Five Year Plan he would see to it that every 
village gats sutllclent drinking water. The hon. Prime Minister 
has also said that this is not the intention but the commitment 
of the Govemment and that he would see to It that in the 
next five years the commitment Is fulfilled. 

I would like tn know from the hon. Finance Minister as 
to how many villages have been identified under this and 
what Is the estimated amount that would be required to fulfil 
this commitment. You can, at least, spell out the rough 
estimates. 

SHRI BASU DEB ACHARIA (Bankura) : Sir. five years 
back, customs duty on bifocal lenses was 80 per cent. It 
has been reduced to 20 per cent now. Because of this 
reduction, the Imported 'flint button' has now become 
chaaper than the one produced indigenously. There is only 
one unit in the country which Is producing the flint button, 
and that Is the Bharat OpthalmiC Glass Ltd. There is no 
other Industry In the country which produces this item. AI a 
mult of this reduction in customs duty, this industry has 
become sick. I would like to know from the hon. Flnanos 
Minister whether he would enhance the customs duty 
substantially and bring It to the rate which was prevalent 
five years back. 
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MR. SPEAKER: The question il: 

"That the Bill to give etI'ect to the financial propouIl 
of the Central Government for the flnanclel year 1998-
99, be taken into conlldel'lltlon." 

The motion was adopted. 

C/ause-by-C,.us. eon.,dwatlon 

MR. SPEAKER: The House shall now take up clause-
by-clause consideration of the Bill. 

C/.". .. 2 and 3 

MR. SPEAKER: The question is: 

"That clauses 2 and 3 stand part of the Bill." 

The motion was adopted 

Clauses 2 and 3 wal1l added to the BIll. 

{Trans/atlonl 

SHRI SHAKUNI CHAUDHARY (Khagaria) : Mr. 
Speaker. Sir. 88laries of Govemment employees have been 
raised by the Fifth Pay Commiuion but thel'll Is no Increase 
in the allowances of Members of Parliament... (Intenvptlons) 
Through you, I would like to request the hon'ble Finance 
Minister to inclaase the salaries of Members also 
... (Interruptions) 

[English} 

Amendments made: 

Page 3, line 26, for "means, -" substitute-

"meanl a group of alsets falling within a cia .. 
ofassell compriling-". (52) , 

Page 3,-

omit linel 35 to 38. (53) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 4, as amended, stand part d the Bill." 

The motion was adopted. 

Clause 4, as amended, was added to the Bill. 

C/au •• ' 

MR. SPEAKER: The question is: 

"That clause 5 ltand part of the Bill." 

The ma/ion wa. negatived. 

MR, SPEAKER : ClauR 5 hi dropped from the Bill. 
Subeequent claUMe mey be .....numbered accordingly. 

a. ... , 
MR, SPEAKER: The que.tIon is: 

"That clause 8 stand part of the BUI." 

The motion was nagatlved. 

MR. SPEAKER: Claule 8 Is dropped from the Bill. 
Subuqusnt clauses may be I'IInumbered accordingly. 

Claus. 7 

Ame#'ldmenta made: 

Page 4,· 

(a) omit lines 4 to 6 

(b) for lines 10 to 19, aubatIfute-

(ca) In claun (15), in sub-clause (iv), in the 
E.-nation after clau .. (a), the following clause 
shllil be inserted, namely:-

"(aa) the manufacture of computer software or 
recording of programme on any disc, tape, 
perforated media or other Information device: or" . 
(54) 

Page 4, for lines 22 to 40, substitute-

(I) in clause (23C) .-

(A) After sub clause (lila), the fallowing sub claules 
shan be Inserted, namely:-

"(illab) any university or other educational 
institution existing solely for educational 
purposes and not for purposes of profit. and 
which hi wholly or substantillily IInanced by the 
Govemment: or 

(iliac) any hospital or other institution for the 
reception and trelllmant d parsons sutrering from 
Illness or mental defectiveness or for the 
reception and treatment of parsons during 
convalascence or of pal'8Ons requiring medical 
attenllon or rehabilitation, existing loleiy for 
philanthropic purposes and not for purposel 01 
profit, at I which is wholly or substantially financed 
by the Government; or 

(iliad) any university or other aducatlonal 
Institution existing solaly for aducational 
purposes and nol for purposes of profit if the 
aggregate annual receipts 01 such university or 
educational i,..tltutlon do not excaad the amount 
of annUlI! receipts as may be prescribed; or 
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(iliae) any hosPital or other lnatltution for the 
reception and treatment of pentOI18 euIIerIng fRlm 
illness or mental defectiveness or for the 
reception and tr .. tment of persons during 
convalescence or of persons requiring medical 
attention of rehabilitation, existing solely for 
philanthropic purposes and not for purposes of 
profit, if the aggregate annual receipts of such 
hospital or institution do not exceed the amount 
of annual receipts as may be prescribed; or"; 

(B) after sub-clause (V), the following sub-clauses 
shall be inserted, namely: 

"(vi) any university or other educational institution 
existing solely for educational purposes and not 
for purposes of profit, other than those mentioned 
in sub clause (iliab) or sub-clawse (Iliad) and 
which may be approved by the prescribed 
authority; or 

(via) any hospital or other institution for the 
reception and treatment of persons suffering from 
illness or mental defective nell or for the 
reception and treatment of persons during 
convalescence or of persons requiring medical 
attention or rehabilitation, existing solely for 
philanthropic purposes and not for purposes of 
profit, other than those mentioned In sub clause 
(iiiae) or sub clause (liiae) and which may be 
approved by the prescribed authority;"; 

(e) in the first, second, third. fifth and sixth provisos.-

(1) after the word "institution", the following shall 
be inserted, namely: 

"or any university or other educational institution 
or any hospital or other medical institution"; 

(II) after the words, brackets and letter "or sub 
clause (v)" the words, brackets and letters" or 
sub-clause (vi) or sub-clause (via)" shall be 
inserted; 

(D) after the fourth proviso, the following proviso shall 
be inserted, namely:-

"Provided also that the exemption under sub-
clause (vi) o~ sub-clause (via) shall not be denied 
in relation to any funds invested.or deposited 
betQre the 1 st day of June, 1998, otherwise than 
in anyone or more of the forms or modes 
specified in sub-section (5) of section II if such 
funds do not continue to remain 10 invested or 
deposited after the 30th day of March, 2001,"; 

0) in clause (23FI,-

(a) the third and fourth provisos shall be omitted; 
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(b) In the ExpMtnatlon, forclauae (c) the following 
clauses shall be substituted. namely:-

(c) "venture capital undertaking" means such 
domestic company whose lhates are not listed 
in a recognised stock exchange in India and 
which is engaged in the business or generation 
or generation and distribution of electricity or any 
other form of power or engaged in the business 
of providing telecommunication services or in. the 
business of developing. maintaining and 
operating any infrastructure facility or engaged 
in the manufacture or production of such articles 
or things (including computer software) as may 
be notified by the Central Govemment in this 
behalf 

(d) "Infrastructure facility" means road. highway. 
bridge, airport. port. rail system. water supply 
project, irrigation project. sanitation and 
sewerage system or any other public facility of a 
similar nature as may be notified by the Board in 
this behalf in the Official Gazette and which fulfils 
the conditions specified in sub-section (1A) of 
section 80-1A;'; 

'(k) for clause (23G), the following clause shall be 
subsltuted. namely :-

"(23G) any Income by way of dividends. other 
than dividends referred to in section 115-0. 
interest or long-term capital gains of an 
infrastructure capital fund or an infrastructure 
capital company from investments made on or 
after the 1 st day of June. 1998 by way of shares 
or long-term finance in any enterprise wholly 
engaged in ·the business of developing. 
maintaining and operating any infrastructure 
facility and which has been approved by the 
Central Govemment on en application made by 
it in accordance with the rules made in thiS behalf 
and which satisfies the prescribed conditions. 

Explanation. -For the purposes of the c1ause.-

(a) "infrastructure capital company" means such 
company as has made investments by way of 
acquiring shares or providing long term finance 
to an enterprise wholly engaged in the bUSiness 
of developing, maintaining and operating 
infrastructure facility; 

(b) "Infrastructure capital fund" means such fund 
operating under a trust deed. registered under 
the provisions of the Registration Act, 1908 
established to raise monies by the trustees for 
investment by -way of acquiring shares or 
providing long-term finance to an enterprise 
wholly engeged In the business of deveioping. 
maintaining and operating infrastructure 
facility.'. (55) 
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Page 4. after line 49. In_rt-

. ·(iv) a prOject for housing which fulfU. the 
conditions specified in sub-section (4F) of section 
80-1A." (56) 

(Shri V •• hwant Sinha) 

MR. SPEAKER:,Th. questions is: 

"That clause 7. as am.nded. stand part ofthe Bill." 

The motion lAS adopted. 

Clause 7. as amended. lAS added to the Bill. 

CI .... , 

SHRI BASU DEB ACHARIA (Bankura) : I beg to move: 

Page 5. line 8.-

for "one lakh rupees· 

substitute ·one lakh fifty thousand rupees· (14) 

Page 5. line 10.-

for ·one lakh rupees· 

substitute ·one lakh lif\y thousand' rupee.· (15) 

MR. SPEAKER: Now. I put amendmenta No. 14.nd 15 
moved by SOO Basu Deb Acharia to the vote. 

The amendments were put and negatived. 

MR. SPEAKER: The question is: 

"That clau.e 8 .tand part of the Bill.· 

The motion wa, adopted. 

Clause 8 was added to the BIll. 

Claus. 9 lAS added to the BIll. 

Cleuse 10 was added to the BIN. 

SHRI AKBAR AHMAD (Azamgarh) : There .hould be 
incr.aH in the salari •• of MP·s. The pres.nt salary of Ra. 
1500 i. below·the reoognleed statutory national wages. 

VASHWANT SINHA: Befor. I move my .menclmenta 
to this clau ... let me allUre Shit Akbar Ahamad and Blithe 
other han. MemberS who are ra.1ng thI. question thet the 
qu.alion of Member'. sal.ry .nd allowances • under \he 
very active consideration of the Government. 

Clau •• ff 

Amendments mede: 

Page 5. line 29. aner ·Intanglbl ..... ta·. ina.n 
acquired on or after the 1 st d.y of AprIl. 1998. (57) 

Page 5. line SO. a", ·cI.imed·. Insert "and allowed·. 
(58) 

(Shri V.shwant Sinha) 

MR. SPEAKER: The question is: 

"That clau .. 11 .• s .mended. stand part of the Bill." 

The motion was adopted. 

Clau .. 11. as .",."ded, was .dded It) ftIe Bill. 

Amendments made: 

Page 6, .fter line 46. insert-

·Provlded liiio thet any .mount credited In the apecI.1 
.ccount of Sit. R.alor.tlon Account by w.y of intere.t 
nil be deemed 110 be • depotit." (511) 

Page 7, Ibrll".. 3 to 8, aubstltute"th. call'may b •• 
In the depotlt sch.me," (60) 

Page 7,-

for lin .. 20 to 25. substitute-

·(5) where .ny .mount .landIng 110 the credit of 
the ........ In the apecI.l8CCOUnt or In the SIIa 
R.storatlon Account I. wlthdrewn on closura of 
the aocount during .ny pr.vlou. ye.r by the 
......... the .mount .0 withdrawn from the 
account ••• reduced by the amount. If any. 
p.yable to the Central Govemment by w.y of 
pront or production .har ••• prov~ed In the 
.greement rwt.rred to In section 42 •• hell be 
d .. med to be the proftta end gain. of bu.ine •• 
or pro •• lon of that prevlou. year .nd .hall 
recordlngly be ch.rgeable to income-lex •• the 
Income of that prevlou. ye.r. 

Explanatlon,- Where any amount i. withdrawn 
on cIoeul'I 01 the account In • previous year in 
which the busln ... carried on by the ........ 
i. no longer In ......... the provisions of thl. 
sulHectlon .h.1I .pply •• if the bu.lne •• II I" 
.xlstence In that prevloUa year." (81) 

(Shri Valhwant Sinha) 

MR. SPEAKER: The question i.: 

"That cI.u .. 12 .... mended. atand part of the Bill." 

The motion was adopted. 

ClaUH 12. as a",."ded. was added to the Bill. 
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Amendment mtJde: 

Page 8. for lines 16 and 17, substitute-

'13. In section 35 of the Income-tllx Act, In sub-
section (2AB), after clause (4), the following 
clause shan be inserted, namely:-

"(5) No deduction shall be allowed in respect of 
expenditure referred to In clauH (1) which Is 
incurred after the 31 st day of March, 2000,", (82) 

(Shri Vashwant Sinha) 

MR. SPEAKER : The question is: 

"That clause 13, as amended, stand part 0' the Bill." 

The motion was adopted. 

Clause 13. as amended, was added 10 the Bill, 

. Clauses 14 to 19 were added to the Bill. 

C/au.e 20 

Amendment made: 

Page 9. line 41.-

for "amount 0' duty leviable under the Customs Tan" 
Act. 1975 and". substltut_ 

"amount of duty of excise or the additional duty leviable 
under section 3 of the Customs Tariff Act, 1975 In 
respect of which". (63) 

(Shrt Vashwant Sinha) 

MR. SPEAKER : The question Is: 

"That clause 20, as amended, stand part of the Bill." 

The motion was adopted. 

C/alJse 20. as amended. was added to the Bill. 

Clauses 21 and 22 were added to the Bill. 

CIau .. 23 

Amendments made: 

Page 10, line 14, for "building, machinery, plant, 
fumlture", substitute "capital asset". (64) 

Page 10. lines 28 and 29, for "building, machinery, 
plant, fumiture", substitute "capital aSHt", (85) 

(Shrt Vashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 23, as amended, stand pert of the Bill", 

The motion was adopted. 

Clause 23, as amended. was added to the Bill. 

C/au •• 24 

Amendment mede: 

Page 10, lines 45 and 46, for "the benefit availed by 
the firm or by the sole proprtetor, as the case may 
be", subatfrute-

"the amount of profits or gains arising from the 
transfer of such capital aSHt or intangible asset 
not charged under section 45 by virtue of 
conditions laid down In the proviso to clause (xiii) 
or the proviso the clause (xiv) of section 47". (66) 

(Shri Vashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 24, as amended, stand pari of the Bill" 

The motion was adopted 

Clause 24, as amended. was added to the Bill. 

C/au •• 25 

MR. SPEAKER:The question is: 

"That clause 25 stand part of the Bill". 

The motion was negatived, 

MR. SPEAKER : Clause 25 is dropped from the Bill. 
SubseqlJent clauses may be Ill-numbered accordingly. 

C/au ... 2t a"d 27 

MR. SPEAKER: The question is: 

"That clauses 28 and 27 stand part of the Bill". 

The motion was adopted. 

Clauses 28 and 27 were tJdded to the Bill. 

C/au •• 2. 
MR. SPEAKER: Shri BanatwaJla, are you moVIng your 

amendment? 

SHRI G,M. BANATWALLA (Ponnani) : Sir, the 
Govemment has positively responded to the question of the 
Gift Tax. Therefore, I do not want to move my amendments. 

MR. SPEAKER: The question is: 

"That clause 28 ltand part Qf the Bill". 

The motion wes adopted. 

Ctauaa 28 wes added to the Bill. 

Clause 29 was added to the Bill. 
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CIIIu ... 

MR. SPEAKER: Shrl Sangwan, ar. you moving 
amendment? 

SHRI KISHAN SINGH SANGWAN (SonepiIt) : No, Sir, 
I am not moving. 

MR. SPEAKER: The question is: 

"Thlt clluse 30 stand part of the Bill". 

The motion wa. adopted. 

C/au.e 30 we. added to the Bill. 

C/au •• 31 

Amendment made: 

Plge 12,--

(a) line 45 omit "subsection"; 

(b) alter line 53, insert-

'Provided that If any of the conditions laid down in the 
proviso to clause (xiii) or the proviso to clause (xlv) to 
section 47 are not complied with, the set off of iOIl or 
allowance of depreciation made in any previous yeIIr 
in the hinds of the successor company, shill be 
deemed to be the income of the company chargeable 
to tax in the year in which such conditions Ire not 
complied with. 

(5) For the purposes of sub-section (4),-

(I) "accumulatad loss" means so much of the loss of 
the predecessor firm or the proprietory concern, IS 
the case mlY be, under the head "Profits and glins of 
business or profession" (not being a loss lustained in 
a speculation business) which such predecessor firm 
or the proprietory concern would hive been entitled 
to carry forward and set off under the provisions of 
section 72 If the reorganisltion of busine .. had not 
takln pilce; 

(b) "unll sorbed depreciaiion" melns so rnuch of the 
allOWlnce for depreciation of the predecellor firm or 
the proprietary concern, as the case may be, which 
remains to be allowed and which would hive been 
allowed to the predecessor firm or the proprietory 
concern, as the case may be, under the provisions of 
the Act, if the reorganlsetion of business had not tllken 
place'. (67) 

(Shri Vashwant Sinha) 

MR. SPEAKER: The question Is: 

"That clause 31, as amended. stand part of the Bill". 

The motion wes adopted. 

Clause 31, a. amended, wa. added to the Bill. 

11.00 tn. 

ClauaaU 

MR. SPEAKER: Shri A.F. GoIIim Oeman! - Not present 

Shrl Klshan Singh Sengw8n - Not present. 

Shrl M8dhukllr Sirpotdar - Not present 

Tha question ia: 

"That clause 32 stllnd part of the Bill" 

The motion wa. adopted. 

CIlIUM 32 was added to the Bill. 

Amendment. mede: 

Page 13, line SO, for "or sulMllause (lilhg), lubatlture" 
or sulMllau .. (iIIhg) or sub-cla" .. (liihh). (68) 

Page 13, atrw line 53, In_If-

'(liihh) the Nationai CulWral Fund sat up by the 
Central Government; or 

(c) In sub-sectlon (5), In clausa (i), the worda, brackets, 
flguras and letter "or claule (22) or clausa (22A)" shall 
be omitted.' (88) 

(Shrl Valhwant Sinha) 

MR. SPEAKER: The question is: 

"That clau .. 33, II amended, stand pert of the Bill." 

The motion wa. adopted. 

Clause 33, a. amended, we. added to the Bill. 

Amendment made: 

Page 14, line 12,atrer"Hindu undivided Famlly",In .. " 
"by such family". (70) 

(SM V.shwant Sinha) 

MR. SPEAKER: The question Is: 

"That clausa 34, al amended, stand part of the Bill." 

The motion wa. adopted 

CIau .. 34, e. amended, _. added to the Bill. 

Ctlll .. 35 wa. added to the SIll. 
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Amendment made: 

Page 15. line 5 and 6, for "and shall be deemed to 
have been inserted with effect from the 1 st day of April, 
1990", substitute "with effect from the 1.t day of April, 
1999". (71) 

(Shrl Yashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 36, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 36, as amended, was added to tha Bill. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Sir, I beg to move: 

"That this House do suspend clause (i) of rule 80 of 
the Rulel of Procedure and Conduct of BUllnels In 
Lok Sabha in 10 far lilt requires that an amendment 
shall be within the ICOpe of the Bill and relevant to the 
subject matter of the clause to which it relates. In its 
application to Govemment amendment No. 71 to the 
Finance (No.2) Bill, 1998 and that this amendment 
may be allowed to be moved.· 

MR. SPEAKER: The question is: 

"That this House do suspend clause (i) of rule 80 of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to the 
subject matter of the clause to which It r81ates. In its 
application to Government amendment No. 71 to the 
Finance (No.2) Bill. 1998 and that thll amendment 
may be allowed to be moved.· 

The motion was adopted. 

New Claus. 31.4 

Amendment made: 

Page 15: after line 10, Insert-

36A '36A. In seCtion 80HHE of the Incom .. tax Act 

(New with effect from the 1st day of April, 1999.- Clause) 

(a) after sub-section (1), the following shall be inaerled 
namely: 

·Provided that if the assessee, being a company 
engaged in the export out of India of computer 
software issues a certificate referred to in clause 
(b) of sub-section (4A), that In respect of the 
amount of the export specified therein, the 
deduction under this sub-Iection il to be allowed 
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to a supporting lWftware developer. then the 
amount of deductiOn In the case of an assessee 
Ihall be reduced by such amount whiCh bears to 
the total profits derived by the aSlel ... from 
the export, the same proportion as the amount 
of the export turnover specified In such certificate 
bears to the total export tumover of the assessee. 

'(1A) Where the asseslee. being a supporting 
software developer, has during the previous yeer. 
developed and sold computer software to an 
exporting company in respect of which the said 
company has issued a certificate under the 
proviso to sub-section (I) there shall, in 
accordance with and subject to the provisions of 
this section. be allowed in computing the total 
income ofthe assessee a deduction ofthe profits 
derived by the assessee from the developing and 
selling of computer software to the exporting 
company in respect of which the certificate has 
been issued by the said company.": 

(b) after sub-section (3), the following sub-section shall 
be Inserted. namely: 

"(3A) For the purpose of sub-section (1A). profits 
derived by a supporting software developer shall 
be.-

(I) in case where the business carried on by the 
supporting software developer consists 
exclusively of developing and seiling of computer 
software to one or more exporting companies 
solely engaged in exports. the profits of such 
business: 

. (ii) in a case where the business carried on by a 
supporting software developer does not consist 
exclusively of developing and selling of computer 
software to one or more exporting companies. 
the amount which bears to the profits of the 
business. the same proportion as the turnover 
in respect of sale to the respective 'exporting 
company bears to the totai turnover of the 
busine .. cerried on by the assessee.; 

(c) after sub-section (4). the following sub-section shall 
be inserted, namely: 

"(4A) The deduction under sub-section (1A) shall 
not be admissible unless the supporting software 
developer furnishes In the prescribed form along 
with his return of income,-

(I) the report of an accountant. as defined in the 
Explanation below sub-section (2) of section 288 
certifying that the deduction has been correctly 
claimed on the baais of the profits of the 
supporting software developer in respect of sale 
of computer software export to the exporting 
company; and 
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(U) a eertlfteate from the exporting Company 
containing such particulars as may be pre8Cl'lbed 
and verified in the manner prescribed that In 
respect of the export tumover mentioned in the 
certificate, the exporting company has not 
claimed deduction under this seCtIon: 

Provided that the certificate specified in clause 
(b) shall be duly certified by the auditor auditing 
the accounts of the exporting as ...... under 
the provisions of this Act or under any other law."; 

(d) in the Explanation below SUb-section (5),-

(i) in clause (b), after the words "any such 
programme", the words "or a,w customised 
electronic data" shall be inserted: 

(ii) after clause (c) the following clause shall be 
Inserted, namely:-

'(ea) "exporting company" means a company 
referred to in sub-section (1) making actual 
export of computer software;'; 

(ii) after clause (e) the following clause shall be 
inserted, namely:-

'(ea) 'supporting software developer" mea"s an 
Indian company or a person (other than a 
company) resident In India, developing and 
seiling computer software to en exportlng 
company for the purposes of export.· (72) 

(SM Vashwant Sinha) 

MR: SPEAKER: The question is: 

"That new dause 36A be added \0 the Bill." 

The motion was adopted. 

New clause 36A was added to the SHI, 

C"u •• 37 

Amendments mede: 

Page 15, fDriines 13 and 14, wbatltute-

'(i) after the words "basic or cellular",the words· 
"including radiopaglng, domestic uteliite I8Mce 
or nelwork of trunking and electronic data 
inlerchange services or construction and 
devalopment of housing projects" shall be 
inserted: (73) 

Page 15, for lines 29 to 34, subsfltr.e-

'(be) In sub-sadlon (4B), In clau .. (Ii), for the 
figures "1998", the figures "1999· shall be 
substituted:': 

(c) in sub-aeetlon (4C), after the words "basic or 
cellu.lar·, the words "including radiopaging, 
domestic .. teliite .. rviea or networi< of trunking 
and electronic data Interchange services" Ihall be 
inserted with af'Iecl from \he 1s1 day of April. 1999: 

(d) (i) in sub-Iection (4E), after the words 
·commercial production·, the words "or ~ning" 
ahall be inserted; 

(ii) in sub-Iection (4E). the following proviso shall 
be Inserted, with effect from the 1 ill day of April. 
1"999, namely: 

"Provided that the proYiao of this aaction Ihall 
apply in case of refining of mineral oil where the 
undertMlng begins ~nlng on or after the 1 sl 
day of October, 1998:"; 

(da) after aub-Hdion (E), the following lub-
aectIon ahall be In .. rted with etrect from 1 II day 
of AprIl, 1999, namely: 

"(4F) This HC1Ion applies to an undertaking. 
e"gaged In developing and building houling 
projects approved by a local authortty lubject 10 
the condition that the size of the plot of land has 
a minimum of one acre. and the reSidential unit 
.... a built up area not excaadlng one thouland 
~uare feet; 

Provided that the undertaking commences 
development and conltructlon of the houllng 
project on or after the 1 It day of October. 1998 
and completes the same before the 311t day ot 
March, 2001 ;"; 

(de, In lub-aactlon (5), after claule (v). the 
following clauaalhall be In.-tad with err.ct from 
the 1at day of AprIl, 1999, namely: 

·(vI) In the CIIU .. of a housing project nsferred to 
In sub-section (4F), hundred per OInt. of profits 
and galnl derived from IUch bullnall" (74) 

Page 15, line 39, for "111 day of October, 1998", 
euNtItute "1st day of April, 1998·, (75) 

Page 15, line 40 and 41. for "and ahall be deemed to 
have bean Inaertad with effect from the 11t day of April. 
1991·, .ublJlltute "with etrect from the 1.t day of April, 
1999", (76) 

Page 16, omn lines 4 to 6. (77) 

(SIYi Valhwanl Sinha) 

MR, SPEAKER: The queillon II: 

, "That dau .. 37, .. amended, atand part of the BiU" 

The motion .... adopted, 

CIauee 37, .. fItrIMded, was.tKIdeIJ to the Sill. 
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MR. SPEAKER: The quelllon Is: 

"That clause 38 stand part of the Bill." 

"TIta motion was adopted." 

Clause 38 was added to the SIll. 

Amendmen,. mede: 

Clau •• l. 
Page 16, line 20, for "during the previous ye.r", 
substitute "in the previous year for ttne a ..... ment ye.,. Including the ..... ament ye.r relev.nt to the 
previous ye.r In which such employment Is provided" (78) 

Page 16, line 28, for "new workman" aubstltute "new 
regular workm.n". (79) 

Page 16, omit linel 39 .nd 40. (80) 

(Shri Y.lhwant Sinha) 

MR. SPEAKER: The question is: 

."Th.t cI.use 39. u amended, stand part of the Bill." 

The motion wa. adopted. 

Cleu88 39. a. amended. w.s .dded to the Bill. 

CI.use 40 w.s added to the Bill. 

SHRI YASHWANT SINHA: I beg to move: 

"That this House do luspend cI.ule (i) of rule 80 of 
the Rules of Procedure and Conduct of BUll"... In 
Lok Sabh. in so far as It requlm that .n .mendment 
shall be within the lcope of the Bill and relev.nt to the 
lubject matter of the cI.UN to which it relatel. in ita 
application to Government amendment No. 81 to the 
Finance (No.2) Bill. 1998 .nd that this .mendment 
may be allowed to be moved." 

MR. SPEAKER: The question II: 

"That thil Hou .. do sUipend cI.use (I) of rule 80 of 
the Rulu of Procedure and Conduct of BUlill8ll In 
Lok Sabha in so far as It requires that an amendment 
shall be within the scope of the BIII.nd relevant to the 
subject matter of the clause to which It rel.tel. in Its 
application to Government .mendment No. 81 to the 
Finance (No.2) Bill. 1998 and that this amendment 
may be allowed to be moved." 

rhe motion was adopted. 

Amendment made: 

New Clau •• 40A 

Page 16. afler line 48. In88rt-

'40A. In section 115AD of the Income talc Ad. in sub-

HCtIon (I), for clause (.). the following clause Ihall be 
lubatitutad with etl'ect from the 1st day of April. 1999. 
nameiy:-

"(.) Income received in respect of securities 
(other than unit referred to in section 115AB); 
or" , (81) 

(Shri Yashwant Sinha) 

MR.SPEAKER : The question Is: 

"That new clause 40A be .dded to the Bill." 

The motion w •• adopted. 

Naw CleuN .fOA was added to the Bill. 

Clause 41 was added to the Bill. 

SHRI G.M. BANATWALLA (Ponn.nl) : I beg to move 

Page 17.-

omit line 7 (3) 

It is .bout tha schema which is caned one by six. My 
.mandment is directed towards amending that a person 
sau.tying two of the Hverel conditions. namely. having a 
telephone or a house etc. is to be required to file a return. 
My subml .. ion Is that In trying to widen the tax base. the 
Minister should not cause untold hardship to people who 
may ncit be subject to the tax and require them to file the 
return. I spoke .t length when the Bill was under 
consld.ration. I hope that the Government would accept 
the amendment. 

MR. SPEAKER: I sh.n now put Amendment NO.3 to 
the vote of the House. 

The .mendment was put and negatived. 

Amendment made: 

"Page 17. aller line 12. insatt-

"Provided further that the Centr.' Government 
may. by noIIficatlon In the Official Gazette. specify 
cl ... or cl.sses of persons to whom the 
provisions of the first proviso shall not apply." 
(82) 

(SM V.shwant Sinha) 

MR. SPEAKER: The question is: 

"That cI.UN 42, .1 .mended. stand p.rt of the Bill. 

The motion was adopted. 

Clause 42. as emended. was added to the Bill. 
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Amendments made: 

Page 17. anerline 17. insert-

"(a) in sub-seetlon (I). in clau .. (iI), for the words 
"fifty thousand rupees" the word. "five lakh 
rupees" shall be substituted; (83) 

Page 17. line 21. omit "not" (84) 

Page 17, line 29, for "the form". substitute "the form 
and the manner". (85) 

Page 17. aft.,r line 30. insert-

"(f) the manner in which the Permanent Account 
Number or the General Index Register Number 
shall be quoted in respect of the categorle. of 
trensactlons referred to In clau .. (b); 

(g) the time and the manner in which the 
transactions referred to in clau .. (b) shall be 
intimated to the prescribed authority." (86) 

(Shrl V.shwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 43. IS amended. stand part of the Bill." 

The motion was adopted. 

Clausa 43. as amancled. was added to /tie Bill. 

Clau .. 44 was added to /he BIll. 

Clllu .. 45 

Amendments made: 

Page 17. lines 38 and 39. for "and shall be deemed to 
have been inserted with effect from the 1 st day 
of April. 1986". substitute "with etrect from the 
1st day of April. 1999.". (87) 

Page 17 lines 40 and 41. omit "(as it stood 
Im~illtelY before the 1st day of AprIl. 1955)". 
(88) 

(Shri Vashwant Sinha) 

MR. SPEAKER: The question Is: 

"That clause 45. as amended, stand part of the Bill." 

The motion was adopted. 

Clause 45. as amended. was added to /he SIll. 

Amendments made: 

Page1a. for line 6. substtrute-

"(b) the total undlsclOHd Income relattng to the 
block parlod .hall not include the incom. 
alllssed in any regular ..... sment a. Income 
of such block period;". (n) 

Page 18, line 8. for"every". subst#IIM "any". (80) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

That claus. 46 ... trmended •• tandpart of the Bdl." 

The motion was adopted. 

CIauae 46. as atrIefIdad. was added to /tie BIll. 

CIIIuse 47 IN. added to /he BIll. 

CI." .. ", 

MR. SPEAKER: There is an amendment to Clau.e 4a. 
Shrl P.C. Chacko. are you moving your amendment? 

SHRI P.C. CHACKO (Idukkl) : I beg to move: 

Page 18. line 14.-

omit "and shall be deemed to have been In .. rted 
with effect from the 1st day of July. 1995." (S1) 

I would like to have an explanation from the hon. 
Minister. 

In the .. arch ca •••• there i. a period of limitation for 
making the final a •• e.sment. It wa. one year and 
subsequently made two years. Now. the MW am.ndm.nt. 
being propo.ed by the hon. Minister. is giving a new 
Interpretation to Section 158 (B) (E) of the Income Tax Act. 
Thereby. the word '.xecuted' is Interpreted in a very wrong 
way. According to the original clau .. 'executed' mean. the 
date on which the search operations start. According to the 
pre.ent Interpretation proposed. It i. the last date of Issuing 
d panchnama after the s.arch operations ar. complet.d. 
That mean •• giving omears the unbridled powers to hara.s 
tha ......... They can drag on the IMrch operations for 
an unUmlted period of lime. Thi. i. very unfair. 

SHRI P. CHIDAMBARAM (Sivaganga) : Let me explain. 
ThIs I. an important amendment. It i. not that WI want to 
start a debate on thl.. The point i. that tha amendment II 
being introduced. It could be that the Implicallons have not 
bean thought of. One yur w .. made to two years. They 
have two years to complete the asseument. And. what 
they are saying I. from the date the wa"ant il execut.d. it IS 
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two years. Now, the word 'executed' il being given an 
artificial meaning. The search could take place in ten 
different placel over a period of three monthl. The two 
years period will now count from to the lastpenchnama. All 
they have to do is to have one more search and extend it 
again, one more search after three monthl and extend It 
again. Let him reflect on it. I do not think thil il the intention. 
I do not think anybody will IUpport It. This will give an 
unbridled power to the man who learches it. 

PROF. P.J. KURIEN (Mavellkara) : Sir, I al80 move the 
amendment because this can be uled to unnecelsarily 
harasl the people. Once the raid is started, you can extend 
it to any length of time by this amendment. Therefore, it 
should be limited and our amendment wlillerve that purpose. 

S'HRI YASHWANT SINHA: Sir, I will respond briefly. I 
have considered the point which has been raised by hon. 
Members here. While It is not the intention of the Department 
to hara.s anybody, it is allO true that we should not do 
anything which will hamper searches and seizures. That is 
why I am not In 'a position to accept thil amendment. 

PROF. P.J. KURIEN (Mavellkara) : All right, accepted. 
But you should look into it because this il an unending 
procell. 

MR. SPEAKER: I shall put amendment No. 51 moved 
by Shri P.C. Chacko to clause 48, to the vote of the HOUle. 

The amendment was put and negatived. 

MR. SPEAKER: The question il 

"That elaule 48 stand part of Ihe Bill." 

The motion was adopted. 

Clause 48 was added to the Bill. 

Claus. 49 was added to the BIll. 

el.u •• so 

Amendments made: 

Page 18, for lines 52 and 53, substitute-

(b)·applicant" means any personl who-

(i) is a non-resident: or 

(ii) is a resident falling within any such class or 
category of personl as fhe Central Government 
may, by notification in the Otftclal Gazette, specify 
in thll behalf; 

(iii) makes an application tinder sulHection (1) 
1)f section 245Q.'. (91) 

Page 19, line 1, for "the proviso·, substitute "the first 
proviso·. (92) 
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Page 19, after line 2, Insert-

'(c) after section 245R, the following section shall 
be inserted, namely:-

·245RR. No Income-tex authority or the 
Appellate Tribunal shall proceed to 
decide any inue in respect 10 which an 
application has been made by an appli-
cant, being a reSident, under sub-
section (1) of section 245R." '. (93) 

Appellate 
authority 
not to 
proceed in 
certain 
cases. 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

·That clause 50, as amended, stend part of the Bill." 

The motion was adopted. 

Clause SO, as amended. was added to the Bill. 

el.u •• 51 

Amendments made: 

Page 19, lines 29 and 30 for 'section 271B. section 
27?8B, section 272A, section 272M or section 
272B·, substitute "section 271F, seclion 272M 
or section 272BB·. (94) 

Page 19, line 33, for ·1998", substitute "1988". (95) 

Page 19, for linea 49 to 51, substltute-

'Explanatlon-- For the purpose of this sub-
section, where on or after the 1 st day of October. 
1998, the post of Deputy CommiIBioner has been 
redesignated al Joint Commilsioner and the 
POlt of Deputy Director has been redeSignated 
al Joint Director, the referencel in this sub-
section for "Deputy Commissioner" and "Deputy 
Director" shall be substituted by • Joi(lt Commissioner" 
and "Joint Diractor" respectively.'. (96) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 51, .as amended, stand part of the Bill." 

The motion was adopted. 

CIau .. 51, as amended, was added to the Bill. 

~au .. s 52 and 53 were added to the Bill. 

a."..!U 

Amendments made.' 

Page 20, forllna'27 It) 49, substitute::'· 

'(a) in sub-:seetion (1), in clause (a), after the 
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words and brackets "Deputy Commissioner 
(Appeals)', the words, figures and letters 'before 
the 1st day of October, 1998' shall be inaertecl: 

(b) In sub-section (2), In clause (a), after the 
words and brackets "Deputy Commissioner 
(Appeals)', the words, figures and letters "before 
the 1st day of October, 1998' shall be inserted,', 
(97) 

Page 20, line 50, for '(3)", substitute '(c)" (98) 

Page 21,line 11, for "appeal' ,substitute 'appIIcatton'. (99) 

(Shri Vashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 54, as amended, stand part of the Bill.' 

The motion was adopted. 

Clause 54, as amended. was added to the Bill. 

Clauses 55 and 56 were added to the Bill. 

Cllu •• 57 

Amendment made: 

Page 21. line 20. omit 'on or'. (100) 

(Sh,; Vashwant Sinha) 

MR. SPEAKER: The question Is: 

'The clause 57. as amended. stand part of the Bill.' 

The mot/on was adopted. 

Clause 57. as amended, was added to the Bill. ' 

Cllu •• 58 

Amendment made: 

Page 21. line 23. for 'on or". substitute '~gainst an 
order made under section 254". (101, 

(Shrl Vashwant Sinha) 

MR. SPEAKER: The question Is: 

"That clause 58. as amended. stand part of the Bill." 

The motion was adopted. 

Clause 58. as amended. was added to the BIll. " 

Cllu •• 5' 
Amendment made: 

Page 21. for lines 27 end 28. substitute-

'(1A) Where the High Court delivera a judgement 

in an ~I filed before it under section 260A. 
effect shall be given to the order passed on the 
appeal by the Assessing Offtcer on the basis of 
I oertHled copy of judgement.', (102) 

(Soo Vashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 59, as amended. stand part of the Bill," 

The motion was adopted, 

Clause 59, as amended, was added to the Bill, 

Claul.eo 

Amendments made: 

Page 21, for lines 34 to 37, substitute-

'(2) An appeal under this sub-section shall be-

(a) filed within one hundred and twenty days from 
the date on which the order appeeled against is 
communicated to the appellant; 

(b) accompanied by a .... of tan thousend rupees 
where such Ippeliis filed by an .... SHe; 

(c) In the form of a memorandum of appeal 
precisely stating there in the substantial question 
of lew involved,", (103) 

Page 21. an.r line 47. In .. '" 

'(8) The High Court may determine any issue 
which-

(a) has not been determined by the Appellate 
Tribunal; or 

(b) has been wrongly determined by the 
Appellate Tribunal, by reason of a decialOll on 
such question of law as Is referred to in sub-
lecIIon (1).'. (104) 

(SM VIshwant Sinha) 

MR, SPEAKER: The question Is: 

"That clause 80 ... amended. stand part of the Bill," 

The motion wes adopted. 

Clause 80. as amended. wa, added to the Bill, 

Clau .. '1 

Page 22. lines 6 and 7. for'on or before the 1st day of 
October. 1998 or an appeal made to the High 
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Court after that date" substitute-

"against an order made under section 254 before 
the 1 st day of October, 199ft or an appeal made 
to High Court in respect of an order passed under 
section 254 on or after that deteR. (105) 

(Shri Yashwant Sinha) 

MR. SPEAKER: 1 he question is: 

"That clause 61, as amended, stand part of the BilL" 

The motion was adopted. 

Clause 61. as amended. was added to the BI/I. 

CI.use 62 

Amendments made: 

Page 22. omit lines 14 to 16. (106) 

Page 22. line 22. omit "In the case of an order which 
has been passed". (107) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is" 

"That clause 62, as amended, stand pert of the Bill." 

Tha motion was adoptea 

Clause 62. as amended. was added to the Bill. 

CI.use63 

SHRI KISHAN SINGH SANGWAN (Sonepat) : Sir. I beg 
to move: 

Page 22. line 29.-

for "one thousand rupees" 

substitute "five hundred rupees" (30) 

(Translation) 

It has been stated in the election manifesto of BJP that 
income-tax limit will be raised to 60 thousand. but In the 
Budget it hall been raised to only 50 thousand. 

{English} 

MR. SPEAKER: I shall now put Amendment No. 30. 
moved by Shri Kishan Singh Sangwan, to the vote of the 
House. 

The amendment was put and negatived. 

Amendment made: 

Page 22. line 28. for "on or before the due date" 
substitute "before the end of the relevant 
assessment year." (108) 

(Shrl Yashwant Sinha) 
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MR. SPEAKER: The question is: 

"The clause 63, as amended. stand part of the Bill." 

The motion was adopted. 

Clause 63. as amended, was added to the Bill. 

Clauses 64 to 68 were added to the Bill .. 

Amendment made: 

Page 23. line 44. for "sever". substitute "len". (109) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 69. as amended. stand part of tre Bill " 

The motion was adopted. 

Clause 69, as amended. was added to the Bill. 

Clause 70 

Amendments made: 

Page 23. for lines 54 and 55. substitute--

Amendment 70. In section 5 of the Wealth-tax Act. 
of with elJect from the 1 st day of April. 1999. - section 5 

(a) In the proviso to clause (i). the words. 
brackets, figures and letter "clause (22) or clause 
(2lA) or" shall be omitted; 

(b) for clause (vi). the following clause shall be 
substitute. namely:-

(vi) one house or part of a house or a plot of land 
belonging to an individual or a Hindu undivided 
family: 

'!='rovided that wealth tax shall not be payable by 
an assessee in respect of an asset being a plot 
land comprising an area of five hundred square 
meters or less.'. (110) 

Page 24, amltlines 1 and 2. (111) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 70. as amended. stand part of the Bill." 

The motion was adopted. 

ClauN 70, as amended. was added to the Bill. 
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Cleva. 71 

MR, SPEAKER: The question is: 

"That clause 71 stand pert of the Bill." 

The motion was negatived. 

MR. SPEAKER: Clause 71 is negatived and dropped 
from the Bill. The subsequent clauses mey be re-numberad 
accordingly. 

C/aua.72 

Amendment made: 

Page 24, for lines 24 to 31, substitute-

'Explanation--For the purposes of this sub-
section, where on or befor~ the 1st day of 
October, 1998, the post of DepUty Commissioner 
has been redesignated as Joint Commissioner 
and the post of Deputy Director has been 
redeSignated as Joint Director the references in 
this sub-aection for "Deputy Commissioner" and 
"Deputy Director" shall be substituted by "Joint 
Commissioner" and" Joint Director" respectively. '. 
(112) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 72, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 72, as amendad, was added to the 8/11. 

Claus. 73 

Amendments made: 

Page 25, for lines 21 to 24, substitute-

"(a) in sub-section (1), after the word and figures 
"section 23", the word, figures and letter "section 
23A" shall be Inserted. (113) 

Page 25, after line 29, Inrirt,-

'(d) in sub-section (4), for the words "two hundred 
rupees", the words "one thousand rupees" shall 
be substituted.". (114) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

"The clause 73, as amended, stand part of the BIlL" 

The motion wa. adopted. 

Clause 73, as amended, was added to the BIll. 

Amendment. mede: 

Page 25, omit lines 35 to 37. (115) 

Page 25, lines 44 and 45, omlr "In the case of an order 
which has been passed". (116) . 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question Is: 

"That clause 74, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 74, as amended, was added to the Bill. 

C/aua.75 

Amendments made: 

Page 25, line 49, for "Ixty days", substitute "one 
hundred and twenty days". (117) 

Page 26, alter line 14, insert-

"(7) AsseSSing Officer shall give effect to the 
erder of the High Court on the .. lis of. certified 
copy of judgement d.livered und.r .ub-
section (6),". (116) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

"Thet clause 75, as amended, stand part of ~ Bill." 

The motion was adopted. 

Clause 75, as atnefItIed, we. added to the Sill. 

C/aun 76 _. added to the Bill. 

Clau •• 77 

Amendment made: 

Page 26, for lines 21 to 23, substitute-

'(b) In sub-section (2), after the word and figures 
"s.ctlon 27" the words, brackets, flgura. and 
latter "or In sub-aedlon (7) of aedlon 27A" shall 
be Inserted.'. (119) 

(Sivi Yashwanl Sinha) 

MR. SPEAKER: The queslion is: 

"That clause 77, .. amended, stand pert of the Bill." 

The motion was adopted. 

CIau .. 77, as amended, was added to the 8tH 

Clause. 78 to 82 MIre addecJ to the Bill. 
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el .... a 
Amendments m.de: 

Page 27. omit lines 3 to 5 (120) 

Page 27. line 11 omit "in the case of an order which 
has been passed". (121) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 83, as amended, stand part of the BilL" 

The motion was adopted. 

Clause 83. as amended, was added to the Bill. 

Clauses 84 and 85 were added to the Bill. 

Clau .... 

Amendments made: 

Page 27, omit lines 28 to 30. (122) 

Page 27, line 36, omit "In the CIIH of an order which 
h .. been passed". (123) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 86, as amended, stand part of the BilL" 

The motion was adopted. 

CI.u .. 86, a. amended, wa, added to the Bill. 

Clauses 87 to 89 we,. added to the Bill. 

Amendments made: 

Page 28, for lines 16 and 17. substitute-

'(I) "disputed tax" means the total tax determined and 
payable, in respect of an asseument year under 
any direct tax enactment but which remains 
unpaid as on the date of making the declaration 
under section 91. (124) 

Page 28. for lines 24 and 25, sub8titufe-

52 of 1962. 'm"lndlrect tax enactment" means the Customs 
1 of 1944. Act. 1962 or the Centrel Excise Act, 1944 or the 
51 of 1975. Customs TarHr Act, 1975 or1he CenIraI Excise Tarilf 
5 of 1986. Act, 1985 or the relevant Act and Includes the 

rules or regulations made under such 
enactment.'; (125) 

Bill. 1998 324 

Page 28, for lines 41 to 46, substitute-

"(I) in relation to direct tax enactment, the amounl of 
tax, penalty or interest determined on or before 
the 31st day of March. 1998 under that 
enactment In respect of an assessment year as 
modified In consequence of giving effect to an 
appellata order but remaining unpaid on the dale 
of declaration; 

"(iiI in relation to indirect tax enactment.-

(a) the amount of duties (including drawback of 
duty. credit of duty or any amount representing 
duty). cesses, interest. fine or penalty determined 
as due or payable under that enactment as on 
the 31st day of March, 1998 but remaining unpaid 
as on the date of making a declaration under 
section 91; or 

(b) the 'amount of duties (including drawback of 
duty, CNdlt of duty or any amount representing 
duty). casses, interest, fine or penalty which 
constitutes the subject matter of a demand notice 
or a show-cause notice issued on or before the 
31st day of March, 1993 under that enactment 
but remaining unpaid on the date of making a 
declaration under section 91. 

but does not include any demand relating to 
erroneous refund and where a show-cause 
notice is issued to be declarant in respect of 
seizure of gOods and demand of duties. the tax 
arrear shall not include the duties on such seized 
goods where such duties on the seized goods 
heve not been qualified. 

Explanation - Where a declarant has already paid 
either voluntarily or under protest. any amount 
of duties. cesses. interest, fine or penalty 
specified in this sub-clause, on or before the date 
of making a declaration by him under section 91 
which includes any deposit made by him pending 
any appeal or in pursuance of a court order in 
relation to such duties. cesses, interest. fine or 
penalty, such payment shall not be deemed to 
be the amount unpaid for the purposes of 
determining tax arrear under this sutH:lause."; (126) 

Page 28. line 47, for "in this scheme but not 
deflnad" substitute "and not defined in this 
scheme but defined". (127) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question Is: 

"That clause 90, as amended. stand part of the Bill." 

The motion WItS adopted. 

Clause 90, 8S amended, was added to the BiR. 
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Clau •• 11 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I beg to 
move: 

Page 29, line 8,-

for "thirty-five per cent." 

substitute "forty-five per cent." (36) 

Page 29, lines 10 and 11,-

for "thirty per cent.· 
substitute "forty per cent." (37) 

Page 29, lines 13,-

for "thirty-five per cent." 
substitute "forty-five per cent." (38) 

Page 29, lines 13 and 14,-

for "thirty per cent." 
substitute "forty per cent." (39) 

Page 29, lines 26 and 27.-

for ·one per cent." 
substitute "ten per cent." (40) 

Page 29, line 32,-

for "two per cent." 
SUbstitute "twenty per cent." (41) 

MR. SPEAKER: I shall now put Amendment Nos. 36, 
37.38.39,40 and 41, moved by SM Basu Deb Acharta. to 
the vote of the House. 

The amendments were put and negatived. 

Amendments made: 

Page 29, line 36, for "tax arrears", substitute disputed 
value of the gift. (128) 

Page 29,-
for lines 51 and 52, substitute-

"(1) where the tax arrear is payable under the Indirect 
tax enactment-

(i) in a case where Ihe lax arrear comprises fine, 
penalty or interest but does not include duties 
(including drawback of duly, credil of duty or any 
amount representing duty) or cesses, at the rate of 
fifty per cent, of the amount of such fine, penalty or 
inleresl due or interest, due or payable as on the date 
of making a declaration under section 91, 

(ii) in any other case, at the rale oftifty percent. of~ 
amount of duties (including drawback of duty, credit 

of duty or any MIOUnt reJ)lMen.,. duly) or Cltsses 
due or payable on the date of mHing a declaration 
under eec:tIon 91.": (fa) 

(Shrl Valhwanl Sinha) 

MR. SPEAKER: The queetion Is: 

"ThIIt claute 81, .. amended, and p8ft of the Bill." 

The moIIoII wea .dopted. 

Clause 91, as amended. wa. edded to ",. SIn. 

Clause 92 was added to the Sin. 

Clau •• '3 
Amendmenta made: 

Page 30, line 5, an.r "such detennlnation". inaert 
'towards full and final HWement of tax arrears". (130) 

Page 30. line 8, for "authority". substitute "designated 
authority" (131) 

Page 30, after line 10. Insert -

"Provided further that the deSignated a~ty may 
amend the certlfk:ate for reasonl to be recorded In 
writing.". (132) 

Page 30. line 22. after "WIthdrawn". insert "OR the day 
on which the order referred to In sub-sec:tion (2) il 
palled". (133) 

(SM Valhwant Sinha) 

MR. SPEAKER: The question Is: 

"That clause 93. as amended. lIand pert of the Bill: 

The motion INS MIopted. 

C/auN 83, as Mnended. wu add«I to the Sill. 

C/auae ru was added to the Bill. • 

Clau .. '! 
Amendment made: 

Page 30 • • fter line 35. insert-

"Provided that in case an appeal is filed by a 
o.p.rtrnent of the Central Government In reepect of 
such Illue relating to the disputed chargeable 
expenditure. disputed ctwguble Interelt. dllputed 
Income. disputed wealth. disputed yalue of gift or tax 
arrear (except where the tax arrear comprile. only 
penalty. fine or Interesl). the appellale authority aha" 
decide the appeaIlrrespec:tIve oIlUCh decIIIration.". (134) 

(Shri Yalhwant Sinha) 
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MR. SPEAKER: The question Is: 

"That clause 95. as amended, stand part of the Bill." 

The motion was adopted. 

Clause 95. as amended, was added to the BIll. 

C/au".s 96 and 97 were added to the Bill. 

Clau •• " 
Amendments mede: 

Page 30, line 47, an.r"enactment" Insert "or In respect 
of a person who has been convicted for 
concealment on or before the date of filing the 
d.claratlon;"; (135) 

Page 30. lines 48 and 49. for "any dir.ct lax 
• nactment". substitute "sub-Hctlon (4) of section 
2450 of the Income-talC Act or sub-eectlon (4) of 
section 220 of the Wealth-tax Act. as the case 
may be,". (136) 

Page 30. forlin.s 51 to 53. substitute 

"(c) to a cas. wh.re no appeal or reference or 
writ petition Is admitted and pending b.fore any 
appellat. authority or High Court or the Supreme 
Court on the date of filing of declaration or no 
application for revision Is p.nding b.for. th. 
CommissionerontheclaleofftHngdeclaralion;". (137) 

Page 31. alter lin. 5. insert-

"(c) in a case where no appeal or ref.rence or 
writ petition Is admitted and pending before any 
appellat. authority or High Court or the Supreme 
Court or no application for revision is pending 
b.fore th. Central Governm.nt on the date of 
declaration made under section 91."; (138 ~ 

Page 31. line 7. alter "Indian Penal Code". Insert'he 
Foreign Exchang. Regulation Act. 1973". (139) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The qu.stion is: 

"That clause 98. as am.nd.d. stand part of th. BilL" 

The motion was adopted. 

Clause 98. 8S amended. was added to the BIll. 

TIt. Schedule to ChepfW N 

Amendment made: 

Page 32. after line 35, Insert.-

"23. The Industries (D.velopment and Regulation) 
Act. 1951; 

24. The Tea Act, 1953; 

25. Th. Sugar Export Promotion Act, 1958; 

26. The Sugar (Regulation of Production) Act. 1961; 

27. Th. Marin. Products Export Developm.nt 
Authority Act. 1972; 

28. Any oth.r .nactmentlmposing the auxiliary duty 
of customs or the special duty of .xcis ..... (140) 

(Shri Yashwant Sinha) 

MR. SPEAKER: Th. qu.stion is: 

"That the Schedule of Chapter IV. as amended. stand 
part ofthe Bill." 

The motion was adopted . 

The Schedule of Chapter 1\1, as amended. was add.d to 
the Bill. 

Clauses 99 to 106 were added to the Bill. 

C/au •• 107 

Amendment made: 

Page 38, in line 20. omit "but excluding drawback": (141) 

(Shri Yashwant Sinha) 

MR. SPEAKER: The question is : 

"That clause 107. as amended. stand part of the Bill" 

The motion was adopted. 

Claus. 107. as amended. was added to the Bill. 

Clauses 108 to 118 were added to the Bill. 

. Claus. 119 

SHRI G.M. BANATWALLA (Ponnani) : Sir. I beg to move: 

Page 47. -
omit lines 24 and 25 (4) 

Page 48. -
omit lin.s 8 to 11 (5) 

Sir, these amendments seek to delete the service tax 
imposed on the slaughter of bovines. Even sacrificial 
slaughter will also be subject to this service tax and the 
service tIIx Is RI. 1.000 per animal. It will be disastrous for 
the meat Industry. I have spoken at length on this subject. I 
fervently appeal to the Finance Minister to accept my plea. 
... (Interruptions) He does not even respond also. 

MR. SPEAKER: I shall now put the Amendment Nos. 
4 and 5 moved by Shrl G.M. Banatwalla to the vote of the 
House. 
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The amelldments we,.. put and negatived. 

Amendment made: 

Page 47, for lines 34 and 35, substitute 'ourist vehicle 
covered by a permit granted under the 

59 of 1988 Motor Vehicles Act. 1988 or the rules 
made thereunder"; (142) 

(Shri Vashwant Sinha) 

MR. SPEAKER: The question is: 

"That clause 119, as amended, stand part of the 8111." 

The motion was adopted. 

Clause 119. as amended. was added to the Bill. 

Clause 120 was added to the Bill. 

C/au •• U1 

SHRI G.M. BANATWAlLA (Ponnanl) : Sir, I beg to move: 

Page 50. line 32, --

for "Rs. 3.00" 
substitute "Rs. 2.00" 6 

Page 50. line 34. --

for "Rs. 3.00" 
substitute "Rs. 2.00" (7) 

Sir. it IS about postal rates. 

Rs. 2 for envelopes instead of Rs. 3 should be 
maintained. At least somewhere let the Finance Minister 
respond. I hope it will be accepted. 

substitute "Rs. 2.00" 

MR. SPEAKER: I put amendment Nos. 6 and 7 moved 
by Shri G. M. Banatwalla to the vote of the House. 

The amendments were put and negatived. 

MR. SPEAKER: The question is: 

"That Clause 121 stand part of the Bill." 

The motion was adopted. 

Clause 121 was added to the Bill. 

Clause 122 was added to the Bill. 

MR. SPEAKER: Shri Kishan Singh Sangwan - Not 
moving. 

The question is: 

"That the First Schedule stand part of the BilL" 

The motion _....eopted. 

The First Schedule W8S added to tha Bill. 

The Second Schedule 8nd the Third Schedule were 
added to the Bill. 

Fourth Schedul. 

MR. SPEAKER: Shri G. M. aanatwalla. are youmovlng 
your amendment NoI.8 to 121 

SHRI G.M. BANATWALLA (Ponnani): I beg to move: 

Page 62, line 11.-
Omit "3907.91" (8) 

Page 63. -
Omit lInea 8 to 14 (9) 

Page 64. -
Omit lines 2 to 5 (11) 

Page 64.-
Omit lines 10 to 19 (12) 

Sir. I do not move my amendment No. 10 becaule the 
han. Minister has kindly responded to the qUl'stion of excise 
duty of rubberised coir industry. E ,t then he added excise 
duty on such Items as vegetarian food packages. Already a 
service tax of Rs. 1,0001- on slaughter of bovine animals 
and then this excise duty of 8 par cent on non-vegetarian 
food packages Is levted. The question of spectacles and 
lenses Is very partially and grudgingly responded to and the 
Govemment must not be so grudging. In the case of tea 
also. a grudging response has come. Instead of buying big 
packages. we may continue to buy small packages. 

MR. SPEAKER: Shri Basu Deb Acharia. ere you moving 
your amendment Nos. 18 arid 171 

SHRI BASU DEB ACHARIA (Bankura) : I beg to move: 

Page 64. line 4.--

for "8%" 
substitute "NIL" (16) 

I am not mOVing amendment No. 17 because the hon. 
Minister has already exempted excise duty on masa/a. But 
the hon. Minister has partially exempted tea. I want that the 
8 per cent excise duty which II being levied should be 
exempted. It is a very simple amendment. The hon. Minister 
has partially exempted. Total exemption should be there for 
tea. 

(Translation) 

SHRI MOHAN SINGH (Deoria) : Mr. Speaker, Sir. the 
Hon'ble Minister has given some tax-relaxation as desired 
by me. He has accepted my suggestion but I would like to 
bring him home the fact that the day he submitted the 
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proposal in the House for tax reduction, people enhanced 
the prices. I would like to have an assurance from your side 
that when you are giving relaxations, its benefit should reach 
the consumers. 

If the Government takes the Initiatives, and the benefits 
reach the consumers I will not press for my amendment but 
if the han. Minister wants to roll back the prices after 
increasing them first. in order to stablise them, then I will 
surely move my amendment. I want an assurance from the 
Hon'ble Minister is this regard. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Mr. Speaker, Sir, I am fully optimistic that wherever 
we have reduced the taxes, the price of commodities, If they 
had increased, will surely get down. As the hon'bla Members 
know that there is a concept called 'injust enrichment' and 
the traders who pass on the excise duty on their products to 
the consumers without paying it themselves, have been 
indulging in unjust enrichment, and this unjust enrichment 
has been declared invelid even by the Court. Therefore. I 
am hopeful that our consumers will get the full benefit of 
this. 

SHRI MOHAN SINGH: Then, I am not moving the 
amendment. 

{English] 

MR. SPEAKER: I shall now put Amendment Nos. 8, 9, 
11,12 moved by Shri G.M. Banalwalla and the Amendment 
No. 16 moved by Shri Basu Deb Acharia to the vote of the 
House. 

I 

The amendments ware put and negatived. 

MR. SPEAKER: The question is: 

"That the Fourth Schedule stand part of the Bill." 

The motion was adopted. 

The Fourth Schedule was added to the Bill. 

The Fifth Schedule was added to the Bill. 

The Sixth Schedule was added /0 the Bill. 

Clause 1, the Enacting Formula and the TItle were added 
to the Bill. 

SHRI YASHWANT SINHA: Sir, I beg to move: 

"That the Bill, as amended, be passed." 

MR. SPEAKER: The question is: 

"That the Bill, as amended, be passed." 

The molion was edopted. 

SHRI BASU DEB ACHARIA (Bankura) : We are walking 
out. Since our suggestion has not been accepted by the 

Minister and since there is no concem for the poorer sections 
of the people, as a mark of protest. we are walking out. 

11.41 hrs. 

At this stege, Shrl Besu Deb Acharia and some other 
hon. Members /aft the House. 

11.41 hrs. 

PRIVATE MEMBERS' RESOLUTIONS 
(I) NMIonai Houalng Policy" Contd. 

[English] 

MR. SPEAKER: rhe House will now take up the Private 
Members' Business. 

Hon. Members, before further discussion on the 
Resolution regarding National Housing Policy by Dr 
Laxmlnarayan Pandey is resumed, I would like to mention 
that 4 hours and 38 minutes have already been taken on 
this Resolution, as against 4 hours and 30 minutes allotted 
for its discussion. The House has now to extend time for 
further discussion on the Resolution. 

Is It the pleasure of the House that time for this 
Resolution be further extended by one hour? 

SEVERAL HON. MEMBERS: Yes. 

MR. SPEAKER: The time Is extended by one hour. 

THE MINISTER OF URBAN AFFAIRS AND 
EMPLOYMENT (SHRI RAM JETHMALANI) : May I make a 
submilllon? On this resolution, the time allotted has been 
4 hours and 30 minutes. We have already spent 4 hours 
and 39 minutes. The Resolution asks the Govemment to 
have a Housing Policy. The Housing Policy is ready. It is 
awaiting the formal senction of the Cabinet and within the 
next one week, we will Table this before this House so that, 
along with the Resolution, the whole policy may be 
considered. Instead of wasting time now on the Resolution 
that the Govemment should have a policy, we have a policy. 
we have framed It, and we will place it within the next ten 
days. 

11.52 hours 

[ SHRI P.M. SAVEEO in the Chair I 

£Translation} 

DR. LAXMINARAYAN PANDEY (Mandsaur) : Mr. 
Chairman, Sir, as the Hon'ble Habitat Minister has just said 
that a fresh National Housing Policy is being prepared by 
his Govemment. It win be announced within a waek. 



333 Private Members' ASADHA 26, 1920 (SAKA) Resolutions 334 

SHRI RAM JETHMALANI : I can assure all .,. hon. 
Membel$ that I have heard their speeches very very carefully 
and respectfully. I must say that every proposal will find a 
place in the Policy which we are going to place before you. 
Kindly allow us ten days' time. 

[Translation] 

DR. LAXMINARAYAN PANDEY: I clearly remember that 
a meeting of all the Ministel$ of Housing of the states from 
all over the country was called in which officel$ were also 
invited and this subject was discussed in detail and Minister 
of Housing gave their suggestions. I would like that while 
drafting the National Housing Policy the Hon'ble Minister of 
Housing will keep them in his mind. I am happy to leam that 
the Hon'ble Minister of Housing has given an assurance for 
announcing the National Housing Policy very soon. So no 
further debate on this issue should take place, either It should 
be postponed till the time of its announcement or till the 
further instructions from the Chair are issued in this regard. 

SHRI CHAMAN LAL GUPTA (Udhampur) : Mr. 
Chairman, the resolution should be withdrawn only in that 
condition when the Housing Policy comes first and then a 
resolution comes and is discussed in the House. 

{English} 

SHRI RAM JETHMALANI : I promise you that we are 
placing it within ten days and the House cen then debate on 
it. 

MR. CHAIRMAN: Shri Gupta, the Minister has already 
replied that the Policy has already been framed, and it will 
come before this House. 

... (Interruptions) 

SHRI CHAMAN tAL GUPTA (Udhampur) : We should 
have a discussion on that policy in this very session. 

MR. CHAIRMAN: The Mover of the Resolution has to 
demand whether that policy is going to come In this very 
Session or not. He may then seek the pleasure of the House 
to withdraw the Resolution. 

[Translation] 

SHRI RAJENDRAAGNIHOTRI (Jhansi): Mr. Chairman, 
Sir, the hon'ble Minister has apprised the House of his 
announcement about Housing Policy. 

MR. CHAIRMAN: Mr. Agnihotri, you are not a new 
Member, you must know about the procedure. The Debate 
has ended and his reply Is awaited. 

SHRI RAJENDRA AGNIHOTRI (Jhansi): Mr. Chairman, 
Sir, he has not yet withdrawn. 

MR. CHAIRMAN: Only his reply is awaited, this is not a 
debate, the debate is over. now only his reply is being 
awaited. 

AgnIhotri ji, the debate is over. Now the reply from his 
side is awaited. The reply is being given by Dr. Laxminarayan 
Pandey. 

DR. LAXMINARAYAN PANDEY: Hon'ble Chairman, Sir. 
the hon'ble Minister of Housing hes assured all of us here 
that he is soon going to announce a National Housing Policy 
and I hope he will do so within a week or 10 days. If he 
a .. ures us that he will bring forward the National Housing 
Policy in this session, as he has said earlier in this regard. I 
urge him to formulate and bring forward a comprehensive 
and effective policy, keeping in view the various suggestions 
given by the Hon'ble Members, the various housing related 
problems being faced by the country and the extent of the 
improvement in that regard, the financial needs of the States. 
the various private institutes in the sector and their financial 
needs and the neture of financial assistance needed by the 
people engaged in construction work. After this kind of 
assurance I would like to seek Ihe permission of the House 
to withdraw this resolution. 

{English} 

MR. CHAIRMAN: Ate you withdrawing your Resolution? 

DR. LAXMINARAYAN PANDEY: Yes, Sir. I seek leave 
of the House to withdraw my Resolution. 

MR. CHAIRMAN: Is it the pleasure of the House that 
the Resolution moved by Dr. Ll!lxmlnarl!lyan Pandey be 
withdrawn? 

The ResolutiOn was. by /eeve, withdrawn. 

(II) Rehabilitation of Sick Public Sector 
Und...mklnp 

MR. CHAIRMAN: The House will now take up the 
Resolution on Rehabilitation of sick Public Sector 
Undertakings by Dr. Aslm Bala. 

Before we take up the Resolution for discussion, we 
have to fix the time for It. Shall we fix It for two houl$? 

SevERAL HON. MEMBERS: Yes, Sir, two hours should 
be fixed. . 

MR. CHAIRMAN: All right. So, two hours have been 
fixed for this Resolution. 

Now, Dr. Asim Bala 10 initiate the debate 

... (Interruptlons) 

SHRI P.S. GADHAVI (Kutch) : Sir, what about the third 
Resolution of 5hri Vaiko? ... (lnterruptlons). There is a third 
Resolution also in today's List of Business. That also is a 
very Important Resolution. If you spare some lime for it. say 
one hour for the second Resolution and one hour for the 
third Resolution, that will be better. 
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MR. CHAIRMAN: There are three or four speakers to 
participate in the second Resolution. I think, we will get the 
time for the third Resolution also. 

SHRI P.S. GADHAVI (Kutch) : Sir, the third Resolution 
is of Shri Vaiko on Nationalisation of Inter-State rivera. 

MR. CHAIRMAN: Let us see how the things progress. 

Now, let Dr. Asim Bala speak. 

DR. ASIM BALA (Nabadwip) : Mr. Chairman, Sir, in 
1954, Parliament accepted the socialistic pattern of society 
as the national objective and the industrial policy was revised 
in 1956. 

Under the revised new policy, industries were specified 
in two schedules, Industries specified in Schedule A and 
Schedule B. Industries specified in Schedule A were such 
as arms and ammunition, Defence equipment, atomic 
energy. iron and steel, minerals, oil, aircraft, air transport, 
railway transport, ship buildings, telephone, electricity, etc. 

Industries specified in Schedule B were such as ferro-
alloy and tool steel, basic and intermediate products required 
by chemical industries, such as the manufacture of drugs, 
dye stuff and plastics, antibiotics, fertilisers, synthetic rubber, 
chemical pulp, road and sea transports, etc. 

Sir, the concept of the public sector as envisaged by 
our first Prime Minister, Pandlt Jawaharlal Nehru was that 
the public investment should be made in the core sectors 
where the infrastructure has to be built, and beceuse of Its 
long gestation period and low profitability, private investment 
would nol be possible. 

Sir, out of the 242 Central public sector units, 130 made 
profits and nearly 112 units are in the red book during the 
last few years. 

17.00 hr •• 

Over 80 public sector unils have transit facility. Only 
ten companies, including the Navratnas, have been 
contributing over two-third of the profit. Some of the 
companies originally set up by the Government have become 
sick over a period of time and their names have been 
registered with the BIFR. They are about sixty. 

The nine top public sector units called Navratna are: 
Bharat Heavy Electrical Ltd., Bharat Petroleum Corporation, 
Indian Oil Corporation, Indian Petro-Chemicals Ltd., National 
Thermal Power Corporation, Oil and Natural Gas 
Corporation, Steel Authority of India, and V1desh Sanchar 
Nigam. These are called the Navratnas. Out of 242 Central 
public sector units, Sixty are referred to the BIFR. As I 
mentioned, they were in the list as on 31.3.1997. Besides, 
about forty and odd public sector units are making losses 
for various reasons. 

The total accumulated loss of some of the public sector 
enterprises in 1989-90 was Rs. 9511 crore. The public sector 

could achieve several objectives in removing inter-regional 
disparities and earning a reasonable rate of return tor 
generating surpluses tor further investment, for building of 
infrastructure, generation of employment opportunities, 
diversification of the economy and promotion of rapid 
economic growth. Can we think of our economy without 
public enterprises today? If we close them, the economy 
may come to a halt. All the infrastructural services are 
provided by them, all the basic, key and strategic goods are 
manufactured by them. All the finances are provided by 
them. A large measure of managerial and technical talents 
are supplied by them. 

The public sector units employed totally about three 
million of workers. Now only about twenty lakh of workers 
are working there after the reform process was set In in 1991. 
The compensation of the lossmaking and sick public sector 
units reveals that they can be the vital sector of the industrial 
economy comprising fertilizer, steel, coal, heavy electrical!., 
engineering, textile, construction, wagon building, besides 
consumer goods. The products of most of the sick and loss-
making public sector units are having active demand in the 
market. Many of them relate to food security of the country 
and input availability in the industrial sector. The Central 
public sector contributes nearly 100 per cent of the products 
like coal, petroleum, copper, primary lead and lignite, and 
more than 60 per cent of steel, aluminium and zinc. ThiS 
clearly indicates that a key position is occupied by the public 
sector in the nation's economy. 

Once a sick public sector undertaking is referred to the 
BIFR, from the date of registration with the BIFR it could be 
seen that the revival of most of the sick public sector 
undertakings are hurdled basically because of the negative 
stance ofthe concerned Government when it comes to acting 
as a promoter. There are many such cases. For example. 
there are the cases of Haldia Fertilizers and the IDPL. It IS 
very much essential to revive the IDPL. 

In Maharashtra, the National Textiles Corporation has 
about 606 hectares of surplus land valued by the Central 
Board of Direct Taxes at Rs. 2, 389 crore. Of this, over 
Rs. 1,900 crore worth of land is located in Mumbai. Some 
industry is Interested in the land of the sick but not in the 
company itself, which is the sad story of our country. 

The plea taken by the Government and the anti-public 
sector lobby in the polity is that spending for revival of sick 
public sector undertakings is unproductive. It is totally 
unfounded. While considering the cases for revival of sick 
public sector undertakings, only their losses and liabilities 
are taken Into account but not the opportunity cost and the 
replacement cost of the sick public sector undertaking 
considered for closure. 

In most of the cases. sickness results because of the 
Government's failure to ensure timely modernisation. As 
on date, the Government wants to wash off their hands of 
the sick public sector undertakings by denying them support 
in a most unfair manner. 
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The Reserve Bank has studied the reasons for sickness 
about ten years ago and found that fifty-two per cent of 
sickness was due to bad management of the company lind 
the embezzlement by the management such as diversion 
of funds, conflict between management and workers, etc. 
Only two per cent of the sickness was due to the workers 
and employees. This is the picture in most of the ceses. 

In many ceses, restructuring of finances would help the 
sick public sector undertakings to come out of the BIFR and 
tide over the problem. But in most of such cases, the 
Government assumes a negative attitude. For example, 
the current Budget has demonstrated the totally negative 
attitude of the Government towards revival of sick public 
sector undertakings. The sick public sector undertakings 
were referred to in the Budget only while stating the 
provisions relating to closure, payments to be made on 
retrenchment and no voluntary retirement. Such an 
approach is injurious to the interests of the national economy. 
When the budgetary proposals indicate the path of abolition 
of the public sector undertakings, it is very dangerous for 
the nation. 

If a public sector undertaking is referred to the BIFR. 
the banks and financial institutions stop giving advances 
even for the working capital. As a result, productive work 
suffers and loss gets multiplied, complicating the prospect 
of revival. It is a matter of record that while many of the sick 
and loss-making public sector undertakings have to suspend 
production owing to non-availability of working capital and 
various other reasons, the same products are being imported 
in increasing quantities, spending precious foreign 
exchange. The case of fertilizers is one example in this 
regard. 

I have given the inputs. 

Coming to raw jute, in 1995-96,42,000 tonnes of raw 
jute was imported at the cost of Rs. 48 crore. In 1996-97, 
48,000 tonnes of raw jute were imported at the cost of 
Rs. 76 crore. 

As far as fertilizer and fertilizer mate is concerned, the 
quantity imported was 10585 tonnes at the cost of Rs. 5626 
crore. During 1996-97, the quantity imported was 7045 
tonnes at the cost of Rs. 3235. 

In the case of medicines and pharmaceutical products 
also, Rs. 1358 crore worth of goods were imported during 
the year 1995-96 and during 1996-97 the value was 
Rs. 1089 crore. In the case of iron and steel also, the import 
has been increasing day by day. When the demand is 
growing, instead of making our public sector revived, we 
are making them sick. To meet the demand, we are importing 
these goods from other countries thereby wasting valuable 
foreign exchange. This in turn liquidates the public sector 
units. 

Eight fertilizer plants are languishing in sickness. Side 
by Side fertilizer import is increasing every year which is 
also provoking urea scam. For example, one fertilizer plant 

at Durgapur could be revived by investment of a few hundred 
crores of rupees while to have a new fertilizer plant like 
Durgepur it would cost more than Rs. 4000 crore. 

Bharat Opthalmic Glass Limited, the only producer of 
flint button in the country could be revived by an investment 
of only few crores, But the Government prefers to close it 
down to indulge In imports. Government may argue that 
import is cheaper. But what about the social cost due to 
loss of productive employment. Unemployment not only 
affects the workers but also their families. The families are 
affected due to the closure of the public sector units. It has 
vitiated the socio-economic aspects also. 

The Government is denying support of even wagon-
building industry in public sector although the country is 
suffering from shortage of wagon supply affecting the goods 
traffic. Cost of closure and non-revival of wagon-building 
units would be much higher than the investment cost for 
revival which is not being taken into account. Many more 
similar examples can be cited to expose the ill-concelved 
idea of doing away with the sick Central Public Sector Units. 

I know the Railways' share in the freight traffic has come 
down from eigbtv per cent to twenty per cent. We are not 
using wagon'S and we are importing containers. If we want 
containers, we can use these companies for manufacturing 
containers instead of wagons. In that way we can revive 
the wagon industry. 

To summarise, the Government pOlicies towards sick 
public sector undertakings are not only permanently blocking 
the prospect of revival of sick public sector undertakings, 
but also causing severe damage to the health of industrial 
economy of the country. The production capacity lying with 
the sick public sector undertakings and the employment 
therein, could in no way be recreated or compensated once 
they are closed down; and the market would be built by the 
foreign companies. Will it serve the national interest? 

The Government must consider the SOCial and 
employment costs, the opportunity cost and also the cost of 
over-dependence on import, while considering the cases of 
revival of the sick public sector undertakings with all 
seriousness and particularly in considering the above things 
and also the vital sectors represented by those sick public 
sector undertakings. The Government must lake positive 
steps for revival of sick public sector undertakings. Minimum 
commitment to national interest warrants positive and 
expeditious steps for revival of sick public sector 
undertakings. 

The Tewari Committee Report in 1985 on industrial 
sickness has argued that the primary effort should be 
rehabilitation which would inevitably require sacrifices from 
the State and the Central Governments, banks and financial 
institutions, management and labour. 

The IMF pointed out that only petroleum companies 
were profitable, but not those producing textiles. fertilizers. 
steel, heavy engineering products. It is quite absurd, and 
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the intention of the IMF and the World Bank is to dismantle 
our public sector. That is why they are saying all these lhIngs. 
Why are they telling all this? After the process of delicenslng 
and industriaillberallsation which began in 1991, technology-
driven-PSUs found themselves rapicJ\y losing ground to multi-
nationals. The public sector is one area of the economy 
because it Is politically very sensitive'ih nature when 
Iiberalisation has failed to make an impact. Unless the PSUs 
are overhanded, India's economic growth may lose the 
momentum it has attained at present. 

Certainly, the PSUs require changes in Its modus 
operand;, but the causes of welfare - regional and sectoral 
balances - are rather in the names of public sector which is 
needed to our country. It also requires economic and fiscal 
developments of the PSUs which needs political will. It Is 
lacking in our Govemment. 

I also have some suggestions to make. We have to 
detect irregularities early, in any account and we have to 
take remedial measures. Lesser the time taken in having 
remedial measures, lesser the chances of sickness. Early 
detection and quick action are paramount In combating the 
problem of industrial sickness. Regular review statements 
and subsequent steps are essential for solving any problem 
in industries. Serious action should be taken against sticky 
accounts and persistent delays. 

I have to mention one more point. Technological 
upgradatlon, modemisation, renovation, diversification, etc., 
on a continuous basis will prevent industrial sickness. 
Sometimes, the management itself makes the companies 
sick intentionally. It is due to the new economic policy of the 
Govemment as well as of the intemelional trade situation. 
In developed countries, production and growth are very fast 
and they are not searching for a new market in Asian 
countries where huge demand is available for their markel. 

At the end, I would just read out a portion of the record 
of the Report of the World Health Organisation, November, 
1997. 

"It is thus clear that the Uruguay Round of negotiations 
were largely dominated by industrialised countries and 
that developing countries were constrained to accept 
commitments sometimes running counter to their 
economy and social development. According to the 
World Development Report for 1997, if the poor 
countries are very often the losers in globa/Isatlon, 
this is because the rules of the games, especially in 
intemational trade are not in their favour." 

I know that the revival of the public sector is very 
important. If our public sector is not revived, then the 
production of our country will not imporve. The previous 
Minister of Commerce gave free licence for import of some 
agricultural products and also some essential commodities 
which we need everyday. The New Economic Policy is in 
the interest of the multinationals and the big foreign 

companies. So, we should take into account our national 
interest and revive our sick industries by any means. 

With these words, I conclude my speech. 

SHRI SHIVRAJ V. PATIL (Latur) : Sir, I thank you for 
giving me the time. Dr. Asim Bala has come before this 
House 'with a very important Resolution. You may allow me 
to say that he has presented the case in the best possible 
manner and we. should congratulate him also. His Resolution 
reads like this: 

"This House urges upon the Government to take 
concrete and effective steps to rehabilitate the sick 
Public Sector Undertakings under the control of the 
Central Govemment and formulate a comprehensive 
policy to improve the functioning of the Public Sector 
Undertakings." 

This Resolution can be divided into two parts. One part 
relates to the sick industries and the other part reiates to the 
policy of the Govemment of India to see that the public sector 
industries are encouraged. We shall have to look at this 
Resolution from these two angles. I think that, in India, we 
have public sector Industries which are doing well. I am not 
going to give the statistics and all that. Dr. Asim Bala has 
done it very well and the Hon. Minister also has statistics 
which I do not have readily with me. Thert; are some 
industries which are not sick and are not doing very well 
also. And there are industries which are sick. 

Public sector industries are sick. Now, it would be 
necessary for us to see that the industries which are doing 
very well are encouraged. About the industries which are 
not -doing very well but which can do well or which can 
become sick, we shall need a kind of a policy. Sick industries 
will certainly have to be looked into and we shall have to 
take a decision either to continue with them or we have to 
discontinue them. That kind of a decision would be required. 
This Is about the public sector industry. 

What about cooperative sector industry? The 
cooperative industries are not really public sector industries 
nor are they private sector industries. They are industries 
which are run by the private individuals coming together for 
the benefit of all those who are members of the cooperatives. 
Fortunately in some areas, cooperative industry has done 
very well. The cooperative industry he's not done very well 
in some other areas. In some areas, the cooperative industry 
has become sick. What is true about the public sector 
industry is also true about the cooperative sector industry. 
We do have private sector industry also in the country. We 
know that there are private sector industries which are doing 
extremely weiland which can compete with the industries in 
any other pert of the world which are doing well. But there 
are Industries which are not dOing well and which can 
become sick or which can improve their working. Certainly, 
there are many private sector industries which have not done 
well. Now, one of the sectors of the private sector industry 
is the textile industry. The textile industry in Maharashtra 
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and Gujarat and in some other parts of India has not done 
well. It has become sick. That is exactly why the taxtile 
industry in private sector had to be taken over by the 
Government and had to be run as National Textiles 
Corporation mills. 

The jute industry in West Ber-gal has not done well. 
The Jute and the textile industries were the first industries 
which were started but which have not done well and which 
have gone sick. In Uttar Pradesh and Bihar, we have the 
sugar industry which is in the private, the cooperative and 
the Government sectors and which have also gone sick. 

. If we have to consider the sickness or capability of the 
industries to manage their affairs and do well, we do not 
have only to see the industries in public sector or industries 
in cooperative sector or industries in private sector. Let us 
treat all these industries as national sector industries. Lat 
us apply our mind to it. 

The policy which we have followed in India is that of 
mixed economy. We do not want the private sector industries 
to go out or we do not want public sector industries also to 
go out. We do not want that the cooperative sector industries 
be closed down. We would certainly allow the private sector 
industries to increase in the area of their activities if there 
are private persons willing to take that risk and come forth 
and start the private industries. If there are cooperative 
industries, we would like to encourage the cooperative 
industries. And public sector industries also are necessary. 

It is very interesting to examine what is the position in 
other developed countries - in the 'Socialist' countries and 
the erstwhile 'Communist' countries. My impression Is that 
in the United States of America, they have the Government 
industries, the public sector industries, the cooperative 
industries as well as the private sector industries. The private 
sector industries in that country are very strong. The 
cooperative industries are not that strong. And the public 
sector industries are certainly working In areas which are 
using the advclnced technology. The futuristic industries 
are there. If you go to the countries which call themselves 
as 'Socialist' countries, you will find that the public sector 
industries are very strong. They do have some cooperative 
industries which are not very strong and the private sector 
industries are very weak. That means, the public sector, 
the cooperative sector and the private sector industries are 
existing in India. They are existing in countries which have 
accepted the principle of laissez 'alre, free economy, market 
economy or whatever you call it. And they are existing in 
the areas where the Socialist type of economy or the 
Communist type of economy is accepted. So, what are the 
conclusions that we can draw from these things? The private 
sector industries or the cooperative sector industries or the 
public sector industries can suffer. Why will they suffer? 

Now, we shall have to examine why have they suffered? 
What can be done to see that they do not suffer? One of 
the reasons is that they have not kept pace with the modam 
technology which is developed. The Industry once 

establlshad may be modern. But aftarlOme time, it does 
not remain modern. If the process of modernisation of the 
industry is not continued, that industry is bound to suffer. 
The textile industry, the jute industry and tha sugar industry 
were modern industrias. But now those industries are 
~~rlng. T~y, we have the automobile industry. Probably, 
It IS pro~nng. B.ut a time may come that if they do not 
m~e~lse, .they Will als.o suffer. We have the 011 industry 
which IS dOing well. IL.ls mainly in the public sector. It is 
doing well because it is using the most modem technology. 
It is prospering. But If they do not keep pace with the 
technology, which is available all over the world and use 
that technology, they are also bound to suffer. 

One of the things which have been happening in our 
country I. that whan they earn, they earn a lot of profit. The 
textile industry did earn a lot of profit; tha jute industry did 
earn a lot of profit; the sugar industry of Maharashtra is 
eaming a lot of profit but I am afraid that the suger industry, 
especially in the cooperative sector, might go sick. Why 
would they go sick? It is because when they are earning, 
they are not saving for modernisation. When they have 
enough money with them, if they save and sat aSide a certain 
amount of money for modemisation, then they will not suffer 
in the future. But If they are eaming and pocketing the money. 
using the money and If they are earning and divarting that 
money to the most modam industry and not using that money 
for purposes of modemisation of their industry, then they 
are likely to suffer. That is what has happened to the private 
sector industries; that Is what is going to happen to the 
cooperative sector industries and that is what is happening 
In the public sector industries as wall. 

There Is scope for modemisatlon in the public sector 
Industries. But then the procedure Is such that they do not 
keap on modem ising and because they do not keep on 
moderniSing, they suffer. If you talk to the people in the 
public sector Industries and dl.cuss the matter with them 
they would tell you that there is political interference in it. 
Ageln, If you talk to the politicians they would tell you that 
these industries are you being managed on a commercial 
basis and thet is why they are suffering. I think, there is a 
grain of truth In both these arguments. There may be some 
political intarference and there could also be 
mismanagement by the industry as well. Both these things 
have to be controlled. 

They are asking for autonomy. I know and I had also 
the opportunity of dealing with public .ector Industries which 
had autonomy. I found that the Industries which were having 
autonomy were not doing well and thalndustrias which were 
having less autonomy were doing well. So, that is not the 
only issua. The aspect of scientific management of the public 
sector industries or the cooperative sector Industries or the 
private sector industria' ha. to be very vary carafully 
examined. Let them hava the best tachnology available; let 
tham keep on updating that technology and also save for 
modernisation. The modam kind of management is available 
to help the industries. 
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There are two very important things in the public and 
private sector Industries to which we just cannot refuse to 
look at... The public sector industries are answerable to the 
Parliament. They are answerable to the Minister and the 
Ministry and also are responsible to 'the public at large. They 
have no stakes and It is managed in a fashion in which it 
should not be managed. The private sector industries are 
not run in that way. There, the decisions are taken quickly 
and the decisions are taken in such a fashion that they can 
save money by going in a circuitous route and overstepping 
the laws and things like that. The public sector industries 
are required to compete with the private sector Industries. 
Now. that creates a lot of problem. 

Sir, my point was that let us look at these industries 
from these two angles. Today. we are talking about the free 
market economy and the market forces. I am one of those 
who is not opposed to the market forces per se. I am not 
saying that the market forces are not required; the private 
enterprises are not required and the private initiatives are 
not required. I am not going to say that. But I am ofthe firm 
view that today we need public sector industries and 
tomorrow. probably, we would need public sector industries 
more than we do it today. I could be asked to as to how I 
could dare to make a statement of this kind when the worid 
is moving towards privatisation and not towards public sector. 
I do feel that if we are going to exist in the present 
circumstances. in the present Situation. probably, the private 
sector industries will become very very important but we 
are not going to stand here. We are going to march in a 
different direction which has not yet been visualized by some 
of us. 

If tomorrow the ocean resources are going to be used 
by the industry, the raw material coming from the ocean is 
gOing to be used by the industry, take it from me that for the 
next 50 years. the private sector industries are not going to 
enter into that area. It would be necessary to for the public 
sector industries to see that the resources which are there 
in the ocean are utilised. We do not realize that a country 
like India has an economic zone which is equal to two-thirds 
of our land mass and two-thirds of this land mass is having 
a lot of raw materials which are not being used. 

I! is virgin land. It is not being used because the private 
sector is not paying attention towards it. and the public sector 
is not attracted towards it today. But soon the time is going 
to come when we would be using resources of the ocean 
and at that lime it would be the public sector industry which 
would initiate utilizing resources of the ocean. The same 
would be the case with respect to the utilization of potentials 
in Space. In all other countries, like America, Soviet Union, 
China and India also, there are both private sector and public 
sector industries which are engaged in the Space industry 
but that is an area which is unlimited. There is a limit to the 
land or the ocean but there is no limit to the Space and 
there is no limit to the potentials that are available in Space. 
If the human ingenuity is used and technology is developed, 

and if today we wish to tap the potentials available in the 
Space, we need a public sector industry. The privete sector ' 
industry will not enter that area because it needs a lot of 
gestation period. The private sector will not enter an area 
where a lot of funds are required. The private sector will not 
enter an area where there is a lot of uncertainty. where there 
is no assurance of a profit. But for the good of the country 
es a whole or for the good of the society or the humanity as 
whole these areas cannot just be left unattended. These 
areas cannot be allowed to go un-utilized. And, if these 
areas are to be utilized, we shall have to develop the public 
sector industry. 

What Is the situation in our country with regard to the 
development of technology? Who develops the technology? 
In America the technology is developed by the industry. 
Knowledge is developed by the university and technology 
is developed by the industry. They too have laboratories 
like our National Laboratory. In India, what is the pOSition? 
If we have to develop a technology, no private sector industry 
is willing to spend money for developing the technology. 
Technology is going to be an industry in itself. Nothing is 
going to be more Important or more expensive that the 
technology or the knowledge in the uHimate analysiS. We 
have the raw materials. We have the machines to produce 
machines but technology is not available. And. if we have 
to develop technology, we would need a public sector's 
initiative, the Government's initiative and the society's 
initiative also and that is why I am very humbly submitting to 
the hon. Minister and to this House to have a policy in which 
we would mark the areas which would be occupied by the 
public sector industries up to a specific time. Let the public 
sector industries vacate those areas and let they be taken 
over by the private sector industries. If they have the 
strength, the muscles and the aspiration to do something in 
that area, we should allow them to take those areas. But 
there are new areas which are unattended, which have not 
yet attracted out attention. Those areas cannot go 
unattended. Let the public sector industries enter those 
areas. Let them show their mettle in those areas. Having 
shown their mettle in those areas, if again the private sector 
industries want to enter those areas, let them take over. 
There would be "fircm1 ~ 3Wt om' aftl \ft t"llthink the hon. 
Minister can understand this couplet very well. "f'l:«nl)' ~ mit 
~ aftl \ft ."1 There are many worlds beyond stars. There 
are many areas which could be attended to by the public 
sector industries. So, the policy of the Government of India. 
I am not saying the policy of only India but the policy of the 
humanity, should be to allow individuals to use their potentials 
to the maximum. Let the cooperatives also develop and 
use their potentials to the maximum. Let the public sector 
units develop Inter-need erea. Let there be the initiators in 
the new areas. If we have a policy of this kind, I think we 
would be able to see that the strength which is developed in 
the public sector is transferred to the private sector. 

The public sector should enter new areas and develop 
new technologies. If you expand, you are not going to sink. 
If you do not expand. if you stop expanding, you are going 
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to sink: the industry is going to sink and ultimately it is going 
to ~ie. Expansion is the sign of existence. It you expand, 
things will happen. 

I would say that the han. Member has brought a very 
important resolution here. Attendance in the House may be 
thin; it may be a Private Member's Bill; it may have been 
taken up at the last moment; but it is a very important thing. 
If we have an occasion to discuss this matter at the time of 
discussing the Budget or on any other occasion; if some 
time is utilised to discuss this Bill, it is properly utilised. We 
need a policy which is very progressive; we need a policy 
which is not bound by the narrow ideologies the ideology of 
public sector, the ideology of private sector, the ideology of 
cooperative sector. Our ideology should be nationalistic 
ideology, humanistic ideology. The ideology should be as 
big as that and then only it will help. 

SHRI S. MALLIKARJUNIAH (Tumkur) : Thank you, Mr. 
Chairman, for giving me an opportunity to speak on this 
Private Members' Bill. I heartily congratulate Dr. 
Laxminarayan Pandey who had piloted a Private Members' 
Bill following which the Government had agreed to bring an 
exhaustive Bill. Secondly, Dr. Asim Bala has also piloted a 
very important Private Members' Bill. He also deserves to 
be heartily congratulated. 

We have got one public undertaking in Tumkur known 
as HMT. II started 15-20 years back. II was doing very well. 
II was making a huge profit. The Managing Director and the 
Chairman who were at the helm of aITairs of that undertaking 
were men of very high standards. They were the people 
who ran this industry very successfully. Unfortunately the 
Tumkur HMT and Bangalore HMT are being tagged on with 
the Nanital Watch Manufacturing Unit and also Sri nagar 
Watch Manufacturing unit. As a consequence of this, the 
company is running in loss when the profit made by the 
company as a whole is taken. 

There is keen competition to HMT watches. Some of 
the officers who were working in HMT earlier were allowed 
·to retire. They were appointed in various other competitive 
watch manufacturing companies. As a result of this, the 
knowhow which was in the hands of the HMT became 
available to the other companies in the field. This has 
contributed to losses to a great extent. In the Tenth Lok 
Sabha, I brought this issue to the notice of the then Minister 
of Heavy Industries, Shrimati Krishna Sahi. I appraised her 
of the bad situation the HMT was in. She immediately 
appointed a Committee consisting of eminent people with 
deep knowledge in heavy industries. The Committee made 
its recommendations. Implementation of those 
recommendations had resulted in the revival of the company 
which was till that time virtually living on oxygen. 

Unfortunately, HMT is once again sinking now. It has 
more than 20000 peopie who are dependent on it. Pujya 
Swami ji of Shivaganga Mutt has given more than 100 acres 
of very valua!)le land which was attached to the Mutt. Swami 
ji gave this land because a new industry is coming up just 

by the side of the Mutt. Unfortunately, that industry is sinking 
now. It needs huge inllow of funds. 

I brought the matter to the notice of the han. Minister of 
Heavy Industries. I have also written a letter requesting the 
authoritias to at least sanction Rs. 100 crore to this industry 
in the form of loan so thet it could survive and pay back the 
amount in time. We request the hon. Minister to provide 
Rs. 100 crore for this industry. 

Why should the industry become sick? The reason is 
sufficient funds are not flowing well in time. 

Manufactured goods reach the market and the same 
are sold. But they are not getting back the money 
immediately due to various reasons. There is a nexus 
between the officer and the dealer. For some short period 
and sometime for a longer period, money Is left in the hands 
of the dealer and they treat it as capital and for further 
investment. 

Efficient people shell have to be appointed as Managing 
Directors and as Chairmen. But unfortunately people are 
appointed on the basis of caste or relationship. This is one 
of the weaknesses. They should really search and choose 
the people who have been well-versed in the industrial 
management. If that is the case, I think. Industries may not 
go sick. Accountability shall have to be fixed on the 
concerned authority. 

When I was a Member of the Legislative Council and 
when Shri S.R. Bommai was a Central Minister for Industries, 
I asked him, why does he choose lAS officers as Managing 
Directors of these public sector undertakings. as if they know 
everything and they are the best persons to head the 
organisations? I have not at all received any reply for five to 
six years. When I personally met him. he said that there 
are a lot of secrets and I should not know them. This is the 
unfortunate state of affairs. Of course. it needs a lot of 
managerial tactics and good knowledge in business 
management. But unfortunately, the Govemment is not 
appointing the people who are in the field of industries. They 
should appoint well-trained person in trade or business as 
Managing Directors or Chairmen. 

Unfortunately, the previous Government had not applied 
its mind very seriously in this direction. I think, the present 
Government will certainly take into account the suggestions 
made by us and consult the efficient people in the industries. 
Their knowledge would also be taken into consideration. 

Govemment is giving subsidy but it is not received in 
time. This is one of the reasons for nol releaSing the 
manufactured goods to the markel in time. Banks are not 
advancing money in time. Unnecessarily they ask the 
manufacturers and company people to come to their banks 
now and then. They consume a lot of time and in the process 
disbursement is delayed. There is a lot of pilferage and 
corruption at this stage. It is up to the Ministry of Heavy 
Industries to go very deep into this matter and to see that 



347 Private Members' JULY 17,.1998 Resolutions 348 

IShri S. Mallika~uniahJ 

such inaustries are revived and those which are sick, should 
be brought to life. We should keep in mind that huge sums 
of money is spent in starting these industries. 

Research and development work should also be 
provided. Corrupt officers and inefficient officers should be 
removed. There should be a Committee consisting of very 
efficient people in the field of industry. Their suggestions 
shall have to be taken into consideration. We should find 
)ut the units which are functioning very well, and which are 
the units that are very sick. They shall have to be assessed 
impartially. Huge funds shall have to be provided on loan 
basis and not on grant basis. 

Efficient managers and efficient Chairman and 
Managing Director should be appointed. Accountability 
should be fixed on them and they should be made 
responsible for any loss which is incurred by the corporetion. 

We had one NGF, which is still lingering. Of course, 
during the period of one or two persons, It was running well. 
But when appOintments were made on the basis of ceste or 
on political basis, virtually the most prime industry like NGF 
is about to be sunk and the property around the vacent site 
of NGF is regularly sole just to meet the salary expenses. 
Tt:lis is an unfortunate state of affairs. I would like to know 
from the Government, why such things have happenad. Who 
is mainly responsible for this? Who Is responsible for the 
appOintment of such inefficient officers who have no 
farsightedness? Who is there to question all these things? 

Over and above, this matter was raised on the floor of 
this House as well as in the Karnataka Assembly, but 
unfortunately. our Government has not opened Its mind to 
go deep into it. 

Lastly, I thank the Chairman for having given me an 
opportunity. I would once again draw the attention of the 
hon. Minister that HMT of Tumkur Is life for us. More than 
50,000 people are working there and their lives are in the 
hands of the hon. Minister. I would request the hon. Minister 
to sanction Rs. 100 crore immediately and appoint efficient 
people to manage it. I would also request the hon. Minister 
\0 appoint a Committee to go deep into the subject. let It 
suggest some model things and let they be implemented so 
that the industry could run very well. 

(Translation) 

DR. lAXMINARAYAN PANDEY (Mandsaur) : Mr. 
Chairman. Sir. we are discussing a serious topic related to 
the industrial development and economy of India. The spirit 
behind the original resolution moved by my hon'ble friend is 
that the sick industrial units which are known as public 
undertakings should show signs of improvement and be 
made economically viable, so that they become helpful to 
all of us. I would like to state in this context that at the time 
of setting up of these public undertakings there was a feeling 
that they would provide employment to many people and 
there would be a healthy competition between them and 
other private industries. These public undertakings did this 

work for sometime, many people were employed in these 
Indultries and Initially production was also heavy. But 
gradually the Government took control of these public 
undertakings which led to mismanagement. Due to 
mismanagement and Government control these 
organisationS lost their autonomy. WHh the loss of autonomy, 
their production also declined and now they are no more 
viable units. Due to continuous fall in their production 
cepacity, they had to bear the financial loss. I would like to 
cite the examples of undertakings which have suffered a 
heavy 1088. Today, they are not In a position to be revived. 
I would like to urge that presently Fertilizer Corporation of 
India Is running in loss of Rs. 538.02 crore. Hindustan 
Fertilizer Corporation Rs. 532.84 crore, Eastem Coal fields-
Rs. 341.15 crore, Bharatiya Coking Coal· Rs. 322.81 crore, 
Air India ·Rs. 296.49 crore, Rashtrlya Ispat Nigam-
Rs. 245.94 crore, Indian Iron and Steel Company- Rs. 213.03 
crore, Cement Corporation of Indla·Rs. 159.41 crore, Indian 
Drugs and Pharmaceutical limited·Rs. 151.24 crore and 
Hlndustan Shipyard Rs. 150.80 crore. I have mentioneo· 
the names of certain undertakings which are continuously 
running in loss and the total loss has reached the figure of 
Rs. 5882 crore. Today, the state of af'/airs is so bad that we 
are forced to think about these undertakings and what should 
be done in this regard. About some undertakings, it has 
been said that they should be handed over to B.I.F.R and it 
should decide the policy to revive them and should also 
suggest some measures in this regard. 

It Is true that a generous view has been taken about 
these undertakings In the Ninth Five Year Plan and an 
attempt hal been made to suggest how their generation 
should be Increased, how they should be made viable by 
mobilising their resources. I understand that the health of 
these undertakings could be Improved by making them 
viable. Presently 53% of funds have been invested in eight 
Industries of public undertakings. 1\ includes steel industry, 
coal industry, chemical industry, fertilizers, pharmaceuticals, 
petroleum and heavy engineering industries etc. 

Our hon'ble Member, Shri Shlvraj Patil was speaking 
on Cooperative Undertakings, Private Undertakings and 
Public Undertakings. It is true that in some areas public 
undertakings have been very successful, but they have not 
gained success everywhere. In the fields where public 
undertakings cennot succeed, priority should be given to 
Cooperative undertakings and they Ihould be given an 
opportunity to come forward. But the govemment control Is 
continuoully increasing even in Cooperative undertakings. 
Due to this reason, their position is no better than that of the 
public undertakings. A decision is needed in this regard 
after serious consideration of the matter. 

I would like to make a request that these undertakings 
should be given an autonomy and be freed from the 
govemment control. Today, the position is so bad that the 
lAS. officers, the officers of Secretary level, who are 
appointed as Managing Director at some place and Director 
at other place are getting hefty lalarl.s and enjoying many 
facilities, but tha Industries under them are running in loss. 
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Today, the sugar industry in Madhya Pradesh comes under 
Cooperative' Sector and is suffering heavy losses, because 
they have come under government control and their 
cooperative structure is on the wave. 

Just now mention was made about the National Textile 
Corporation. What is its present state? N.T.C is functioning 
properly but it is also facing problems. What is the position 
of cement industry? There are two-three cement factories 
in my constituency. Today their position is miserable. These 
factories are capable of giving very good production. They 
are having good machines. 

(English] 

SHRI SHIVRAJ V. PATIL : Let us understand that the 
national textile industry is not an industry started by thl) 
Govemment of India. The sick industries in the private sector 
are taken over by the Government of India. 

DR. LAXMINARAYAN PANDEY: But also, the National 
Textiles Corporation is in loss. 

SHRI SHIVRAJ V. PATIL: All the sick industries are run 
by the Govemment of India. 

17.57 hrs. 

MOTION RE: CONTEMPT OF THE HOUSE 
BY SOME PERSONS FROM THE 

PUBLIC GALLERY 

{English] 

MR. CHAIRMAN: I have to inform that as the House is 
aware, at about 12.55 hours today, two visitors calling 
themselves Devender Negi aged 33 years, son of Shri Sher 
Singh Negi and Bnj Mohan Upreti, aged 34 years, son of 
Shn Bal Kishan Upreti attempted to shout slogans and threw 
some leaflets from the Visitors' Gallery. The Security OffIcers 
took them into custody immediately and Interrogated them. 
The visitors have not expressed regrets for their action. 

I bring it to the notice of the House for such action as 
the House may deem fit. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) : 
Sir, I bf!Q to move: 

"That this House resolves that the persons calling 
themselves Devender Negl aged 33 years, son of SM 
Sher Singh Negl and Bnj Mohan Upreti aged 34 years, 
son of Shri BalKishan Upreti who attempted to shout 
slogans and also threw some leaflets from the VISitors' 
Gallery, at about 12.55 hours today, and whom the 

Security Officers took into custody immediately, have 
committed a grave offence and are guilty of the 
contempt of the House. 

That this House further resolves that they may be let 
off with a stern warning on the rising of the House 
today." 

MR. CHAIRMAN: The question is: 

"That this House resolves that the persons calling 
themselves Devender Negi aged 33 years, son of SM 
Sher Singh Negi and Brij Mohan Upretl aged 34 years, 
son of Shri Bal Kishan Upreti who attempted to shout 
slogans and also threw some leaflets from the Visitors' 
Gallery, at about 12.55 hours today, and whom the 
Security Officers took into custody immediately, have 
committed a grave offence and are guilty of the 
contempt of the House. 

That this House further resolves that they may be let 
off with a stern waming on the rising of the House 
today." 

The motion was edopted. 

18.00 hrs. 

MR. CHAIRMAN: The Finance Bill has taken one hour 
and 20 minutes from the time of the Private Members' 
Business. The House can sit up to 7.20 P.M. If the sense of 
the House is to sit, we can sit. 

PROF. P.J. KURIEN (Mavelikara): That should be with 
the sense of the House. Accordingly we should get that 
much time some other day from the Government. 

MR. CHAIRMAN: I am seeking the permission of the 
House. Is it the pleasure of the House that the House should 
continue to sit up to 7.20 P.M.? 

SEVERAL HON. MEMBERS: No. Some other day we 
can sit. 

MR. CHAIRMAN: Dr. Laxminarayan Pandey, you can 
continue next time. 

The House now stands adjourned to meet on Monday 
at 11.00 a.m. 

18.02 hrs. 

The Lok Sabhe then edjourned till Eleven of the Clock on 
Mondey, July 20, 199B1Asadha 29, 1920 (Saka) 
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